
LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Monday, February 19, 1979jMagha 30, 1900 (Saka) 

No. 202 
i2.40 P.M'. 
1. Oath of Af6nnation 

Shri P. Shiv Shanker made and subscribed the affirmation in 
Hindi and took his seat in the House. 

2. President's Address-laid on the TaMe 
Secretary laid on the Tallie a copy of the President's Address -to 

both Houses of Parliament assembled together on the 19th Feb-
ruary, 1979. 

r'"' 

3· Obituary Refereo«s 
The Speaker made references to the passing away of Shri 

S. G. Murugaiyan who was a sitting Member of Lok Sabba; 
Shri A. Shanket:.. Alva who was a Member of the Third Lok Sabha; 
ShriJ-M. S. Sugandhi who was a Member of the Second Lok Sabha; 
Dr. Cbandramani Lal Chowdhary who was a Member of the Second 
and Third Lok Sabha; Sardar Jogendra Singh who was a Member of 
lhe Central Le)!;islative Assembly, Constituent Assembly, the Provi-
sional Parliament. First and Second Lok Sabha; Shri Baddam Vella 
R~dy ~ho was. a ' !Aember of the First Lok Sa~ha and Shri 
Bishwanath Jhunjhunw~a \\,ho was a Member of the Flfth Lok Sabha. 

Thereafter, Members stoOd in silence for a short while as a mark 
of respect. ' 
4. Papers laid on the Table 

The following papers were laid on the Table:-
(1) A copy of the Urban Land (Ceiling and Regulation) 

Seventh Amendment Rules, 1978 (Hindi and English 
versions) published in Notification No. G.S.R. 580(E) 
in Gazette of India dated the 18th December, 19n 
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(iii) G.s.R. 591(E) and 592(E) published in Gazette of India 
dated the 26th December, 1978 together with an expla-
natory memorandum regarding reduction of import duty 
on certain equipments for automobile industry. 

(iv) G,S,R. 593(E) published in Qazette of India dated the 
26th December, 1978 together with an explanatory 
memorandum regarding revision of im.port duty on parts 
made of ferrite which are component parts of transfor-
mers and inductors. . 

(v) G.S·R. 602(E) published in Gazette of India dated the 
30th December, 1978 together with an explanatory 
memorandum regarding revision of the definition of 
"package tea". 

(vi) G.S.R. I(E) published in Gazette of India dated the 1st 
January, 1979 together with an explanatory memoran-
dum -regarding rate of exchange for conversion of certain 
foreign currencies into Indian currency or vice-versa. 

(vii) G.S.R. 22(E) and 23(E) published in Gazette of India 
dated the 9th January, 1979 together with an explana-
tory memorandum regarding exemption in export duty 
on certain varieties of raw cotton· 

(viii) G.S.R. 29(E) and 30(E) published in Gazette of India 
dated the 18th January, 1979 together with an expla-
natory memorandum regarding 'l'eduction of import dULy 
on tea bag machines. 

(ix) G.S.R. 46(E) published in Gazette of India dated the 27th 
January, 1979 together with an explanatory memoran-
dum regarding exemption from export duty on Steatite 
(Talc). 

(x) G.S.R. 53(E) and 54(E) published in Gazette of India 
dated the 31st January, 1979 together with an expJana-
tory memorandum regarding reduction of import duty 
on cellulose acetate sheets/strips. 

(13) A copy each of the following Notifications (Hindi and 
English versions) issued under the Central Excise Rules, 
1944:-

(i) G.S.R. 6(E) to 8(E) published in Gal.ette of India dated 
the 1st January, 1979 together with an explanatory 
memorandum regarding exemption of Khandsari from 
full excise duty. 

(ii) G.S.R. IO(E) published in Gazette of India dated the 4th 
January, 1979 together with an explanatory memoran-
dum regarding exemption of Furnace Oil and. Liquifted 
Petrdleum Gas brought into Kandla Free Trade Zone 
from excise duty. 
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(iii) G.S.R. 33(E) published in Gazette of India dated the 6th 
January, 1979 together with an explanatory memoran-
dum empowering Assistant Collector of Central Excise 
to satisfy himself about the condition relating to intended 
use of caprolactum for production of p01yamide (nylon) 
yam. 

(iv) G.S.R. 39 and 40 published in Gazette of India dated the. 
13th January, 1979 together with an explanatory memo-
randum empowering Assistant Cdllector of Central 
Excise to satisfy himself as to the intended use of the 
exerciseable goods in the specified industrial processes. 

(14) A copy of the Central Excise (Sixteenth Amendment) Rules, 
1978 (Hindi and English versions) published in Notifica-
tion No. G.S.R. 597(E) in Gazette of India dated the 28th 
December, 1978, under section 38 of the Central Excises 
and Salt Act, 1944. 

(15) A copy of the Smugg'le·rs and Foreign Exchange Manipula-
tors (Appellate Tribunal for Forfeited Property) Amend-
ment Rules, 1978 (Hindi and English versions) published 
in Notification No. S.O. 27(E) in Gazette of India dated 
the 13th I anuary, 1979, under sub-section (3) of section 
26 of the Smugglers and Foreign Exchange Manipulators 
(Forfeiture of Property) ,Act, 1976. 

(16) (i) A copy of the Gold Control (Forms, Fees and Miscel-
laneous Matters) Third Amendment Rules, 1978 
(Hindi and English versions) published in Notifica-
tion No. S.O. 636(E) in Gazette of India dated the 
7th November, 1978 under sub-section (3) of section 
114 of the Gold (Control) Act, 1968· 

(ii) A ~tatement (Hindi and English versions) showing 
reasons for delay inlaying the above Notification. 

(17) A copy of the General Insurance (Ra.tionalisation of Pay 
Scales and Other Conditions of Service of Officers) Fourth 
Amendmen.t; Scheme, 1978 (Hindi and English versions) 
published in Notification No. S.O. 5 in Gazette of India 
dated the 6th January, 1979, under section 17 of the Gene-
ral Insurance Business (Nationalisation) Act, 1972. 

(I8) A copy each of the following Notifications (Hindi and 
English versions) under sub-section (3) of section 7 of the 
Customs Tariff Act, 1975:-

(i) G .S.R. 21 (E) publis.hed in Gazette of India dated the 
9th January, 1979 together ,vith an explanatory 
memorandum regarding increase in export duty on raw 
cotton. 

[P.T.O. 
5 



(ii) G.S.R. 34(E) published ill( Gazette of India dated the 
20th January, 1979 together with an explanatory 
memorandum regarding imposition of export duty on 
turmeric. 

S. Report of Railway Convention Committee 
Shri Krishan Kant presented the Fifth Report' (Hindi and English 

versions) of the Railway Convention Committee on 'Rate of Dividend 
f-or 1978-79 and 1979-80 and other Ancillary Matters'. 

6. GoftmmeDt BiII--Introduced 
The Sugar Undertakings (Taking Over of Management) Amend-

ment Bill, 1979· 
7. Statementreprdiag Ordinance-Laid on the Table 

An explanatory statement (Hindi and English versions) giving 
reasons or immediate legislation by the Sugar Undertakings (Taking 
Over of Management) Amendment Ordinance, 1979, was laid on the 
Table. 

8.· Govemment BiII---,{Dtroduced 
The Working Journalists and Other Newspaper Employees (Con-

ditions of Service) and Miscellaneous Provisions (Amendment, Bili, 
1979. 

9. Statement regarding Ordinance-laid on thtl Table 

_ An explanatory statement (Hindi and English versions) glvmg 
reasons for immediate legislation by the Working Joumalists and Other 
Newspaper Employees (Conditions of Service) and Miscellaneous Pro-
visions (Amendment) Ordinance, 1979, was laid on the Table. 
12.54 P.M. 

(Lok Sabha adjourned till 11 AM. on Tuesday, the 20th February, 
1979). 

AVTAR SINGH RIKHY. 
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LOK SABRA 

BULL&TIN-PART I 

[Brief Record of Proceedtngs] 

Tuesday, February 20, 1979/Phalguna 1, 1900 (Saka) 

No. 203 
11 A.M. 

1. Oath or Affirmation 

The following Members made and subscribed the oath in Hindi 
and took their seats in the House:-

(1) Shri Nandi Yellaiah 

(2) Shri Kushabhau Thakre 

2. Sbuftd Questioas 
Starred Questions Nos. 1-7 and 9 were orally answered. Re-

plies to remaining questions were laid on the Table. 

3. Unstarred Questions 
Replies to Unstarred Questions Nos. 1-11, 13-38, 40-134 and 

.. 136-200 were laid on the Table. 

4. The Budget (RaiIways)-1979-80 
Prof. Madhu Dandavate presented a statement of estimated re· 

ce:pts and expenditure of the Government of India for the year 
1979-80 in respect of Railways. 

(Lok Sabha adjourrned at 1.16 P.M. and Te-a:sgembled at 2.17 PM.) 

5. Statement by Prime Minister 
The Prime Minister made a statement on his visit to Sri Lanka. 

The Prime Min:ster also laid on the Table a copy of the Joint Press 
Statement issued at the end of the visit. 

[p.T.O. 
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6. Papers laid. OIl the Table 
The following papers were laid on the Table:-

• /(1) A copy of the Report .(Hindi and English versions) on the 
V Sixth General Elections to the Lok Sabha and General 

Elections to the Kera~a Legislative Assembly, 1977-
Volume I. 

'(~: '. 

(2) A cOpy of Biennial Elections Brochure-an Analysis--
Council of States and Legislative Councils (1974-75) (Hindi 
and English versions). 

(3) A copy each of the following Notifications (H.ndi and 
English versions) under sub-section (3) of section 642 of 
the Companies Act, 1956:-

(i) The Compan e5 (Acceptance of Deposits) Fifth Amend-
ment Rules, In8, published in Notification No. G.S.R. 
586 (E) in Gazette of India dated the 21st December, 
1978. . 

. (ii) The Cost Accounting Records (Dry Cell Batteries) 
Rulas, 1978 published in Notification No. G.S.R. 45 (E) 
in Gazette of India dated the 27th ,!.anuary, 1979. 

(4) A copy of Order (Hindi and English versions) issued under 
clause (d) of sub-section (3) of section 6 C'f the Scheduled 
Castes and Scheduled Tribes Orders (Amendment) Act, 

. 1976 published in Notification No. S.O. 26(E) in Gazette 
of India dated the 12th January, 1979 making certain 
amendments to the Delimitation of Parliamentary and 
Assembly Constituencie9 Order, 1976 in respect of the 
State of Kerala, under sub-section (3) of section 8 of the 
said Act. 

(5) A copy each of the following Notifications (Hindi and Eng-
lish versions) under sub-section (3) of section 67 of the 
Monopolies and Restrictive Trade Practices Act, 1969:-

(i) The Monopolies and Restrictive Trade Practices Commis-

~ii) 

sion (Recruitment of Members of Staff) (Second 
-Amendment) Rules, 1978, published in Notification No. 
G.S.R. 594(E) in Gazette of India dated the 27th Decem-
ber, 1978. 
The Monopolies and Restrictive Trade Practices Com-
mission (Recuritment of Members of Staff) (Amend-
ment) Rules, 1979, published in Notification No. G.S.R. 
63 (E) :n Gazette of India dated the 5th February, 1979. 
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(6) A copy of the Annual Report (Hindi and English versions) 
of the Damodar Valley Corporation along with the Audit 
Report on the accounts thereof for the year 1977-78, und£>r 
sub-section (5) of section 45 of the Damodar Valley Cor-
poration Act, 1948. 

(7) A copy of the Review (Hind: anj. Eng~ish versions) by the 
Government on the workhlg of the Damo.:lar Valley Cor-
poration for the year 1977-78. 

(8) A copy each of th~ following Notifications (Hindi and 
English ver3ions) under section 185 of the Navy Act, 
19'57:-

(i) The Naval Ceremonial, Conditions of Serv,ce and Mis-
cellaneous (Amendment) Regulations, 1978, published in 
Notification No. S.R.O. 348 in Gazette of India dated the 
2nd December, 1978. 

(ii) They. Navy (Discipline and Miscellaneous Pro v sions) 
(Amend:llent) Hegulations, 1978, published in Notificaticn 
No. S.R.O. 2 in Gazette of In:1ia dated the 6th January, 
1979. 

(9) A copy of the Finance Acco:.mt.3 of the U:1ion Govern-
ment for the year 1976-77 (Hindi and English versions). 

(10) A statement (H.ndi and English versions) indicating the 
result of the market loans raised by the Government of 
hldia during January, 1979. 

(11) A copy of· the Annual Report (Hindi and English ver-
sions) on the working of Industrial and Commercial 
Undertakings of the Central Government for the year 
1977-78 (Volumes I to III). 

7. Assent to Bills 
(i) Secretary laid on the Table following three Bills passed by 

the Houses of Parliament during the last session and assented to: -_. 

(1) The Appropriation (Railways) NO.4 Bill, 1978. 

(2) The Appropriation (Railways) NO.5 Bill, 1978. 

(3) The Appropriation (No.5) Bill, 1978. 

(li) Secretary also laid on the Table copies, duly authenticated 
by the Secretary-General of Rajya Sabha, of the following nine 

[P.T.O. 
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Bills passed by the Houses of Parliament during the last session and 
assen ted to:-

(1) The Britannia Engineering Company Limited (Mokanleh 
Unit) and the A1'thur Butler and Company (Muzaffar-
pore) Limited (Acquisition and Transfoer of Undertakings) 
Bill, 1978. 

(2) The Bolani Ores Limited (Acquisition of Shares) and 
Miscellaneous Provisions Bill, 1978. 

(3) The Prize Chits and Money Circulation Schemes (Ban-
ning) Bill, 1978. 

(4) The Water (Prevention and Control of Pollution) Amend-
ment Bill, 1978. 

(5) The Code of Criminal Procedure (Amendment) Bill, 1978 

(6) The Suppression of Immoral Traffic in Women and Girls 
(Amendment) Bill, 1978. 

(7) The Motor Vehicles (Amendment) Bill, 1978. 

(8) The Payment of Bonus (Amendment) Bill, 1978. 

(9) The Sugar Undertakings (Taking Over of Management) 
B-1I, 1978. 

8. Motioa under Rule 388 
Shri Surjit Singh Barnala moved the following motion:-

''That this House do suspend the proviso to rule 66 of th" 
Rules of Procedure and Conduct of BUsiness in Lok Sabha 
in its application to the motions for taking into considera-
tion and passing of the Coconut Development Board Bill, 
1978 and the Copra Cess Bill, 1978." 

The motion was adopted. 

9. Government Bills-Passed 
• (i) The Coconut Development Board Bill, 1978. 
• (ti) The Copra Cess Bill, 1978. 
The m~ons for consideration of the above two Bills were moved 

by Shri Suijit Singh Bamala. 

The following Members took part in the combined debate:-

(1) Shri M. N. Govindan Nair 
-----.-- - ._--

·Discussed together. 
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'(2) Shri B. K. Nair 
(3) Shri yuvraj 
(4) Shri A. Sunna Sahib 
(ti) Shri Mukunda MandaI 
(6) Shri Pabitra Mohan Pradhan 
(7) Shri C. N. Visvanathan 
(8) Shri Jyotirmoy Bosu 
(9) Shri K. A. Rajan 

Shri Surjit Singh Bamala replied to the debate. 

The motions for consideration of the two Bills were adopted and 
clau&e-by-clause consideration of the Coconut Development Board 
Bill, 1978, was taken up. 

Clauses 2 and 3 were adopted 

Clause 4 was adopted, as amended. 

Clauses 5 to 12 were adopted. 

Clause 13 was adopted, as amended. 

Clauses 14 to 18 were adopted. 

Clause 19 was adopted, as amended. 

C'lause 20 was adopted. 

An amendment for insertion of New Clause 21 was adopted. 

New Clause 21 was also adopted. 

Clause 1 and the Enacting Formula were adopted, as amended. 

The Long Title was also adopted. 

The motion that the Coconut Development Board Bill, 1978, as 
amended, be passed was moved by Shri Surjit Singh Barnala. 

The motion was adopted and the Bill, as amended, was passed. 

Clause-by-clause cons:deration of the Copra Cess Bill, 1978, was 
then taken up. 

Clause 2 was adopted, as amended. 

Clause 3 was adopted. 

Clause 4 was adopted, as amended. 

Clauses 5 to 20 were adopted. 
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Clause 1 and the Enacting Formula were adopted, as amended. 

The Long Title was also adopted. 

The motion that the Copra Cess Bill, 1978, as amended, be passed 
was moved by Shri Surjit Singh Barnala. 

The motion was adopted and the Bill, as amended, was passed. 

10. CaDiDg AtteatioD 
Sbri Nihar Laskar called the attention of the M:nister of Horne 

Mairs to the indefinite hunger strike by Shri Mano!'anjan Bhakta, 
M.P., and the circumstances that led to this situation in Andaman 
and Nicobar Islands. 

The Mdtister of State for Home Affairs made a statement in 
regard thereto. 

4.31 P.M. 

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 21st February, 
1979). 

AVTAR SINGH RIKHY, 
Secretary. 
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LOK SABIIA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, February 21, 19791Phalguna 2, 1900 (Saka) 

No. 204 
11 A.M. 
1. 0IKtury Rtfeftace 

The Speaker made a reference to the passing away of Shn 
P. Ranganath Shenoy who was a Member of the Fifth Lok Sabha. 

Thereafter, Members stood in silence for a short while as a mark 
of respect. 
Z. Starred QuestioDs 

Starred Questions Nos. 21-24 and 28 were orally answered· 
Replies to Starred Questions Nos. 25-27 and 30-40 were laid on 
the Table. 
3. UII8tarred Questiens 

Replies to Unstarred Questions Nos. 201-242, 244-267, 269-
lO4, 306, 308, 310--323, 325-366, 368-390 and 392-400 were 
laid on the Table. 

A statement by the Minister of Home Affairs correcting the reply 
given on 20th December, 1978 to Unstarred Question No. 4309 re-
garding Bhiwani Bank Robbers was also laid on the Table. 
4. Papers laid on the Table 

The following papers were laid on the Table:-
(1) A copy each of the following papers (Hindi and English 

versions) under sub-section (1) of section 619A of the 
Companies Act, 1956:-

(i) Review by the Government on the working of the Elec-
tronics Corporation of India Limited, Hyderabad, for the 
year 1977-78. 

[P.T.O. 
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(ii) Annual Report of the Electt"onics Corporation of. India 
Limited, Hyderabad, for the year 1977-78 along Wlth the 
Audited Accounts and the comments of the Comptroller 
and Auditor GelDeral thereon. 

(2) A copy of the Hindustan Tractors Limited (Acquisition and 
Transfer of Undertakings) Rules, 1978 (Hindi and Eng-
lish versions) published in Notification No· S.O. 13(£) 
in Gazette of. India dated the 3rd January, 1979, undeI 
sub-section (3) of section 34 of the Hindustan Tractors 
Limited (Acquisition and Transfer of Undertakings) Act, 

/ 1978. 
V (3) A copy of the Report a:long with Appendices (Hindi and 

English versions) of the Committee for Promotion of Urdu. 
(4) A copy each of the following Notifications (Hindi and Eng- ~' 

!ish versions) under sub-section (2) of section 18A of the 
Industries (Developmen~ and Regulation) Act, 195 1;-

(i) S.O. 734(E) published in Gazette ofIndiadatedthe2~th 
December, 1978 regarding the continuance of control 
over the management of Bombay unit of Messrs Hind 
Cycles Limited, Bombay. 

(ii) S.Q. 735(E) published in Gazette of India dated the 
26th December, .1978 regarding the continuance of 
control over the management of Ghaziabad unit of 
Messrs Hind Cycles Limited, Bombay. 

( 5 ) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the 
Companies Act, 1956:-

(a) (i) Review by the Government on the working of the 
Scooters India Limited, Lucknow, for the year 1977-78. 

(ii) Annual Report of the Scooters India Limited, 
Lucmow, for the year 1977-78 along with the Audited ~ 
Accounts and the comments of the Comptf'oller and 
Auditor General thereon. 

(b) (i) Review by the Government on the working of the 
Bharat Pumps and Compressors Limited, Naini. Alla-
habad, for the year 1977-78. 
(ii) Annual Report of the Bharat Pumps and Compres-
sors Limited, Naini. Allahabad, for the year 1977-78 
along with the Audited Accounts and the comments of 
the Comptroller and Auditor General thereon. 

(c)(i) Review by the Government on the working of the 
Bharat Heavy Plate and Vessels Limited, Visakha-
patnam~ for the year 1977-78. 
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(ii) Annual Report of the Bharat Heavy Plate and Vessels 
Limited, VisakhapatnaI!l, for the year 1977-78 along 
with the Audited Accounts and the comments of the 
Comptroller and Auditor General thereon. 

(6) A copy each of the following Notifications (Hindi and 
English versions) under sub-section (2) of section 3 of 
the All India Services Act, 1951:-

(i) The All India Services (Provident Fund) Amend-
ment Rules, 19.18, published in Notification No. G.S.R. 
1491 in Gazette of India dated the 16th December, 
1978. 

Iii) The All India Services (Provident Fund) Second 
Amendment Rules, 1978, published in Notification 
No. G.S.R. 1492 in Gazette of India da.ted the 16th 
December, 1978. 

(iii) The All India Services (Discipline and Appeal) 
Amendment Rules, 1979, published in Notification 
No. G.S.R. 73 in Gazette of India dated the 20th 
January, 1979. 

5. IDtimadoa regarding ~ of Member 
The. Speaker informed the House that he had received the fol-

lowing telegram dated the 20th February, 1979, from the Senior 
Superintendent of Police, Jammu, today:-

"Shri Baldev Singh Jasrotia, Member of Parliament, arrested 
today at Jammu, under sections 1071151, Cr. P.C., and 
remanded to judicial lock up under orders of Executive 
Magistrate. " 

6. Calling AUention 
Shri Kacharula1 Hebraj Jain called the attention of the Minister 

of External Mairs to the reported virginity test conducted on an 
Indian woman at Heathrow airport in London and Government's re-
action thereto. 

The Minister of External Affairs made a statement in regard 
thereto. 
7.' Report of CommiUee Oft Private Members' BiDs and Resolutions 

Shri Ram Vilas Paswan presented the Twenty-seventh Report of 
the Committee on Private Members' Bills and Resolutions. 
8. Statement by MiUter 

The Minister of External Affairs made a statement On his visit 
to China from 12th to 18th February, 1979. 

[p.T.C. 
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9. Motion regarding report of Joint CommiU~xtensioD of time 

Dr. Karan Singh moved the following motion:-
"That this House do further extend upto the last day of the 

Budget Session, 1979 the time for presentation of the 
Report of the Joint Committee on the Bill to provide for 
the prevention, control and abatement of air pollution, 
for the estalJIishment, with a view to callYing out the 
aforesaid purpose, of Boards for the prevention and con-
trol of air pollution, for conferring on and assigning to 
such Boards powers and functions relating thereto and for 
matters connected therewith." 

The motion was adopted. 
(Lok Sabha adjourned at 1.28 P.M. and re-assembled at 2.35 P.M .. ) 
1&. GoVenuDellt Bill-1Dtroduced 

The Special Courts Bill, 1979 
The motion for leave to introduce the Bitl moved by Shri 

H. M. Patel was opposed. On the motion the House divided, Ayes 
·117; Noes *24. The motion was accordingly adopted and the Bill 
was introduced· 
11. Matters under Rule 377 

(1) Shri Ugrasen raised a matter regarding recent International 
Film Festiva1 held in New Delhi. 

(2) Shri Shambhu Nath Chaturvedi raised a matter regarding the 
promotion prospects of the officers of the Defence Services and the 
disparity in the status and rank between the military and civilian 
officers. 

(3) Shri Jyotirmoy Bosu raised a matter regarding foreign intelli-
gence agents in Sunderbans in West Bengal. 

(4) Dr. Vas,ant Kumar Pandit raised a matter regarding reported 
steep fall in the market prices of Dhania in the current crop season. 

(5) Prof. Samar Guha raised a matter regarding medica1 treatment 
to Khan Abdul Ghaffar Khan in India. 
12. Govemmeat BiD-Passed 
The Working Journalists and other Newspaper Employees (Condi-

tions of Service) and Miscellaneous Provisions (Amendment) 
Bill. 1979 

The motion for consideration of the BiU was moved by Shri 
Ravindra Varma. 
- --- ----.. ,----------,--------- -----. --------

·Subject to correction. 
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The following Members took part in the debate:-
( 1) Shri R. Venkataraman 
(2) Dr. Ramji Singh 
(3) ~hrimati Ahilya P. Rangnekar 
( 4 ) Shri BaIwant Singh Ramoowalia 

Shri Ravindra V armar.eplied to the debate. 
The motion for consideration was adopted and clause-by-clause 

oonsideration of the Bill was taken up. 
Clauses 2 to 7 were adopted. 
Clause 1, the Enacting Formula, the Preamble and the Long 

Title were, also a~opted. 
The motion that the Bill be passed was moved by Shri Ravindra 

Varma. 
The motion was adopted and the Bill was passed. 

13. DISCUSSION UNDER RULE 193 
Shri Bedabrata Barua raised a discussion on Chinese invasion of 

Vietnam and the consequent threat to the freedom of nations in Asia. 
The following Members took part in the debate:-

(1) Shri Kanwar Lal Gupta 
(2) Shri R. Venkataraman 
(3) Shri Y. P. Shastri 
(4) Shri Gev. M. Awari 
(5) Shri Raj N arain 
( 6) Shri Dinen Bhattacharya 

, (7) Shri Harikesh Bahadur 
(8) Shri A. BaIa Pajanor 

The discussion was not concluded. 

14. REPORT OF BUSINESS ADVISORY COMMITTEE 
Shri Ravindra Varma presented the Twenty-ninth Report of the 

Business Advisory Committee. 
6.10 P.M. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 22nd 
February, 1979) 

AVTAR SINGH RIKHY, 
Secretary. 
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LOK SABHA 

BULLETIN-PART j 

[Brief Record of Proceedings] 

Thursday, February 22, 1979IPhalguna 3, 1900 (Saka) 

No. 205 
11.02 A.M. 

1. Starred Questions 

Starred Questions Nos. 41-46 were orally answered. Replies 
to remaining questions were laid on the Table. 

2. Unstarlled Question!ii 

Replies to Unstarred Questions Nos. 401-475, 479-522, 524-553, 
555--570, 572-574, 576-581 and 583-600 were laid on the Table 

3. Ruling by Speaker regarding Privilege MlItter 

Th~ Spelker gave his ruling on th~ questhn or privilege given 
notice of by Shri K'-l!1war Lal Gupta against Shrimati Indira 
G:md~1i and some other persons including certain Members of the 
o:her House for entering into the Lok S3bhn Chamber a!ld staying 
there fJr about four hours after the adjournment of the House on 
the HHh December, 1978, without the permission of the Speaker, 
and behaving in an undignified way in the Chamber, and withheld 
his consent to the raising of question of privilege under Rule 222. 

4. Papers laid on the Table 

The following papers were laid on the Table:-

(1) A copy of the foreign Marriage (Amendment) 1978 (Hindi 
and English versions) published in Notification No. G.S.R. 570(E) 
in Gazette of India dated the 4th December, 1978, under sub-
sect~on (3) of section 28 of the Foreign Marriage Act, 1969. 

[P.T.O. 
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(2) A copy each of the following papers (Hindi and English 
versions) under sub-secLon (1) of section 619A of the 
Companies Act, 1956:-

(a) (i) Review by the Government on tpe working of· the 
Mogul Line Limited, Bombay, for the year 1977-78. 

(ii) Annual Report of the Mogul Line L:mited, Bombay, for 
the year 1977-78 along with the Audited Accounts and 
the comments of the Comptroller and Auditor General 
thereon. 

(b) (i) Review by the Government on the work:ng of the 
Shipping Corporation of India Limited. Bombay, for 
the year 1977-'78. 

(ii) Annual Report of the Shipping Corporation of. India 
Limited, Bombay, for the year 1977-78 along with the 
Audited Accounts and the comments of the Comptroller 
and Auditor General thereon. 

(3) A copy each of the following papers upder sub-section 
(2) of section 103 of the Major Port Trusts Act. 1963:-

(i) Annual Accounts (Hindi and English vers'ons) of the 
Bombay Port Trust for the year 1977-78 and the Audit 
Report thereon. 

(ii) Annual Accounts (Hindi and English versions) of the 
Kandla Port Trust for the year 1977-78 and the Audit 
Report thereon. 

(iii) Annual Accounts (Hindi and English versions) of the 
Madras Port Trust for the year 1977-78 and the Audit 
Report thereon. 

(iv) Annual Accounts (Hind.i and English versions) of the 
Mormugao Port Trust for the year 1977-78 and the 
Audit Report thereon. 

(v) Annual Accounts (Hindi and En'gUsh versions) of the 
Visakhapatnam Port Trust for the year 1977-78 and the 
Audit Report thereon. 

(vi) Annual Accounts (Hindi and Enghsh versions) of the 
Cochin Port Trust for the year 1977-78 and the Audit 
Report thereon. 

(vii) Annual Accounts of the Calcutta Port Trust for the 
year 1977-78 and the Audit Report thereon. 

(viii) Annual Accounts of the Para dip Port Trust for the 
year 1977-78 and the Audit Report thereon. 
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(4) Two statements (Hindi and English versions) explain-
i~g reasons for not laying simultaneously the Hindi ver-
SIOn of the documents mentioned at (vii) and (viii) of 
item (3) above. 

(5) .A copy each of the following Notifications (Hindi and 
English versions) issued under the Indian Railways Act. 
1890:-

(i) The Rallways Red Tariff (Seventh Amendment) Rules, 
1978, published in Notification No. G.S.R. 3716 in 
Gazette of India dated the 19th December, 1978. 

(ii) S.O. 333 published in Gazette of India dated the 27th 
January, 1979 declaring certain railway statjons as 
"notified stations" for the removal of, goods without delay. 

(6) A copy each of the follOWing Notifications (Hindi and 
English :versions) under sub-section (2) of section 7 of 
the Employees' Provident Funds and Misc~llaneous Pro-
visions Act, 1952:-

(i) The Employees' Provident Funds (Fourth Amendment) 
Scheme, 1978. published in Notification No. G.S.R. 1523 
in Gazette of India dated the 23rd December, 1978. 

(ii) The Employees Deposit-Linke:! Insurance (Third Am-
endment.) Scheme, 1978, published in Notification No 
G.S.R. 67 in Gazette of India dated the 13th January. 
1979. 

(7) A copy each of the follOWing Notifications (Hindi and 
English versions) under section 7A of the Coal Mines Pro-
vident Fund and M'scellaneous Provisions Act, 1948:-

(i) The Rajasthan Coal Mines Provident F\.md (Amend-
ment) Scheme, 1978, published in Notification N,'J. G S.R. 
1352 in Gazette of India dated the 11th November, 1978. 

(ii) The Andhra Pradesh Coal Mines Provident Fund (Am-
endment) Scheme, 1978, published in Notification No. 
G.S.R 1353 in Gazette of India dated the 11th November, 
1978. 

(iii) The Coal Mines Provident Fund (Amendment) Scheme, 
1978, published in Notification No. G.SR. 1354 in Gazette 
of India dated the 11th November, 1978. 

(iv) The Neyveli Coal }\tilnes Provident Fund (Amendment) 
Scheme, 1978, pubJis~ed in Notification No G.S'.R. 1355 
in Gazette of India dated the 11th November, 1978. 

[P.T.O. 
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(v) G.S.R. 31 published in Gazette of India dated the 6th 
January, 1979 rescinding the Neyveli Gl)B.l Mines Provi-
dent Fund Scheme, 1966, published in Notification No. 
G S.R. 1771 dated the 14th November, 1966. 

(8) Four statements (H~ndi and English versions) showing 
reasons for delay in laying the Notifications mentionej at 
(i) to (iv) of item (7) above. 

(9) A copy of the Annual Report (Hindi and English versions) 
on the working of the Employees Providen~ Funds and 
Miscellaneous Provisions Act, 1952 and the Schemes fram-
ed thereunder, for the year 1977-78. 

5. Motioa regarding .loint Committee 

Shri Suraj Bhan moved the following motion:-

"That this House do recommend to Rajya Sabha that Rajya 
Sabha do appo'~nt a member of Rajya Sabha to the Joint 
Committee on the Bill to provide for the inclusion in, and 
the exclusion from, the lists of Scheduled Castes and 
Scheduled Tribes, of certain castes. and tribes in the 
vacancy caused by the resignation of Shri Jagbir S~ngh 
and do communicate to this House the name of the mem-
ber so appointed by Rajya Sabha to the Joint CommIttee." 

The motion was adopted. 

6. Motion regarding report of Joint Committee-Extension of Time 

Dr. Ramji Singh moved the following motjon:-

"That this House do further extend up to the last day of the 
fitst week of the next SesSlon the t~me for presentatio~' 
of the Report of the Joint CommWee on t':e Blll furtl,e" 
to amend the Khadi and Village Industries Commission 
Act, 19:)6." 

The motion was adopted. 

7. Motion regarding Twenty-ninth report of BUliines.. . Advisory 
Committee 

Shri Ravindra V~rma moved the following motion:-

''That this House do agree with the Twel1ty-n~nth Report of 
the Business Advisory Committee presented to the House 
on the 21st February. 1979." 

The motion was adopted. 
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8. Govemment Bill-Introduced 

The ilndustries (Development and Regulation) Amencinc<,.l 
1979. 

9. Statement regai1ding Ordinance-Laid on the Table 
An Explanatory statement (Hindi and English versions) givmg 

reasons for immediate legislation by the Industries (Development 
and Regulation) Amendment Ordinance, 1979, was laid on the Table. 

10. Matters· under Rule 377 
(1) Shri K.. G-opal raised a matter regarding the news published 

in Hindu dated 14-2-1979 aoollt the maltreatment of a lawyer in 
police station in the Union Territory of Pondicherry. 

(2) Shri Surendra Bikram raised a matter regarding purchase 
of blankets for Armed Forces from the Ordnance Clotl1.ng 'Factory 
at Shahjehanpur. 

(3) Shri Bhagat Ram raised a matter regarding reported beating 
of students, who were agitating against bus fare hike by the Delhi 
Transport Corporation, by the Delhi police. 

(4) Shd R. L. P. Verm.a raised a matter regarding· reported non-
availability of explosive for use in mining operations in all Mica 
Mines resulting in unemployment to 50,000 mica labourer3. 

11. Motion of Thanks on the President's Address 
Shri Yagya Datt Sharma moved the folloWl..ng motion:-

"That an Address be presented to the President in the fdl-
lowing terms:-

'That the Members of Lok Sabha assembled in this Session 
are deeply grateful to the President for the Address 
which he has been pleased to deliver to both Houses 
of Parliament assembled together on the 19th Feb-
ruary, 1979.''' 

Shri Asoke Krishna Dutt seconded the motion. 
(Lok Sabha adjourned at 1 P.M. and re-assembled at 2.06 P.M.) 

One hundred and fifty-three amendments [Nos. 1 to 38; 71 to 
73, 92 to' 104, 118 to 124, 135 to 142., 176 to ZOO, 213 to 231, 238 to 
2~. 317 to 321, 361, 370 to 372, 374 to 376, 378 to 380, 3'85; 391 and 
392] were moved. 

Th~ following Members took part in the debate:-
(1) Shri C. M. Stephen 
(2) Shri Ramji Lal Suman 
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(3) Shri M. P. Sinha 
(4) Shri Sou"gata Roy 
(5) Shri Dharam Vir Vasisht 
(6) Shrimati AhUya P. Rangnekar (Speech unfished). 

The discussion was not concluded. 

12. Discussions under Rule 193 

(1) Discussion on the Chinese invasion of Vietnam and the con-
sequent threat to the freedom ot nations in Asia, raised by Shri 
Bedabrata Barua on the 21st February, 19'79, continued. 

The follo'M1ng Members took part in the debate:-

(U Shri M. N. Govindan Nair 
(2) Shri B. P. MandaI 
(3) Shri M. Satyanarayan Rao 
(4) Prof. Samar Guha 
(5) Shri J. Rameshwara Rao 

Shri Atal Bihari Vajpayee replied to the discussion. 

T he discussion was concluded. 

(2) Dr. Karan Singh raised a <l.scussion on the serious situation 
that has developed in Jammu and Kashmir State as a result o~ 
continued regional imbalances and the campaign of repress:on 
launched against the people. 

The following Members took part in the debate:-

(1) Shri Abdul Ahad Vakil 
(2) Shrimati AhUya P. Rangnekar 
(3) Shri Kanwar La! Gupta 

Shri H. M. Patel replied to the discussion. 
The discussion was concluded. 

7.20 P.M. 
(Lok Sa,bha adjourned till 11 A.M. on Friday, the 23rd Febru-

ary, 1979). 

A VTAR SINGH RIKHY, 
Secretary. 
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LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedin'gs] 

Friday, February 23, 1979/Phatguna 4, 1900 (Saka) 

No. 206 
11.02 A.M. 
I. Starred Questions 

Starred Questions Nos. 62-65, 68, 69 and 72 were orally answer-
ed. Replies to remaining questions were laid on the Table. 

2. Unstarred Que~tions 

Replies to Un starred Questions Nos. 601, 603-610, 612-643, 
645-67~ 679-696, 700-729 and 731-800 were laid on the Table. 

3. Papers laid on the Table 

The fol1owing papers were laid on the Table:-

(1) A copy of the Tobacco Board (Second Amendment) 
Rules, 1978 (Hindi and English versions) publls;hed in 
Notification No. G.S.R. 596(E) in Gazette of India 
dated the 28th December, 1978, under sub-section (3) of 
section 32 of the Tobacco Board Act. 1975. 

(2) A copy of the Annual Report (Hindi and English ver-
sions) of the National Cooperative Consumers' Federa-
tion Limited, New Delhi, for the year 1976-77 along with 
the Audited Accounts. 

(3) A copy of the Annual Report (Hindi and En-glish ver-
sions) of the Indian Standards Institution, New Delhi, 
for the year Hl77-78. 

(4) A copy of 'Economic Survey, 1978-79' lHindi and Eng-
lish versions). 

05) A copy of the Final Report *(Hindi version) of the 
Direct Tax Laws Committee. 

·English version of the Report was laid on the Table on the 5th 
December, 1978. 

[p.T.O. 
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(6) A copy each of the following Notifications (Hindi anel 
English versions) under section 159 of the C'UStoms Act, 
1962:-

(1) G.S.R 582 (E) published in Gazette of India date« 
the 18th December, 1978 together with an explanatory 
memorandum regarding import of unmated mares fOr" 
breedin"g purposes in IIndia. 

(ti) G.S.R. 1546 and 1547 published in Gazette of India dated 
the 30th December, 1978 together with an explanat~ 
memorandum regarding partial exemption from Cus-
toms duty on component parts and rubber tyre and 
tubes for manufactUre of motor vehicles and tractors. 

(iii) G.S.R. 1548 published in Gazette of India dated the 30th 
December. 1978 together with an explanatQry memo-
randum regarding prohibition of export of Sann-Hemp 
unless the same has been graded in accordance with the 
rules. 

(iv) G.S.R. 1549 published in Gazette of India dated the 
30th December, 1978 together with an explanatory 
memorandum regarding reduction in Customs duty 0'1: 
OdelcaCamera. 

(v) G.SR 1550 and 1551 published in Gazette of India dated 
the 30th December, 1978 together with an explanator) 
memorandum regarding partial exemption from C'US-
toms duty on wrist watches and wrist watch parts. 

(vi) G.S.R. 4 (E) and 5 (E) pUblished in Gazette of India 
dated the 1st January, 1979 together with an explana-
tory memorandUlll regarding grant of exemption from 
additiqnal duty on melting scrap (other than heaV) 
melting scrap) of iron and steel. 

(vii) GSR. 12(E) and 13 (E) published in Gazette of India 
dated the 4th January, 1979 together with an explana~ 
tory memorandum regarding grant of partial exemptiOh 
from customs duty on Soda Ash. 

(viii) G.S.R. 15(E) to 17(E) published in Gazette of Indi&. 
dated the 5th January, 1979 together with an explana-
tory memorandum regarding exemption from C'llStorm 
duty on viscose staple fibre, viscose tow and polynosic 
staple fibre. 
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(ix) G.S.R. 43(E) and 44(E) published in Gazette of India 
dated the 25th January, 1979 together with an explana-
tory memorandum regarding exemption of all medical, 
&-urgical and diagnostic equipment, subject to certain 
conditiQIls, for use in certain specisfied categories of hos-
pitals from the whole Qf basiC, additionaJ. and auxiliary 
duty of customs. 

(x) G.8.R. 47 (E) published in Gazette of India dated the 
27th January, 1979 together with an explanatory memo-
randum regarding extension of the tariff preferences 
"Onder the Bangkok Agreement to four more items. 

(xi) G.S.R. 48(E) to 50(E) published in Gazette of India 
dated the 27th January, 1979 tdgether with an explana-
tory memorandum regarding exemption to timber from 
basic customs duty when imported from Bangladesh 
under the Bangkok Agreement. 

(xii) G.S.R. 51 (E). and 52 (E) published in Gazette of India 
dated the 27th January, 1979 tugether with an explana-
tory memorandum regarding partial exemption from 
customs duty' on Isobornyl Acetate imported for the 
manufacture of Camphor. 

(xiii) G S.R. 69 and 70 published in Gazette of India dated the 
13th January, 1979 together with an explanatory memo-
randum regarding partial exemption from customs 
duty on ceramic and glass spinnerettes. 

(xiv) G.S.R. 68 (E) published in Gazette of India dated the 
14th February, 1979 containing corrigendum to Notifica-
tion No. G.S.H. 34(E) dated the 20th January, 1979. 

(xv) G.S.H. 69(E) published in Gazette of India dated the 
14th February, 1979 together with an explanatory memo-
randum regarding exemption from export duty on Tea. 

(xvi) G.S.R. 70 (E) to 75 (E) published in Gazette of India 
dated the 15th February, 1979 together with an ex-
planatory memorandum regarding exemption to com-
ponent parts in excess of duty leviable on main machi-
nery when imported complete. 

(xvii) G.S.R. 76(E) published in Gazette of India dated the 
16th February, HYI9 together with an explanatory memo-
randum regardin'g exemption from export duty on black 
peppel'. 

[P.T.O. 
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(xviii) G.S.R. 193 and 194 published in Gazette of India 
dated the 10th February, 1979 together with an explana-
tory memorandum regarding exemption o~ certain 
s~~fied leather processing chemicals and footwear ac-
cessories to a net 40 per cent ad valorem only. 

(7) A copy each of the following Notifications (Hindi and 
English versions) issued under the Central Excise Rules, 
1944:-

(i) G.8.a 19 (E) published in Gazette of India dated the 6th 
January, 1979 together w~th an explanatory memoran-
dum regarding exemption. to Guar Splits falling under 
Tariff item No. 68 from the whole of the excise duty. 

(li, G.S.R. 2O(E) published in Gazette of India dated the 
6th January, 1979 together with an explanatory memo-
randum regarding exempt on o~ goods manufactured in 
Jails from the whole of the excise duty. 

(iii) G.S.a. 26(E) published in Gazette of India dated the 
15th JamIary, 1979 together with an explanatory memo-
randum regarding exemption of converted types of 
paper from excise duty. 

(iv) G.S.R. 35(E) pubEshed in Gazette of India dated the 
20th January, 1979 together with an explanatory memo-
randum regarding excise duty concessions in respect of 
steel ingots and iron or steel products. 

(VI G.S.R. 36(E) published in Gazette of. India dated the 
.2Oth .!anuary, 1979 together with an explanatory memo-
randum regarding exemption from :fUll excise duty on 
skull scrap and runners and I4isers consumed in manu-
facture of steel ingots. 

(vi) G.S.R. 40 (E) and 41 (E) published in Gazette of India 
dated the 23rd January, 1979 together with an explana-
tory memorandum regarding rebate of excise duty on 
'package tea'. 

(vii) G.S.R. 141 published in Gazette of tndia dated the 27th 
January, 197!Hogether with an explanatory memorandum 
regardirJg exemption from excise duty on Cement-
Ashmoh. 

(viii) G.S.R. 53(E) published in Gazette o~ India dated the 
2nd February, 1979 together with an explanatory memo-
randum rescinding notification No. 151177-CE dated the 
18th June, 1977 relating to excise dUty on electrolytic 
copper wire bars. 
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(ix) G.S.R. 59(E) published in Gazette of India dated the 
2nd February, 1979 together with an explanatory memo-
randum regardmg reduction of eoxcise duty on Trans-
formers and Generators 

(x) G.S.R. 60(E) published in Gazette of India dated the 
2nd February, 1979 together with an explanatory 
memorandum regarding reduction of excise duty on 
Electric motors. 

(xi) G.S.R. 61 (E) published in Gazette of India dated the 
2nd February, 1979 together with an explanatory 
memorandum rescinding Notification No. 79-Cus. dated 
the 18th June. 1977 relating to customs duty conces-
sion on electrolytic copper wire bars imported into 
India. 

(xii) G.S.R. 195 published in Gazette of India dated the 10th 
February, 1979 together with an explanatory memo-

. ranrlum amending notifica1ion No. 182/66-CE dated the 
26th November, 1966 in order to convert the specific 
concessional rate into its approximate equivalent ad 
t'alOrem rate. 

(xiii) G.S.R. 196 published in Gazette of India dated the 10th 
February, 1979 t'Jgether with an explanatory memo-
randum regarding exemption to footwear samples for 
test ptII'POses from excise duty. 

(8) A copy each of the following Notifications (Hindi and 
English versions) under section 72 of the Delhi Sales 
Tax Act, 1975:-

(i) The Delhi Sales Tax (Sixth Amendment) Rules. 1978, 
published in Notification No. F. 4(33) I 78-Fin. (G) in 
Delhi Gazette dated the 30th December, 19'78. 

(li) The Delhi Sales Tax (First Amendment) Rules, 1979, 
published in Notification No. F. 4 (50)f76..Fin. (G) in 
Delhi Gazette dated the 15th January, 1979. 

(9) A copy of the Central Sales Tax (Registration and 
Turnover) (Amendment) Rules, 1978 (Hindi and Eng-
lish versions), published in Notification No. G.S.R. 
603{E) in Gazette of India dated the 30th December, 
1978, under sub-section (2) of section 13 of the Central 
Sales Tax Act, 1956. 

[P.T.O. 
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(10) A copy of the Annual Report (Hindi and English ver-
Sions) of the Delhi Financial Corporation together with 
the Auditor's Report for the year 1977-7e published in 
Notification No. F. 6!2!77-Fin.(G) in Delhi Gazette dated 
the 20th September, 1978, under sub-sect:on(3) of. section 
38 of the State Financial Corporations Act, 1951. 

(11) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:-

(i) Annual Report of the New India Assurance Company 
Limited, Bombay. for the year ended 31st December, 
1977 along with the Audited Accounts and the comments 
of the Comptroller and Auditor General thereon. 

(ii) A statement explaining that Government are in agree-
ment with the above Report and therefore no separate 
Review on the working of the Company is being laid. 

(12) A statement (Hindi and English versions) shOWing reasons 
for delay in laying the papers mentioned at (11) above. 

4. Calling Attention 

Shri Sushil Kumar Dhara called the attention of the Minister of 
Home Affairs to the reported economic blockade of Scheduled 
Caste refugees who migrated from Dandakaranya to Marichjhapi 
in West Bengal, leading to police firing on them resulting in killin'g 
of a large number of refugees, including crimina'! assaults on many 
of their womenfolk. 

The Manister of Home Affairs made a statement in regard 
thereto. 
(Lok Sabha adjourned at 1.05 P. M. and Te-assembled rtt 2.05 P.M.) 

5. Statement regarding Government Business 

The Minister of Parliamentary Affairs made a statement regard-
ing Government business for the week commencing the 26th 
February, 1979. 

6. Government Bill-Introduced 

The Chit Funds Bill, 1979. 

7. Matters under Rule 377 

(1) Shri Sougata Roy raised a matter regarding cal'Jing off of 
the jute workers' strike in West Bengal. 
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(2) Shri R. K. Mhalgi raised a matter regarding financial 
assistance to farmers of certain d'>stricts of Maharashtra whose 
crops were damaged due to heavy rains and hailstones. 

(3) Shri K. A. Rajan raised a matter regarding request by the 
Government of Kerala for rescinding notification by which coconut 
husk and coir fibre had been declared as essential commodittes. 

(4) Shrimati Chandravati raised a matter regardin'g need for 
proper planning to control the floods to obviate the sufferings of 
the people and saving the crops. 

(5) Shri Vas ant Sathe raised a matter regarding reported 
closure of Berar 0.1 Industry at Akola for want of coal. 

8. Motion of ~J1anks on the President's Address 

Discussion on the following motion moved by Shri Yagya Datt 
Sharma and seconded by Shri Asoke Krishna Dutt and the amend-
ments thereto moved on the 22nd February, 1979, continued:-

"That an Address be presented to the President in the follow-
in'g terms:-

'That the Members of Lok Sabha assembled in this Session 
-are deeplp grateful to the President for the Address 
which he has been pleased to deliver to both Houses 
of Parliament assembled together on the 19th February, 
1979: " 

One more amendment [No. 394] was moved. 

The following Members took part in the debate:-
(1) Shrimati Ahilya P. Rangnekar 
(2) Chaudhury Brahm Pra{:ash 
(3) Shri K. Lakkappa 
(4) Shri Ram J ethmalani 

The discussion was not concluded. 
9. Motion regarding Twenty-seventh Report of Committee on 

Private Members' Bills and Resolutions 
Shri Giridhar Gomango moved the following motion:-

"That this House do agree with the Twenty-seventh Report 
of the Committee on Private Members' Bills and Resolu-
tions presented to the House on the 21st February, 
1979." 

The m()tion was adopted. [p.T.O. 
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10. Private M..tten' Bills 'lItrodllCed 

(1) The Soil Conservation Bill, 1979 by Shri D. D. Desai. 

(2) 'The Constitution (Amendment) Bill, 197.8 UlmRJIod.mel1t of 
article 1'9) by Shri Sougata Roy. 

(3) The Prevention .of Bigamous Marriages Jr1ll, 1979 by Dr. 
Rarnji Singh. 

(4) The Hoarding and Profiteering Prevention Billl 1979 by Dr. 
Ramji Singh. 

(5) The High Court at Allahabad (Establishment ofa Permanent 
Bench at Agra) B:11, tV19 by Shri Shambhu Nath Chaturvedi. 

(6) The Country Fishing Boats Protection Bill, 19'19 by Shri P. 
Raj agopal Naidu. 

(7) The Central Sales Tax (Amendment) Bill, 1979 (Amend-
ment of section 2) by Shri Vinod Bhai B. Sheth. 

(8) The ConstitlltiDn (Amendment) Bill, 1979 (Amendment of 
Seventk ScheduLe) by Shri K. Gopal. 

(9) The Constitution (Amendment) Bill, 1979 (A.",.endment Of 
arvicles 343 a.nd 344) by Shri K. Gopal. 

(10) The Dmcial Languages (Amendment) Bill, 1979 (Insertion 
Of new section 3A, etc.) by Shri K. Gopal. 

*11. Private Member's Bill-Motion for Introduction withdrawn 

The Planning a.nd Ceiling of time in Criclce"t Mtstches Bm, 1979 by 
Dr. Ramji Singh 

The motion for leave to introduce the Bill moved by Dr. Ramji 
Singh was -opposed. 

After some discussion,' the motion for introduction.of the Bill 
was withdrawn by leave of the House. 

• At 3.50 PM. 
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12. Private Member's Bill-Extension of Time for Eliciting OpiaiOD 

The Constitution (Amendment) Bill, VTGG (Amendment of 
article 51) by Shri Hari Vishnu Kamath 

Shri Hari Vishnu Kamath moved. the following motion:-

"That this House do extend upto the 1st March, 1980, the time 
appointed for eliciting opinion on the Bill further to 
amend the Constitution of India." 

The motion was adopted. 

13. Private Member's Bill-Withdrawn 

The Indian Social Disparities Abolition Bill, 1977 by 
Shri Roop Nath Singh Yadav' 

Discussion on the motion for consideration of the Bill moved. by 
8hri IWop Nath Singh Yadav 0 nthe 8th December, ut78 and the 
amendments thereto moved on the 22nd December, 1978, continued. 

The following Members took part in the debate:-

(1) Shri Shambhu Nath Chaturvedi 

(2) Shri Ram Naresh Kushwaha 

(3) Prof. P. G. Mavalankar 

(4) Shri Dalpat Singh Paraste 

(5) Shri Laxmi Narain Nayak 

(6) Shri A. V. p. Asaithambi 

(7) Shri Kanwar Lal Gupta 

(8) Shri A. Sunna Sahib 

(9) 8hri Brij Bhushan Tiwari 

(10) 8hri A. Murugesan 

(11) Shri Raj Krishna Dawn 

(12) Shri Dhanik La! MandaI 

Shri Roop Nath Singh Yadav replied. to the debate. 

The amendment for circulation of the Bill for the purpose of 
eliciting opinion thereon moved by Shri Hukmd~ Narain Yadav 
was negatived. 

9 [p.T.Q. 
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The amendment for circulation of the Bill for the purpose of 
eliciting opinion thereon moved by Dr. Ramji Singh was withdrawn 
'by _ve of the HoUse. 

The Bm was also withdrawn by leave of the House. 

14. Private Member's BnI-Under Consideration t 

The Prevention of Social Disabilities Bill, ~977 
;by Dr. Vasant Kumar Pandit 

The motion for consideration of the Bill was moved by Dr. 
Vasant Kumar Pandit. His speech was not concluded. 

The discussion on the Bill was not concluded. 

15. Report of Business Advisory Committee 

Shri Ravindra Varma presented the Thirtieth Rep:!"t of the Busi-
p_ Advisory Committee. 

6 P.M. 

(Lok Sabha adjourned till 11 A.M. on Monday, 
the 26th February, 1979) 

AVTAR SINGH RIKHY, 
Secretary. 
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I.OK SABHA 

BULLETIN-PART a 
[Brief Record of Proceedings] 

. Monday, February 26, 1979/Phalguna 7. 1900 (Saka) 

No. 207 
11.04 AM. 
1. Starred Questions 

Starred Questions Nos. 85-90 and 92 were orally answered. 
Replies to remal"ning questions were laid on the Table. 
2. Unst~ed Questions 

Replies to UnstarredQuestions Nos. 801-846, 848-886, 888-945, 
947-955 and 958-1000 were laid on the Table. 
3. Papers Laid on the Table 

Th;j0llowing papers were laid on the Table:-
V(1) (i) A copy of ~he .Report of ~e Committee on Land Re-

forms--ConstltutIonail Protectton of Land Reform Laws 
'aIld machinery for Quick disposal of land reform cases. 

(ii) A statement (Hindi and English verSions) explaining 
reasons for not laying simultaneously the Hindi version 
of the above report. 

(2) (i) A copy of the Annual Report (Hindi' and English 
versions) of the Delhi Public Library, Delhi, for the year 
1977-78 along with the audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Delhi Public 
Library, Delhi, for the year 1977-78. 

(3) (i) A copy of the Annual Report (Hindi and English ver-
sions) of the National School of Dramlj, New Delhi, for 
the year 1977-78. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the National School 
of Drama, New Delhi, for the year 1977-78. 

(4) (i) A copy of the Annual Report (Hindi and English ver-
sions) of the School of Buddhist Philosophy, Leh, for 
the year 1977-78. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the School of Buddhist 
Philosophy, Leh, for the year 1977-78. 

1 
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(5) A statement (Hindi and Engltish versions) explaining 
reasons for not laying the Annual Report and Audited 
Accounts of the Indian Institute of Advanced Study, 
Simla, for the year 1977-78 within the stipulated period 
of nine months after the close of the accounting year. 

(6) (i) A copy of the Annual Report (Hindi and English 
versions) of the Khuda Bakhsh Oriental Public Library, 
Patna for the year 1977-78 along with the Audited Ac-
counts, under sub-section (4) of section 21 of the Khuda 
Bakhsh Oriental Public Library Act, 1969. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Khuda Bakhsh 
Oriental Public Library, Patna for the year 1977-78. 

(7) A copy of the Certified Accounts (Hindi'" version) of 
the Indian Institute of Technology, Madras, fOr the year 
1977-78 along with the Audit Report thereon, under sub-
section (4) of section 23 of the Institutes of Technology 
Act, 1961. 

(8) A copy of the Annual Accounts (Hindi· * version) of 
Banaras Hindu University, Banaras, for the year 1975-
76 together with the Audit Report thereon. 

(9) (i) A copy of the Annual Accounts of Banaras Hindu 
University, Banaras, for the year 1976-77 together with 
the Audit Report thereon.-Volumes I & II. ' 

(ii) A statement (Hindi and English versions) showing rea-
sons for delay in laying the documents mentioned at (i) 
of item (8) above. 

(10) A statement (Hindi and English versions) explaining 
reasons for not 'laying the Annual Report of the Rastriya 
Sanskrit Sans than, New· Delhi for the year 1977-78 withiu 
the stipulated period of nine months after the close of 
the accounting year. 

(11) (i) A copy of the Annual Report (Hindi and English Ver-
sions) of the Central Institute of English and Foreign 
Languages, Hyderabad, for the year 1977-78 along with 
the Audited Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review on the working of the Institute. , . 

·English version of the Accounti was laid on the Table on the 
22nd December, 1978. 

• ·English version of the Annual Accounts was laid on the Table 
on the 21st December, 1978. 
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(12) A statement (Hindi and English versions) explaining 
reasons for not laying the Annual Report of the Food Cor· 
poration of India for the year 1977·78 within the stipulated 
period of nine months after the close of the accounting 
year. 

4. Intimation regarding release of Member 
The Speaker informed the House that he had received the follow-

ing telegram dated the 25th February, 1979, from the Senior Superin· 
tendent of Police, Jammu, today:-

"Shri Baldev Singh Jasrot.ia, M.P., earlier arrested, released 
on bail." 

5. Calling Attention 
Shri M. N. Govindan Nair called the attention of the Minister of 

Home Affairs to the reported attack on the procession taken out by 
Harijans on the birthday of Guru Ravi Das in Muzaffar Nagar (U.P.) 
causing some deaths and serious injuries to hundreds, including 
women and children, and'the steps taken by the Government to 
take action against the culprits. 

The Minister of Home Affairs made a statement in 
thereto. 
6. Report of Public Accounts Committee 

regard 

Shri P. V. ~arasimha Rao presented the Eighty-eighth Report of 
the Public Accounts Committee on action taken by Government on 
the recommendations contained in the Nineteenth Report on 
Purchase of Zinc Slabs relating to the Department of Supply. 
7. Motion regarding thirtieth report of business AdVisory Com-

mit~ee 

.' Shri Ravindra Varma moved the following motion:-
"That this House do agree with the Thirtieth Report of the 

Business Advisory Committee presented to the House on 
the 23rd February, 1979." 

An amendment moved by Shri Eduardo Faleiro was ne'gatived. 
The motion was adopted. 

8. Government Bill-introduced 
The Victoria Memorial (Amendment) Bill, 1979. 

-9. Matters under Rule 377 
(1) Shri P. Rajagopal Naidu raised a matter regarding move. 

ment of coal by Railways. 
(2) Shri Bharat Singh Chowhan raised a matter regarding 

need for finandlal assistance to the farmers of Dhar, Khargaon etc. 
areas of Madhya Pradesh whose crops were damaged due to 
heavy hailstorms. 

• [P.T.O . 
3 



(3) Shri Dinen Bhattacharya raised a matter regarding report-
ed closure of Kanpur Jute Industry resulting in unemployment 
to 1500· workers. 

(4) Shri R. K. Mhalgi raised a matter regarding spreading of 
Jaundice in an epideUlic form in certain areas of Maharashtra. 
10. Motion of. thanks on the Presidentl's Adchess 

Discussion on the foHowing motion moved by Shri Yagya Datt 
Shazma and seconded by ShriAsoke Krishna Dutt on the 22nd 
February, 1979 and the amendmenu· thereto moved on the 22nd 
and 23rd February, 1979, continued:-

"That an Address be presented to the President in the fol-
10W'..ing terms:-

'That the Members of Lok Sabha assembled in 'this Sessibn 
are deeply grateful to the President for the Address 
which he has been pleased to deliver to both Houses 
of Parliament assembled together on the 19th February. 
1979.' " 

The following Members took part in the debate:-
(1) Shri M. N. Govindan Nair 

(Lok Sabha adjourned at 1 PI.M. and re-assembled at 2.06 P.M.) 
(2) Shri Balwant Singh Ramoowalia 
(3) Shr~ U. S. Patil 
(4) Shri Tarun GogOl 
(5) Shri o. p. Tyagi 
(6) Soo G. M. Banatwalla 
(7) ShriRanjit Singh 
(8) Shri D. G. Gawai 
(9) 8hri P. Shiv Shanker 

(10) Shri Sushil Kumar Dhar.a 
(11) Sbri K S. Ramaswamy 
(12) Shr'l B. C. Kamble 
(13) Shri Ram Lal Rahi 

The discussion was not concluded. 

6 P.M. 
(Lok Sabha adjourned till 11 AM. on Tuesday, the 27th February, 
1979) 

A VTAR SINGH RIKHY, 
Secretary. 

4 
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LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesday, February 27, 19791Phalguna 8, 1900 (Saka) 

No. 208 
11.02 A.M. 
I. OIHali'ar, Refereaas 

The Speaker made references to the passing away of Shri Mukand 1 al 
Agrawal who was a Member of the First Lok Sabha; and Shri Moreshwar 
Dinkar Joshi who was also a Member of the First Lok Sabha. 

Thereafter, Members stood in silence for a short while as a mark of 
respect. 
2. StaRed Questions 

Starred Questions Nos. 102-107 and 109 were orally answered. 
Replies to remaining questions were laid on the Table. 
3. UnstarredQuestions 

Replies to Unstarred Questions Nos. 1001-1028, 1030-1066, 
1068-1081, 1083-II36, 1138-1143, 1145-1170, 1172-1176 and 
1178-2000 were laid on the Table. 
4. Papers laid OR the lUle 

The foUowing papers were laid on the Table:-
(1) A copy of the Press Council Rules, 1979 (Hindi and English 

versions) published in Notification No. G.S.R. 286 in Gazette 
of India dated the 17th February, 1979, under sub-section (3) 
of section 25 of the Press Council Act. 1978, 

(2) A copy of the Annual Report of the National Film Develop-
ment Corporation Private Limited, New Delhi, for the year 
1917 -78 along with the Audited Accounts and the comments 
of the Comptroller and Auditor General thereon, under sub-
section (1) of section 619A of the Companies Act, 1956. 

(3) A COpy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:-

(a) (i) Review by the Government on the working of the 
Madras Refineries Limited, Madras, for the year 1976-77. 

(ii) Annual Report of the Madras Refineries Limited, Madras, 
for the year 1976-77 along with the Audited Accounts and 
the comments of the Comptroller and Auditor General 
thereon. 

[p;T.O. 
1 



(b) (i) Review by the Government on the working of ihe 
Madras Refineries Limited, Madras, for the year 1977-78. 

(ii) Annual Report of the Madras Refineries Limited, Madras, 
for the year 1977-78 along with the Audited Accounts and 
the comments of the Comptroller and Auditor General 
thereon. 

(c) (i) Review by the Government on the working of the 
Madras Fertilizers Limited. Madras, for the year 1977-78. 

(ii) Annual Report of the Madras Fertilizers Limited, Madras, 
for the year 1977-78 along with the Audited Accounts and 
the comments of the Comptroller and Auditor General 
thereon. 

(4) Two statements (Hindi and English versions) showing reasons 
for delay in laying the papers mentioned at item 3 (a) and 
3(b) above. 

05) (i) A copy of the Seventy-eighth Report of the Law '·ommis-
sion on Congestion of Under-trial Prisoners in Jails. 

(ii) A statement (Hindi and English versions) explaining reasons 

~
or not laying simultaneously the Hindi version of the Report 
mentioned at (i) above. 

(6) (i) A copy of the Sixty-fifth Report (Hindi@ vcrsion) of the 
Law Commission on Recognition of Foreign Divorces. 

(ti) A statement (Hindi and English versions) showing reasons flJr 
delay in Jaying the Report mentioned at (i) above. 

(7) A copy of the Report (Hindi and English versions) pertaining 
to the execution of the provisions of the Monopolies and 
Restrictive Trade Practices Act, 1969, for the period from lst 
January, 1977 to 31st December, 1977, under section 62 of the 
said Act. 

(8) A copy of the Report (Hindi and English versions) under 
section 21 (3) (b) on the Monopolies and Restrictive Trade 
Practices Act, 1969 in the case of MIs. Vulcan-Laval Limited, 
Bombay for substantial expansion of its activities by way of 
manufacture of plant, machinery and equipment for TQbacco 
processing and for the manufacture of Tobacco products and 
the Order dated the 17th January. 1979 of the Central Govern-
ment thereon, under section 62 of the said Act. 

(9) A copy of Notification No. S.O. 2] (E) (Hindi and English 
versions) published in Gazette of India dated the 9th January, 
1979 making certain corrections in Schedule III of the Delimi-
tation of Parliamentary and Assembly Constituencies OrdeI, 
1976 relating to Andhra Pradesh, under sub-section (2) of 
section 9 of the Representation of the Peop1e Act, 1950. 

---.. ----
@Englisb version of the Report was laid on the Table on the 21st 

March, 1978. 
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(10) A copy each of the following papers (Hindi and English ver-
sions) under sub-section (1) of section 619A of the Companies 
Act, 1956:-

(i) Review by the Government on the working of the NatIonal 
Hydroelectric Power Corporation Limited, New Delhi, for 
the vear 1977-78. 

(ii) Annual Report of the National Hydroelectric Power Corpo-
ration Limited, New Delhi, for the year 1977-78 along with 
the Audited Accounts and the comments of the Comptroller 

and Auditor General thereon. 
(11) A copy each of the following papers (Hindi and English ver-

sions) under sub-section (1) of section 619A of the Companies 
Act, 1956:-

(i) Review by the Government on the working of the Hindustan 
Copper Limited, Calcutta, for the year 1977-78. 

(ii) Annual Report of the Hindustan Copper Limited, Calcutta, 
for t'he year 1977-78 along with the Audited Accounts and 
the comments of the COIpptroller and Auditor General 
thereon. 

(12) A sta tement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (11) above. 

(13) A copy of Notification No. G.S.R. 14(E) (Hindi and English 
versions) published in Gazette of India dated the 4th January, 
1979 making ceI1ain alterations in Part I of Schedule VI to 
the Companies Act, 1956, under sub-section (3) of section 641 
of the said Act. 

(14) A copy cach of the following Notifications (Hindi and English 
versions) under sub-section (3) of section 642 of the Com-
panies Act, 1956:-

(i) The Companies (Central Government's) General Rules and 
Forms (Amendment) Rules, 1979, pU,blished in Notification 
No. G.S.R. 24(E) in Gazette of India dated the 9th 
January, 1979. 

(ii) The Companies (Appointment of Sole Agents) Amendment 
Rules, 1979, published in Notification No. G.S.'R. 68 in 
Gazette of India dated the 13th January, 1979. 

( 15) A COpy of the Seventy-seventh Report of the Law Commis-
sion on Delay and Arrears in Trial Courts. 

(ii) A statement (Hindi and English versions) explaining reasono: 
for not laying simultaneously the Hindi version of the Report 
mentioned at (i) above. 

(16) A copy of the Navy (Pension) First Amendment Regulations, 
1979 (Hindi and English versions) published in Notification 
No. S.R.O. 40 in Gazette of India dated the 10th February, 
1979, under section 185 of the Navy Act, 1957. 

• [P.T.O • 
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5. M-.p·-tre. Ibjya s.w.a 
Secretary reported a message from Rajya Sabha that at its sitting held 

on the 23rd February, 1979, Rajya Sabha adopted a motion further extend-
ing the time for presentation of the Report of the Joint Committee of the 
Houses on the Visva-Bharati (Amendment) Bill, 1978, UplO the last day 
of the first week of the Hundred and Tenth Session of Rajya Sabha. 
6. CaUiIIg Atteation 

Sbri Vinod Bhai B. Sheth called the attention of the Minister of Home 
Mairs to the reported harassment caused to girls and women travelling in 
D.T.C. buses and the rallv staged on February .23, 1979 by girl students of 
various colleges in Delhi to protest against it. 

The Minister of State for Home Affairs made a statement in regard 
thereto. 
7. Report of Public AttOODts CompaiHre-

./ 
Shri Asoke Krishna Dutt ..preSented the Hundred and third Report of 

the Public Accounts Committee on action taken by GovcmmeDt on the 
recommendations contained in their Forty-ninth Report on three Govern-
ment Hospitals in Delhi relating to thi Ministry of Health and Family 
Welfare. 
8. Goventmeut RlI-Introduced 

The Compuny Secretaries Bill, 1979. 
9. MaUers U .... Rule 377 

(1) Dr. Vasant Kumar Pandit raised a J11atter regarding reported cur-
tailment of facilities Bfld benefits to the employees of the Central Public 
Works Department working on Mahinder High Way Project in Nepal. 

(2) Shri Keshavrao Dhondge raised a matter regarding reported strike 
by the Transporters of d;esel in Maharashtra causing difficulties to farmers. 

(3) sari Dhirendranath Basu raised a matter regarding reported notices 
served by all Unions of textile mills and Textile Workers' Associations to 
go on strike with effect from the 15th March, 1979. 

( 4) Soo Balwant Singh Ramoowalia raised a matter regarding reported 
arrest of a Sikh youth .by U.K. police for wearing 'Kara' (steel bangle), 
describing it as an offensive weapon. 

(5) Shri Somnath Chatterjee raised a matter regarding reported strike 
by the workmen of the Garden Reach Ship-huilders and Eng!neers Limited 
for the redressal of their JZfievances. 

Shri Sher S!ngh replied. 
10. Moaien of, tIaaks 011 &lie Pres.ideafs Admss 

Discussion on the following motion moved by Shri Yagya Datt Sharma 
and seconded by Shri Asoke Krishna Dutt on the 22nd February, 1979 
and the amendments thereto moved on the 22nd and 23rd February, 1979, 
contioued:-

"That an Address he presented to the President in the following 
terms:-

<That tne Members of Lok Sabha assembled in this Session are 
deeply grateful to the President for the Address which he 
bas been pleased to deliver to both Houses of Parliament 
assembled together on the 19th February, 1979.'" 
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The following Members took part in the debate:-
(1) Shri Sarat Kar 
(2) Cbowdhry Balbir Singh 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2.07 P.M.) 
(3) Sbri Vasant Sathe 
(4) Sbri Pumanarayan Sinlta 
(5) Sbri A. Bala Pajanor 
(6) Shri Surendra Jha Suman 
(7) Sbri Y. P. Shastri 
(8) Shri Abdul Ahad Vakil 
(9) Shri Gananatb Pradhan 

(to) Shri Bedabrata Barna 
(11) Shri Vinayak Prasad Yadav 
(12) Shri Somnath Chatterjee 
(13) Sbri Kanwar Lal Gupta 
(14) Shri P. K. Deo 
(15) Shri -Hulandeo Narain Yadav 
(16) Sbri Keshavrao Dbondge 
(17) Prof. P. G. Mavalankar (Speech unfinished). 

The discussion was not concluded. 
6 PM 
(Lot Sabha adjourned till 11 A.M. on Wednesday, the 28th February. 

1279). 
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AVI'AR SINGH RIKHY. 
Secretary. 



WK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, February 28, 19791Phalguna 9, 1900 (Sua) 

No. 209 
11.02 A.M. 
1. Starred Questions 

Starred Questions Nos. 122, 125-129, 131 and 133 were orally 
answered. Replies to Starred Questions Nos. 123, 130, 132, 134-
140 were laid on the Table. The Speaker directed that Starred Ques-
tion No. 124 will be taken up only after the Report from the Com-
mittee on the Use of Language was received. 
2. Unstarred Questions 

Replies to Unstarred Questions Nos. 1201-1250, 1252, 1254-
1294, 1296-1333, 1335-1351, 1353, 1355-1360, 1362-] 368 
and 1370--1400 were laid on the Table. 
3. ADnooncemeat by Speaker 

The Speaker announced that as was customary, the House would 
adjourn for half-an-hour at 4.30 P.M. today to re-assemble at 5 P.M. 
for the presentation of the General Budget. 

. 4. Papers laid oa the Table 
The following papers were laid on the Table:-

' . 

(1) A copy each of the foHowing Reports (Hindi!lnd English 
versions) under sub-section (4) of section 7 of the Indus-
tries (Development and Regulation) Act, 1951:-

(i) Annual Report of the Development Council for Textile 
Machinery Industry for the year 1976-77. 

(ii) Annual Report of the Development Council for Textile 
Machinery Industry for the year 1977-78. 

(2) A copy of the Annual Report (Hindi and English ver-
sions) of the Central Silk Board, Bombay, for the year 
1977-78, under section 12A of the Central Silk Board 
Act, 1948. 

[P.T.O. 
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(3) A copy of the Copper (Prohibition of Use in the Manu-
facture of PVC and VIR wires of domestic type) Amend-
ment Order, 1978 (Hindi and English versions) pub-
lished in Notification No. S.O. 732(E) in Gazette of 
India dated the 26th December, 1978, under sub-
section (6) of section 3 of' the Essential Commodities 
Act, 1955. 

(4) A copy each of the following papers (Hindi and English 
versions) under sub-section (l) of section 619A of the 
Companies Act, 1956:-

(a) (i) Review by the Government on the working· of Tun-
gabhadra Steel Products Limited, for the year 1977-78. 

(ii) Annual Report of the Tungabhadra Steel Products 
Limited, for the year 1977-78 along with.the·.Audited 
Accounts and the comments of the Comptroller. and 
Auditor General thereon. 

(b)(i) Review by the Government on the working of the 
Engineering Projects (India) Limite~ Ranchi, for the 
year 1977-78. 

(ii) Annual Report of the Engineering Projects {1Adia) 
Limited, Ranchi, for the year 1977-78 along with the 
Audited Accounts and the comments of-the Comptroller 
and Auditor General thereon. 

(c) (i) Review by the Government on the working of the 
Hindustan Machine Tools Limited, Bangalore, for the 
year 1977-78. 

(ii) Annual Report of the Hindustan Machine Tools 
Limited, Bangalore, for the year 1977-78 along with 
the Audited Accounts and the comments of the 
Comptroller and Auditor General thereon. 

(5) A copy of the Foreign Contribution (Regulation) Amend-
ment Rules, 1979 (Hndi .and Englisb versions) published 
in Notification No. 'S.O. 37(E) in Gazette of India dated 
the 18th January, 1979, under sub--section (3) of section 
30 of the Foreign Contribution (Regulation) Act, 1976. 

(6) A copy each of the 'following Notifications (Hindi and 
English versions) under sub-section (2) of section 3 of the 
All India Services Act, 1951=-

(1) The Indian Police Service (Fixation of Cadre Strength) 
F.ifth Amendment Regulations, 1978, published in Notifi-
cation No. G.S.R. 1504 in Gazette of India dated the 
23rd December~ 1978. . 

(ii) -The Indian Administrative· Service (Appointment by 
Competitive Examination) Second . Amendment Regula-
tions, 1978, published in Notification No. G.S.R. 598(E) 
in Gazette of India dated the 30th December, 1978. 

',2 
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. (ni, Thcihdian Polic~ Service (Appointment by Competitive 
'Ewa:mination{Second Amendment)·· Regulations, 1978, 

"1JUblished in Notification G.S.R. '599(E) in Gazette of 
India dated the 30th December, 1978. 

'~iv) The All India Services (Death-cum-Retirement Benefits) 
Sixth Amendment Rules, 1979, published in Notification 
No. G.S.R. 214 in Gazetle of India dated the 20th 
January, 1979 together with corrigendum thereto pub-
lished in Notification No. G.S.R. 373 in Gazette of India 

dated the 3rd February, 1979. 
, {v) Tqe_lndianAdministrative Service (Pay) First Amendment 

Rules, 1978, published in Notification No. G.S.R. 159 
in Gazette of India dated the 3rd February, 1979. 

(vi) The Indian Administrative Service (Fixation of Cadre 
Strength) First Amendment Regulations, '1978, published 
in Notification No. G.S.R. 160 in Gazette of India dated 
the 3rd February, 1979. 

(vii) The All India ,Services (Death-cum-Retirement Benefits) 
Second Amendment Rttles, 1979, published in Notification 
No. G.S.R. 161 in Gazette of India dated the 3rd Febru-
ary~ 1979. 

(viii) The All India Services (Leave) Amendment Rules, 1979, 
published in Notification No. G.S.R. 190 in Gazette of 
ladia,.dated the 10th February, 1979. 

(7) A copy of the Half-yearly Report for the period from 1st 
April; 1978 to 30th September, 1978 on the activities of 
the Coif Board and the working of the Coif Industry Act, 
1953. 

(8) A copy of the Coinage (Weight and Remedy of the Coins 
of Rupees Fifty and Ten and paise Ten and Five coined 
for 'Happy Child-Nation's Pride') Rules, 1978 (Hindi 
and English versions) published in Notification No. 
S.O. 3691 in Gazette of India dated the 30th December, 
1978, under sub-section (3) of section 21 of the Coinage 
Act, 1906. 

(9) A copy of Notification No. S.O. 3692 (Hindi and Englisb 
versions) published in Gazette of India dated the 30th De-
cember, 1978 regarding coining of certain denominations 
of coins at the Mint, issued under section 6 of the Coinage 
Act, 1906. 

(10) A copy of Notification No. G.S.R. 18(E) (Hindi and 
English versions) under section 296 of the Income-tax 
Act, 1961:-

(i) S.O. 222 published in Gazette of India dated the 20th 
. January. 1979 exempting Delhi Council for Child WeI-we under section 10(23C) (iv) of the Income-tax Act, 

1961. 
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(ii) 5.0. 223 published in. Gazette of India dated the 20th 
January, 1979 exempting Lady Tata Memorial Trust 
under section 10 (23C) (iv) of the Income-tax Act, 
1961. 

(iii) 5.0. 225 published in Gazette of India dated the 20th 
January, 1979 exempting the Bombay Humanitarian 
League under section 10(23C) (iv) of the Income-tax 
Act, 1961. 

(11) A copy of Notification No. G.S.R. 18(E) (Hndi and Eng-
lish versions) published in Gazette of India dated the 5th 
January, 1979 together wit~ an explanatory memorandwn 
regarding basic excise duty on staple fibre and tow of 
Cellulosic origin, issued under the Central Excise Rules, 
1944. 

5. Calling Attelltio. 
Shri Krishna Chandra Halder called the attention of the Minister 

of Home Affairs to the reported firing by Railway Police on students 
at Baran Railway Station neaf' Kota (Rajasthan) on the 26th February, 
1979 resulting in the death of three students and injury to many others. 

The Minister of State for Home Affairs made a statement in regard 
thereto. . . 
6. Report of Public Accouats Committee 

Shri Asoke Krishna Dutt presented the Hundred and Seventh Re-
port (Hindi and Englisll versions) of the Public Accounts Committee 
on action taken by Government on the r~commendations contained in 
their Eleventh Report on Railway Operations and Earnings relating to 
the Ministry of Railways. 
7. Report of Committee OD SubordiDate Legislation 

Shri Solllnath Chatterjee presented the Sixteenth Report of the 
Committee on Subordinate Legislation. 
8. Report of Coouoittee OD Private Members' Bills and ResolutioDs 

Shri Chaturbhuj presented the Twenty-eighth Report of the Com~ 
mittee on Private Members' Bills and Resolutions. 
9. Motion of thaIIks on the Presideot's Address 

Discussion on the following motion moved by Shri Yagya Datt 
Sharma and seconded byShri Asoke Krishna Dutt on the 22nd Feb-
ruary, 1979 and the amendments thereto moved on the 22nd and 23rd 
February, 1979, continued:-

"That an Address be presented to the President in the follow. 
ing tenns:-

'That the Members of Lok Sabha assembled in this Session 
are deeply grateful to the President for llie Address 
which he has been pleased to deliver to both Houses 
of Parliament assembled together on the 19th Febru-
ary, 1979:" 

• 



The following Members took part in the debate:-
(1) Shri Dhirendranath: Basu 
(2) Shri Ram Vilas Paswan 
( 3) Shrimati Rano M. Shaiza 
(4) Prof. P. G. Mavalankar 

(Lok Sabha adjourned at 1.05 P.M. and re-assembled at 2.05 P.M.) 
Shri Morarji R. Desai replied to the debate. 
Amendments [Nos. 20 and 317] were negatived. 
Amendments Nos. [153, 383 and 322] were moved and negatved. 
Amendments [Nos. 71 to 73] were withdrawn by leave of the 

House. 
All other amendments moved were negatived. 
The motion was adopted. 

10. Government B~ consideration 
The Special Courts Bill, 1979 
The motion for. consideration of the Bill was moved by Shri 

H. M. Patel. 
Three amendments for circulation of the Bill for the purpose of 

eliciting opinion thereon were moved by Sarvashri A. K. Roy, 
K. Lakkappa and P. Rajagopal Naidu. 

Two amendments for reference of the Bill to Joint Committee were 
moved by Sarvashri K. Lakkappa and Eduardo Faleiro. 

The following Members took part in the debate:-
(1) Shri Eduardo Faleiro 
(2) Shri Pabitra Mohan Pradhan 
(3) Shri Vijaykumar N. PatH 
(4) Shri Yashwant Borole 
(5) Shri M. Kalyanasundaram 
(6) Dr. Ramji Singh 
(7) Sbri B. C. Kamble 
(8) Dr. MurIi Manohar Joshi (Speech unfinished). 

The discussion was not concluded. 
(Lok Sabha adjourned at 4.30 P.M. and re-assembled at 5 P.M.) 
11. 1be Budget (General)-1979-80 

Shri Charan Singh presented a statement of the estimated receipts 
and expenditure of the Government of India for the year 1979-80. 

The Finance Bill, 1979. 
12. Government BiB-introduced 
6.40 P.M. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 1st March, 
1979). 

AVTAR SINGH RIKHY, 
Secretary. 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Thursday, March 1, 1979!Phalguna 10, 1900 (Saka) 

No. 110 
11.03 A.M. 
1. Starred QuestiOJlS 

Starred Questions Nos. 142, 143, 145-147 and 149-151 were 
orally answered. Replies to remaining questions were laid on the 
Table. 
2. Uustarred Questions I .~ .. 

Replies to Unstarred Questions Nos. 1401-1444, 1446, 1448-
1515, 1517-1519, 1521-1527, 1529-1565 and 1567-· 1600 
were laid on the Table. 
3. Papers laid ou the Table 

The following papers were laid on the Table:-
(1) A copy of the Homoeopathy Central Council (Election) 

Amendment Rules, 1977 (Hindi and English versions) 
published in Notification No. S.O. 725 in Gazette of India 
dated the 11th March, 1978, under sub-section (2) of sec-
tion 32 of the Homoeopathy Central Council Act, 1973. 

(2) A copy of the Prevention of Food Adulteration (Fifth 
Amendment) Rules, 1978 (Hindi and English versions) 
published in Notification No. G.S.R. 590(E) in Gazette of 
India dated the 23rd December, 1978, under sub-section 
(2) of section 23 of the Prevention of Food Adulteration 
Act, 1954. 

(3) A copy of the Minimum Wages (Central) Amendment 
Rules, 1979 (Hindi and English versions) published in 
Notification No. G.S.R. 158 in Gazette of India dated the 
27th January, 1979, under section 30A of the Minimum 
Wages Act, 1948. 

[P.T.O 
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(4) A copy of the Coal Mines (Amendment) Regulations, 
1978 (Hindi and English versions) published in Notifica-
tion No. G's.R. 32 in Gazette of India dated the 6th Janu-
ary, 1979, under sub-section (7) of section 59 of the Mines 
Act, 1952. 

(5) A copy of the Dock Workers (Regulation of Employment) 
Amendment Rules, 1978 (Hindi and Englisb versions) 
publisbed in Notification No. S.O. 3563 in Gazette of 
India dated the 9th December, 1978, under sub-section 
(3) of section 8 of the Dock Workers (Regulation of 
Employment) Act, 1948. 

(6) The following statements (Hindi and English versions) 
showing the action taken by the Government on vari-
ous assurances, promises and undertakings given by the 
Ministers during the various sessions of Lok Sabha:-

(1) Statement No. XXVII-Third SeSSion, 
1971. 

~ Fifth 
J Lok Sabha 

(2) Statement No. XIV -Second Session, 
1977, 1 

(3) Statement No. X -Third Session, 
1977, 

(4) Statement No. XJI -Fourth Session, 
1978. 

(5) Statement No. XII -Fourth Session, 
1978. 

(6) Statement No. V -Fifth Session, 
1978. 

(7) Statement No. I -Sixth Session, 
1978. 

I SIxth 
r LokSabba 

I 
\ 

J 
(7) (i) A copy of Notification No. G.S.R 890 (Hindi and 

English versions) published in Gazette of India dated the 
8th July, 1978 containing corrigendum to the Iron Ore 
Mines Labour Welfare Cess (Amendment) Rules, 1974, 
published in Notification No. G.S.R. 1007 dated the 14th 

September, 1974. 
(ii) A statement (Hindi and English versions) showing rea-

sons for delay in laying the above Notification. 
(8) A copy of the Report (Hindi and English versions) on the 

progress made in the intake of Scheduled Castes and 
Scheduled Tribes against vacancies r~served for them in 
recruitment and promotion categories on the Railways 
for half yeav ending 31st March, 1978. 
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4. Report of Public Accounts Committee 
Shri P. V. Narasimha Rao presented the Ninety-ninth Report 

(English version) of the Public Accounts Committee on action taken 
by Government on the recommendations contained in the Fifty-
fourth Report on Customs Receipts relating to th~ Ministry of Finance 
(Department of Revenue). 
S. Reports of Estimates Committee 

Shri Satyendra Narayan Sinha presented the following Reports of 
the Estimates Committee:-

(1) Twenty-fourth Report on action taken by Government on 
the recommendations contained in the Fourteenth. Re-
port of the Estimates Committee (Sixth Lok Sabha) on 
the Ministry of lndustiry-Powerloom Industry. 

(2) Twenty-sixth Report (English and Hindi versions) on ac-
tion tak~n by Government on the recommendations 
contained in the Eleventh Report of the Estimates Com-
mittee (Sixth Lok Sabha) on the Ministry of Health and 
Family Welfare-Prevention and Control of Blindness. 

6. Matters under Rule 377 
0) Shri K. Lakkappa raised a matter regarding supply of SUlphur 

to sulphur-based industries, particularly fertilisers. 
(2) Shri Bhagat Ram raised a matter regardin.g reported steep fall 

m the prices of potatoes thereby causing hardship to potato growers. 
(3) Shri K. A. Rajan raised a matter regardmg the Kerala State 

Cashew Development Corporation. 
(4) Shri Dilip Chakravarty raised a matter regarding problems of 

teachers and students in the country. 
(5) Shri Raj Narain raised a matter regarding the treatment meted 

out to Kisan Satyagrahis released from Tihar jail on the 28th Feb-
ruary, 1979. 
7. Govemment BilI--uader consideration 

The Special Courts Bill, 1979 
Discussion on the motion for consideration of the Bill and the 

amendments thereto moved on the 28th February, 1979, continued 

The following Members took part in the debate:-
(1) Dr. Murli Manohar Joshi 
(2) Shri C. M. Stephen 

(Lok Sabha adjourned aT 1.04 P.M. and re-assembled at 2.07 P.M.) 

[P.T.O. 
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(3) Shri Hal t Vi~hnu Kamath 

(4) Shri Sonlnath Chatterjee 
(5 ) Shri BlIj Bhushan Tiwari 

(6) Shri ~ugi1ta Roy 
(7) Shri Kanwar Lal Gupta 

(8) Shri A. K. Roy 
(9) Shri Ram lethmalani 

(10) Shri Vasant Sathe 
(11 ) Shri Shyamnandan Mishra 
( 12) Shri B. Shankaranand 

Shri H. M. Patel replied to the debate. 
The amendments for circulation of the Bill for the purpose of 

eliciting opinion thereon moved by Sarvashri A. K. Roy and K. 
Laklcappa were negatived. 

The amendment for circulation of the Bill for the purpose of 
eliciting opinion thereon moved by Shri P. Raj agopa 1 Naidu was 
barred. 

On the amendmenh for reference of the Bill to Joint Committee 
moved by Sarvashri K. Lakkappa and Eduardo Faleiro, the House 
divided, Ayes ·40; Noes '" 172. The amendments were accordingly 
negatived. 

The motion for consideration was adopted and c1ause-by-clause 
consideration of the Bill was taken up. 

Consid>!ration of Clauses 2 t06 and amendments moved thereto 
was to concluded. 

Clause-by-c1aus'! consideration of the Bill was not concluded. 
6.02 P.M 
(Lok Sabha adjoumed till 11 A.M. on Friday, the 2nd March, 1979) 

---------
*SUbject to correction. 

AVTAR SINGH RIKlIY, 
Secretary, 
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LOK SABHA 

BULLETIN-PART II 
[Brief Record of Proceedings] 

Friday, March 2, 1979/Phalguna 11, 1900 (Saka) 

No. 211 
11.02 AM. 
1. Obituary Reference 

The Speaker made a reference to the passing away of Dr. 
Jairamdas Daulatram who was a Member of the Constituent 
Assembly. 

Thereafter, Members stood in silence for a short while as a 
)nark of respect. 

2. Starred Questions 
Starred Questions Nos. 162, 163, 165, 167-170, 172 'and 176 were 

orally answered. Replies to remaining questions were laid on the 
Table. 

3. Un starred Questions 
Replies to Unstarred Questions Nos. 1601-1619, 1621-1655, 

1657-1666, 1663-1691, 1693-1722 and 1724-1800 were laid on the 
Table. 

4. Papers Laid on the Table 
The following papers were laid on the Table:-

(1) A copy of the Aircraft (Second Amendment) Rules, 1978 
(Hindi and English versions) published in Notification 
No. G.S.R. 19 in Gazette of India dated the 6th January, 
1979, under section 14A of the Aircraft Ad, 1934 to-
gether with an explanatory note. 

(2) A copy each of the following papers (Hindi and Eng-
lish versions) under sub-section (1) of section 619A of 
the Companies Act, 1956:-

(i) Review by the Government on the working of the 
State Chemicals and Pharmaceuticals Corporation of 

India Limited, New Delhi, for the year 1977-78. 

[P.T.O. 
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(u) Annual Report of the State Chemicals and Pharma-
ceuticals Corporation of India Limited, New Delhi, for 
the year 1977-78 along with the Audited Accounts and 
the comments of the Comptroller and Auditor General 
thereon. 

(3) A copy of the Export of Roasted and Salted Cashew 
Kernels (Inspection) Amendment Rules, 1979 (Hindi 
and English versions) published in Notification No. S.D. 
7 in Gazette of India dated the 6th January, 1979, under 
sub-section (3) of section 17 of the Export (Quality Con-
trol and Inspection) Act, 1963. 

(4) A copy each of the followin'g papers (Hindi and Eng-
lish versions) under sub-section (3) of section 22 read 
with sub-section (4) of section 19 of the Tobacco Board 
Act, 1975:-

(i) Annual Rep:>rt of the Tobacco Board, Lakshmipuram 
(Guntur) for the year 1975-76 together with Audited 
Accounts. 

(ii) Annual Report of the Tabacco Board, Lakshmipuram 
(Guntur) for the year 1976-77 together with Audited 
Accounts. 

(5) Two statements (Hindi and English versions) regarding 
Review on the working of the B:>ard for the years 1975-
76 and 1976-77. 

(6) A copy of the Annual Report (Hindi version) of the 
National Cooperative Union of India, New Delhi, for the 
year 1977-78. 

(7) A copy of the Audit Report (Hindi and English versions) 
on the accounts of the National Cooperative Union of India, 
New Delhi, for the year 1977-78. 

(8) A copy of the Annual Report (Hindi and English versjons) 
of the National Cooperative Development Corporation, 
New Delhi, for the year 1977-78, under sub-section (3) ot 
section 14 of the National Cooperative Development Cor-
poration Act, 1962. 

(9) A copy of the Annual Report (Hindi and English ver-
sions) of the National Council f()r Cooperative Training, 
New Delhi, for the year 1976-77 together with the Audited 
Accounts. 

(10) A copy of the Annual Report (Hindi and English versions) 
of the National Council for Cooperative Training, New 
Delhi, for the year 19TI-78 together with the Audited Ac. 
counts. 



5. Statements of Public Accounts Committee 

Shri Vijay Kumar Malhotra laid on the Table the followin'g state-
ments (English and Hindi versions):-

(1) Statement showing replies of Government to the recom-
mendations contained in Chapter V and the action taken 
replies on the recommendations made in Chapter I o~ the 
Thirty-fifth Report of the Public Accounts Committee 
(Sixth Lok Sabha) regarding action taken by Government 
on the recommendations contained in their Hundred and 
Seventy-ninth Report (Fifth Lok Sabha) on Production 
of Polio Virus Vaccine. 

(2) Statement showing final replies of Government to the 
recommendations contained in Chapter V and the adion 
taken replies on the recommendations made in Chapter I 
of the Forty-first Report of the Public Accounts Committee 
(Sixth Lok Sabha) regarding action taken by Gov-
ernment on the recommendations contained in their Hund-
red and Eighty-first Report (Fifth Lok Sabha) on Emer-
~ency Agricultural Production Programme. 

6. Statement regarding Government Business 

The Minister of State for Parliamentary Affairs'made a state-
ment regarding Government business for the week commencing 
the 5th March, 1979. 

7. Demands for Excess Grants (General)-1976-77 

Shri Satish Agrawal presented a statement showing Demands 
for Excess Grants in respect of the Budget (General) for 1976-77. 

8. Supplementtary Demands for Grants (General)-1978-79 

Shri Satish Agrawal presented a statement 
mentary Demands for Grants in respect of the 
for 1978-79. 

9. Matters under Rule 377 

showing Supple-
Budget (General) 

(1) Shri Mallikarjun raised a matter regarding purchase of 
transport aircraft G-222 manufactured by AeritaIia. 

(2) Shri A.hzfled Hussain raised a matter regarding need for 
proper identification of Bangladesh nationals Coming to Assam 
without causin'g harassment to the Indian citizens. 

[P.T.O . 
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(3) Shri Samar Mukherjee raised a matter regarding reported 
agitation by the employees of Shipping Corporatlon of India for 
the redressal of their grievances. 

(4) Dr. Ramji Singh raised a matter regardin'g reported non-
availability of envelopes in Parliament HoUSe Post Office and other 
Post Offices. 

10. Government Bill-Under Consideration 

The Special Courts Bill, 1979 

Clause-by-clause consideration of the Bill continued. 

(Lok Sabha adjourned at 1 P.M. and Te-assembted at 2.03 P.M.) 

Clause 2 was adopted. 

On amendment No. 58 to Clause 3 moved by Shri M. Kalyana. 
sundaram, the House divided, Ayes *54; Noes ·163. The amend-
ment was accordingly negatived. 

Clauses 3 and 4 were adol'ted. 

On amendment No. 36 to Clause 5 moved by Shri K. Lakkappa. 
the House divided, Ayes *47; Noes -174. The amendment was 
accordingly negatived. 

Clauses 5 to 7 were adopted. 

Consideration of Clauses 8 to 12, Clause 1, the Enacting For-
mula, the Preamble and the Long Title and the amendments moved 
thereto was not concluded. 

Clause-by-clause consideration of the Bill was not concluded· 

n. MotiOil regarding twenty-eighth Report of Committee on Pri-
vate Members' Bills and Resolutions 

Shri Chaturbhuj moved the following motion.-

"That this House do agree with the Twenty-eighth Report 
of the Committee on Private Members' Bills and Reso-
lutions presented to the House on the 28th February, 
1979." 

The motion waS adopted. 

----------- ~~--. 
*Subject to correction. 
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12. P,rivate Members' Resolutions-withdrawn 

(1) Discussion on the following Resolution moved by Shrimati 
Ahilya P. Rangnekar and the amendments thereto moved on the 
15th December. 1978, continued:-

"This House expresses its deep concern over the fall and 
continuous downward trend of the prices of commercial 
crops viz., jute, sugarcane, tobacco, cotton; etc.; and 
resolves that immediate steps be taken to guarantee 
fair prices to the growers and also a high powered Com-
mittee consisting of the Members of Parliament be forth-
with constituted to go into the causes of lower rates of 
prices of the commercial crops and suggest measures for 
ensuring remunerative prices to the growers." 

Shrt Surjit Singh Barnala took part in the debate. 

Shrimati Ahilya P. Rangnekar replied to the debate. 

The amendments moved by Dr. Ramji Singh were withdrawn 
by leave of the House. 

The amendments moved by Sarvashri Vinayak . Prasad Yadav 
and Yuvraj were negatived. 

The Resolution was withdrawn by leave of the House. 

(2) On behalf of Shrl Robin Sen, Shri Dinen Bhattacharya 
moved the following Resolution:-

"This House expresses its grave concern at the non-imple-
mentation of the assurances given by the Government 
on 26 June, 1978 to the central trade unions on the eve 
of all India strike of public sector employees which was 
organised on 28 June, 1978 to the effect that the Bureau 
of Public Enterprises would not interfE¥'e in wage 
negotiations of publi9\ sector ,undertak!fngs and the 
Government would convene a meeting of the central 
trade unions to dIscuss a 'guideline and disapproves of 
the inaction of the Government which has resulted in a 
great unrest among workers of public sector undertak-
ings and recommends to the Government to intervene 
and take appropriate steps so that the assurances given 
to central trade unions are fully implem~nted." 

An amendment was moved by Dr. Ramji Singh. 

• [P.T.D . 
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The following Members took part in the debate:-· 

(1) Dr. Ramji Singh 
(2) Shri Ram Vilas Paswan 
(3) Shri K. A. Rajan 
(4) Shri Ugrasen 
(5) Shri Satish Agrawal 

Shri Dinen Bhattacharya replied to the debate. 

The amendment moved by Dr. Ramji Singh was withdrawn by 
leave of the House. 

The Resolution was also withdrawn by leave of the House. 

13. Private Member's Resolution-under consideration 

Dr. Ramji Singh moved the foll~ng Resolution:-
''This House directs the Govelnment to ensure total ban on 

the slaughter of cows of all ages and calves In conso-
nance with the Directive Principles laid down in Article 
48 of the Constitution as interpreted by the Supreme 
CoUit as well as necessitated by strong economic consi-
derations based on the recommendations of the Cattle 
Preservation and Development Committee and the re-
ported fast' by Acharya Vinobh& Bhave from 21 April, 
1979." 

His speech was not concluded· 

The discussion was not concluded. 

14. Half-an-Hour Discussion 

Prof. Samar Guha raised. a half-an-hour discussion on points 
arising out of the answer giv:en on the 21st February, 1979 to 
Starred Question No. 22 regardjng provision of employment during 
the next ten years. 

Shri Morarji R. Desai replied to the dlScussion. 

1.37 P.M. 

(Lok Sabha adjourned till 11 A.M. on Monday, the 5th March, 1979). 

AVTAR SINGH RIKHY, 
Secretary. 
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LOK SABHA 

BULLETIN-P ART I 

[Brief Record of Proceedings] 

Monday, March 5, 1979/Phalguna 14, 1900 (Saka) 

No. 212 
11.04 A.M. 

1. , Starred Questions 

Starred Questiol).s Nos. 182, 184-188, 191, 195 and 199 were orally 
answered. The Speaker directed ilia~ Starred Question No· 189 be 
")C'mponed. Replies to remaining questions were laid on the Table. 

2. Unstarred Questions 

Replies to Unstarred Questions Nos. 1801-1819, 1821-1831, 1833-
1845, 1847-1875, 1877-1923, 1925-1992 and 1994-2000 were laid on 
the Table. 

3. Satement by Leader of Opposition 

The Leader of the Oposition made a statement regarding the re-
ported strike by Taxi and Scooter drivers in Delhi due to rise in 
price of petrol. 

-t. Papers Laid on the Table 

The following papers were laid on the Table:-

(1) A copy of Notification No. G,S.R. 57(E) (Hindi and English 
versions) published in Gazette of India dated the 2nd Feb-
ruary, 1979 re'garding the maximum price of certain ferti-
lisers to be sold to tea, coffee and rubber plaftltations or 
to the cultivators, issued under the Fertiliser (Control) 
Order, 1957. 

(2) (i) A copy of the Certified Accounts of the Indian Insti-
tute of Technology, New Delhi for the year 1977-78 along 
with the Audit Report thereon, under sub-section (4) of 
section 23 of the Institutes of Technology Act, 1961 . 

• [p.T.O. 
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(it) A statement (Hindi and English versions) (a) showing 
reasons for delay in laying the above Accounts and (b) 
for not laying the Hindi version of the Accounts simul-
taneously. 

(3) (i) A COpy of the Annual Report (Hindi and En'glish ver-
sions) of the Salar Jung Museum, Hyderabad, for the 
year 1977-78, along with the Audited Accounts. 

(li) A statement (Hindi and English versions} regarding Re-
view on the working of Salar Jung Museum, Hydera-
bad, for the year .1977-.78. 

(iii) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at (i) 

. /. of item (3) above. 
04) ~ copy of the Report (Hindi and English versions) of the 

Working Group on Technical Education and Recommen-
dations of the All India Council of Technical Educa-
tion on it. 

(5) A statement (Hindi and English versions) explaining 
reasons for not laying the Annual Report and Accounts 
of the Society for the National Institutes for Physical 
Education and Sparts, for the year 1977-78 within the 
stipulated period of nine months after the close of the 
accounting year. 

(6) A statement (Hindi and English versions) explaining 
reasons for not laying the Annual Report and Accounts 
of the Bal Bhavan Society, New Delhi, for the year 
1977-78 within the stipulated period of nine months 
after the close of the accounting year. 

(7) A statement (Hindi and EngliSh versions) explaining rea-
sons for not laying the Audited Accounts of the School of 
Planning and Architecture, New Delhi, for the year 1977-
78 within the stipulated period of nine months after the 
close of the accountin'g year. 

(8) A statement (Hindi and English versions) explaining rea-
sons for not laying the Audited Accounts of the Techni-
'cal Teachers' Training Institute, Calcutta, for. the year 
1977-78 within the stipulated period of i1iri.enionths after 
the close of the accounting year. 

(9) A statement (Hindi and English versions) explaining 
reasons for not layin'g the Annual Report of the Modern 
Bakeries (India) Limited for the year 1977-78 within the 
stipulated period of nine months after the close of the 
accounting year. • 
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(10) A copy each of the following Notifications (Hindi and 
English versions) under section 296 of the Income-tax 
Act, 1961:-

(i) The Income-tax (Ninth Amendment) Rules, 1978, pub-
lished in Notification No. S·O. 725(E) in Gazette of India 
dated the 23rd December, 1978. 

(ii) The Income-tax (Amendment) Rules, 1979, published 
in Notification No. SO. 58(E) in Gazette of India dated 
the 30th January, 1979. 

5. Statements of Public AccoUDits Committee 
Shri p. V. Narasimha Rao laid on the Table the following State-

ments (English and Hindi versions):-
(1) Statement showing final replies of Government to the 

recommendations contained in Chapter V and the action 
taken replies on the recommendations made in Chapter I 
of the Forty-second Report of the Public Accounts Com-
mittee (Sixth Lok Sabha) regardin'g actIon taken by 
Government on the recommendations contained in their 
Two Hundred and tenth Report (Fifth Lok Sabha) on 
Naval Dockyard Expansion Scheme. 

(2) Statement showing replies of Government to the recom-
mendations contained in Chapter V and the actIon taken 
replies on the recommendations made in Chapter I of the 
Fifty-seventh Report of the Public Accounts Committee 
(Sixth Lok Sabha) regarding action taken by Govern· 
ment on the recommendations contained in their TW(l 

Hundred and twenty-fourth Report (Fifth Lok Sabha) 
on Railway Operations and Expenditure. 

(3) Statement showing final replfes of Government to the 
recommendations contained jn Chapter V and the action 
taken replies on the recommendations made in Chapter 1 
of the Sixty-third Report of the Public Accounts Com-
mittee (Sixth Lok Sabha) regarding action taken by 
Government on the recommendations contained in their 
Two Hundred and twenty-ninth Report (Fifth Lok 
Sabha) on Defence Services. 

6. President's Message 
The Speaker communicated to Lok Sabha the following message 

dated the 1st March, 1979 from the President:-
"I have received with great satisfactio!'} the expression of 

thanks by the Members of the Lok Sabha for the Address 
which I delivered to both Houses of Parliament assembl-
ed together on the 19th J<'ehruary, 1979." 

[p.T.O. 
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'1. l\tcfllsaces from Hajya Sabha 

Secretary reported the following messages from Rajya Sabha:-

(i) That Rajya Sabha had no recommendations to make tv 
Lok Sabba in rega:d to the Copra Cess Bill, 1979, passed 
by Lok Sabba 0,1 the 2d~h Felln.ary, 1979. 

(ii) That at its sitting heH on the 1st March, 1979, RaJya 
Sabha agre~d without any amendment to the Coconut 
Development Board BiIJ, 1979, passed by Lok Sahha on 
the 20th February, 1979. 

(ill) That at its sitting held on the 1st March, 1979, Rajya 
Sabha passed the Brahmaputra Board Bill, 1979. 

8. Bill passed by Rajya Sabha-laid on the Table 

Secretary laid on the Table the Brahmaputra Board Bill, 1979, 
as passed by Rajya Sabha. 

9. Calling Attention 

Shri Eduardo Faleiro called the attention of the Minister of 
Health and Family Welfare to the reported failure' of the Govern-
ment to fulfil the assurances given last year to the students of the 
Delhi University College of Medical Sciences in removin'g several 
handicaps faced by them in the college includIng lack of Hostel 
facilities and the two-week long strike launched by the 500 students 
of that College to press for the fulfilment of their demands. 

The Minister of Health and Family Welfare laid on the Table 
a statement in regard thereto. 

10. Supplementary Demands for Grants (Railways)-1978-79 

Prof. Madhu Dandavate presented a statement showing Supple-
mentary Demands for Grants in respect of the Budget (Railways) 
for 1978-79. 

11. Matters under Rule 377 

(I) Dr. Vas ant Kumar Pandit raised a matter regarding need 
for a uniform pattern of education in the cOtIhtry. 

(2) Shri Ram Vilas Paswan raised a matter regarding reported 
resentment among the people of North Bihar due to cancellation 
of certain trains including Kosi Express. 
(Lok Sabha adjou.rned at 1.03 P.M. and re-assembl.ed at .2.10 P.M.) 
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12. Statutory Resoluti~n-adop,ted 
Shri Satish Agrawal moved the following Resolution:-

"That in pursuance of sub-section (2) of section 8, read with 
sub-section (3) of section 7, of the Customs Tariff Act, 
1975 (51 of 1975), this House approves the following noti-
fications of the Government of India in the MinIstry of 
Finance (Department of Revenue), namely:-

(1) No. GSR 21(E), dated the 9th January, 1979, increasing 
the export duty on raw cotton to Rs. 2500 per tonne; 
and 

(2) No. GSR 34(E), dated the 20th January, 1979, levying an 
export duty at the rate of Rs. 1500 per tonne on tunne-
ric in powder fonn and at the rate of Rs. 2000 per tonne 
on turmeric in any other form, under the new Heading 
No. 25 in the Second Schedule to the said Act, 

from the date of issue of the said notifications." 

Two amendments were moved by Shri Dajiba Desai. 

The following -Members took part in the debate:-

(1) Shri P. Rajagopal Naidu 
(2) Shri O. P. Tyagi 
(3) Shri N athu Ram Mirdha 
(4) Shri Laxmi Narain Nayak 
(5) Shri Dajiba Desai 
(6) Shri Amrit Nahata 
(7) Shri Vasant Sathe 
(8) Shri Pabitra Mohan Pradhan 
(9) Shri Anant Dave 

Shri Satish Agrawal replied to the debate. 

The amendments moved were negatived. 

The Resolution was adopted. 

13. The Budget (Railways)-1979-80 

General Discussion on the Budget (Railways) for 1979-80, com-
menced. 

[p.T.O. 
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The following Members took part in th~ debate:-

(1) Shri Nihar Laskar 

(2) 8hri Harikesh Bahadur 

(3) Shrimati Chandravati 

(4) Shri 0. V. Alagesan 

(5) Shri R. K. Mbalgi 

(6) Shri S. S. Somani 

(7) Shri R. Mohanarangarn (Speech unfim,ished). 

The discussion was not concluded. 

14. SbltemeBt by MWsrer 
The Minister of State for Defence made a statement clarifying 

the position in regard to the matter raised under rule 377 by Shri 
Mallikarjun in the House on the 2nd March, 1979 regarding purchase 
of transport aircraft G-222 manufactured by Aeritalia. 

6 P.M. 

(Lok Sabha adjourned t.ill 11 A.M. on Tuesday, the 6th March, 1'979). 

A VTAR SINGH RIKHY, 
Secretary . 
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LOK SABBA 

BULLETIN-PART ,I 
[Brief Record of Proceedings] 

Tuesday, March 6, 1979jPhalguna 15, 1900 (Saka) 

NO. 213 
11.02 A.M. 
1. Starred Questions 

Starred Questions Nos. 203-206, 208. 210, 212, 214 and 215 were 
orally answered. Starred Question No. 204 was postponed for 
fmtb.er consideration. Replies to Starred QuestiOns Nos. 207, 209, 
211, 213 and 216-221 were laid on the Table . 

. 2. Unstarred Questioua 
Replies to Unstarred Questions Nos. 2001-2610, 2012-2062, 

2064-2082 and 2084-:2200 were laid on the Table. 

3. Papers Laid on the T.able 
The following papers were laid on the Table:-

(1) A copy of the Annual Report (Hindi and English versions) 
on the activities of the Children's Film Soc·iety, Bomba.y 
for the year 1977-78. 

(2) A copy of the Audited Accounts (Hindi and. English ver-
sions) of the Children's Film Society, Bombay for the 
year 1977-78. 

(3) A copy of the Supreme Court Judges (Travelling Allow-
ance) Amendment Rules, 1978 (Hindi and English ver-
sions) published in Notification No. G.5.R. 990 in Gazette 
of India dated the 12th August, 1978, under sub-section (3) 
of section 24 of the Supreme Court Judges .(Conditions of 
Service) Act, 1958-

(4) A copy of the High Court Judges (Travelling Allowance) 
Amendment Rules, 1978 (Hindi and English versions) 
published in Notification No. G.S.R. 991 in Gazette of 
India dated the 12th August, 1978, under sub-section (3) 
of section 24 of the High Court Judges (Conditions of 
Service) Act, 1954. 

[p.T.O. 
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(5) A statement (Hindi and English versions) showing rea-
sons for delay in laying the Notifications mentioned at (3) 
and (4) above. 

(6) A copy each of the following Notifications (Hindi and 
English versions) under sub-section (1) of section 28 of 
the Mines and Minerals (Regulation and Development) 
Act, 1957:-

(i) G.S.R 2(E) published in Gazette of India dated the 1st 
January, 1979 making certain amendments to the SecOl'lA 
Schedule to the Mines and Minerals (Regulation . and 
Development) Act, 1957. 

(il) S.O. 265 published in Gazette of India dated the 20th 
January, 1979 specifying 31st December, 1980 as the 
date within which all mining leases granted before the 
commencement of the Mines and Minerals (Regulation 
and Development) Amendment Act, 1972 shall be 
brought into conformity with the provisions of the said 
Act and rules made thereunder. 

(iii) G.S.R 67(E) published in Gazette of India dated the 
13th February, 1979 making certain amendment to the 
Second Schedule to the Mines Ilnd Minerals (Regula-
tion and Development) Act, 1957. 

(iv) G:S.R. 305 published in Gazette of India dated the 
24th February, 1979 regarding exercising of powers 
under sub-section (4) of section 21 of the Mines and 
Minerals (Regulation and Development) Act, 1957 by 
certain state Governments. 

(7) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of secDon 619A of the 
Companies Act, 1956:-

(i) Review by the Government on the working of the Steel 
Authority of India Limited, New Delhi, for the year 
1977-78. 

(ti) Annual Report of the Steel Authority of India Limit-
ed, New Delhi, for the year 1977-78 along with the 
Audited Accounts and the . comments of the Comptrol-
ler and Auditor General thereon. 
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(8) A copy each of the following papers (Hindi and ' English 
versions) under sub-section (1) of section 619A of the 
CompanieS Act, 1956:-

(a) (i) Review by the Government on the working of the 
North Eastern Electric Power Corporation Limited, 
Shillong, for the year 1977-78. 

(ii) Annual Report of the North Eastern Electric Power Cor~ 
poration Limited, Shillong, for the year 1977-78 along 
with the Audited Accounts and the comments of the 
Comptroller and Auditor General thereon. 

(b) (i) Review by the Government on the working of the 
National Projects Construction Corporation Limited, New 
Delhi, for the year 1977-78. 

(ii) Annual Report of the National Projects Construction 
Corporation Limited, New Delhi, for the yeaI' 1977-78 

along with the Audited Accounts and the comments of 
the Comptroller and Auditor General thereon. 

(9) A copy each of the following Notifications (Hindi and Eng-
lish versions) under section 185 of the Navy Act, 195'7:-

(i) The Naval Ceremonial, Conditions of Service and Miscel-
laneous Regulations, 1979, published in Notification No. 
S.&O.26 in Gazette of India dated the 20th January, 
1979. 

(li) The Navy Leave (Amendment) Regulations, 1978, pub-
lished in Notification No. S·R.D. 57 in Gazette of India 
dated the 24th February, 1979. 

4: Message "from Rajya Sabha 

Secretary reported a message from Rajya Sabha that at its sitting 
held on the 5th March, 1979, Rajya Sabha agreed without any 
amendment to the Working Journalists and Other Newspaper Em-
ployees (Conditions of Service) and Miscellaneous Provisions 
(Anieildment) Bill, 1979, passed by Lok Sabha on the 21st February, 
1979. 

5. Calling Attention 

Shri P. M. Sayeed called the attention of-The Minister of Shipping 
and Transport to the reported strike by Taxi and Scooter drivers 
in Delhi causing hardship to the public. 

The Minister of State for Shipping and Transport made a state-
ment in regard thereto. 

[p.T.O. 
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•• ..... rt of C ..... ittee en P.tWoas 
Shri Hari VlSbnu Kamath presented the Eighth Report (Hindi 

and English versions) of the Committee on Petitions. 

7. Statement by Minister 

The Minister of Law, Justice and Company Affairs made a state.. 
ment clarifying the position in ~egard to the observations made by 
Sbri Vasant Sathe in the Hou.,c-on the 1st March, 1979, in connec-
tion with the appointment of a Judge to the Delhi High Court. 

8. Matters UDder Rule 37'7 

(1) Shri Keshavrao Dhondge raised a matter regarding report-
ed damage caused to the statues of Netaji Subhash Chandra Bose 
and Mahatma Gandhi in Andhra Pradesh. 

(2) Shri R K. Mbalgi raised a matter regarding Maharashtra 
State Road Transport Corporation. 

(3) Shri Vasant Sathe raised a matter regardiDg reported 
shortage of Railway wagons for transporting the salt in various 
parts of the country. 

(4) Shri K. A. Rajan raised a matter regarding Petro-chemical 
Complex in Kerala. 

(5) Shri Krishna Chandra Halder raised ',a matter regarding 
reported retrenchment of the workers of Simplex Concrete Pipes 
(India) Private Limited ~ the demand lor their reinstatement. 

t. The Budget (Bai'lways)-ll7l-8O 

General Discussion on the Budget (Railways) lor 197&-80, 
continued. 

The following Members took part in the debate;-~ 

(1) Shri R. Mohanarangam 
(Lok Sabha adjourned at 1',P.M. and re-assembled at 2.07 P.M.) 

(2) Pandit D. N. Tiwary 
(3) Shrimati Ahilya P. Rangnekar 
(4) Shri Motibhai R.. Chaudhary 
(5) Shrimati Parvathi Krishnan 
(6) Shrimati Mrinal lteshav Gore 
(7) Shri G. S. Mishra 
(8) Shri Dillp Chakravarty 
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(9) Shrl V. M. Sudheeran 
(10) Shri Bhanu Kumar Shastri 
(11) Shri B. C. Kamble 
(12) Dr. Ramji Singh 
(13) Shri K. Obul Reddy 
(14) Shri L. L. Kapoor (Speech unfinished). 

The discussion was not concluded. 

'*10. Contempt of the House 

The Chairman informed the House that two visitors, who had 
disclosed their names as Swami Ananda Bharati and Shri Gururaj, 
had thrown some papers from the Visitors' Gallery on the floor of 
the House earlier during the day, and had made written statement. 
but not expressed regret for their action. The Chairman observed 
that he had brought it to the notice of the House for such action 
as the House might deem fit. 

Thereafter, Shri Ravindra Varma moved the following 
.motion:-

"This House resolves that the persons calling themselves 
Swami Ananda Bharati Slo Shri Venkannacharya and 
Gururaj 510 Shri Advi Rao, who threw some papers 
from the Visitors' Gallery on the Boor of the House at 
about 12.25 hours today and whom the Watch and Ward 
Officer took into custody immediately have committed 
a grave oftence and are guilty of the contempt of this 
House. 

This House further resolves that they be kept in the custody 
of the Watch and Ward Officer till the rising of the 
House today and thereafter released with a warning." 

The motion was adopted. 

-6 P.M. 
{Lok Sabha adjourned till 11 A.M. on Wednesday, the 7th March, 

1979). 

*At 5.50 P.M. 

A VTAR SINGH RIKHY, 
Secretary. 
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LOK SABRA 

BULLETIN-PART II 

(Brief Record of Proceedings) 

Wednesday, March 7, 1979/Phalguna 16, 1900 (Saka) 

No· 214 

11.05 AM. 

1. Starred Questions 

Starred QuestIons Nos. 223, 225, 227-229, 232, 233 and 235 were 
orally answered. Replies to Starred Questions Nos. 222, 226, 230. 
231, 234 and 236-241 were laid on the Table. 

2. Unstarred Questions 

Replies to Unstarred Questions Nos. 2201-2239. 2242-2286. 
2288--2336 and 233Pr-2400 were laid on the Table. 

3. Ruling by Speaker regarding privilege matter 

The Speaker gave his ruling on the question of privilege given 
notice of by Sarvashri Vayalar Ravi and Vasant Sathe against the 
Deputy Prime Minister and Minister of Finance (Shri Charan 
Singh) regarding alleged leakage of Budget proposals for 1979-80 
before their presentatIon to Parliament, as published in the Sunday 
Northern India Pa,trika, Allahabad, and Morning Echo, New Delhi, 
and withheld his consent to the raising of question of privl1ege 
under Rule 222. 

4. Papers laid on the Table 

The following papers were laid on the Table:-

(1) A copy of the Annual Report (Hindi and Engllsh versions) 
of the Indian Statistical Institute, Calcutta, for the year 
1!t75-76. 

(2) A copy of the Annual Report of the Indian Statistical 
Institute, Callcutta, for the yeS'r 1976-77. 

[p.T.O. 
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(3) A statement (Hindi and English versions) (a) showing 
reasons for delay in laying above Reports and (b) for not 
laying simultaneously the Hindi version of the Report 
for the year 1976-77. 

(4) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the 
Companies Act, 1956:-

(a) (i) Rev:iew by the Government on the working of the 
Triveni Structurals Limited, Naini, Allahabad, for the 
year 1977-78. 

(ti) Amulal Report of the Triveni Structurals Limited, 
Naini, Allahabad, for the year 1977-78 along with the 
Audited Accounts and the comments of the Comptrol-
ler and Auditor General there<.ll. 

(b) (i) Review by the Government on the working of the 
Hindustan Cables Limited, for the year 1977-78. 

(ti) Annual Report of the Hindustan Cables Limited, for 
the year 1977-78 al~ng with the Audited Accounts UQ 

the comments of the Comptroller and Auditor General 
thereon. 

(5) A statement (Hindi and English versions) showing rea-
sons for delay in laying the papers mentioned at (4)(b) 
above. 

(6) A copy of Notification No. S.O. 3354 (Hindi and English 
versions) published in Gazette of India dated the 25th 
November, 1978 making certain amendment to Notifica-
tion No. S.O. 900 dated the 28th August, 1975. 

(7) A copy of the Delhi Sikh Gurdwara Management Com-
mittee (Registration of Electors) Amendment Rule&, 1978 
(Hindi and English versions) published in Notification 
No. F. 161817S-Pt. I1-Judl. in Delhi Gazette dated the 6th 
November, 1978 together with a corrigendum thereto 
published in Notification of even number dated the 3rd 
January, 1979, under sub-section (4) of. section 39 of the 
Delhi Sikh Gurdwaras Act, 1971. 

(8) A statement correcting the reply given on the 21st Feb-
ruary, 1979 to Unstarred Question No. 201 by Shri Samar 
Mukherjee regarding cases filed to investigate into Emer-
gency excesses. 
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(9) A copy of the Sikh Gurdwaras Board Election (Amend-
ment) Rules, 1979 (Hindi and English versions) published 
in Notification No. G.S.R. 206(E):.in Gazette of India 
dated the 2nd March, 1979, under sUD-section (3) of sec-
tion 146 of the Sikh Gurdwaras Act, 1925. 

(10) A copy each of the following Notifications (Hindi and Eng-
lish versions) issued under article 318 of the Constitu-
tion:-

(i) The Union Public Service Commission (Members) 
Amendment Regulations, 1979, published in Notification 
No. G.S.R. 74 in Gazette of India dated the 20th Janu-
ary, 1979. 

(ii) The Union Public Service Commission (Members) Se-
cond Amendment ~egulations, 1979, published in Notifi-
cation No. G.S.R. 62 (E) in Gazette of India dated the 
3rd February, 1979. 

(11) A copy each of the followin"g Notifications (Hindi and 
English versions) under sub-section (2) of section 3 of the 
All India Services Act, 1951:-

(i) The Indian Administrative Service (Appointment by 
Promotion) Seventh Amendment Regulations, 1978, 
published in Notification No. G.S.R. 579(E) in Gazette 
of India dated the 17th December, 1978. 

(ii) The All India Services (Provident Fund) Amendment 
Rules, 1979, published in Notification No. G.S.R. 295 in 
Gazette of India dated the 24th February, 1979. 

(12) A copy of the Central Excises (Second Amendment) 
Rules, 1979 (Hindi and English versions) published in 
Notification No. G.S.R. 120 (E) in -Gazette of India dated 
the 1st March, 1979, under section 38 of the -Central Ex-
cises and Salt Act, 1944. 

(13) A copy each of Notification Nos. G.S.R. 184(E) to 
G.S.R 205 (E) (Hindi and English versions) published in 
Gazette of. India dated the 1st March, 1979 regarding Cus-
toms Duty changes and exemptions 'as announced in Par-
liament while presenting the Budget for the yea!' 1979-80, 
under section 159 of the Customs Act, 1962 together with 
an explanatory note. 

[P.T.O. 
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(14) A copy each of Notification Nos. G.S.R. 107(E) to G.S.R. 
119{E) and G.S.R. 121{E) to 183(E) (Hindi and English 
versions) published in Gazette of India dated the 1st 
March, 1979 regarding Central Excise Duty changes and 
exemptions as announced in Parliament while presenting 
the Budget for the year 1979-80, issued under the Central 
Excise Rules, 1944 together with an explanatory memo-
randum. 

5. Miuutes of Sittings of Committee on Public undertakings-laid on 
the Table 

The Minutes of the sittings relating to Second, Fifth, Seventh, 
Ninth and Fifteenth Reports of the Committee on Public Under-
takings on Central Inland Water Transport Corporation, were laid 
on the Table. 

6. Message from Rajya Sabha 

Secretary reported a message from Rajya Sabha that at its 
sitting held on the 5th March, 1979, Rajya Sabha passed the Mer-
chant Shipping (Second Amendment) Bill, 1978, passed by Lok 
Sabha on the 29th November, 1978, with amendments and returned 
the Bill with the request that the concurrence of Lok Sabha to the 
amendments be communicated to Rajya Sabha. 

7. Bill as amended by Rajya Sabha-laid on the Table 

Secretary laid on the Table the Merchant Shipplng (Second 
Amendment) Bill, 1978, which had been returned by Rajya Sabha 
with amendments. 

8. CaIDng Attention 

Shri Vijay Kumar Malhotra called the attention of the Minister 
of Law, Justice and Company Affairs to th:e reported decision of 
the Additional Session Judges and Magistrates in Delhi to march 
to Parliament House on the 16th March, 1979 to high-light their 
demands. 

The Minister of Law, Justice aOd Company Affairs made a 
statement in regard thereto. 

9. Presentation of Petition 

Shri Vijay Kumar Malhotra presented a petition signed by 
President, Akhil Bharatiya Vidyarthi Parishad and others re'gara-
ing demands of students. 

(Lok Sabha adjourned at 1.02 P.M, and re-assembled at 2.06 P. M . ) 
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10. Matters under Rule 377 

(1) . Shri P. Rajagopal Naidu raised a matter regarding reported 
low and unremunerative prices of jaggery. 

(2) Shri L. L. Kapoor raised a matter regarding reported non-
allocation of wheat and rice to Bihar to' meet the requirement of 
'Food for work Scheme'. 

(3) Shri Raj Narain raised a matter regarding reported bus 
accident on the 27th February, 1979 in Nepal. 

The Minister of State for External Affairs repliea. 

(4) Prof. P. G. Mavalankar raised a matter regarding the 
management and control of power distribution in the country. 

11. The Budget (Railways)-1979-SO 
... 

General Discussion on the Budget (Railways) for 1979-80, 
continued. 

The following Members took part in the debate:-

(1) Shri L. L. Kapoor 

(2) Shri Ram Dhari Shastri 

(3) Shri D. B. Patil 

(4) Dr. Baldev Prakash 

(5) Shri Daya Ram Shakya 

(6) Shrimati Rashida Haque Choudhury 

(7) Shri D. G. Gawai 

(8) Shri Ramanand Tiwary 

(9) Shri Krishna Chandra Halder 

(10) Shri Anant Dave 

(11) Shri Bhausaheb Thorat 

(12) Shri Tej Pratap Singh 

(13) Shri A. V. P. Asaithambi 

(14) Shri Heera Bhai 
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(16) Shri George Mathew 
(16) 8hri Ambika Prasad Pandey 

The discussion was not concluded. 

lZ. Report of Business Advisory Committee 

Shri Ravindra Varma presented the Thirty-first Report of the 
Business Advisory Committee. 

6. P.M. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 8th March, 
1979). 

AVTAR SINGH RIKHY, 
Secretary. 
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LOX SABRA 

BULLETIN-PART 1 

(Brief Record of ProceedIngs) 

Thursday. March 8, 19791Phal'guna 1'7, 1900 (Saka) 

No. 215 
11.05 A.M. 

1. ObitwY:y Referem:e 

The Speaker made a reference to the pa'ssing' away of Shri 
R. K. Khadilkar, former Deputy Speaker of Lok 9ab1\8. 

Thereafter, Members stood in silence for a shurt while ... , 
mark of respect. 

2. Starred Questions 

Starred Questions Nos; 242t 244, 245 and 247 were orally answer-
ed. Replies to Starr-ed Questions Nos. 246 and 24&-261 were laid 
on the' TaMe 

3. Unstarred Questions 

Replles to Unstarred Questions Nos. 2401:-2430:- 2482-2580 and 
2582-2600 were laid on the Table· 

A i1tatement by the Minister of Shipping and' Transport correct-
ing the reply given on 29th November, 1978 to Unstarred Question 
No. 1397 regarding Public Undertakings under the Ministry wa .. 
also laid on the Table. 

4. RoIiDg By Spealter Regarding Pri,lege- Matter 
The Speaker gave his ruling. on .the question of privilege given 

notice of by Shri Eduardo Faleiro against the M'misteJ" of Energy 
(Shri P. Ramachandran) and Shri R. P: Khosla, Joint'Secretary, Minis-
try of Energy regarding alleged untrue infunnation given' to Lok Sabha 
m connection with Starred Question No. 249 answered on the 6th 
December, 1978, and: withheld his consent' to the raising of' question 
of privilege under Rule 222. 

[p.T.O. 
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5. Papers laid on the Table 

The following papers were laid on the Table:-

(1) A copy of the Drugs and Cosmetics (First Amendment) 
Rules, 1979 (Hindi and English versions) published In 
Notification No. G.S.R. 42(E) in Gazette of India dated 
the 25th January, 1979, tinder section 38 of the Drugs and 
Cosmetics Act, 1940. . 

(2) A copy' of the Annual Report (Hindi and English ver-
sions) of the Post..Gl'aduate Institute of Medical Educa-

,non and Research, Chandigarh, fer the, year 1977-78, 
under section 19 of the Post-Graduate Institute of Medi-
cal Education an(I~search, Chandigarh, Act, 1966. 

(3) A copy of the Passports (Amendment) Rules,. 1979 
(Hindi and English versions) published in Notification 
No. G.S.R. 77 (E) in Gazette of ' India' , 'dated the 17th 
February; .1979, under sub-section, (3) of section 24 of 
the Passports Act, 1967. 

- ~ ," (4) A 'Corrigendum' (Hindi and E.'lglish versions) to the 
Annual Report@ of the Central Road Transport Corpo-
ration Limited, Calcutta, for the year 1976-77. 

(5) A statement (Hindi and English versions) explaining 
reasons for not laying the Annual Accounts of the Ship-
ping Development Fund Committee, for the' year 1977~78 
within the stipulated period of nine mortths after the 
close of the accounting year. 

(6) A statement (Hindi and English versions) explaining 
reasons for not laying the Annual Reports of the Orissa 
Road Transport Company Limited, Berhampur, Ganjam, 
for the years 1975.,76, 1976-77 and 1977-78 within the 
stipulated period of nine months after the close ot the 
accounting year. 

(7) A copy of the Audited Accounts (Hindi and English 
ver!lions) of the Employees' State Insurance Corporation 
for the year 1977-78 together with the Audit Report 
thereon, under section 36 of the Employees State Insu-
rance Act; 1948. 

- -"._- - ---..:.-- - .-. :;,..._ .. ---
@Tlie Annual Report was laid on the TaBle on the 30th AugUst, 

1978. • ' , 
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6. CaUiDg Attention 
Dr. Subramanian Swamy called the attention of the Minister of 

Home Affairs to the reported atrocities on Harijans in Andhra Pradesh 
with reference to the refusal of permission to a Harijan M.L.A. to 
enter a temple. ". 

The Minister of State for Home Affairs made a statement in re-
gard thereto. 
7. Motion regardiag Thiity-first Report of Business Advisory 

Committee 
Shri Ravindra Varma moved, the following motion:--

"That this House do agree with the Thirty-first Report of the 
Business Advisory Committee presented to the House on 
the 7th March, 1979.'" 

The motion was adopted. 
8. Matters Under Rule 377 

. (1)' Shri 0.' P. Tyagi raised a matter regarding reported theft of 
steel worth about rupees two lakhs from the premises of lawaharlal 
Nehru University. 

(2) Shri P. M. Sayeed raised a matter regarding need for provid-
ing an additional all-weather sh~p for tbepeople of the Union Terri-
tory of Lakshadweep. 
9. The Budget (RaiIways)--1979.80 

General Discussion on the Budget (Railways) for 1979-80, con-
tinued .. 

The following -Members took part in the debate:-
(1) Prof. P. G. Mavalankar 

(Lok Sabha adjourned at 1.02 P.M. and re-assembled 
at 2.06 P.M.) 

(2) Shri Phirangi ~;asad 
. (3) Shri, P. A. Sangma 

(4) Shri T. S. Shrangare 
( 5) Shri K. Mallanna 
(6) Shri S. B: PatiI 
(7} Shri Surendra Bikram 
(8) Shri Chhitubhai Gamit 
(9) Shri Rajshekhar Kolur 

(10) Shri Satya Deo Singh 
(11) ~ri K. A. Rajan 
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(12) Shri A. C. George 
( 13) Shri Purnananlyan Sinha' 
(14) Shri Shyamlal Dhurve 
(15) Shri Laxmi Narayan Nayak 
( 16) Chowdhry Balbir. Singh 
(17) Shri D. D. Desai 

Prof. Madhu Dandavate replied to the debate. 
The discussion was concluded. 

10. G4WenuneId BDl-Under Consideration 
The Special Courts Bill. 1979 

Oause-by-clause consideration of the Bill continued. 
Oauses 8 to 11 were adopted. 
Clause 12 was adopted, as amended. 
An amendment for insertion of new Oause 13 was adopted, as 

amended. 
New Clause 13 was also adopted. 
Clause 1 and· the Enacting Formula were adopted. 
Consideration of the Preamble and the amendments moved thereto 

was not concluded. 
Cla.use-by-clause consideration of the Bill was not concluded. 

11. Half-AD-Hour Discussion 
Shri Eduardo Faleiro raised a balf-an-hour discussion on points 

arising out of the answer given on the 20th February,· 1979 to UD-
starred Question No. 127 regarding shortage of coal. 

Shri P. Ramachandran replied to the discussion. 
6.37 P.M. 

(Lok. Sabha adjourned till 11 A. M. on Friday, the 9th March, 
1979). 

A VTAR SINGH RIKHY, 
Secretary. 
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LOK SABKA 

BULLETIN-PART I 

(Brief Record of Proceedings) 

Friday, March 9, 1979/Phalguna 18, 1900 (Saka) 

No. 216 
11. 05 A.M. 

1. Starred Questions 

S~rred Questions Nos. 262, 265, 269, 270, 272, 273 and 275 were 
orally answered. Replies to Starred Question Nos. 263, 264, 266-
268, 271 and 276-281 were laid on the Table. 

2. Unstarred Questions 

Replies to Unstarred ,Questions Nos. 2601-2717, 2719---Z725, 
2727-2754, 2756-2795 and 2798--2800 were laid on the Table. 

A statement by the Minister of Tourism and Civil A viat;?on 
correcting the reply given on 8th December, 1978 to Unstarred 
Question No. 2844 regarding New places on Air Map of India was 
also laid on the Table. 

3. Papers laid on the Table 

The following papers were laid on the Table: 

(1) A copy of the Report (Hindi and English versions) on 
the workin'g of the Commission of Railway Safety for 
the year 1975-76. . 

(2) A copy of the Annual Report (Hindi and English ver· 
sions) of the Indian Farmers Fertiliser Cooperative 
Limited, New Delhi, for the year 1976-77 along with the 
Audited Accounts. 

(3) A copy of the Annual Report (Hindi and English ver-
sions) of the Indian Farmers Fertiliser Cooperative 
Limited, New Delhi, for the year 1977-78 along with 
the Audited Accounts. 

. -- . _.",. - [p.T.O . 
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(4) A copy of the Certified Accounts (Hindi and &gUsh 
versions) of the Cardamom Board, Cochin, for the year 
1977-78 and the Audit Report thereon, under sub-section 
(4) of section 19 of the Cardamom Act, 1965. 

(5) A copy of the Annual Report of the Indian Institute of 
. Packaging, Bombay, for the year 1977-78 alon'g with the 

Audited Accoubts. 

(6) A copy of theRevit!w by the G6'Vemment on the work-
ing of the Indian Institute of Packaging, Bombay, for 

. the yearW7"1·78. 

4. Message from Bajya Sabha 

Secretary reported a message Irom Rajya Sabha that at its 
sitting held on the 2nd March, 1979, Rajya Sabha ~ tb'e 
Aligarh Muslim University (Amendment) Bill, 1979, by &hri 
Triloki Singh. 

5.· ~ Pas&ed by Bajya Sabha-laid on the Table 

Secretary laid on the· Twb!.e the Aligarh Muslim Umv-el'ifty 
(Amendment) Bill, 1979 by Shri Triloki Singh, as passed by 
Rajya Sabha . 

. 6. 'Stateaem regarding Govemeent Business 

The Minister of Parliamentary Affairs made a statement re-
'gardin:g Government business for the week commencing the 12th 
March, 1979. 

7. Matter UDder Rule 377 

Shri A C. George raised a matter regr8'rtling l'epotta\ l'tt'a!1!et "Of 
Jesuit Priest Father Francis Martinsek at Mokameh in Bi1t.ar. 

8. Government Bill-Passed 
TM . ~ Oou.'l'ts Bill, 19-79 

Clause-by-elause consideration of the Bill continued. 

'(l..,ok 5'atiha adjourned at 1 p.M. and re-assembltd ':It 2.05 P.M.) 

Oft "Il1l1efttimel'it No. 61 to the Prea!mbie moved iby,Arimati Par-
vathi Krishnan, the House divided, Ayes -63; Noes ·138. The am-
endment was accordingly negatived. 

, Seven am~ts to the ~amble wereadop1led. 
-,-,---' --"------------------------

-Subject to correction. 
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The Preamble ..... _~, Ii ~4ed .. 

The Long Title was also aaOp1ed. 
The motion that the Bill, as amend~' be ~ 'ms' moved by 

Shri H. M. Patel. 
'.Mle following Members took part in the debates:-

(1) Shri C. M. Stephen 

(2) Shri M. N. Govindan Nair 

f.3) 8hri M. Ram Gopal Reddy 

(4) Prof. P. G. Mavalankar 
(5) Shri K. Lakkappa 
(6) Shri JyQtinnoy BOlm 
(7) Shrimati Mohsina Kidwai 
(8) Shri H. N. Patel 

The motion was adopted and the Bill, as amended, was passed. 
9. Government -'Bftl...:.:...undet cbl).,""el'ath.l'l 

q'he &£gat" lJnderta~ (Ta1cilng ~ f)j 'M~~t) .1Dn~nt 
~, 1'979 

The motion far conSideration of the t3in ·was mO'V'ed by' 'Shri 
Bhanu Pratap Singh. 

The discussion on the Bill was not ·~0ftOl.uded. 
10. Private Members' 8i1 ......... ttodwed 

(l~ The Indian Fisheries (Alne~l~ Btdl, f979 {A.inettdment 
of sections 3, 4, etc.) byShri AU'S nrkey. 

(2) The Conslltutittm {AlMnc:lmeDij MJ., -1979 {~llt of 
article 324) by Shri Eduardo Faleiro. 

(3) The Polygamy Prohibition Bill, 1.91.9 by Shri P . .a.;.pal 
~a'tdu. 

11. Private Member'aBi11-Amendment for Circulation-Ad~ed 

T~ Prevention of Social Disabilities Bill, 1977 
by Dr. Vasant KUm4r Pandit 

Dr. Vasant Kumar Pandit concluded his speech on the motion 
for consideration of the Bill moved by him on the 23rd:' FebruartY, 
1979. 

An amendment for circulation of the Bill for the purpose of 
eliciting opinion thereon was moved by Dr. Ramji Singh. 

[p.T.O. 



The following Members took part in the ciebate: ...... ..... 
(1) Shri A V. P. Asaithambi 

(2) Dr. Ramji Singh 

(3) Shri Bapusaheb Parulebr 

(4) Shri J adunath Kisku 

(5) Shrimati Mrinal Keshav Gore 

(6) Shri Narendra P. Nathwani 

(7) Shri P. Rajagopal Naidu 

(8) Shri Keshavrao Dhondge 

(9) Chowdhry Balbir Singh 

(10) Shri A. C. George 

(11) Shri Dhanik La! MandaI 

In'. Vasant Kumar Pandit replied to the debate. 

The amendment for circulation ()f the Bill for the purpose of 
eliciting opinion thereon by the 2nd October, 1979, moved by Dr. 
Ramji Singh was adopted. 

1%. Private Member's Bill-under" consideration 

The Constitution (Amendment) Bill, 1978 (Omission oj article 310, 
etc.) by Shri Bhagat &.lm 

The motion for consideration of the Bill was moved by Shri 
Bhagat Ram. His speech was not concluded. 

The discussion on the Bill was not concluded. 

5.55 P.M. 

(Lok Sabha adjourned till 11 A.M. on Monday the 12th March, 1979). 
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LOK MaRA 

BULLETIN-PART I 

[Brief Record of 'Proceedings] 

Monday, March 12, 19791Phalguna 21, 1900 (Saka) 

No. 217 
11.04, A.M. 
1. -starred Qaestions 

Starred QuestioasNos. 282, 284, 287, 288, 295, 297, 300 and 
301 were orally answered. Replies to Starred Questions Nos. 283, 
285, 289-294, 296, 298 and 299 were laid on the Table. 

l. Uastarred QMstieas 

Replies to Unstarred Questions Nos. 2801-2843, 2845, 2847-
2883, 2886-2935 and 2937-3000 were laid on the Table. 

l. Papers Laid OR .dleT_le 
1be feilowing papers were laid on the Table:-

( 1) A statement (Hindi and English versions) explaining 
reasons for not laying the ADDual Accounts of the Indian 
Institute of Technology, Kanpur, for the year 1977-78 
within the stipulated period of nine months after the close 
of the accounting year. 

(2) A statement (Hindi and English versions) explaining 
reasons for not laying the Annual Accounts of the Indian 
Institute of Technology, Bombay, for the year 1977-78 
within the stipulated period of nine months after the close 
of the accounting year. 

(3) A statement (Hindi and English versions) explaining 
reasons for not laying the Annual Accounts of the Indian 
Institute of Technology, Kharagpur, for the year 1977-78 

within the stipulated period of nine months after the close 
of the accounting year. 

[p.T.O. .. 1 



( 4) A statement (Hindi and English versions) explaining 
reasons for not laying the Audited Accounts of the Na-
tional Council of Educational Research and Training, New 
Delhi.a for the year 1977-78 within the stipulated period 
of nine months after the close of the accounting year. 

(5) A statement (Hindi and English versions) explaining 
reasons for not laying the Annual Accounts of the Indian 
Institute of Management, Calcutta, for the year 1977-78 
within the stipulated period of nine months after the close 
of the accounting year. 

( 6) A statement (Hindi and English versions) explaining 
reasons for not laying the Annual Reports and the Audited 
Accounts of the Aligarh Muslim University and the 
Banaras Hindu Uni~ersity for the years 1976-77 and 
1977-78 and of the No~-_Eastern Hill University for the 
years 1975-76, 1976-77 and J.977-78 and of the Delhi 
University, Jawaharlal Nehru University, Hyderabad Uni-
versity and Visva-Bharati for the year 1977-78 within the 
stipulated period of nine months after the close of the ac-
counting years. 

(7) A statement (Hindi and English versions) explaining reasons 
for not laying the Annual Report and Accounts of the 
Ken.driya Vidyalaya Sangathan, New Delhi, for the year 
1977-78 within the :;tipulated period of nine months after 
the close of the accounting year. 

(8) A statement (Hindi and English versions) explaining reasons 
for not laying the Annual Report and Accounts of the 
Central Tibetan Schools Administration, New Delhi, for 
the year 1977-78 within the stipulated period of nine 
months after the close of the accounting year. 

(9) (i) A copy of the Certified Accounts (Hindi and English 
versions) of the National Institute for Training in Industrial 
Engineering, Bombay, for the year 1977-78 along with 
the Audit Report thereon. 

(ii) A statement (Hindi and English versions) showing reasons 
for delay in laying the above accounti. 

(10) A ~y of the Urban Land (Ceiling and Regulation) 
Amendment Rules, 1979 (Hindi and English versions) 
published in Notification No. G.S.R. 79(E) in Gazette 
of India dated the 22nd February, 1979, under sub-sec4 

tion (3) of section 46 of the Urban Land (Ceiling and 
Regulation) Act, 1976 together with an explanatory m~ 
morandum. 
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(11) A copy of the Indian Telegraph (First Amendment) Rules, 
1979 (Hindi and English versions) published in Notifi-
cation No. G.S.R. 178 in Gazette of India dated the 3rd 
February, 1979, under sub-section (5) of section 7 of the 
Indian Telegraph Act, 1885. 

(12) A copy of the Rice-Milling Industry (Regulation and Li-
censing) (Amendment) Rules, 1979 (Hindi and English 
versions) published in NotificatiOn No. G.S.R. 80(E) in 
Gazette of India dated the 23rd February, 1979, under 
sub-section (4) of sect jon 22 of the Rice-Milling Industry 
(Regulation) Act, 1958. 

4. Statement By Minister 
The Minister of External Affairs made a statement regarding pre-

sence of U.S. naval task force in the Gulf Area. 

S. The PondicheiTy Budget-1979-S0 
Shri Satish Agrawal presented a statement of estimated receipts and 

expenditure of the Union territory of Pondicherry for the year 1979-80. 

6. Supplementary Demands for Grants (pondicherry)-1978.79 
Shri Satish Agrawal presented a statement showing Supplementary 

Demands for Grants in respect of the Union territory of Pondicherry 
for the year 1978-79. 

7. The Mizoram Bodget-1979-S0 
Shri Satish Agrawal presented a statement of estimated receipts and 

expenditure of the Union territory of Mizoram for the year 1979-80. 

S. Supplementary Demands for Grants (Mizoram)-197S-79 
Shri Satish Agrawal presented a statement showing Supplementary 

Demands for Grants in respect of the Union territory of Mizoram fOJ 
the year 1978-79. 

9. Matters Under Rule 377 
( 1) Dr. Laxminarayan Pandey raised a matter regarding reported 

hardship faced by the opium growers of Madhya Pradesh and Rajas-
than due to hailstorm and untimely rains. 

(2) Shri Bhagat Ram raised a matter regarding condition of work-
ers of Madhya Pradesh working in Haryana Canal Construction Works. 

10. The Budget (General)-1979.S0 
General Discussion on the Budget (General) for 1979-80, com-

menced. 

[p.T.O. 
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The foUewing Members ·tookpart.in thedebate:-
(1 )SbriR. Venkataraman 
(2)Shri R. K. Amin 
(3) Shri Nathu Ram Mialha 
( 4) SbriMrityunjay Prasad 
(5) Shri V. Arunachalam.alias 'Aladi Aruna' 
( 6) Shri Wahl .La! 
(7) Dr. Baldev Prakash 
(8) Shri P. Venkatasubbaiab 
(92 Shri Ram Kishan 

( 10) Shri Rinching Kbandu Khrime 
(11) Sbri M. N.Govindan Nair 
( 12) Shri Kalyan Jain 
( 13) Shri Chandra Pal Singh 
(14) Shri A. C. George 
( 15) Shri Pabitra .Mohan Pradhan 
( 16) Shri K. T. Kosalram 
( 17) Shri Dilip Chakravarty 
(18)Shri S. R. DamaDi 
(19) Sbri·Ram Prasad Deshmukh 
(20) Shri Giridhar Gomango (Speech unfinished). 

The discussion was not concluded. 
6P.W. 

(Lok: Sabha adjourned till 11 A.M. on Tuesday, the 13th March, 
1979). 

AVTARSINGH RllGIY, 
Scoretary. 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesday, March 13, 1979iPhaiguna 22, 1900 (Saka) 

No. 218 
11.05 A.M. 
1. Starred Questions 

Starred Questions Nos. 305-308, 312, 320 and 322 were orally 
answered. Replies to Starred Questions Nos. 302-304, 310, 311, 
313-319 and 321 were laid on the Table. 
2. Unstarred Questions . 

Replies to Unstarred Questions Nos. 3001-3024, 3026-3130, 
3132-3135 and 3137-3200 were laid on the Table. 
3. Papers laid OB die Table 

The following papers were laid on the Table:-
(1) A copy of the Kerosene (Fixation of Ceiling Prices) 

Amendment Order, 1979 (Hindi and English versions) 
ilublished in Notification No. G.S.R.87(E) in Gazette 
of India dated the 1st March, 1979, under su\}-section 
(6) of section 3 of the Essential Commodities Act, 1955. 

(2) A copy of Notification No. S.O. 60(E) (Hindi and Eng-
lish versions) published in Gazette of India dated the 
31st January, 1979 making certain amendments in the 
description of the constituencies in Schedule XVIII of 
the Delimitation of Parliamentary and Assembly Con-
stituencies Order, 1976 relating to the State of Punjab, 
under su\}-section (2) of section 9 of the Representation 
of the People Act, 1950. 

(3) A copy each of the following papers (Hindi and English 
versions) under su\}-section (1) of section 619 A of the 
Companies Act, 1956:-

(a) (i) Annual R~ort <!lfthe Mazagon Dock Limited,') 
Bombay, for the year 1977-78 along with the Audited 
Accounts and the comments of the Comptroller and 
Auditor General thereon. 

[P.T.O. 
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( ii) A statement regarding Review on the working of the 
Mazagon Dock Limited, Bombay, for the year 1977-78. 

(b) (i) Annual Report of the Goa Shipyard Limited, 
Vasco-Da-Gama (Goo) for the year 1977-78 along 
with the Audited Accounts and the comments of the 
Comptroller and Auditor General thereon. 

(ii) A statement regarding Review on the working of the 
Goa Shipyard Limited, Vasco-Da-Gama (Goa) for the 
year 1977-78. 

4. Statemeat by Minister 
The Minister of Law, Justice and Company Affairs made a state-

ment clarifying certain information given to the House 00 the 7th 
March.. 1979, in response to Calling Attention regarding the reported 
decision of the Additional Session Judges and Magistrates in Delhi 
to march to Parliament House on 16th March, 1979. 

5. Government Bills-Introduced 
(1) The Kosangas Company (Acquisition of Undertaking) 

Bill, 1979. 
(2) The .Parel Investments and Trading Private Limited and 

Domestic Gas Private Limited (Taking Over of Manage-
ment) Bill, 1979. 

6. Matters UDder Rule 377 
( 1) Shri Krishna Chandra Halder raised a matter regarding re-

ported unhelpful attitude of the Indian Council of Medical Research 
towards the School of Tropical Medic.ine, Calcutta, about the research 
project on Kala-azar in Eastern India. 

(2) Shri Purnanarayan Sinha raised a matter regarding reported 
adulteration of cement being supplied to Assam. 

7. The Budget (General)-1979-80 
General Discussion on the Budget (General) for 1979-80, con-

tinued. 

The following Members took part in the debate:-
( 1) Shri Giridhar Gomango 
(2) Shri Dinen Bhattacharya 
( 3) Shri C. Subramaniam 
(4) Sbri Vijay Kwnar Malhotra 
(5) Shri Daulat Ram Saran 
(6) Shri T. A. Pai 
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(7) Dr. Subramanian Swamy 
(8) Shri C. N. Visvanathan 
(9) Shri Rudolpb,. Rodrigues 

(10) Shri Raj Narain 
( 11) Shri S. a. P. Pattabhi Rama Rao 
( 12) Shri R. L. Kureel 
(13) Shri Yashwant Borole 
( 14) Shri Kommareddi Suryanarayana 
(15) Shri T. S. Negi 
( 16) Shri Brij Bhushan Tiwari 
(17) Shrimati V. Jeyalakshmi 
( 18) Shri Purnanarayan Sinha 
(19) Shri A. SUnDa Sahib 
(20) Shri Laxmi N arain N ayak (Speech 'unfinished) . 

The discussion was not concluded. 

*8. Statement by Minister 

The Minister of Energy made a statement clarifying certain infor-
mation given today in reply to a supplementary question by Shri 
Krishna Chandra Halder on Starred Question No. 322 regarding 
percentage of Coal Mines affected by floods. 

6 P.M. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 15th March, 
1979). 

*At 5.27 P.M. 

AVTAR SINGH RIKHY, 
Secretary. 
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;LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Thursday, March 15, 19791Phalguna 24, 1900 (Saka) 

No.2.t9 
11.06 A.M. 
1. Starred Questions 

Starred Questions Nos. 328, 329, 340, 342 ·and343 were ·orally 
answered. Replies to remaining questions were laid on the Table. 
2. Unstarred ~ns 

'.Replies to Uns1arred .Questions Nos. 3201-3266, 3268-3289, 
3291-3384 and 3386-3400 were laid on the Table. 

3. Papers Laid on the Table 

The following papers were laid on the Table:-
( 1) A .copy ,of the Detailed !Demands :forGrants (Hindi and 

English versions) of the Ministry of External Affairs for 
1979-80. 

(2) A aopy each of the following papers (Hindi and English 
versions) under section 36 of the Employees' State In-
surance Act, 1948:-

(i) Annual 'Report of the Employees' State Insurance Cor-
poration, New Delhi, for the year 1977-78. 

(ii) Financial Estimates and performance Budget of the 
Employees' State Insurance Corporation, New Delhi, 
for the year 1979-80. 

(3) A copy each of the following Notifications (Hindi and 
English versions) under section 159 of the Customs Act, 
1962:-

0) Notification 'No, 66-Customs published in Gazette of 
India dated the 15th March, 1979 'together with an 
ie-"iplanatorymemorandum regarding exemption to 
Polyvinyl chloride resins (PVC Resin) from the 
whole of the basic customs duty. 

~.T.O. 
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(ii) Notification No. 67-Customs published in Gazette of 
India dated the 15th March, 1979 together with an 
explanatory memorandum regarding exemption to 
plain aluminium foil when imported solely for strip 
packing of drugs and medicines from the whole of the 
additional duty of customs. 

4. Calling Attention 

Shri Vasant Sathe called the attention of the Minister of Agricul-
ture and Irrigation to the reported avalanches in Lahaul Valley 
(Himachal Pradesh) killing many persons and the rescue and relief 
measures undertaken by the Government. 

The Minister of Agriculture and Irrigation made a statement in 
regard thereto. 
5. Report of Committee on Public Undertakings 

Shri J yotirmoy Bosu presented the Seventeenth Report of the 
Committee on Public Undertakings 0978-79) on Action Taken by 
Government on the recommendations contained in the Fourth Re-
port of the Committee on Public Undertakings (Sixth Lok Sabha) 
on Extraordinarily High Expenditure on Publicity by Public Under-
takings. 
8. Report of Committee on Private Members' Bills and Resolutions 

Shri Vinod Bhai B. Sheth presented the Twenty-ninth Report of 
the Committee on Private Members' Bills and Resolutions. 
7. Government Bill-Introduced 

The Constitution (Forty-ninth Amendment) Bill, 1979. 
8. Matters Under Rule 377 

( 1) Shri Kommareddi Suryanarayana raised a matter regarding 
reported difficulties faced by the paddy growers of Andhra Pradesh 
in regard to the purchase of their produce by the Food Corporation 
of India. 

(2) Shri Raghavji raised a matter regarding reported deaths and 
heavy losses caused by hailstorms in certain States. 

(3) Shri Pius Tirkey raised a matter regarding J. K. Manu-
facturers Limited, Kanpur. 

( 4) Shri Hari Vishnu Kamath raised a matter regarding reports 
of hunting and killing of the McQueen bustard, a protected species 
of bird, in Saurashtra (Gujarat) by a foreigner. 

The Minister of State for External Affairs replied. 
9. The Bodget (GeneraI)-1979-80 

General Discussion on the Budget (General) for 1979-80, con-
tinued. 
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The following Members took part in the debate:-
(1) Shri Laxmi Narain Nayak 
(2) Shri B. C. Kamble 
(3) Dr. Sushila N ayar 
( 4) Shri J anardhana Poojary 
(5) Shri Dalpat Singh Paraste 
(6) Shri V. G. Hande 
(7) Shri Manohar Lal 
( 8) Shri Syed Liaquat Husain 
(9) Prof. P. G. Mavalankar 

( 10) Shri Suraj Bhan 
(11) Shri Narendra P. Nathwani 
(12) Shri Ismail Hossain Khan 
( 13) Shri 'Ram Sewak Hazari 
( 14) Shri Somnath Chatterjee 
(15) Kumari Maniben Vall abh bhai Patel 
(16) Shri Raj Krishna Dawn 
(17) Shri A. K. Roy 
( 18) Shri Ramdas Singh 
(19) Shri D. Amat 
(20) Shri T. Balakrishnaiah 
(21) Shri Kanwar La! Gupta 
(22) Shri Mohinder Singh 
(23) Shrimati Parvati Oevi 
(24) Shrimati Chandravati (Speech unfinished). 

The discussion was not concluded. 
6 P.M. 

(Lok Sabha adjourned till 11 A.M. on Friday, the 16th March, 
1979). 

A VT AR SINGH RIKHY, 
Secretary. 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday, March 16, 1979!Phalguna 25,1900 (Saka) 

No. 22' 
11.05 A.M. 
1. Starrett Questins . 

Starred Questions Nos. 344, 347, 349, 351, 352 and 354 were 
orally answered. Replies to remaining questions were laid on the 
Table. 

1. Unstarred Questions 

Replies to Unstarred Questions Nos. 3401-3438, 3440---3462. 
3464-3541, 3543 and 3545-3600 were laid on the Table. 

~l. Papers Laid on the Table 
The following papers were laid on the Table:-

( 1) A copy of the Detailed Demands for Grants (Hindi and 
EngJish versions) of the Ministry of Defence for 
1979-80. 

(2) A copy of the Defence Services Estimates, 1979-80 
(Hindi and English versions). 

(3) A copy of the Aircraft (Amendment) Rules, 1979 (Hindi 
and English versions) published in Notification No. G.S.R. 
315 in Ga",ette of India dated the 24th February, 1979, 
under section 14A of the Aircraft Act, 1934 together with 
an explanatory note. 

(4) A copy of Notification No. S.O. 783 (Hindi and Eng-
lish versions) published in Gazette of India dated the 
3rd March, 1979 making certain amendment to the Ex-
port (Quality Control and Inspection) Amendment Rules, 
1977, under sub-section (3) of secti(ln 17 of the Export 
(Quality Control and Inspection) Act 1963. 

[P.T.O. 
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(5) A copy each of the following papers (Hindi and Englisb 
versions) under sub-section (1) of section 619A of the 
Companies Act, 1956:-

(i) Review by the Government on the working of the Pro-
jects and Equipment Corporation of India Limited, New 
Delhi, for the year 1977-78. 

(ii) Annual Report of tbe Projects and Equipment Corpora-
tion of India Limited, New Delbi, for the year 1977-78 
along with the Audited Accounts and the comments of 
the Comptroller and Auditor General thereon. 

4. Message from Rajya Sabha 
Secretary reported a message from Rajya Sabha that at its sitting 

held on the 15th March, 1979, Rajya Sabha concurred in the recom-
mendation of Lok Sabha to appoint a Member of Rajya Sabha to the 
Joint Committee of the Houses on the Scheduled Castes and Scheduled 
Tribes Orders (Amendment) Bill, 1978, in the vacancy caused by the 
resignation of Shri Jagbir Singh and appointed Shri Bhairab Chandra 
Mahanti, Member, Rajya Sabha, to the said Joint Committee to fill the 
vacancy. 
5. Assent to Bill 

Secretary laid on the Table the Copra Cess Bill, 1979 passed by the 
Houses of Parliament during the current session and assented to. 

6. Calling Attention 
Dr. Baldev Prakash called the attention of the Minister of Home 

Affairs to the reported maltreatment to the representatives of the 
Peopl~'s Union of Civil Liberties from Delhi visiting Singhbhum dis-
trict on Wednesday, the 7th March, 1979 to enquire into tbe complaints 
of violation of human rights of Adivasis of Singhbbum district and 
widespread resentment among the people. 

The Minister of State for Home Affairs made a statement in regard 
thereto. 

7. Reports Of Committee 011 the Welfare of Scbeduled Castes and 
Scheduled Tn"bes 

Shri Suraj Bhan presented the following Reports (English and Hindi 
versions) of the Committee ori the Welfare of Scheduled Castes and 
Scheduled Tribes (1978-79);-

( 1) Twenty-sixth Report on Action taken by Government on 
the recommendations contained in the Twentieth Report 
of the Committee on the Ministry of Information and 
Broadcasting-Reserv~tions for, and employment of, 
Scheduled Castes and Scheduled Tribes in All India 
Radio. 
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(2) Twenty-seventh Report on Action taken by Government 
on the recommendations contained in the Eleventh Report 
of the Committee on the Ministry of Home Affairs--Re-
servations for, and employment of, Scheduled Castes and 
Scbeduled Tribes in the Delhi Electric Supply Under~ 
taking. 

S. Statement Regarding Govemmeat Business 
The Minister of Parliamentary Affairs made _a statement regarding 

90vernment business for the week commencing the 19th March, 1979. 
9. Govenuneut BiD-introduced 

The Punjab Excise (Delhi Amendment) Bill, 1979. 
10. SDtemeut Regarding OnliDaDce-Laid on the Table 

An explanatory statement (Hindi and English versions) gIVIng 
reasons for immediate legislation by the Punjab Excise (Delhi Amend-
ment) Ordinance, 1979, was laid on the Table. 
11. Matter Uader Role 377 

Shri Vasant Sathe raised a matter regaroing the Emergency Ex-
cesses Inquiry Authority, Manipur. 
12. The Budget (GeneraI~l979-80 

General Discussion on the Budget (General) for 1979-80. conti-
nued. 

Shrimati Chandravati took part in the debate. 
Shri Charan Singh replied to the debate. 
The discussion was concluded. 

. 13. The Budget (GeneraI}-I979-80-Demands tor Grants on 
ACCOUDt 

All the Demands for Grants on Account Nos. 1 to 107 (both 
Revenue Account and Capital Account) in respect of the Budget 
(General) for 1979-80 for the amounts shown under column 3 of the 
printed List of Demands for Grants on Account (General) for 1979-80, 
were voted in full. 
14. Govel1lment Bill-Introdueed 

The Appropriation (Vote on Account) Bill, 1979. 
*15. The Budget (Railways)-197t-80--JH.mands for Grants and 

Supplementary Demands for Grants (Railways)-1978-79 
The following items of business were taken up together:-

(i) Demands for Grants Nos. 1 to 16 in respect of the Budget 
(Railways) for 1979-80. ------------------_._-- ---

·Discussed together. 
[P.T.O. 

8 



Gi) Supplementary Demands fot Grants Nos. 4. 6. 9, 14, 16, 
17 and 20 in respect of the Budget (Railways) for 
1978-79. 

One humlred and eighty-two. cut motions to the Demands for Grants 
in respect of the Budget (Railways) for 1979-80 [Nos. 62 to 64, 102 
to 113, 139 to 147, 156, .J57~ 176. 178, 180 to 193, 196 to 198, 
203, 204. 233 to 245, 258. 259, 261· to 267, 273; 274, 277 to 294. 
333 to 356; 359; 373 ami 382 to' 448] were mO\'ed. 
·16. Resolution-Under Consideration 

Prof. Madhu Dandavate moved the following Resolution:-
"That this House approves the recommendations made in para-

gtaplts 31, 42. 46. 55. 61. 73. 7·&, 81, 87. ~8, 91, 94. 
103 and 110 contained in the Fifth R..!port of the Railway 
Convention Committee. t 977. appointed to review the 
fate of dividend payable by the 'railway undertaking to 
General Revenues as well as o!her ancillary matters in 
connection with the railway finan:::e and general finance, 
which was presented to Parliament O~l the 19th February, 
1979. 

That this House further directs that the action taken by the 
Government on the other recommendation" made in this 
Report may be reported to the Committee." 

The fol1owiT}{! Member<; took oart in the c;11l1bined debate on the 
Demands for Grants (Railway!') for 1979-80 and Supplementary 
Demands for Grants (Railways )-1978-79 and the Resolution (vide 
paras 15 and I () above):-

(J) Shri Raghavji 
(2) Shri P. K. Deo 

(3) Shri Shamhhu Nath Chaturvedi 
(4) Shri A. R. Badri Narayan 
(5) Shri Ourga Chand (Speech unfinisht'd) 

The tliscussion was not concluded. 
17. Motion R~ardinJ! Twenty-Ninth Report of Committee on Private 

Members' Bills ad Resolutioas 
Shri Giiidhar Gomango moved the folJowin~ motion:-

"That this House do agree with the Twentv-ninth Report of 
the Committee on Private Memhers' Hills and Resolutions 
presented to the House on the 15th March, 1979." 

The motiOn was adopted. 

·D~scussed together. 
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18. Private Members' Resolutio_Under Consideration 
Dr. Ramji Singh concluded his speech on the following Resolution 

moved by him on the 2nd March, 1979:-
"This House directs the Government to ensure total ban on 

the slaughter of cows of all ages and calves in consonance 
with the Directive Principles laid down in Article 48 of 
the Constitution as interpreted by the Supreme Court as 
well as necessitated by strqng economic considerations 
based on the recommendations of the Cattle Preservation 
and Development Committee and the reported fast by 
Acharya Vinobha Bhave from 21 April, 1979." 

An amendment was moved by Shri Vinayak Prasad Yadav. 
The following Members took part in the debate:-

(1) Shri G. M. Banatwalla 
(2) Shri Samar Mukherjee 
(3) Shri O. P. Tyagi 
( 4) Shri R~j Krishna Dawn 

[A motion that the time for the Resolution be extended 
by two hours moved by Shri Hari Vishnu Kamath, was 
adopted.] 

( 5) Shri M. N. Govindan Nair 
(6) Shri Laxmi Narain Nayak 
(7) Shri A. V. P. Asaithambi 
(8) Shri R. L. P. Verma 
(9) Chowdhry Balbir Singh 

(10) Shri Kanwar Lal Gupta (Speech unfinished). 

The discussion w~s not concluded . 
• ,. HaIf-AD-Bour Discussion 

Shri Purnanarayan Sinha raised a half-an-hour discussion on points 
arising out of the answer given on 21st February, 1979 to Starred 
Question No. 28 regarding Naga attack on Border Villages of Assam. 

Shri H. M. Patel replied to the discussion. 
6.40 P.M. 

(Lok Sabha adjourned till 11 A.M. On Monday, the 19th March, 
1979). 

A VTAR SINGH RIKHY, 
Secretary. 
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LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Monday, March 19, 1979!Phalguna 28, 1900 (Saka) 

No. 221 
11.05 A.M. 
1. Starred Questions 

Starred Questions Nos. 364, 365, 369, 371, 372, 374, 376, 378, 
380 and 382 were orally answered. Starred Question No. 366 was 
postponed to 26-3-79. Replies to Starred Questions Nos. 367, 370, 
373, 375, 377, 379, '381, 383 and 384 were laid on the Table. 
2. Unstarred QuestilOns 

Replies to Unstar'red Questions Nos. 3601-3635 and 3637-3800 
were laid on the Table. 
3. Papers Laid on the Table 

The following papers were laid on the Table:-
(1) A copy each of the following paper~ (Hindi and English 

versions) under sub-section (1) of section 619A of the 
Companies Act, 1956:-

(i) Review by the Government on the working of the Water 
and Power Development Consultancy Services (India) 
Limited, New Delhi, for the year 1977-78. 

(ii) Annual Report of the Water and Power Development Con-
sultancy Services (India) Limited, New Delhi, for the y~ar 
1977-78 along with the Audited Accounts and the com-
ments of the Comptroller and Auditor General thereon. 

(2) (i) A copy of the Annual Accounts (Hindi and English ver-
sions) of the University of Hyderabad, Hyderabad for 
the year 1977-78 together with the Audit Report thereon, 
under section 29( iv) of the University .of Hyderabad Act, 
1974. 

(ii) A statement (Hindi and English versions) showing reasons 
for delay in laying the .above Accounts. 

[p.T.O. 
1 



(3) A statement (Hindi and English versions) explaining reast?ns 
for not laying the Audited Accounts of the Ken(~..n~a 
Hindi Shikshan MandaI, Agra for the year 1977-78 wlthm 
the stipulated period of nine months after the close of the 
accounting year. 

(4) A statement (Hindi and English versions) explaining reasons 
for not laying the Annual Report and the Accounts of the 
Boards of ApprenticeshiplPractical Training, Kanpur, 
Bombay, Calcutta and Madras, for the year 1977-78 within 
the stipulated period of nine months after the close of the 
accounting year. 

(5) A copy each of the following papers (Hindi and English 
versions):-vti) Report of the Minorities Commission on the Aligarh Mu~­
lim University (Amendment) Bill, 1978. 

(ii) Memorandum showing decisionjreply of Gov~Dment on 
various recommendations I Observations contained in the 
above Report. 

4. CaDiDg AtteDtion 

Sbri Tarun Gogoi called the attention of the Minister of Home 
Affairs to the reported large-scale influx of foreign nationals into Assam 
and neighbouring States thereby causing great concern., 

The Minister of State for Home,Affairs made a statement in regard 
thereto. 
S. Report of Public Accounts Committee 

Shri P. V. Narasimha Rao presented the Hundred and thirteenth 
Report on Action Taken by Government on the recommendations con-
tained in the Eighteenth Report on Road Development during Fourth 
Plan. 
6. Matters Under Ibde 377 

(1) Shri Kanwar La! Gupta raised a matter regarding reported 
copying in the examinations of Meerut University and other places. 

(2) Shri R. L. P. Verma raised a matter regarding lock out in the 
Bharat Electronics Limited, Ghaziabad. 

The Minister of State for Defence replied. 
(3) Shri' 'Raj Krishna Dawn raised a matter regarding reported 

difficulties of the farmers in the flood-affected districts of West Bengal. 
7. Govemmeot BiB-Pawed 

The Approprilztion (Vote on Account) Bill, 1979 
The motion for consideration of the Bill was moved by Shri Satish 

Agrawal. 
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The motion for consideration was adopted and clause-by-clause 
consideration of the Bill was taken up. 

Clauses 2 to 4 and the Schedule were adopted. 

Clause I, the Enacting Formula and the Long TItle were also 
adopted. 

The motion that the Bill be passed was moved by Shri Satish 
Agrawal. 

The motion was adopted and the Bill was passed. 
*8. The Budget (RaiJways)--1979-8O-Demands for Grants and 

Supplementary Demands for Grants (Raihvays}-1978-79 
Discussion on the following items of busini!~s continued:-

(i) Demands for Grants Nos. 1 to 16 in respect of the Budget 
(Railways) for 1979-80, and the cut motions thereto 
moved on the 16th March, 1979. 

(ii) Supplementary Demands for Grants Nos. 4, 6, 9, 14, 16, 17 
and 20 in respect of the Budget (Railways) for 1978-79. 

*9. Resolution-Adopted 
Discussion on the following Resolution moved by Prof. Madbu 

Dandavate on the 16th March, 1979, continued:-
"That this House approves the recommendations made in para-

graphs 31,42,46,55,61,73,78,81,87,88,91,94; 103 
and 110 contained in the Fifth Report of the Railway Con-
vention Committee 1977, appointed to review the rate of 
dividend payable by the railway undertaking to Gooeral 
Revenues as well as other ancillary matters in connection 
with the railway finance and general finance, which was 
presented to Parliament on the 19th Februarv, 1979. 

That this House further directs that the action taken by the 
Government on the other recommendations made in this 
Reoort may be reported to the Committee:' 

The following Members took part in the combined debate on the 
Oemands for Grants (Railways) for 1979-80 and Supplementary 
Demands for Grants (Railways)-1978-79 and the Resolution (vide 
oaras 8 and 9 above):-

(1) Shri DU1"ga Chand 
(2) Kumari Maniben Vallabhbhai Patel 
(3) Dr. P. V. Periasamy 
(4) Shri Natvarlal B. Parmar 

*0' IsCUSsed together. 
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(5) Shri Dinen Bhattacharya 
(6) Shri Kondajji Basappa 
(7) Sbri Y. P. Shastri 
(8) Shri Dhirendranath Basu 
(9) Shri Hari Shankar Mahale 

(JO) Shri Nandi Yellaiah 
(11) Shri Ram Kanwar Berwa 
(12) Shri R. L. P. Verma 
(13) Shri Keshavrao Dhondge 
(14) Slu"i Govinda Munda 
(15) Pf'Of. P. G. Mavalankar 
(6) Shri Ganga Singh 
(17) Shrimati Parvathi Krishnan 
(8) Shri Ram Sewak Hazari 
(9) Shri C. M. Stephen 
(20) Shri B. P. MandaI 
(21) Shri Mukunda Mandai 
(22) Shri Balak Ram 

Prof. Madhu Dandavate replied to the debate. 
On cut motion No. 333 moved by Shrimati 'Parvathi Krishnan to 

the Demands for Grants in respect of the Budget (Railways) for 
1979-80, the House divided, Ayes *24; Noes :!<62. The cut motion 
was accordingly negatived. 

All other cut motions moved were also negatived. 
All the Demands for Grants for the amounts shown under column 

3 of the printed List of Demands for Grants (Railways) for 1979-80 
were voted in full. 

All the Supplementary Demands for Grants for the amounts shown 
under column 3 of the printed List of Supplementary Demands for 
Grants (Railways) for 1978-79 were voted in full. 

The Resolution (vide para 9 above) was also adopted. 
10. Government Bills-Introduced 

(1) The Appropriation (Railways) Bill, 1979. 
(2) The Appropriation (Railways) No.2 BiII, 1979. 

11. Deniands for Excess Grants (General~1976-77 
Demands for Excess Grants Nos. 1 I, 19, 21, 24, 29,39,40,54, 

57,66 and 80 in respect of the Budget (General) for 1976-77 presented 
on the 20th December, 1978 and the 2nd March, 1979, for the amounts 
shown under column 3 of the printed List of Demands for Excess 
Grants (General) for 1976-77 were voted in full. --_.- ._-_._ .. _. ---...... _--

·Subject to correction. 
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12. Supplemeatary Demands for Grants (General)-1978-79 
Supplementary Demands for Grants Nos. 4, 6, 7, 11, 12, 18, 19, 

22, 23, 26 to 32, 40 to 44, 47, 49, 52, 54, 55, 5tS, 59, 61 to 64, 66, 
71, 76 to 81, 88, 90 and 92 (both Revenue Account and Capital 
Account) in respect of the Budget (General) for 1978-79 for the 
amounts shown under column 3 of ~pe printed List of SupplemeJltary 
Demands for Grants (General) for 1978-79 were voted in full. 
13. Govemment Bills-Introduced 

(1) The Appropriation Bill, 1979. 
(2) The Appropriation (No.2) Bill, 1979. 

5.30 P.M. 
(Lok Sabha adjourned till 11 A.M. on Tuesday, the 20th March, 

1979). 

AVTAR SINGH RIKHY, 
Secretary. 
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LOK SABIIA 

RULLETIN-PART I 

rBrief Record of Pr{)CCedings] 

Tuesday, March 20, 1979jPhalguna 29, 1900 (Saka) 

No. 222 
11.04 AM. 

1. Starred QuestitoDs 
Starred Questions Nos. 385, 387, 389-391, 396, 398 and 400 

were orally answered. Replies to remaining questions were laid on the 
Table. 
2. Unstarred Questions 

Replies to Unstarred Questions Nos. 3801-3804, 3806-3834, 
3836-3879, 3881-3886. 3888-3925 and 3927-4000 were laid 
on the Table. 
3. Almouncement By Speaker 

The Speaker made an announcement regarding use of languages 
other than Hindi or English during Question Hour"'. 
4. Ruling By Speaker 

The Speaker gave his ruling on the request made by Shrj Eduardo 
Faleiro and the Leader of the Opposition on the 19th March, 1979 for 
statement by the Government on the recent visi! of Mr. Kosygill, 
Chairman of the Council of Ministers of USSR. and for laying the 
t·reaties and agreements signed with him on the Table of the Hous~. 

(Lok Sabha adjourned at 12.28 P.M. and re-assembled at 12.49 
P.M.) 

The Speaker made some clarifications that in case of important 
talks taking place between the Prime Minister or other Ministers with 
foreign leaders and any agreement entered into between them, if either 
the Leader of any PartylGroup, or a fairly large number of Members 
write to the Speaker for a statement ~the Government, the Speaker 
would r~uest the Government to make a statement, place the ag~ 
ment andlor the communique issued on the Table of the House . 

.. -.. _------------_._--
"Please see para 1306 of Bulletin Part IT dated 20-3-1979. 

[p.T.O. 
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5. Papers Laid OIl the Table 
The following papers were laid on the Table:-

( 1) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the 
Companies Act, 1956:-

(a) (i) Review by the Government on the working of the 
Indian Petrochemicals Corporation Limited, for the 
year 1975-76. 

(iiJ Annual Report of the Indian Petrochemicals Corporation 
Limited, for the year 1975':76 along with the Audited 
Accounts and the comments of the Comptroller and 
Auditor General thereon. 

(b) (i) Review by the Government on the working of the 
Indian Petrochemicals Corporation Limited, for the 
year 1976-77. 

(it) Annual Report of the Indian Petrochemicals Corporation 
Limited, for the year 1976-77 along with the Audited 
Accounts and the comments of the Comptroller and 
Auditor General thereon. 

(e) (i) Review by the Government on the working of the 
Indian Petrochemicals Corporation Limited, for the 
year 1977-78. 

(ii) Annual Report of the Indian Petrochemicals Corporation 
Limited, for the year 1977-78 along with the Audited 
Accounts and the comments of the Comptroller and 
Auditor General thereon. 

(2J A statement (Hindi and English versions) showing reasons 
for delay in laying the above Reports. 

(3) A copy of the Annual Report (Hindi and English ver-
sions) for the year 1977-78 on the working and adminis-
tration of the Companies Act, 1956, under sect~ 638 of 
the said Act. 

(4) A copy of the Detaile4 Demands for Grants (Hindi and 
English versions) of the Ministry 0( Planning for 1979-80. 

(5) A copy of the Annual Report (Hindi and English versions) 
of the Petrofils Cooperative Limited J.awaharnagar 
(Baroda) for the year 1976-77. 

(6) A copy of the Review (Hindi and English versions) on 
the working of the Petrofils Cooperative Limited, Iawa-
barnagar (Baroda) for the year 1976-77. 
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(7) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the 
Companies Act, 1956:-

(i) Annual Report of the Garden Re_ach Shipbuilders and 
Engineers Limited, c;alcutt~...for _the year 1977-78 along 
with the Audited Accounts and the comments of the 
Comptroller and Auditor General thereon. 

(ii) A statement regarding R.eview on the working of the 
Garden Reach Shipbuilders and Engineers Limited, 
Calcutta, for the year 1977-78. 

( 8) A copy of the Canteen Stores Department, Ministry of 
Defence (Group 'A' and Group 'B' posts) recruitment 
Rules, 1979 (Hindi and English versions) published in 
Notification No. S.R.O. 64 Gazette of India, dated the 
3rd Marell, 1979, issued under Article 309 of the Consti-
tution. 

6. CaIIiBg AtteatioB 

Shri K. P. Unnikrishnan called the attention of the Minister of 
External AfIain to the reported proposal of the U:nited States of 
America to station a New Naval Fleet in the Indian Ocean and to 
forge a new military alliance with Saud~ Arabia and Pakistan. 

The Minister of External Affairs made a statement in regard 
thereto. 
7. Matters Under Rule 377 

(l) Prof. Samar Guha raised a matter regarding state of health (If 
LoJrnayak Jayaprakash Narayan. 

(2) SMi R K. Mhalgi raised a matter regarding the trustees of 
Bombay Port Trust representing trade and industry. 

(3) Dr. P. V. Periasamy raised a matter regarding allotment of iron 
and steel material to Tamil Nadu and non-availability of railway 
wagons for its transportation. 

(4) Shri Annasaheb Gotkhinde raised a matter regarding obser-
vance of 8th April, 1979 as a solemn ~ca8ion in the memory of 
Shaheed Bhagat Singh and B. K. Datt. 

(5) Shri C. N. Visvanathan raised a matter regarding reported 
decision of the Central Hindi Committee about the use of Hindi by the 
banks and public sector undertakings located in Hindi speaking areas 
for correspondence with local people. 
8. Government Bills--Passed 

(i) The Appropriation (Railways) Bill, 1979 
The motion for consideration of the Bill was moved by Prof. 

M'adhu Dandavate. 
[P.T.O. 



""1be following Members took part in the debate:-
(1) Shri Keshavrao Dhondge 
(2) Shri A. C. George 
(3) Shri Vavalar R~i 
(4) Dr. Saradish Roy 
(5) Shri R. V. Swaminathan 
(6) Shri Tarun Gogoi 
(7) Soo Ugraserr . 
(8) Shri Vinayak Prasad Yadav 
(9) Shri DilipChakravarty 

Prof. Madhu Dandavate replied to the debate. 
The motion for consideration wac; adopted and clause-by-clause 

consideration of the Rill was taken up. 
Clauses 2 and 3 and the Schedule were adoDted. 
Gause 1, the Enacting Formula and the Long Title were also adopt-

ed. 
The motion that the Bill be passed was moved by Prof. Madhu 

Oandavate. 
The motion was adopted and the Bill was passed. 

(ii) The Appropriation (Railways) No.2 Bill, 1979 
The motion "for consideraJion of the Bill was moved by Prof. Madhu 

Dandavate. 

. The motion for consideration was adopted and clause-bv-clause 
consideration of the Bill was taken up. 

Clauses 2 and 3 and the Schedule were adopted. 
Clause 1. the Enactin~ Formula and the Long Title were also 

adopted. 
The motion that the Bill be passed was moved by Prof. Madhu 

Oandavate. 
The motion was adopted and the Bill was passed. 

(iii) The Appropriation Bill, 1979 
The motion for consideration of the Bill was moved by Shri Satish 

Agrawal. 
The motion for consideration was adopted and cIause-by-clause con-

sideration of the Bill was taken up. 



Clauses 2 and 3 and the Schedule were adopt~d. 
Clause 1, the Enacting Formula and the Long Title were also 

adopted. , .... 

The motion that the Bill be passed was moved by Shri Satish 
Agrawal. 

The motion was adopted and the Bill was passed. 
(iv) The Appropriation No.2 Bill, 1979 

The motion for consideration of the Bill was moved by Shri Satish 
Agrawal. 

The following Members took part in the debate:-
( 1) Shri A. C. George 
(2) Chowdhry Balbir Singh 
(3) Shri Bhanu Pratap Singh 

Shri Satish Agrawal replied to the debate. 
The motion for consideration was adopted and clause-by-clause con~ 

sideration of the Bill was taken up. 
Clauses 2 and 3 and the Schedule were adopted. 
Clause 1, the Enacting Formula and the Long Title were also 

adopted. 
The motion that the Bill be passed was moved by Shri Satish 

Agrawal. 
The motion was adQpted and the Bill was passed. 

(v) The Sugar Undertakings (Taking Over of Management) 
A m'lmdment Bill. 1979 

Discussion on the motion for consideration of the Bill moved on the 
9th March, 1979. continued. 

The fo1l9wing Members took part in the debate:-
(1) Shri B. K. Nair 
(2) Shri Kanwar Lal Gupta 
(3) Shri Phirangi Prasad 
(4) Shri Annasaheb P. Shinde 
(5) Shri Ugrasen 
( 6) Shri Krishna Chandra Halder 
(7) Shri Ram Dhari Shastri 
(8) Shri M. Ram Gopal Reddy 
(9) Shri Hukmdeo N arain Yadav 

( 10) Shri Annasaheb Gotkhinde 

5 
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Shri Bhanu Pratap Singh replied to the debate. 
The motion for consideration was adopted and clause-by-clause con' 

sideration of the Bill was taken up. 
Clauses 2 to 4 were adopted. 
Clause I, the Enacting Fonnula and the Long Title were also 

adopted. 
The motion that the Bill be passed was moved by Shri Bhanu 

Pratap Singh. 
The following Members took part in the debate:-

(1) Kumari Maniben Vallabhbhai Patel 
(2) Shri Bhanu Pratap Singh 

The motion was adopted and the Bill was passed. 
6 P.M. 

(Lok: Sabha adjourned till 11 A.M. on Wednesday, the 21st March, 
1979). 

AVTAR SINGH RIKHY, 
Secretary. 
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LOKSABBA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, March 21, 1979jPhaiguna 30, 1900 (Saka) 

No. 223 
11.03 A.M. 
1. Starred Questions 

Starred Questions Nos. 407, 408, 410--414 were orally answered. 
Starred Question No. 408 was posqxmed for further consideration. 
Replies to Starred Questions Nos. 406, 409 and 415-426 were laid 
On the Table. 

2. UnsWred Questions 
Replies to Unstarred Questions Nos. 4001-4044, 4046-4063, 

4065-4079, 4081, 4083-4104, 4106-4182, 4184-4194 and 
4196-4200 were laid on the Table. 
3. Short Notice Question 

Short Notice Question No. 1 addressed to the Minister of Indus-
try regarding supply of cement to Madhya Pradesh was orally answered 
and supplementaries were also answered thereon. 
4. Papers Laid on the Table 

The following papers were laid on the Table:-
(1) A copy of the Annual Report (Hindi and English versions) 

of the Council of Scientific and Industrial Resea·rch, New 
Delhi, for the year 1977-78. 

(2) A copy of the Audit Report (Hindi and English versions) 
on the accounts of the Council of Scientific and Industrial 
Research, New Delhi, for the year 1976-77. 

( 3) A copy of Imported Cement Control (Sixth Amend-
ment) Order, 1978 (Hindi and English versions) pub-
lished in Notification No. S.O. 749(E) in Gazette of 
India dated the 30th December, 1978, under sub-section 
( 6) of section 3 of the Essential Commodities Act, 1955. 

[p.T.O. 
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( 4) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the 
Companies Act, 1956:-

(a) (i), Review by the Government on the working of the 
Richardson and Cruddas (1972) Limited, Bombay, for 
the year 1977-78. 

(ii) Annual Report of the Richardson and Cruddas (1972) 
Limited, Bombay, for the year 1977-78 along with the 
Audited Accounts and the comments of the Comp-
troller and Auditor General thereon. 

(b) (i) Review by the Government on the working of the 
Hindustan Photo Films Manufacturing Company 
Limited, Indunagar-Ootacamund, for the year 1977-
78. 

(ii) Annual Report of the Hindustan Photo Films Manufac-
turing Company Limited, Indunagat'-Ootacamund, for 
the year 1977-78 along with the Audited Accounts and 
the comments of the 'Comptroller and Auditor General 
thereon. 

(5) A copy of the Annual Report (Hindi and English ver-
sions) of the Coal Board, Calcutta, for the year 1974-75 
together with Certified Accounts. 

(6) A copy each of the following Notifications (Hindi and 
English versions) under sub-section (2) of section 3 of 
the All India Services Act, 1951:-

(i) The Indian Police Service (Pay) First Amendment Rules, 
1979, published in Notification No. G.S.R. 328 in Gazette 
of India dated the 3rd March, 1979. 

(ii) The All India Services (Leave) Second Amendment Rules, 
1979, published in Notification No. G.S.R. 366 in 
Gazette of India dated. the 10th March, 1979. 

(iii) The Indian Police Service (Fixation of Cadre Strength) 
First Amendment Regulations, 1979. published in Notifi-
cation No. G.S.R. 369 in Gazette of .India dated the 10th 
March, 1979. 

(iv) The. Indian Police Service (Pay) Second Amendment Rules, 
1979, pu~lished in Notification No. G.S.R. 370 in Gazette 
of India dated the lOth Marcb, 1979, 

(7) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619 A of the 
Companies Act, 1956:-

(i) Review by the Government on the working of the Nationa1 
Industrial Development Corporation Limited, New 
Delhi, for the year 1977-78. 
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· (ll) Annual Report of the National Industrial Development 
Corporation Limited, New Delhi, for the year 1977-78 
along with the Audited Accounts and the comments of 
the Comptroller and Auditor General thereon. 

(8) (i) A copy of the Annual Report (Hindi and English ver-
sions) of the Jute Manufacturers Development Council, 
Calcutta, for the year 1977-78 under sub-section (4) of 
section 7 of the Industries (Development and Regulation) 
Act, 1951. 

(ii) A statement (Hindi and English versions) showing reasons 
for delay in laying the above Report. 

(9) A copy of the Certified Accounts (Hindi and English ver-
sions) of the Coir Board, Emakulam, for the year 1977-7H 
and the Audit Report thereon, under sub-section (4) of 
section 17 of the Coir Industry Act, 1953. 

( 10) A copy of the Review (Hindi and English versions) on the 
accounts of the Coir Board, Ernakulam, for the y~ar 
1977-78. 

(11) A statement (Hindi and English versions) showing reasons 
for delay in laying the Accounts of the Coir Board, Erna-
kulam, for the year 1977-78. 

(12) A copy of Notification No. 5.0. 111 (E) (Hindi and English 
versions) published in Gazette of India dated the 26th 
February, 1979 specifying the classes of goods manufac-
tured or produced wholly or in part of jute in the schedu-
led industry of textiles on which duty of excise shall be 
levied and collected as a cess for the purposes of Indus-
tries (Development and Regulation) Act, 1951 and the 
rates of excise per tonne, issued under section 9 of the 
said Act. 

(13) A copy of the Jute (Licensing and Control) (Amendment) 
Order, 1979 (Hindi and English versions) published in 
Notification No. 5.0. 102{E) in Gazette of India dated 
the 20th February, 1979, under sub-section (6) of section 
3 of the Essential Commodities Act, 1955. 

( 14) A copy .each of the following Notifications (Hindi and 
English versions) under section 38 of the Central Excises 
and Salt Act, 1944: 

(i) The Central Excise (Third Amendment) Rules, 1979, 
published in Notification No. G.S;R. 86(E) in Gazette 
of India dated the 1st March, 1979. together with an 
explanatory memorandum. 

[P.T.O. 
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(ii) The Central Excise (Fourth Amendment) Rules, 1979. 
published in Notification No. G.S.R. 207(E) in Gazette 
of India dated the 3rd March, 1979, together with an 
explanatory memorandum. 

(15) A copy of Notification No. G.S.R. 85(E) (Hindi and 
English versions) published in Gazette of India dated the 
1st March, 1979 containing amendment to Notification No. 
197162-Central Excises dated the 17th November, 1962 
substituting the explanation regarding 'Package Tea', issued 
under the Central Excise Rules, 1944 together with an 
explanatory memorandum. 

(16) A copy of Notification No. G.S.R. 219(E) (Hindi and 
English versions) published in Gazette of India dated the 
12th March, 1979 making certain amendment to Notifi-
cation No. G.S.R. 1 (E) dated the 1st January, 1979 re-
garding revised rate of exchange for conversion of Japa-
nese Yen into Indian currency or vice-versa, under section 
159 of the Customs Act. 1962 together with an expla-
natory memorandum. 

5. Presentation of Petition 
Shri P. K. Kodiyan presented a peiition signed by Shri G. Yallamanda 

Reddy, President, Bharatiya Khet Mazdoor Union and others regarding 
grievances and demands of agricultural workers. 
6. Statement By Minister 

The Minister of Health and Family Welfare made a statement re-
garding the condition of Shri Jayaprakash Narayan and the medical 
tfeatment being given to him. 
7. MoCioo tor Election to Committee 

Shri Ohanik Lal MandaI moved the following motion:-
·'That in pursuance of sub-section (2) of Section 4 of the Offi-

cial Languages Act, 1963, the members of Lok Sabha do 
proceed to elect, in accordance with the system of pro-
portional representation by means of the singie transferable 
vote, one member from amongst themselves to be a mem-
ber of the Committee on Official Language vice Shri 
Charan Singh resigned from the Committee." 

The motion was adopted. 
8. Matters Under Rule 377 

(1) Shri Vayalar Ravi raised a matter regarding a map published 
in 1977 edition of a book "The New Book of ;Knowledge", Volume 3. 
by a publication company Grolier Inc. in New York. 

(2) Shri Kusuma Krishna Murthy raised a matter regarding open 
heart surgery in An India Institute of Medical Sciences. 

(3) Shri Vinayak Prasad Yadav raised a matter regarding reported 
agitation by the primary schOOl teachers of Delhi to press their de-
mands. 
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. (4) Dr. Ramp S~gh r~ised ~ ~atter regarding function organised 
In honour of the SovIet Pnme MInIster under auspices of the Indo-
Soviet Cultural Society. 

(5) Sl1ri Raj Narain raised a matter regarding tlw joint statement 
issued by the Prime Ministers of India and the Soviet Union. 
9. The Mizoram Budget 

The following items of business were taken up together:-
* (i) General Discussion on the Budget for the Uilion territory 

of Mizoram for 1979-80. 
*(ii) Demands for Grants on Account Nos. 1 to 41 in respect 

of the Budget for the Union territory of Mizoram for 
1979-80. 

*(iii) Supplementary Demands for Grants Nos. 4, 5, 7 to 12, 15 
17 to 22, 26, 28 to 32, 34 to 37 and 39 to 41 in respect 
of the Budget for the Union territory of Mizoram for 
1978-79. 

The following Members took part in the combined debate:-
(1) Shri N. Tombi Singh 
(2) Shri Purnanarayan Sinha 
(3) Shri J yotirmoy Bosu 
( 4) Shrimati Rano M. Shaiza 
(5) Shri R. L. P. Verma 
(6) Shri C. K. Chandrappan 
(7) Dr. Ramji Singh 
( 8) Shri A. C. George 
(9) Shri Kanwar Lal Gupta 

(10) Shri Vayalar Ravi 
( 11) Chowdhry Balbir Singh 
( 12) Shri Annasaheb P. Shinde 
( 13) Shri Dhanik Lal MandaI 

Shri Satish Agrawal replied to the debate. 
All the Demands for Grants on Account (both Revenue Account 

. and Capital Account) for the amounts shown under column 3 of the 
printed List of Demands for Grants on Account (Union Territory of 
Mizoram) for 1979~80 were voted in full. 

All the Supplementary Demands for Grants (both Revenue Ac-
count and Capital Account) for the amounts shown under column 3 of 
the printed List of Supplementary Demands for Grants (Union Terri-
tory of Mizoram) for 1978-79 were voted in full. 
10. Go1jerDmeQt BiHs-Introduced 

(1) The Mizoram Appropriation (Vote on Account) Bill, 1979. 
(2) The Mizoram Appropriation Bill, 1979. 

11. Govemm.ent BiU-Passed 
The PUlIjab Excise (Delhi Amendment) Bill. 1979 

The motion for consideration of the Bill was moved by Shri Salisb 
Agrawal.) 
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The following Members took part in the debate:-
(1) Shri Vasant Sathe 
(2) Shri Kanwar Lal Gupta 
(3) Sbri Vayalar Ravi 
(4) Sbri Hukmdeo Narain Yadav 
( 5) Shri A. K. Saha 
(6) Sbri R. L. P. Verma 
(7) Shri C. K. Cbandrappan 
(8) Shri D. G. Gawai 

Shri Satish Agrawal replied to the debate. 
JD.e motion for consideration was adopted and clause-by-clause 

consideration of the Bill was taken up. 
Clauses 2 to 7 were adopted. 
Clause 1 and the Enacting Formula were also adopted. 
On the motion for adoption of the Preamble, the House divided, 

Ayes @79; Noes @25. The Preamble- was accordingly adopted. 
The Long Title was also adopted. 
The motion that the Bill be passed was moved by Sbri Satisb 

Agrawal 
The motion was adopted and the Bill was passed. 

12. 1be Pondicherry Budget 
The following items of business were taken up together:-

* (i) General Discussion on the Budget for the Union territory 
of Pondicherry for 1979-80. 

* ( ii) Demands for Grants on Account Nos. 1 to 33 in respect of 
the Budget for the Union territory of Pondicherry for 
1979-80. 

*(iii) Supplementary Demands for Grants Nos. 4, 7 to 12 and 16 
to 33 in respect of the Budget for the Union territory of 
Pondicherry for 1978-79. 

Five cut motions [Nos. 1 to 3, 5 and 7] to the Demands for Grants 
on Account in respect of the Budget for the Union territory of - Pon-
dicberry for 1979-80, were moved. 

The following Members took part 10 the combined debate:-
( 1) Sbri A. Bala Pajanor 
(2) Sbri R. V. Swaminathan 
(3) Shri Mukunda Mandai 
(4) Shri A. V. P. Asaitbambi (Speech unfinished). 

The discussion was not concluded. 
6.01 P.M. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 22nd March, 
1979). 

@Subject to correction. 
*Discussed together. 

A VTAR SINGH RIKHY, 
Secretary. 

---------_. ---
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LOKSABHA 

BULLETIN-PART I 
[Brief Record of Proceedings} 

Thursday, March 22, 1979jChaitra 1, 1901 (Saka) 

No. 224 
11.02 A.M. 
1. Starred Questions 

Starred Questions Nos. 427, 429-431, 436, 439, 442 and 444 
\\-"ere orally answered. Starred Question No. 432 was postponed to 
29.3. 1979. Replies to Starred Questions Nos. 428, 433-435, 
437, 440, 441, 443 and 446 were laid on the Table. 
2. Unstarred Questions 

Replies to Unstarred Questions Nos. 4201-4234, 4236-4250, 
4252-4277, 4279-4284, 4286-4296, 4298--4326, 4328, 4329 
and 4331-4399 were laid on the Table. 
3. Papers Laid on tbe Table 

The following papers were laid on the Table:-
( 1) A copy of the Annual Report (Hindi and English ver-

sions) of the All India Institute of Medical Sciences, New 
Delhi, for the year 1977-78, under Section 19 of the All 
India Institute of Medical Sciences Act, 1956. 

(2) A copy of the Annual Report (Hindi and English ver-
sions) on the working of the Central Coal Mines Rescue 
Stations Committee, phanbad, for the year 1977-78. 

( 3) A copy of the 'Review' on the working of the Central 
Coal Mines Rescue Stations Committee, Dhanbad, for 
the year 1977-78. 

( 4) A statement (Hindi and English versions) showing 
./"'" reasons for delay in laying the Report at (2) above. 

V (5) A copy of the Report (Hindi and English versions) on 
fatal accident at Prakashamkhani No. 2 Incline Colliery 
of Mis. Singareni Collieries Company Limited. 

[p.T.O. 
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(6) A copy each of the following Notification~ (Hindi and Eng~ 
lish versions) under sub-section (3) of section 458 ot the 
Merchant Shipping Act, 1958:-

(i) The Shipping Development Fund Committee (Staff Car 
Driver and Group '0' posts Recruitment) Rules, 1978, 
published in Notification No. G.S.R. 1345 in Gazette 
of India dated the 11th November, 1978. 

(ii) The Shipping .Developmenll Fund Committee Deputy 
Director (Inspection) Recruitment Rules, 1978, pub-
lished in Notification No. G.S.R. 1346 in Gazette of 
India dated the 11th November, 1978. 

(iii) The Shipping Development Fund Committee (Steno~ 
graphers Recruitment) Rules, 1978, published in Noti-
fication No. G.S.R. 1347 in Gazette of India dated the 
11th November, 1978. 

(iv) The Shipping Development Fund (Loans and other 
Financial Assistance) Rescission Rules, 1978, pub-
lished in Notification No. G.S.R. 595(E) in Gazette 
of India dated the 28th Decemb>:r, 1978. 

(v) The Shipping Development Fund Committee (Joint 
Secretary) Recruitment Rules, 1978, published in 
Notification No. G.S.R. 88 in Gazette of India dated 
the 20th January, 1979. 

(vi) The Shipping Development Fund Committee (Clerks) 
Recruitment Rules, 1979, published in Notification 
No. G.S.R. 173 in Gazette of India dated the 3rd Feb-
ruary, 1979. 

(7) A statement (Hindi and English versions) showing reasons 
for delay in laying the Notifications mentioned at item 
( 6) (i) to (iii) above. 

(8) A copy of the Annual Accounts @ (Hindi version) of the 
Paradip Port Trust for the year 1977-78 and the Audit 
Report thereon, under sub-section (2) of section 103 of 
the Major Port Trusts Act, 1963. 

(9) (i) A copy of the Certified Accounts together with the 
Audit Report thereon (Hindi and English versions) of the 
Employees' Provident Fund Organisation for the year 
1974-75. 

(ii) A statement (Hindi and English versions) showing reasons 
for delay in laying the above paperi. 

@English version of the Accounts was laid on the Table on the 
22nd February, 1979. 
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4. Calling Attention 

Shri Dilip Chakravarty called the attention of the Minister of Edu-
cation, Social Welfare and Culture to the reported agitation by the 
Delhi teachers in support of their demands and the apprehension of dis-
ruption of teaching and examination programme. 

The Minister of Education, Social Welfare and Culture made a 
statement in regard thereto. 

5. Report of Committee of Privileges 

Prof. Samar Guha presented the Fourth Report (Hindi and English 
versions) of the Committee of Privileges. 

6. Report of Committee on Subordinate Legislation 

Shri Somnath Chatterjee presented the Seventeenth Report (Hindi 
and English versions) of the Committee on Subordinate Legislation. 

7. Presentation of Petition 

Shrimati Mohsina Kidwai presented a petition signed . by Shrimati 
Tajdar Babar and others regarding increase in prices due to Budget pro-
pos~ls. 

8. Motion for Election to Committee 

Shri Rabi Ray moved the following motion:-
"That in pursuance of clause 3(vii) (a) of the Rules and Re-

gulations of the Tuberculosis Association of India, the 
members of this House do proceed to elect, in such manner 
as the Speaker may direct, two members from among 
themselves to serve as members of the Central Committee 
of the Tuberculosis Association of India." 

The motion was adopted. 

9. Government Bill-Introduced 

The Merchant Shipping (Amendment) Bill, 1979. 

10~ Matters Under Rule 377 
. ( 1) Shri Ram Prakash Tripathi raised a matter regarding reported 

difficulties faced by the fanners of Farrukhabad district of Uttar Pra-
desh about storage of potatoes. 

(2) Shri Harikesh Bahadur raised a matter regarding reported 
shortage of coal and kerosene in Uttar Pradesh. 
. (3) Shri Ahsan J afri raised a matter regarding reported short and 
Irregular supply of coal to Gujarat. 

[P.T.O. 
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( 4) Shri A. C. George raised a matter regarding an. advertisement 
given by the Coal India Limited about coal. 

( 5) Shrimati Chandravati raised a matter regarding reported agita-
tien by the fanners of KanjhawaJa. 
11. Obituary References 

The Speaker, Sarvashri Morarji R. Desai, C. M. Stephen, 
Y. B. Chavan, Samar Mukherjee, A. Baia Pajanor, C. K. Chandrappan, 
Deputy Speaker, Sarvashri G. M. Banatwalla and Raj Narain made re-
ferences to the passing away of Shri Jayaprakash Narayan. 

Thereafter, Members stood in silence for a short while as a mark of 
respect. 
1.50 P.M. 
(Lok Sabha adjourned till 11 A.M. on Friday, the 23rd March, 1979). 

(Under rule 15 of the Rules of Procedure and Conduct of Busi-
ness in ~ok Sabha, the Speaker having directed that Lok Sabha, which 
had been adjourned till Friday, the 23rd March, 1979, would sit at 
5 P.M. on Thursday, the 22nd March, 1979, Lok Sabha met at 5 P.M.) 
11. Statement By Prime MillilIter 

The Prime Minister made a statement regarding the incorrect infor-
mation given to the House earlier about the passing away of Shri Jaya-
prakash Narayan and tendered IUs unquaUfied apology to the House 
and to the'nation. 

Sarvashri C. M. Stephen. Y. B. Chavan, Samar Mukherjee, A. BaIa 
Pajanor, Shrimati Parvathi Krishnan and Shri G. M. Banatwalla also 
spoke. 

The following motion moved by Shri A. C. George was unanimously 
adopted:-

"That this House unanimously expresses its heart-felt relief to 
hear the progress of Shri Jayaprakash Narayan's health 
and wish him long life, steady progress and full recovery." 

5.40 P.M. 
(Lok Sabha adjourned till II A.M. on Friday, the 23rd March, 1979). 

A VT A.R SINGH RIKHY, 
Secretary. 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday, M.adl 23, 19791Chaitra 2, 1901 (Saka) 

No. 225 
11.02 A.M. 
1. Starred Questions 

Starred Questions Nl'S. 448, 449, 451, 452, 454, 455.457 and 459 
were orally answered. Replies to Starred Questions Nos. 447, 450, 
453, 456, 458. 460-462 and 464-468 were laid on the Table. 
2. Unstarred Questions 

Replies to Unstarred Questions Nos. 4401-4409, 4411-4425. 
4428-4442.4444--4474,4476-4505, 4507-4516 and 4518-
4600 were laid on the Table. 

A statement by the Minister of State in the Ministry of Finance 
correcting the reply given 011 1st December, 1978 to Unstarred Ques-
tion No. 1960 regarding loans and claims written off as bad debt by 
State Bank of India to reduce tax liability was also laid on the Table. 

A statement by the Minister of Tourism and Civil Aviation correct-
ing the reply given on 23rd February, 1979 to Unstarred Question No. 
608 regarding purchase of passenger planes was also laid on the Table. 
3. Papers laid on the Table 

The following papers were laid on the Table:-
(1) A copy of the Export of Jute Products (Inspection) 

(Amendment) Rules, 1979 (Hindi and English versions) 
published in Notification No. S.O. 128(E) in Gazette of 
India dated the 9th March, 1979, under sub-section (3) 
of section 17 of the Export (Quality Control and Inspec-
tion) Act, 1963. 

(2) A copy of the Certified Accounts of the National COOJ?C-
rative Union of India for the year 1976-77 together WIth 
the Audit Report thereon. 

[P.T.D. 
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(3) A copy of Notification No. S.R.O. 75 tHindi and English 
versions) published in Gazette of India dated the 10th 
March. 1979 containing COrrIgendum to NotificatIon No. 
S.R.O. 57 dated the 24th February, 1979, under SCi.:tlon 
185 of the Navy Act, 1957. 

4. Statements of Public Accounts· Committee 

Shri p. V. Narasimha Rao laid on the Table a copy each of the 
following statements (ltiadi ud English versions):-

( 1) Statement showing final replies of Government to the re-
wmmendations contained In Chapter V and the action 
taken replies on the recommendations made in Chapter 1 
of the Twenty-third Report of the Public Accounts Com-
mittee (Sixth Lok"Sabha) regarding action taken by Gov-
ernment on the recommendations contained in their 
Hundred and ninety-seventh Report (Fifth Lok Sabha) 
on Trade Fairs and Exhibitions. 

(2) Statement showing replies of Government to· the recom-
mendations contained in Chapter V and the aetion taken 
replies on the recommendations made in Chapter I of· the 
Sixty-ninth Report of the Public Accounts Committee 
(Sixth Lok Sabha) regarding action taken by Govern-
ment on the recommendations contained in their Two 
Hundred and thirtieth Report (Fifth Lok Sabha) on Ex-
pansion of Mormugao Port. 

Shri -Harikcih Bahadur called the attention of the Minister of In-
formation and Broadcasting to the reported black-listing of certain 
commentators, writers, journalists and Members of Parliament by 
AJ.R. and· Doordarshan. 

The Minister of Information and Broadcasting made a statement in 
regard thereto. The Minister also laid on the Talfte a copy each of 
the following papers:-

(1) Guidelines approved in a meeting with MIB on 13th April. 
1977 and Circulated vide Ministry of I &B U. O. No. 
1\5\77-IP&MC, dated the 18th April, 1977. 

(2) U.O. note No. 121215177-B (P). dated 29th June, 1978 
from the Ministry of I&B to DG AIR, DG Doordarshan 
and Director of News Services. 

(3) D.O. letter No. 12\215\77-B(P) dated the 7-11-78 from 
Joint Secretary (Broadcasting) addressed to Directcr 
Generals, Akashvani and Doordarshan and Director of 
News Services, A.I.R., New· Delhi. 
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:6.;Beperi._.t:M_efv9f:~~tee"~ Public Undertakings 

Shri Jyotirmoy Bosu presented the Twentieth Report (Hindi and 
English versions) of the Committee on Public Undertakings (1978-79) 
on Structure of Boards of Management of Public Undertakings and 
other Allied Matters and Minutes (Hindi and English versions) of the 
sitting of the Committee relating thereto. 
7: 'Matters-Under'RUle 377 

(1) Shri Ram Vilas Paswan raised a matter regarding reported 
atrocities on Harijans in Bihar. 

(2) Shri Brij Bhushan Tiwari raised a matter regarding Indian 
Institute of Technology, Kanpur. 

(3) Shri Surendra Bik·ram raised a matter regarding need for uni-
fonn industrialisation in Uttar Pradesh. 

(4) Shri Sougata Roy raised a matter regarding Arjuna Awards 
,given by the All India Council of Sports . 

. (5) Shri K. Lakkappa raised a matter regarding the Address detli-
vered by the Governor of Bihar to the Joint Session of the Bihar 
Legislature on the 19th March, 1979. 

(6) Shri JyotirmoyBosu raised a matter ·regarding strike by the 
employees of Garden Reach Ship Builders and Engineers Limited, 
Calcutta. 

The Minister of State for Defence replied. 
8. Government Bills-passed 

(i) The Mizoram Appropriation (Vote on Account) Bill. 1979 
The motion for consideration of the Bill was moved by Sbri Satish 

Agrawal. 
The motion for consideration was adopted and clause-by-c1ause 

consideration of the Bill was taken up. 
Clauses 2 and 3 and the Schedule were adopted. 
Clause I, the Enacting Formula and the Long Title were also 

adopted. 
The motion that the Bill be passed was moved by ShriSatish 

Agrawal. 
The· motion was adopted and the Bill was passed. 

(ii) The Mizoram Appropriation Bill. 1979 
The motion for consideration of the Bill was moved by Shri Satish 

Agrawal. 
[p.T.O. 



The motion for consideration was adopted and claU5C-by-clause 
consideration of the Bill was taken up. 

Clauses 2 and 3 and the Schedule were adopted. 
Clause 1, the Enacting Formula and the Long Title were also 

adopted. 
The motion that the Bill be passed was moved by Shri Satish 

Agrawal. 
The motion was adopted and the BiU was passed. 

'.The PoDdicheny Budget 
Discussion on the following items of business continued:-

*(i) General Discussion on the Budget for the Union terf'itory 
of Pondicherry for 1979-80. 

·(ii) Demands for Grants on Account Nos. 1 to 33 in respect 
of the Budget for the Union territory of Pondicherry fOf' 
1979-80 and the cut motions thereto moved on the 21 st 
March, 1979. 

*(iii) Supplementary Demands for Grants Nos. 4, 7 to 12 and 
16 to 33 in respect of the Budget for the Union territory 
of Pondicherry for 1978-79. 

The following Members took part in the combined debate:-
(1) Shri A. V. P. Asaithambi 
(2) Shri K. Gopal 
(3) Shrimati Parvathi Krishnan 
(4) Shri V. M. Sudheeran 
(5) Shri G. M. Banatwalla 
(6) Shri Sougata Roy 
(7) Prof. P. G. Mavalankar 
(8) Shri Vayalar Ravi 
(9) Shri Dhanik Lal MandaI 

Shri Satish Agrawal replied to the debate. 
On cut motions No.1 moved by Shri G. M. Banatwalla to the 

Demands for G1"ants on Account in respect of the Budget for the 
Union territory of Pondicherry for 1979-80, the House divided, Ayes 
·37; Noes ·74. The cut motion was accordingly negatived. 
----- - <.--- -

·Discussed together. 
·Subject to correction. 
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On cut motion No.2 moved by Shri G. M. Banatwalla to the 
Demands for Grants on Account in respect of the Budget for the 
Union territory of Pondicherry for 1979-80, the House divided, Ayes 
*26; Noes *73. The cut motion was accordingly negatived. 

On cut motion No. 5 moved. by Shri G. M. Banatwalla to the 
Demands for Grants on Account in respect of the Budget for the Union 
territory of Pondicherry for 1979-80, the House divided, Ayes *37; 
Noes * 80. The cut motion was accordingly negatived. 

Two other cut motions moved were also negatived. 
On Demands for Grants on Account Nos. 1 to 33 in respect of 

the Budget for the Union territory of Pondicherry for 1979-80, the 
House divided, Ayes'" 100; Noes *28. The Demands for Grants on 
Account (both Revtenue Account and Capital Account) for the 
amounts shown under cdlumn 3 of the printed List of Demands for 
Grants (on Account) (Union Territory of Pondicherry) for 1979-80 
were voted in full. 

All the Supplementary llemands for Grants (both Revenue Account 
and Capital Account) for the amounts shown under column 3 of the 
printed List of Supplementary Demands for Grants (Union Territory 
of Pondicherry) for 1978-79 were voted in full. 

iO. Government BiDs--Introduced 
(1) The Pondicherry Appropriation (Vote on Account) Bill, 

1979. 
(2) The Pondicherry Appropriation Bill, 1979. 

11. Govemment Bill--Under Consideration 
The Industries (Development and Regulation) Amendment Bill, 1979 

The motion for ~onsideration of the Bill was moved by Shri George 
Fernandes. His speech was not concluded. 

The discussion on the Bill was not concluded. 

12. Private Members' Bills-Introduced 
(1) The Constitution (Amendment) Bill, 1979 (Amendment of 

article 130) by Shri K. Gopal. 
(2) The Constitution (Amendment) Bill. 1979 (Insertion 01 

article 16A, etc.) by Shri K. Lakkappa. 
(3) The Monopolies and Restrictive Trade Practices (Amend-

ment) Bill, 1979 (Amendment of sections 21, 22, etc.) by Shri 
Sougata Roy. - --------- . __ . - -. ----_._--- --------

·Subject to correction. 
[P.T.C. 
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(4) The Jute Mill Companies (Acquisition and Transfer of Under-
takings) Bill, 1979 by Shri Sougata Roy. 
13. Private Mem'ber's Bill-Under Consideration 

The Constitution (Amendment) Bill, 1978 (Omission of article 310, 
etc.) by Shri Bhagat Ram 

Shri Bhagat Ram concluded his speech on the motion for considera-
tion of the Bill moved by him on the 9th March, 1979. 

The following Members took part in the debate:-
(1) Shri Vijaykumar N. Patil 
(2) Shri Vinod Bhai B. Sheth 
(3) Shri Ohirendranath· Basu 
( 4) Shrimati Parvathi Krishnan 
(5) Shri Raghavji 
( 6) Shri P. Shiv Shanker 
(7) Shri Somnath Chatterjee 
(8) Shri Vayalar Ravi 
(9) Shri Ugr~n 

(10) Shri O. P. Tyagi (Speech unfinished). 
The discussion was not concluded. 

6 P.M. 
(Lok Sabha adjourned till 11 A.M. on Monday, the 26th March, 1979) 

AVTAR SINGH RIKHY, 
Secretary. 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Monday, March 26, 1979jChaitra 5, 1901 (Saka) 

NO. 226 
11.02 AM. 
1. Starred Questions 

~tarred Questions No:'>. 469, ·n 1-475, 477 and 484 were orally 
answered. Replies to Starred Questions Nos. 470, 476, 478-483, 
485, 486, 488 and 489 were laid on the Table. 
2. Un starred Questions 

Replies to Unstarred Questions Nos. 4601-4763, 4765-4779 and 
47BI-4800 were laid on the Table. 
3. Adjournment Motion 

The Speaker gave his consent to the moving of adjournment motion 
given notice of by-Shri K. Lakkappa regarding the incorrect informa-
tion furnished to the Lok Sabha on March 22, 1979 about the death of 
Shri Jayaprakash Narayan and the condolence motion moved by the 
Prime Minister and the subsequent news put out by All India Radio 
about the progress being made by Shri Jayaprakash Narayan. 

Shri K. Lakkappa then asked for leave of the House to the moving 
of the motion. On objection being taken, the Speaker asked those 
Members who were in favour of leave being granted to rise in their 
places. As not less than fifty Members rose, the Speaker informed the 
House that the leave was granted and directed that the motion be 
taken up at 4 P.M. 
4. Papers Laid on the Table 

The following papers were laid on the Table:-
( 1) A copy of the Certified Accounts (Hindi and English ver-

sions) of the Animal Welfare Board, Madras, for the 
year 1977-78 and the Audit Report thereon, under sub-
rule (4) of Rule 24 of the Animal Welfare Board, Madras 
(Administration) Rules, 1962. 

[P.T.O . . '" .,. 



(2) (i) A copy of the Annual Administration Report (HindI 
and Englis~ versions) of the Regional Engineering 
College, TiruchirapaUi, for the year 1977 -7 H together 
with the Audited Accounts. 

(li) A copy of the Review (Hindi and English versions) by the 
Government on the working of Regional Engineering 
College, TiruchirapaUi, for lhe year 19/7-78. 

(3) (i) A copy of the Annual Report of the University of 
Hyderabad for the period January, 1977 to June, 19n. 

(ii) A copy of the Review by the Government on the working 
of the University of Hyderabadfor the period January, 
1977 to June, 1978. 

(iii) A statement (Hindi and English versions) explaining 
reasons for not Jaying simultaneously the Hindi version 
of the Report. 

(4) (i) A copy of the Annual Report of Visva Bharati, Santi-
niketan, for the year 1977-78. 

(li) A copy of the Review by the Government on the working 
of Visva-Bbarati, Santiniketa!l, for .the ·year 1977-78. 

(iii) A statement (Hindi and English versions) expiaining rea-
wns for not laying simultaneously the Hindi verlJion of 
the Report. • 

(5) A statement (Hindi and English versions) explaining rea-
sons for not laying the Annual Report and the Audited 
Accounts of the Regional Engineering Colleges for the 
year 1977-78 within the stipulated period of nine months 
after the close of the accounting year. 

(6) A copy of the Annual Report (Hindi[ version) of the 
Indian Institute of Technology. Delhi for the year 
1977-78. 

(7) (i) A copy of the Annual Report (Hindi and English ver-
sions) of the Rampur Raza Library, Ranlpur for the year 
1976-77 together with the Audited Accounts, under sub-
section (4) of section 21 of the Rampur Raza Library 
Act, 1975. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the Rampur Raza Library, 
Rampur, for the year 1976-77. 

(iii) A statement (Hindi and English versions) showing reasons 
for delay in laying the Annual Report mentioned at 
70) above. 

-------- ------ ... " _. -. '- ._-_ ... ---... ----
£English version of the Report was laid on the Table on the 

22nd. December, 1978. 
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( 8) (i) A copy of the Annual Accounts (Hindi and English 
~ions) of\. the University Gra,nts Commission, Ne .... 
Delhi, for the year 1977-78 together with the Audit 
Report thereon, undet" sub-section (4) of section 19 of the 
University Grants Commission Act, 1956. 

(ii) A statement (Hindi and English versions) showing reasonls 
for delay in laying the above document. 

(9) (i) A copy of the Annual Account? (Hindi and English 
versions) of the University of .Delhi for the year 1977-78 
together with the Audit Report thereon. 

(ii) A statement (Hindi and English versions) showing reasons 
for delay in laying the above documents. 

( 10) (a) A copy each of the following papers (Hindi and Eng-
lish versions) under sub-section (1) of section 619A of the 
Companies Act, 1956:-

(i) Review by the Government on the working of the Hous-
ing and Urban Development Corporation Limited, New 
Delhi, for the year 1977-78. 

( ii) Annual Report of the Housing and Urban Development 
Corporation Limited, New Delhi, for the year 1977-78 
along with the Audited Accounts and the comments of 
the Comptroller and Auditor General thereon. 

(b) A statement (Hindi and English versions) showing reasons 
for delay in laying the above papers. 

( 11) A copy each of the following Notifications (Hindi and 
English versions) issued under the Central Excise RUles, 
1944:-

(i) G.S.R. 237(E) published in Gazette of India dated the 
16th March, 1979 regarding concessional rate of duty 
on biscuits. 

(ii) G.S.R. 238(E) published in Gazette of India dated the 
16th March, 1979 regarding effective rate of duty on 
diesel oil not otherwise specified. 

(iii) G.S.R. 239(E) published in Gazette of India dated the 
16th March, 1979 regarding revised effective duty on 
diesel oil not otherwise specified. 

(iv) G.S.R. 240(E) published in Gazette of India dated the 
16th March, 1979 regarding effective rate of duty for 
diesel oil not otherwise specified of certain specifications 
produced in the State of Assam or Bihar at a level equal 
to that applicable to furnace oil. 

[p.T.O. 
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(v) G.S.R. 241(E) published in Gazette of India dated the 
16th March, 1979 regaIding effective rate of duty on 
toothpaste. 

(vi) G.S.R. 242(E) published in Gazette of India dated the 
16th March, 1979 regarding effective rate of duty on 
household and laun<ky soap. 

(vii) G.S.R. 243(E) puhlished in Gazette of India dated 
the 16th March, 1 S'79 regarding concessional rate of 
duty on soap falling under sub-item (2) of item No. 15 
in Notification No. 53179 dated the Ist March, 1979 
and whose value does not exceed Rs. 7,800 per tonne. 

(viii) G-S.R. 244(E) published in Gazette of India dated the 
16th March, 1979 regarding revised value limit for 
footwear eligible to complete exemption. 

(ix) G.S.R. 245(E) published in Gazette of India ~ted the 
16th March, 1979 regarding r~vised basic excise duty 
for matches produced in the power operated sector. 

(X) G.S.R. 246(E) published in Gazette of India dated the 
16th March, 1979 regarding amendment to Notification 
No. 100179 dated the 1st March, 1979 for deletion of 
locks and tooth brushes from the Table annexed to the 
llotification. 

(xi) G~S.R. 247(E) published in Gazette of India dated the 
16th March, 1979 regarding effective rate of duty on 
locks of all sorts and keys therefor ... 

(xii) G.S.R. 248(E) published in Gazette of India dated the. 
16th March, 1979 regarding effective rate of duty or. 
tooth brushes. 

(xiii) G.S.R. 249(E) published in Gazette of India dated the 
16th March, 1979 regarding effective rate of duty on 
confectionery . 

( 12) A copy of an Explanatory Memorandum (Hindi and Eng-
lish versions) to the Notifications mentioned at item (11) 
above. 

(13) A copy of Notification No. G.S.R. 229(E) (Hindi and 
English versions) published in Gazette of India dated the 
13th March, 1979 regarding revised rate of exchange for 
conversion of Pound Sterling into Indian Rupees and 
vice versa under section 159 of the Customs Act 1962 
together with an explanatory memorandum. ' 

(14) A copy of the Public Provident Fund (Amendment) 
Sch~e, . 1979 (Hindi and Engli~ versions) published in 
Notification No. G .S.R. 217 (E) 10 Gazette of India dated 
the 9th March, 1979, under section 12 of the Public 
Provident Fund Act, 1968. 

4 



S. Reports of Public Accounts Committee 
Shri P. V. Narasimha Rao presented the following Reports of the 

Public Accounts Committee:-

(1) Hundred and twelfth Report (Hindi and English versions) 
on Paragraph 26 of the Report of Comptroller and Auditor 
General of India for the year 1976-77, Union Government 
(posts and Telegraphs) relating to overpayments made on 
five year recurring deposit accounts. 

(2) Hundred and fifteenth Report (English version) on Action 
Taken by Government on the recommendations of the 
Public Accounts Committee contained in their Thirty-
third Report on Haldia Dock Project. 

6. Report of Estimates Committee 

Shri Satyendra Narayan Sinha presented the Twentyninth Report 
of the Estimates Committee on the Ministry of External Affairs--
Working of Indian Diplomatic Missions Abroad. 
7. Report and -Minutes of Committee on Public Undertakings 

Shri lyotirmoy Bosu presented the Twenty-fourth Report (Hindi 
and English versions) of the Commi~tee on Public Undertakings 
(1978-79) on "Expenditure on Hiring of Storage Space by Public 
Undertakings" and Minutes of the sitting of the Committee relating 
thereto. 
8. Matters Under Rule 377 

(1) Shri R. L. Kureel raised a matter regarding protection to 
Bhikshus and their'" religious centres. 

(2) Shri Vinayak. Prasad Yadav raised a matter regarding reported 
atrocities on Adivasis in Bihar. 

(3) Shri Kacharulal Hemraj Jain raised a matter regarding a film 
entitled 'Great Gambler'. 

(4) Shri C. K. Chandrappan raised a matter regarding discharge of 
polluted watef from a factory into the Chaliyar river in Kerala. 

9. Government Bills-Passed 

0) The Pondicherry Appropriation (Vote on Account) Bill, 1979 
The motion for consideration of the Bill was moved by Shri Satish 

Agrawal. 

The following Members took part in the debate:-

(1) Shri P. Venkatasubbaiah 
(2) Shri A. Bala Pajanor 
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(3) Shri Dinen Bhattacharya 
( 4) Shri Dhirendranath Basu 
(5) Shri A. C. George 
(6) Dr. Ramji Singh 
(7) Shri Vayalar Ravi 

Shri Satish Agrawal replied to the debate. 
The motion for consideration was adopted and c1ause-by-c1ause 

consideration of the Bill was taken up. 
Clauses 2 and 3 and the Schedule were adopted. 

Clause 1, the Enacting Formula and the Long Title were also 
adopted. 

The motion that the Bill be passed was moved by Shri Satish 
Agrawal. 

The motion was adopted and the Bill was passed.' 
(ii) The Pondicherry Appropriation Bill, 1979 

The motion for consideration of the Bill was moved by Shri SatIsh 
Agrawal. 

The motion for consideration was adopted and clause-by-clausc: 
consideration of the Bill was taken up. 

Clauses 2 and 3 and the Schedule were adopted. 
Clause 1, the Enacting Formula and the Long Title were also 

adopted. . 

The motion that the Bill be passed was moved by Shri Satish 
AgraWal. 

The motion was adopted and the Bill was passed. 

$10. Statemeat By Prime Minister 
The Prime Minister made a statement regarding the recent visit to 

Indja of the Soviet Prime Minister, Mr. Alexei Kosygin. The Prime 
Minister also laid on the Table a copy of the Indo-Soviet Joint Com-
munique issued on the 15th March, 1979. 

11. Govenamenl BiU-Passed 
The Industries (Development' and Regulation) Amendment Bill. 1979 

Shri George Fernandes condluded his speech on the motion for 
consideration of the Bill moved by him on the 23rd March, 1979. 
------ ---

*At 2 P.M. 
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The f.oll.owing Members t.o.ok part in the debate;·-
(1) Shri Vasant Sathe 
(2) Shri Manohar Lal 
(3) Shri Vayalar Ravi 
(4) Shri Jy.otirm.oy Bosu 
(5) Shri Hukmde.o Narain Yadav 
(6) Shri A. Bala Pajanor 

Shri George Fernandes replied t.o the debate. 

The motion for consideration was adopted and clause-by-clause 
c.onsideration of the Bill was taken up. 

Clause 2 was adopted. 

Clause 3 was adopted, as amenc:led. 

Clause 4 was ad.opted. 

Clause 1, the Enacting F.ormula and the Long Title were aliso 
adopted. 

The m.otion that the Bill, as amended, be passed was moved by 
Shri George Fernandes. 

The motion was adopted and the Bill, as amended, was passed. 

12. 'The Budget Genetal-I979-80-Demands for Grants 
Discussion .on the Demands for Grants Nos. 19. tq 24 for which the 

Ministry of Defence is resp.onsible commenced. 

Twenty-seven cut motions [Nos. 40 to 50, 72 to 85, 87 and 88] 
were moved. 

The discussion was interrupted by Adjournment Motion. 

13. AdjoununeDt Motion 
At 4 P.M. Shri K. Lakkappa moved the following motion:-

"That the House do now adjourn". 

The foll.owing Members took part in the debate:-

(14) Shri As.oke Krishna Dutt 
(2) Shri c. M. Stephen 
(3) Shri C. Subranlaniam 
(4) Dr. Subramanian Swamy 
(5) Shri Shyamnandan Mishra 
(6) Shri Janardhana Poojary 
(7) Shri Dinen Bhattacharya 

7 
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(8) Shri A. Bala Pajanor 
(9) Prof. Samar Guha 

(10) Shri C. K. Chandrappan 
(11) Shri Sougata Roy 
(12) Shri Morarji R. Desai 

Shri K. Lakkappa replied to the debate. 
The motion was negatived. 

14 •. 11ae Budget (General)-1979-80-Demaads for Grants 
Discussion on the Demands for Grants Nos. 19 to 24 for which the 

Ministry of Defence is responsible resumed. 
The discussion was not concluded. 

6.30 P.M. 
(Lok Sabha adjourned till 11 A.M. on Tuesday, the 27th March, 

1979). 

A VT AR SINGH RIKHY, 
Secretary. 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesday, March 27, 1979jChaitra 6, 1901 (Saka) 

No. 227 
11.03 A.M. 
1. Starred Questions 

Starred Questions Nos. 490, 492--494, 496 and 497 were orally 
answered. Replies to remaining questions were laid on the Table. 

2. Unstarrecl Questions 
Replies to Unstarred Questions Nos. 4801--4853, 4855-4857, 

4859-4922, 4924-4962, 4964-4968 and 4970-5000 were laid 
on the Table. 

A statement by the Minister of State in the Ministry of Petroleum, 
Chemicals and Fertilizers correcting the reply given on the 6th March, 
1979 to Unstarred Question No. 2087 regarding Companies manufac-
turing Ampicillin Trihydrate was ~lso laid on the Table. 

3. Ru6ng By Speaker 
The Speaker gave his ruling in regard to a notice given by Shri 

K. P. Unnikrishnan seeking permission to move a motion relating to 
the proceedings of the House dated the 22nd March, 1979 and did not 
accord his consent to the moving of the motion 

4. Papers Laid 00 the Table 
The following papers were laid on the Table:-

(1) A copy of the Detailed Demands for Grants (Hindi "8D.d 
English versions) of the Ministry of Agriculture and Irri-
gation for 1979-80. 

(2) A copy of the Aluminium (Control) Amendment Order, 
1979 (Hindi and English versions) published in Notifica-
tion No. S.D. 74(E) in Gazette of India dated the 6th 
February, 1979, under sub-section (6) of section 3 of the 
Essential Commodities Act, 1955. 

[P.T.D. 
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(3) A copy of the Detailed Demands for Grants (Hin.cij and 
English versions) of the Ministry of Home Affairs for 
1979-80. 

(4) A copy of the Light Diesel 011 (Fixation of Ceiling Prices) 
Second Amendment Order, 1979 (Hindi and English vcr-
sions) published in Notification No. G.S.R. 251(£) in 
Gazette of India dated the 17th March, 1979, under sub-
section (6) of section 3 of the Essential Commodities Act, 
1955. 

(5) A copy each of the following papers (Hindi and English 
versions) under s\1b-section (1) "f section 619A of the 
Companies Act, 1956:-

(a) (i) Review by the Government on the working of the 
Fertilisers and Chemicals Travancore Limited, Udyoga-
mandal (Kerala) for the year 1977-78. 

(ii) Annual Report of the Fertilisers and Chemicals Travan-
core Limited. Udyogamandal (Kerala) for the year 
1977-78 along with the Audited Accounts and the 
comments of the Comptroller and Auditor General 
thereon. 

(b) (i) Review by the Government on the working of the 
National Fertilizers Limited, New Delhi, for the year 
1977-78. 

(ii) A!Ulual Report of the National Fertilizers Limited, New 
Delhi, for the year 1977-78 along with the Audited 
Accounts and the comments of the Comptroller and 
Auditor General thereon. 

IJi) A:copy of Notification No. G.S.R. 220(£) (Hindi and Eng-
lish versions) published in Gazette of India dated the 13th 
March, 1979 making certain alterations in Part I of 
Schedule VI to the Companies Act, 1956 regarding pre-
paration of Balance Sheets, under sub-section (3) of sec-
tion 641 of the said Act. 

(1) A copy.of Order (Hindi and English versions) published in 
N()tification No. S.O. 117(£) in Gazette of India dated the 
28th February, 1979 making certain amendments in the 
Delimitation of Parliamentary and Assembly Constituen-
cies Order, 1976 (without altering the extent of any cons-
tituency as given in the Order) in respect of the State of 
Tamil Nadu, under sub-section (3) of section 8 of the 
Scheduled Castes and Scheduled Tribes Orders (Amend-
ment) Act, 1976. 
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(8) A copy ~ach of the following reports (Hindi and Englkh 
versions) :-

(i) Annual Report (part II) of the Registrar of Newspapers for 
India on Press in India, 1976. 

(ii) Annual Report (part I) of the Registrar of Newspapers 
for India on Press in India, 1977 . 

. S. Message from Rajya Sabha 

Secretary reported a message from Rajya Sabha that at its sitting 
held on the 21st March, 1979, Rajya Sabha passed the Special Courts 
Bill, 1979, passed by Lok Sabha on the 9th March, 1979, with amend-
ments and returned the Bill with the request that! the concurrence of 
Lok Sabha to the amendments be communicated to Rajya Sabha. 

6. 8m as Amended by Hajya Sabba-Laid on the Table 

Secretafy laid on the Table the Special Courts Bill, 1979, which 
had been returned by Rajya Sabha with amendments. 

7. Calling Attention 

Shri V. M. Sudheeran called the attention of the Minister of Home 
Affairs to the reported serious situation arising out of the demobtion of 
churches and other places of worship by the authorities in Arunachal 
Pradesh. 

The Minister of State for Home Affairs made a statement in regard 
thereto. 

8. Report of Public Accounts Committee 
Shri P. V. Narasimha Rao presented the Hundred and seventeenth 

Report of the Public Accounts Committee on action taken by Govern-
ment on the recommendations contained in their Twenty-fourth Report 
on Railway Expenditure. 

9. Report of Estimates Committee 

Shri Satyendra Narayan Sinha presented the Twep.ty-eighth Re~rt 
(Hindi and English versions) of the Estimates Committee on the Mmls-
try of Finance (Department of Revenue )--Central Excise. 

10. Report of Committee on Public Undertakings 

Shri Jyotirmoy Bosu presented the Twenty-third Report of the 
Committee on Public Undertakings on action taken by Govemmen~ on 
the recommendations contained in the Sixth Report of the CommIttee 
on Galloping Rise in Foreign Tours and Costs thereof undertaken by 
Officals of the Public Undertakings. 

3 [p.T.D. 



11. Matters Under Rule 377 
( 1) Shri Shambhu Nath Chaturvedi raised a matter regarding Uni-

've~ity Grants Commission. 
(2) Shri K. A. Rajan raised a matter regarding diversification of 

Fertilizers and Chemicals Travancore Limited, Kerala. -
(3) Shri Shiv Narain Sarsonia raised a matter regarding the 

Demands of employees of the Indian Council of Agricultural Research, 
Pusa, New Delhi. 

( 4) Shri A. C. George raised a matter regarding reported serious 
explosion and fire in Naptha Plant of Fertilizers and Chemicals Tra-
vancore Limited, Kerala. 

12. The Budget (GeneraI)-I979-80-DemandS for Grants 
Discussion on the Demands for Grants Nos. 19 to 24 for which the 

Ministry of Defence is responsible and the cut motions thereto moved 
on the 26th March, 1979, continued. 

The discussion was not concluded. 
6 P.M. 

(Lok Sabha adjourned till 11 A.M. on Wednesday. the 28th 
March, 1979). 

AVTAR SINGH RIKHY. 
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LOKSABBA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Woonesday, March 28, 1979jChaitra 7, 1901 (Saka) 

No. 228 
11.03 A.M. 

1. Starred Qnemoas 
Starred Questions Nos. 511-513,515,518,520,522 and 523 were 

orally answered. Replies to remaining questions were laid on the 
Table. 
2. Unstan'ed Questions, 

Replies to Unstarred Questions Nos. 5001-5061, 5063-5084, 
5086--5129, 5131-5137, 5139-5161, 5163-5178, 5180-5183 
and 5185-5200 were laid on the Table. 
3. Papers laid OR the Table 

The following papers were laid on the Table:-
( 1) A copy each of the following papers (Hindi and English 

versions) under sub-section (l) of section 619A of the 
Companies Act, 1956:-

(i) Review by the Government on the working of the Uranium 
Corporation of India Limited, Jaduguda (Singhbhum, 
Bihar) for the year 1977-78. 

(ii) Annual Report of the Uranium Corporation of India Limi-
ted, Jaduguda (Singhbhum, Bi.ha1") for the year 1977-78 
along with the Audited Accounts and the comments of the 
Comptroller and Auditor General thereon. 

(2) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the 
Companies Act, 1956:-

(i) Annual Report of the Bharat Heavy Electricals Limited, 
New Delhi, for the year 1977-78 along with the Audited 
Accounts and the comments of tho Comptroller and 
Auditor General thereon. 

[P.T.O~ 
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(ii) A statement regarding Review on the working of the Bharat 
Heavy Electricals Limited, New Delli.i, for the year 1977-
78. 

(3) A copy of the text of his Interview in Hindi with English 
Translation to Doordarshan, New Delhi on the 16th 
March, 1979 in the 'FACE TO FACE PROGRAMME'. 

0.) (i) A copy of the Report (Hindi and English versions) of 
the Committee to review the functioning of External Pub-
licity under the Ministry of External Affairs. 

(ii) A statement (Hindi- and English versions) indicating the 
action being taken by Government on the above Report. 

(5) A copy of the Salt (Reserve Stock) Amendment Order, 
1979 (Hindi and English versions) published in Notification 
No. S.O. 872 in Gazette of India dated the 10th March, 
1979, under sub-section (6) of section 3 of the Essential 
Commodities Act, 1955. 

(6) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the 
Companies Act, 1956:-

(i) Annual Report of the Jessop and Company Limited. 
Calcutta for the year 1977-78 along with the Audited 
Accounts and the comments of the Comptroller and 
Auditor General thereon. 

(ii) A statement regarding Review on the working of the 
Jessop and Company Limited, Calcutta, for the year 
1977-78. 

(7) A copy of the Commercial Vehicles (Restriction on Re-sale) 
Order, 1979 (Hindi and English versions) published in 
Notification No. S.O. 149(E) in Gazette of India dated 
the 21st March, 1979, issued under section 18G of the 
Industries (Deve1opment and Regulation) Act, 1951. 

(8) A copy of the Cotton Textiles Control Amendment Order, 
1979 (Hindi and English versions) published in Notifi-
cation No. S.O. 103(E) in Gazette of India dated the 20th 
February, 1979, under sub-section (6) of section 3 of 
the Essential Commodities Act, 1955. 

(9) A copy of the Customs and Central Excise Duties Draw~ 
back (Amendment) Rules, 1979 (Hindi and English ver-
sions) published in Notification No. G.S.R. 250(E) in 
~azette of India dated the 17th March, 1979, under sec-
tlO. 38 of the Central Excises and Salt Act, 1944. 
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(to) A copy of the Income-tax (Second Amendment) Rules, 
1979 (Hindi and English versions) published in Notifi-
cation No. S.O. 146(E) in Gazette of India dated the 20th 
March, 1979, under section 296 of the Income-lax Act, 
1961. 

(11) A copy each of the Notification Nos. G.S.R. 209(E) and 
210(£) (Hindi and English versions) published in Gazette 
of India dated the 6th March, 1979 together with an ex-
planatory memorandum regarding reduction of Import 
duty on specified drug intermediates, under section 159 of 
the Customs Act, 1962. 

(12) A cQpy each of the following Notifications (Hindi and Eng-
lish versions) issued under the Central Excise Rules, 
1944:-

(i) G.S.R. 221(E) published in Gazette of India dated the 
13th March, 1979 regarding fixation of basic duty for 
carded gilled slivers equal to the duty leviable on wool 
tops and exemption for parts and accessories of motor 
vehicles used captively in the manufacture of motor 
vehioles. 

(ii) G.S.R. 222(E) published in Gazette of India dated the 
13th March, 1979 regarding setting off of duty paid on 
unbranded biris when used in the manufacture of brand-
ed biris. 

(iii) G.S.R. 223(E) published in Gazette of India dated the 
13th March, 1979 regarding setting off of duty paid 
on parts and accessories of motor vehicles when used in 
the manufacture of automobile engines supplied as Ori-
ginal Equipment parts. 

(iv) G.S.R. 224(E) published in Gazette of India dated the 
13th March, 1979 r-egarding setting off of duty paid on 
parts and ac:essories of motor vehicles when used in the 
manufacture of motor vehicles. 

(v) G.S.R. 225(E) published in Gazette of India dated the 
13th March, 1979 regarding setting off of duty paid on 
parts and a:cessories of motor vehicles when used in the 
manufacture of any other such parts and accessories. 

(vi) G.S.R. 226(E) published in Gazette of India dated the 
13th March, 1979 regarding extension of the provision 
of rule 56A of the Central Excise RUles, 1944 to 
parts and accessories of motor vehicles and ttacto;:; 
indluding kailers. 

[P.T.O. 
3 



(vii) G.S.R. 227(E) pu,blished in Gazette of India dated the 
13th March, 1979 regarding exemption to small manu-
facturers of locks and keys and toothbrushes from the 
opel'ation of rule 174 (licensing) of the Central Excise 
Rules, 1944 during the month of March, 1979. 

(viii) G.S.R. 228(E) published in Gazette of India dated the 
13th March, 1979 regarding exemption to woollen rags 
which attract classification under Item 68 of the Central 
Excise Tariff from the levy of additional (Countervail-
ing) duty of customs. 

( 13) A copy of Explanatory Memorandum (Hindi and English 
versions) to the Notifications mentioned at item (12) 
above. 

4. Messages from Rajya Sabha 

Secretary reported the following messages from Rajya Sabha:-
(i) That Rajya Sabha had no recommendations to make to Lok 

Sabha in regard to the Appropriation (Vote on Account) 
Bill, 1979, passed by Lok Sabha on the 19th March, 1979. 

(ii) That Rajya Sabha had no recommendations to make to 
Lok Sabha in regard to the Appropriation Bill, 1979, 
passed by Lok Sabha on the 20th March, 1979. 

(iii) That Rajya Sabha had no recommendations to make to 
Lok Sabha in regard to the Appropriation (No.2) Bill, 
1979, passed by Lok Sabha on the 20th March, 1979. 

(iv) That Rajya Sabha had no recommendations to make to 
Lok Sabha in regard to the Punjab Excise (Delhi Amend-
ment) Bill, 1979, passed by Lok Sabha on the Zlst March, 
1979. 

(v) That at its sitting held on the 27th March, 1979, Rajya 
Sabha agreed without any amendment to the Sugar Under-
takings (Taking Over of Management) Amendment Bill, 
1979, passed by Lok Sabha on the 20th March, 1979. 

(vi) That Rajya Sabha had no recommendations to make to 
Lok Sabha in regard to the Appropriation (Railways) Bill, 
1979, passed by Lok Sabha on the 20th March, 1979. 

(vii) That Rajya Sabha had no recommendations to make to Lok 
Sabha in regard to the Appropriation (Railways) No. 2 
Bill. 1979, passed by Lok Sabha on the 20th March, 1979. 

s. Report of Committee on PubUc VudertakiDgs 
Sbri Jyotirmoy Bosu presented the Twenty-seventh Report of the 

Committee on Public Undertakings on Action Taken by Government 
on the reoommendations contained in the Eighty-eigJlth Report of the 
Committee (Fifth Lok Sabha) on Hindustan Zinc Ltd. 
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6. Report of Committee on Private Members' Bills and Resolutions 
Shri Ram Vilas Paswan presented the Thirtieth Report of the 

Committee on Private Members' Bills and Resolutions. 

7. Matters Under Rule 377 
(1) Shri Dhkendranath Basu raised a matter regarding reported 

strike of Dock Labour Board and other Labour Unions at Calcutta 
and Haldia Ports. 

(2) Dr. Subramanian Swamy raised a matter regarding reported 
disappearance of ship M. V. ARABA. 

(3) Shri V. M. Sudheeran raised a matter regarding reported crimi-
nal assault on certain nurses in Basti town of Uttar Pradesh. 

S. The Budget (General)-1979-SO-Demands for Grants 
(i) Discussion on the Demands for Grants Nos. 19 to 24 for which 

the Ministry of Defence is resppnsible and the cut motions thereto 
moved. on the 26th March, 1979 continued and was concluded. 

All cut motions moved on the 26th March. 1979, were withdrawn 
by leave of the House. 

All the Demands for Grants (both Revenue Account and Capital 
Account) for which the Minist·ry of Defence is responsible for the 
amounts shown under column 4 of the printed List of Demands for 
Grants-Budget (General) for 1979-80 were voted in full. 

(ii) Discussion on the Demands for Grants Nos. 72 to 74 for which 
the Ministry of Planning is responsible commenced. 

Forty-six cut motions [Nos. 1 to 32 and 38 to 51] were moved. 

The discussion was not concluded. 
9. Death of Member 

The Speaker informed the House about the death of Shri H. L. 
Patwary, a sitting Member of the House, at New Delhi. 

As a mark of respect to the memory of the deceased, the House 
was adjourned for the day. 
5.49 P.M. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 29th March, 
1979). 

AVTAR SINGH RIKHY, 
Secretary. 
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WKSABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Thursday, March 29, 1979/Chaitra 8, 1901 (Saka) 

No. 229 

11 A.M. 
Obituary references 

The Speaker, Sarvashri Morarji R. Desai, C. M. Stephen, Y. B. Cha-
van, Samar Mukherjee, A. Asokaraj, Shrimati Parvathi Krishnan, Prof. 
P. O. Mavalankar, Sarvashri Charan Narazary, Abdul Ahad Vakil and 
Kacharulal Hemraj Jain made references to the passing away of Shri 
H. L. Patwary who was a sitting Member of Lok Sabha. 

As a mark of respect to the memory of Shri H. 1,-. Patwary, Mem-
bers stood in silence for a short while and thereafter the House was ad-
journed for the day. 
11.20 A.M. 

(Lok .Sabha adjourned till 11 A.M. on Friday, the 30th March, 1979). 

A VTAR SINGH RIKHY, 
Secretary. 
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WKSABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday, March 30, 19791Chaitra 9, 1901 (Saka) 
No. 230 

11.02 A.M. 
I. Starred Questions 

Starred Questions Nos. 554, 560, 563, 565, 571 and 572 were 
orally answered. Replie.$ to remaining questions were laid on the 
Table. 

Replies to Starred Questions Nos. 533, 534, 536-540, 542, 543 
and 545-553 for the 29th March, 1979 were also laid on the Table 
today, Lok Sabha having adjourned without taking up questions cn 
the 29th March, 1979. 
2. Unstarred Questions 

Replies to Unstarred Questions Nos. 5401-5429, 5431-5436, 
5438-5521 and 5523-5600 were laid on the Table. 

Replies to Unstal}cd Questions Nos. 5201-5204, 5206-5222, 
5224-5229, 5231-5275, 5277-5286 and 5288-5400 for the 
29th March, 1979 ~efe also laid on the Table. 

3. Papers laid OIl tlie Table 
The following pa~rs were laid on the Table:-

(1) A copy of the Annual Report (Hindi and English versions) 
of the International Airports Authority of India for the 
year 1977-78, under sub-section (2) of section 25 of 
the International Airports Authority Act, 1971. 

;2) A copy of the Certified Accounts (Hindi and English ver-
sions) of the International Airports Authority of India 
for the year ended 31st March, 1978 together with the 
Audit Report thereon, under sub-section (4) of section 
24 of the International Airports Authority Act, 1971. 

(3) A statement (Hindi and English versions) showing reasons 
for delay in laying the documents mentioned at (I) and 
(2) above. 

[P.T.O. 
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( 4) A copy each of the following Notifications (Hindi and 
English versions) issued under article 309 and clause (5) 
of article 148 of the Constitution:-

(i) The Central Services (Medical Attendance) Amendment 
Rules, 1978, published in "Notification No. G.S.R. 1029 
in Gazette of India dated the 19th August, 1978. 

(ii) The Centrai Services (Medical Attendance) Second Amend-
ment Rules, 1978, published in Notification No. S.O. 2530 
in Gazette of India dated the 2nd September, 197~. 

(5) A copy of the Export of Jute Mill Spares and Accessories 
(Inspection) Rules, 1979 (Hindi and English versions) 
published in Notification No. S.O. 939 in Gazette of 
India dated the 17th March, 1979, under sub-section (3) 
of section 17 of the Export (Quality Control and Inspec-
tion) Act, 1963. 

(6) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the 
Companies Act, 1956;-

(i) Review by the Government on the working of the 
Handicrafts and Handlooms Exports Corporation of 
India Limited, New Delhi and of its subsidiary, the 
Central Con.rge Industries Corporation of India 
Limited for the year 1977-78. 

(ii) Annual Report of the Handicrafts and Handlooms Ex-
ports Corporation of India Limited, New Delhi and of 
its subsidiary, the Centrall Cottage Industries Corpora-
tion of India Limited, for the year 1977-78 along witlI 
the Audited Accounts and the comments of the 
Comptroller and Auditor General thereon. 

(7) A copy of the Annual Accounts (Hindi@ versioJt) of the 
Calcutta Port Trust for the year 1977-78 and the Audit 
Report thereon, under sub-section (2) of section 103 of 
the Major Port Trusts Act, 1963. 

(8) (i) A copy of the Certified Accounts (Hindi and English 
versions) of the Delhi Transport Corporation for the year 
1975-76 together with the Audit Report thereon, under 
sub-section (4) of section 33 of the Road Transport Cor-
porations Act, 1950. 

(ii) A copy of the Review (Hindi and English ver~ions) on the 
acCOWlts of the· Delhi Transport Corporation for the year 
1975-76. 

@English version of the Accounts was laid on the Table on the 
!2nd February, 1979. 



(iii) A statement (Hindi and English versions) showing reasons 
for delay in laying the documents mentioned at (8) (i) 
above. --

(9) A copy each of the following papers (Hindi and English 
versions) under suh-section (1) of section 619A of the 
Companies Act, 1956:-

(i) Review by the Government on the working of the Indian 
Road Construction Corporation Limited, New Delhi, 
for the year 1976-77. 

(ii) Annual Report of the Indian Road Construction Corpo-
ration Limited, New Delhi, for the year 1976-77 along 
with the Audited Accounts and the comments of the 
Comptroller and Auditor General thereon. 

(10) A copy of the Annual Report (Hindi and English versions) 
of the National Cooperative Union of India, New Delhi, 
for the year 1976-77. 

@@ 
( 11) A copy of the Annual Repoq of the National Cooperative 

Union of India, New Delhi for the year 1977-78. 
(12) A copy each of the following papers (Hindi and English 

versions) :-
(i) Annual Report of the National Cooperative Housing 

Federation Limited, New Delhi, for the period from 
1st July, 1976 to 30th June, 1977 together with the 
Audited Accounts. 

(ii) Annual~ Report of the National Cooperative Housing 
Federation Limited, New Delhi, for the period from 
1st July, 1977 to 30th June, 1978 together with the 
Altditea Accounts. 

( 13) A copy of the EmpJ.oyees' Provident Funds (Amendment) 
Scheme, 1979 (Hindi and English versions) published in 
Notification No. G.S.R. 462 in Gazette of India dated the 
24th March, 1979, under sub-section (2) of section 7 of 
the Employees' Provident Funds and Miscel1laneous 
Provisions Act, 1952. 

( 14) A copy each of the following Notifications (Hindi and Eng-
lish versions) under section 7 A of the Coal Mines Provident 
Fund and Miscellaneous Provisions Act, 1948:-

(i) The Coal Mines Provident Fund (Amendment) Scheme, 
1979, published in Notification No. G.S.R. 463 in 
Gazette of India dated the 24th March, ] 979. 

@@Hindi version of the Report was laid on the Table on the 2nd 
March, 1979. 

[p.T.O. 



(li) The Andhra Pradesh Coal Mines Provident Fund (Am-
endment) Scheme, 1979, published in Notification No. 
G.S.R. 464 in Gazette of India dated the 24th March, 
1979. 

(iii) The Rajasthan Coal Mines Provident Fund (Amend-
ment) Scheme, 1979, published in Notification No. 
G.S.R. 465 in Gazette of India dated the 24th March, 
1979. 

(15) A copy of the Central Excise (Eighth Amendment) Rules, 
1979 (Hindi and English versions) published in Notifi· 
cation N<>. 138\79 in Gazette of India dated the 30th 
March, 1979 under section 38 Qf the Central Excise and 
Salt Act, 1944, together with an explanatory memoran-
dum. 

(16) A copy of Notification No. 71\79 Customs (Hindi and 
English versions) published in Gazette of India dated 
the 30th March, 1979 together with an explanatory me· 
morandum regarding extension of existing exemption to 
cement and paraffin wax for one more year, under section 
159 of the Customs Act, 1962. 

(17) A copy each of the follOwing Notifications (Hindi and 
English versions) issued under the Central Excise Rules, 
1944:-

(i) G.S.R. 256(E) published in Gazette of India dated the 
21 st March, 1979 together with an explanatory me· 
morandum regarding exemption' to floor coverings 
manufactured with the aid of manually operated looms 
or manually operated implemen~ from excise duty. 

(ii) G.S.R. 257(E) published in Gazette of India dated 
the 22nd March, 1979 together with an explanatory me-
morandum making certain amendments to Notification 
No. 71\78-Central Excises dated the ht March, 1978 
relating to Smal1 Scale Industries. 

(iii) Notification No. 139\79-CE published in Gazette of 
India dated the ,Oth March, 1979 regarding rate of 
credit available tv cigarette manufacturers using duty 
paid unmanufactured tobacco. 

(iv) Notification No. 140\79-CE published in Gazette of 
India dated the )Oth March, 1979 regarding amend-
ment of Notification No. 30179 dated the 1st March, 
1978 (Central Excises) relating to reduction of duty 
on cigarettes manufactured from duty paid tobacco. 



(v) Notification No. 141179-CE published in Gazette of 
India dated the 30th March, 1979 regarding amend-
ment to Notification No. 71178-CE dated the 1st 
March, 1978 relating to exemption for small manu-
facturers of specified items, 

(vi) Notification No. 142\79-CE published in Gazette of 
India dated the 30th March, 1979 regarding exemp-
tion to locks produced in the small scale sector from 
excise duty. 

(vii) Notification No. 143\79-CE published in Gazette of 
India dated. the 30th March, 1979 regarding exemp-
tion to tooth brushes produced in the small scale sector 
from excise duty. 

(viii) Notification No. 144179-CE published in Gazette of 
India dated the 30th March, 1979 regarding exemp-
tion to electrical insulators and electrical insulating 
fittings and parts thereof falling under item No. 23A of 
the Central Excise Tariff manufactured in the small 
scale sector. 

(ix) Notification No. 145179-c::E published in Gazette of 
India dated the 30th March, 1979 regarding exemp-
tion to electrical insulators and electrical insulating 
fittings and parts thereof falling under item No. 23B 
of Central Excise Tariff manufactured in the small 
scale sector. 

(X) Notification No. 146/?9-CEpublished in Gazette of 
IndIa dated the 30th March, 1979 regarding exemption 
to certain motor vehicle parts . manufactured in the 
small scale sector from the whole of the Central Ex-
cise Duty. 

(xi) Notification No. 147179-CE pnblisheg in Gazette of 
India dated the 30th March, 1979 regarding modifi-
cation of quantum of exemptien to small scale sector 
in respect of commodities which would fall under item 
No. 68 of the Central Excise Tariff after the enactment 
of the Finance Bill, 1979. 

(xii) Notification No. 148J79-CE published in Gazette of 
India dated the 30th March, 1979 regarding exemp-
tion to small scale manufacturers of locks, tooth bru-
shes, electrical insulators and motor vehicle parts from 
licensing control. 

(xiii) Notification No. 151/79-CE published in Gazette of 
India dated the 30th March, 1979 regarding limit of 
exemption available to chewing tobacco made from 
duty paid unmanufactured tobacco. 

[P.T.D. 
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(xiv) Notification No. 152:79-CEpublished in Gazette of 
India dated the 30th March, 1979 regarding extetJ,Sion 
of the existing scheme of excise duty relief to tyre units 
by one more year. . 

( 18) A copy each of three explanatory memoranda (Hindi 
and English versions) to the Notifications mentioned at 
(iii) to (xiv) of item (17) above. 

4. Messages from Rajya Sabha 

Secretary reported the following messages from Rajya Sabha:-... 
(i) That Rajya Sabha had no recommendations to make to 

Lok Sabha in regard to the Mizoram Appropriation 
(Vote on Account) Bill, 1979, passed by Lok Sabha on 
the 23rd March, 1979. 

(ii) That Rajya Sabha had no recommendations to make to 
Lok Sabha in regard to the Mizoram Appropriation Bill, 
1979, passed by Lok Sabha on the 23rd March, 1979. 

(iii) That Rajya Sabha had no recommendations to make to 
Lok Sabba in regard to the Pondicherry Appropriation 
(Vote on Account) Bill, 1979, passed by Lok Sabha on 
the 26th March, 1979. 

(iV) That Rajya Sabha bad no recommendations to make to 
Lok Sabha in regard to the Pondicherry Appropriation 
Bill, 1979, Qassed by Lok Sabha on the 26th March, 
1979. 

(v) That at its sitting held on the 28th March, 1979, Rajya 
Sabba agreed without any amendment to the Industries 
(Development and Regulation) Amen~ment Bill, 1979. 
passed by Lok Sabha on the 26th March. 1979. 

5. Calling AttentioD 

Shri Yadvendra Dutt called the attention 'Of the Minister of Ex-
ternal Affairs to the reported situation arising out of Pakistan going 
nuclear with the help of China and other fo~ countries. 

The Minister of External Affairs made a ~tatement in regard thereto. 

6. Reports of Publk Accounts Committee 
Shri P. V. Narasimha Rao presented the following Reports of the 

Public Accounts Committee:-
( 1) Hundred and fourteenth Report o,n Action Taken by Gov-

ernment on the recommendations of the Committee con-
tained in their Fifty-third Report on Sugar Exports in 
1974 and 1975, relating to the Ministry of Commerce. , 



(2) Hundred and sixteenth Report on Action Taken by Gov-
ernment on the recommepdations of the Committee 
contained in their Eighty-second Report on lteview of 
Guidelines for 1972-73-Crash Scheme for Rural Em-
ployment, relating to the Ministry of Agriculture and Irri-
gation. 

(3) Hundred and tenth Report on paragraph 19.5 of t~e Report 
of the Comptroller and Auditor General of India for the 
year 1976-77, Union Government (Civil) Revenue Re-
ceipts, Volume II, Direct Taxes relating to Non-Payment 
of Contributions to Trustees or Provident Fund Commis-
sioners. 

7. Reports of Committee on PubUc; Underta1dDI1Ji 
Shri Jyotinnoy Bosu presented the following Reports of the Com-

mittee on Public Undertakings:-
( 1) Twenty-sixth Rep'ort on Action Taken by Government on 

the recommendations contained in the Second Report of 
the Committee on Central Inland Water Transport Cor-
poration. 

(2) Thirty-sixth Report on Action Taken by Government on 
the recommendations contained in the Fifth Report of the 
Committee on Central Inland Wa~er Transport Corpora-
tion. 

S. Statement by Minister 
The Minister of Commerce, Civil Supplies and Cooperation made 

a statement regarding Import Expon Policy for the year 1979-80. 
9. Government Bm-Introduced 

The Salary, P1llowances and Pension of Members of Parliament 
(Amendment) Bill, 1979, 

10. Matters under Rule 377 
( 1) Shri Baldev Singh Jasrotia raised a matter regarding reported 

satyagraha by refugees in Delhi and Jammu and treatment meted out 
to them in Tihar Jail, New Delhi. 

(2) Shri D. Amat raised a matter regarding reported acquisition 
of land from Adivasis in Rourkela. 
lL The Budget (General)-1979-80-Demands for Grants 

Discussion on the Demand for Grant No. 31 for which the Minis-
try of External Affairs is responsible commenced. 
-':' 'Twenty-eight cut 'motions [Nos. 15 to 19. 26. 34 to 47. 86 to 92 
Jf&d, ~94] were moved. 

The discussion was not co~cJuded. 
[P.T.O. 
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"'t!. Statement by Deputy Prime Minister 
The Deputy Prime Minister and Minister of Finance made a state-

ment regarding dearness allowance of Central Government employees 
and other related matters. 
13. Motion regarding Thirtieth Report of Committee _ Private 

:Members' Bills and Resolutions 

Shri Ram Vilas Peswan moved the following motion:-
"That this House do agree with the Thirtieth Report of the 

Committee on Private Members' Bills and Resolutions 
presented to the House on the 28th March, 1979." 

The motion was adopted. 
14. Private Member's Resolution-Under Consideration 

Discussion on the following Resolution moveq by Dr. Ramji Singh 
on the 2nd March, 1979 and the amendment thereto moved on the 
16th March, 1979, continued:-

"This House directs. the Government to ensure total ban on 
the slaughter of cows of all ages and calves in consonance 
with the Directive Principles laid down in Article 48 of 
the Constitution as interpreted by the Supreme Court as 
well as necessitated by strong ecQ!lomic considerations 
based on the recommendations of the Cattle Preservation 
and Development Committee and the reported fast by 
Acharya Vinobha Bhave from 21 April, 1979." 

The following Members took part in the debate:-
(1) Shri Hari Vishnu Kamath 
(2) Shri B. p. Kadam 
(3) Shri R. K. Mhalgi 
( 4) Shri Ram Naresh Kushwaha 
(5) Shri Annasaheb P. Shinde 
(6) Shri K. Kunhambu 
(7) Shri P. A. Sangma ." t 
(8) Shri Mrityunjay Prasad 
(9) Shri Mohd. Shafi Qureshi 

(10) Shri Nathu Singh (Speech unfinished) 

The discussion was not concluded. 
6 P.M. 
(Lok Sabha adjourned till 11 A.M. on Monday, the 2nd April. 1979). 

*At 3-15 P.M. 
----------- -----

A VT AR SINOH RlKHY, 
Secretary. 
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LOK SABRA 

BULLETIN-PART I 
IBrief Record of Proceedings] 

Monday, April 2, 19791Chaitra 12, 1901 (Saka) 

No. 231 
11.01 A.M. 
1. Starred Questions 

Starred Questions Nos. 577-582 were orally answered. Replies 
to remaining questions were laid on the Table. 

2. Unstarred Questions 

Replies to Unstarred Questions Nos. 5601-5800 were laid on the 
Table. 

3. Papers laid on the Table 

The following papers were laid On the Table:-
( 1) A copy of the Prevention of Cruelty to Animals (Regis-

tration of Cattle Premises) Rilles, 1978 (Hindi and 
English versions) published in Notification No. S.O. 161 
in Gazette of India dated the 13th January, 1979, under 
sub-section (4) of section 38 of the Prevention of 
Cruelty to Animals Act, 1960. 

(2) A copy of Notification No. G.S.R. 212(E) (Hindi and 
English versions) published in Gazette of India dated the 
8th March, 1979 specifying the duty of excise on Oils 
extracted from oil-seed crushed in any mill in India, 
issued under section 3 of the Produce Cess Act, 1966. 

(3) A copy of Notification No. G.S.R. 211 (E) (Hindi and 
English versions) published in Gazette of India dated the 
8th March, 1979 containing directions to manufacturers 
regarding distribution of fertilizers in the States I Union 
territorieslCommodity Gardens during Kharif, 1979, 
under sub-section (6) of section 3 of the Essential Com-
modities Act, 1955. 

[P.T.O. 
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(4) A copy of the Antiquities and Art Treasures (Amend-
ment) Rules, 1978 (Hindi and English versions) pub-
lished in Notification No. G.S.R. 564(E) in Gazette of 
India dated the 30th November, 1978 together wilh. 
corrigenda thereto (Hindi version) published in Notifi-
cation No. G.S.R. 207 dated the 10th February, 1979, 
under sub-section (3) of section 31 of the Antiquities 
and Art Treasures Act, 1972. 

•• 
(5) A copy of the Annual Report (Hindi Version) of the 

Regional Engineering College, Waranga}, for the year 
1977.:78 along with the Audited Accounts. 

(6) (i) A copy of the Annual Report (Hindi and English 
versions) of the University Grants Commission for the 
year 1977-78, under section 18 of the University Grants 
Commission Act, 1956. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the University Grants 
Commission for the year 1977-78. 

(7) (i) A copy of the Annual Report (Hindi and English ver-
sions) of the Indian Council of Social Science Research, 
New Delhi, for th~ year 1977-78. 

(ii) A copy of the Review (Hindi and English versions) on 
the working of the Indian Council of Social Science Re-
search, New Delhi, for the year 1977-78. 

(iii) A statement (Hindi and English versions) showing 
reasons for delay in laying the report at (i) above. 

(8) A copy of the Indian Telegraph (Second Amendment) 
Rules, 1979 (Hindi and English ve!'Sions) published in 
Notification No. G.S.R. 287 in Gazette of India dated 
the 31 st January, 1979. under sub-section (5) of section 
7 of the Indian Telegraph Act, 1885. 

(9) A statement (Hindi and English versions) regarding 
market loans issued by the Central GovernrnlDt in April, 
1979. 

4. Report of PubDc Accounts Committee 
Shri P. V. Narasimha Rao presented the Hundredth Report of tbe 

Public Accounts Committee on Action Taken by Government on the 
reoommendations contained in their Third Report on Defence Ser-
vices. 

* -Englisb version of the Report was laid on· the Table on the 22nd 
December, 1978. 
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,5. Report, of ,OolOlDittee. on Public Undertaldn~ 

Shri Jyotirmoy Bosu presented the Twenty-fifth Report of ·the 
Committee on Public Undertakings Qn Jute Corporation of India-
Shortcomings in the functioning of Jute Corporation. of India. 

6. Goyernment BUl-lntroduced 
The Advocates (Amendment), Bill, 1979. 

7. Matters under Rule 377 
(1) Shri Hari Vishnu Kamath raised a matter regarding Alva 

Commission Report on the medical treatment of Shri Jayaprakash 
Narayan. 

(2) Dr . .Laxminarayan Pandey raised a matter regarding reported 
shortage of coal in Madhya Pradesh and non-availability of railway 
wagons for its transportation. 

(3) Shri. ~am Vilas Paswan raised a matter regarding reported 
decision of Delhi Administration to open wine shops in residential 
colonies. 

( 4) Shri Vinayak Prasad Yadav raised a matter regarding state 
of health of Acharya J. B. Kripalani. 

(5) Shri S. S. Lal raised a matter regarding declaration of 
14th April as a holiday on account of the birthday of Dr. B. R. Am-
bedkar. 

(6) Shri S. R. Darnani raised a matter regarding reported scarcity 
of furnace oil in Bombay region. 
S. The Budget (Geoeral)-1979-80-Deman.ds for Grants 

Discussion on the Demand for Grant No. 31 for which the Minis-
try of External Affairs is responsible and the cut motions thereto 
moved on the 30th March, 1979 continued and was concluded. 

Cut motions Nos. 15, 17 to 19 and 26 were withdrawn by leave of 
the House. 

On cut motions No. 16 moved by Shri P. Rajagopal Naidu, the 
House divided, Ayes ·43; Noes *98. The cut motion was accor-
dingly negatived. 

Cut motions Nos. 34 to 39 were negatived. 
Cut motion No. 40 was barred. 
Cut motions Nos. 41 to 47 were withdrawn by leave of the House. 
Cut motions Nos. 86 to 91 were negatived. 

---.. ----- --------- .. --------
·Subject to correction. 

[P.r.o. 
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Cut ~ions Nos. 92 and 94 were withdrawn by leave of the 
House. 

The Demand for Grant (both Revenue Account and Capital Ac-
count) for which the Ministry of External Affairs is responsible for 
the amounts shown under column 4 of the printed List of Demands 
for Grants-Budget (General) for 1979-80 was voted in full. 

9. Statement by Deputy Prime MiDister 
The Deputy Prime Minister and Minister of Defence made a state-

ment regarding revision of dearness allowance and pension admissible 
to .personnel of the Defence Services. 
6.02 P.M. 
(Lot Sabha adjourned till 11 A.M. on Tuesday, the 3rd April. 1979). 

AVTAR SINGH RIKHY, 
Secretary. 

4 
GMGIPMRND-LS 1-7 LS-2-4-79-725. 



WK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesday, April 3, 1979jChaitra 13, 1901 (Saka) 

No. 232 
11.02 A.M. 
1. Starred Questiom 

Starred Questions Nos. 595-600 and 605 were orally answered. 
Replies to Starred Questions Nos. 601-603 and 606-615 were laid 
on the Table. 
2. Unstarred Questions 

Replies to Unstarred Questions Nos. 5801-5833, 5835-5868, 
5870-5947 and 5949-6000 ~re laid on the Table. 
3. Papen laid on the Table 

The following papers were laid on the Table:-

( 1) A copy each of three statements (Hindi and English ver-
sions) explaining reasons for not laYIng the Annual Re-
ports of Coal India Limited for the years 1975-76, 
1976-77 and 1977-78 within the stipulated period of 
nine months after the close of the accounting years. 

(2) A statement (Hindi and English versions) explaining 
reasons for delay in laying the Annual Report @ and Ac-
counts of the Coal Board, Calcutta, for the year 1974-75. 

(3) A copy of the Detailed Demands for Grants (Hindi and 
English versions) of the Ministry of Energy for 1979-80. 

(4) A copy each of the following papers (Hindi and l!nglish 
versions) under sub-section (1) of section 619A of the 
Companies Act, 1956:-

(i) Review by the Government on the working of the 
Neyveli Lignite Corporation Limited, NeyveJi (Tamil 
Nadu) for the year 1977-78. 

----------
@The Report was laid on the Table on the 21st March, 1979. 

[p.T.O. 
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(ii) Annual Report of the Neyveli Lignite Corporation 
Limited, Neyveli (Tamil Nadu) for the year 1977-78 
along with the Audited Accounts and the oomments of 
the Comptroller and Auditor General thereon. 

4. Reports of Public ACOOUDts Committee 
Shri P. V. Narasimha Rao presented the following Rworts of the 

Public Accounts Committee:-
( 1) Hundred and eleventh Report on Action Taken by Gov-

ernment on the recommendations oontained in the Ninth 
Report of the Committee on Andaman Forest Depart-
ment relating to Ministry of Agriculture and Irrigation. 

(2) Hundred and nineteenth Report on paragraph 26 of the 
Report of the Comptroller and Auditor General of India 
for the year 1976-77, Union Government (Defence Ser-
vices) relating to Contract for Supply of Empty Bodies 
of an ammunition. 

5. Reports of Committee on Public Undertakings 

Shri Jyotirmoy Bosu presented the following Reports of the Com-
mittee on Public Undertakings:-

( 1) Twenty-ninth Rqx>rt on Act jon Taken by Government on 
the recommendations contained in the Eighty-fifth Re-
port of the Committee (Fifth Lok Sabha) on Hindustan 
Paper Corporation Limited. 

(2) Thirtieth Report on Action Taken by Government on the 
recommendations contained in the Seventy-ninth Report 
of the Committee (Fifth Lok Sabha) on Film Finance 
Corporation Limited. 

(3) Thirty-eigbth Report on Action Taken by Government on 
the recommendations contained in the Seventy-seventh 
Report of the Committee (Fifth Lok Sabha) on Stoel 
Authority of India Limited. 

6. MaUers UDd« Rule 377 

(1) Dr. Vasant Kumar Pandit raised a matter regarding policy in 
regard to reservation of items for production in the small scale units. 

(2) Shri P. K. Kodiyan raised a matter regarding coverage of news 
by All India Radio and Doordarshan about agricultural workers' de-
monstration and rally at New Delhi on the 20th March, 1979. 

(3) Shri Keshavrao Dhondge raised a matter regarding demands 
of the mill workers of the Marathwada Division of the National Textile 
Corporation. 
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(4) Shri Raj Krishna ~~wn raised a matter re~ding reported in~ 
adequate supply of electnclty, kerosene and coal in West Bengal. 

(~) Shri Pumanarayan Sinha raised a matter regarding reported 
scarcIty of wheat, salt, sugar, kerosene, cement and steel in Assam 
and North-eastern region. 

(6) Shri Sharad Yadav raised a matter regarding the recent auction 
of plots by Delhi Development Authority. 

(7) Shri Jyotirmoy Bosu raised a matter regarding death sentence 
awarded to Shri Z. A. Bhutto, former Prime Minister of Pakistan. 

"The Prime Minister replied. 

7. 1be Budget (~1979-8~ for Grants 
(i) Discussion on the Demands for Grants Nos. 72 to 74 fot 

which the Ministry of Planning is responsible and the cut motions 
thereto moved on the 28th March, 1979 continued and was concluded. 

Cut motions Nos. 38 to 42 were negatived. 
All other cut motions moved were wit1!drawn by lea~ of the House. 
All the Demands for Grants (Revenue Account) for which the 

Ministry of Planning is responsible for the amounts shown under 
column 4 of the printed List of Demands for Grants--Budget 
(General) for 1979-80 were vo~ed in full. 

(ii) Discussion on the Demands for Grants Nos. 47 to 57 for 
which the Ministry of Home Affairs is responsible commenced. 

Sixty-two cut motions [Nos. 13 to 41, 57 to 70 and 85 to 103] 
were moved. 

The discussion was not concluded. 
6 P.M. 
(Lok Sabha adjourned till 11 A.M. on Wednesday, the 4th April, 
1979). 

·At 1.02 P.M. 

A VTAR SINGH RIKHY, 
Secretary. 

------ --_. 
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LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, April 4, 1979iChaitra 14, 1901 (Saka) 

No. 233 
11.02 A.M. 
1. Starred Questions 

Starred Questions Nos. 617,618, 620, 621, 623 and 624 were 
orally answered. Replies to remaining, questions were laid on the 
Table. ' 
2. Uastarred Questions 

Replies to Unstarred Questions Nos. 6001, 6002, 6004--6033, 
6035-6055, 6057-6126, 6129-6160, 6162-6177 and 6179-
6200 were laid on the Table. 
3. Short Notice Question 

Short Notice Question No. 2 addressed to the Minister of Steel and 
Mines regarding production in Integrated Steel Plants ,may stop within 
a few days was orally answered and supplementaries were also answered 
thereon. 
4. Papers Laid..on the Table 

The following papers were laid on the Table:-
(1) A copy each of the following papers (Hindi and Englisb 

versions) under sub-section (1) of section 619A of the 
Companies Act, 1956:-

( i) Review by the Government on the working of the Min. 
ing and Allied Machinery Corporation Limited. Durgapur, 
for the year 1977-78. 

(Ii) Annual Report of the Mining and Allied Machinery 
Corporation Limited, Durgapur, for the year 1977-78 
along with the Audited Accounts and the comments of 
the Comptroller and Auditor General thereon. 

(2) A cqpy each of the following NotificatiQns (HindI and 
English versions) under sub-section (2) of section 3 of the 
AU India Services Act, 1951:-

(i) The Indian Police Service (Fix.ation of Cadre ~treng~) 
.Second Amendment Regulations, 1979, pubhs~ed In 
Notification No. G.S.R. 252(E) in Gazette of IndIa dated 
the 17th March, 1979. [P.T.a. 
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(ii) The Indian Police Service (Pay) Third Amendment 
Rules, 1979, published in Notification No. G.S.R. 
253 (E) in Gazette of India dated the 17th March, 1971J. 

(3) A copy of the Central Excise (Fifth Amendment) Rules, 
1979 (Hindi and English versions) publIshed in Notifi-
cation No. G.S.R. 437 in Gazette of India dated the 
24th March, 1979, under section 38 of the Central Ex-
cises and Salt Act, 1944. 

(4) A copy each of the following Notifications (Hindi and 
English versions) issued under the Central Excise Rules, 
1944:-

0) G.S.R. 274(E) published in Gazette of India dated the 
28th March, 1979 regarding exclusion of cost of dur-
able containers from the assessable value of Oxygen, 
Acetylene and Glycerine, together with an explanatory 
memorandum. 

Oi) Notification No. 149j79-CE published in Gazette of 
India dated the 29th March, 1979 regarding exclu-
c;ion of electrical insulators and insulating fittings and 
parts from purview of exemption by amending Notifi-
cation No. 71j78-CE dated the 1st March. 1979, to-
gether with an explanatory memorandum. 

S. CalliDg Attention 
Shri Ramanand Tiwary called the attention of the Minister of 

Petrole~ Chemicals and Fertilizers to the reported critical position 
in respect of tile supplies of furnace oil to various industrial units in 
the country, particularly in Bombay region, the non-availability and 
high prices of kerosene oil in various parts of the country particularly 
in Bihar and Eastern u.P. 

The Minister of Petroleum, Chemicals and Fertilizers made a state-
ment in regard thereto. 
6. Reports of Public Accounts Committee 

Shri P. V. Narasimha Rao presented the fonowing Reports of the 
Public Accounts Committee:-

( 1) Hundred and eight~enth Report on Acti-on Taken by Gov· 
ernment on the recommendations of the Committee con· 
tained in their Seventy-first Report relating to Posts and 
Telegraphs. 

(2) Hundred and twenty-third Report on Paragraph 47 of the 
Report of the ComptroJler and Auditor General of India 
for the year 1976-77, Union Government (Civil), Re-
venue Receipts, Volume II, Direct Taxes on Voluntary 
Disclosure of Income and Wealth Scheme, 1975 relating 
to the Ministry of Finance (Department of Revenue). 
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7. Reports of Committee on Public Undertakings 
Shri Jyotirmoy &SU presented the 'following Reports of the Com-

mittee on Public Undertakings:-

( 1) Eighteenth Report on Action Taken by Government on 
the recommendati'ons contained in the Seventh Report of 
the Committee ~n Central Inland Water Transport Cor-
poration-Objectives and River Services. 

(2) Nineteenth Report on Action Taken by Government on 
the recommendations contained in the Ninth Report of 
the Committee on Central Inland Water Transport Cor-
poration-Mismanagement in Organisation, Administra-
tion and Financial Matters. 

8. The Budget (General~1979.80-Demaods 'for Grants 
Discussion on the Demands for Grants Nos. 47 to 57 for which the 

Ministry of Home Affairs is responsible and the cut motions thereto 
moved on the 3rd April, 1979 continued. 

The discussion was not concluded. 

9. Calling Attention 
Prof. Samar Guha called tbe attention of the Minister ot Energy to 

tbe reported deterioration in power supply in greater Calcutta and 
other parts of West Bengal and the difficulties being faced by the 
people as a result thereof. 

The Minister of Energy made a statement in regard thereto. 

6.15 P.M. 
(Lok Sabha adjourned till 11 A.M. on Friday, the 6th April, 1979). 

I 

AVTAR SINGH RIKHY, 
Secretary. 
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LOX:'SABHA 

BULLETIN-PARTT 
[Brief Record of Proceedings] 

Friday. April 6, . 19791Chaitca 16, 1901 (Saka~ 

No; ,234 

11.03 A.M. 

1. Stlifted ,Qe..uoas 

StaJrecl Questions-Nos. 638, 640, 642-644, 646.and 647 were 
orallv answered. Replies to Starred Q~ODS.. . .Nos. 639, 641. 64S 
and ·648:...-656 wereJaid on the Table. 

2. UnStarred Qu_tions 

Replies to Unstarred Questions Nos. 6201-6265, 6267-6300, 
6302-6315, 6317-6357 and 6359-6400 were laid on the Table. 

A statement by the Minister of State in the Ministry of Finance cor· 
recling the reply given on 23rd March, 1979 to Unstarred Question 
No. 4562 regarding branches of n,ationalised, banb in Rayalseema 
districts were also laid on the Table. 

3. Papel"S Laid on the Table 

The following papers were laid on the Table:-, 
( ~) A copy of the Reserve Bank of India (Note Issue) Regu-

lations, 1935 (As amended- upto 2ndFebrwuy, 1979), 
(Hindi and English versions) under sub-section (4) of 
section 58 of the Reserve Bank of India Act, 1934. 

(2)' A copy of Notification No. G.S.R. 307(E) (Hindi and 
English versions) published in Gazette of India' dated the 
31 st Man:h, 1979 regarding extension of t11e existing 
rate of Customs duty on Copper and certain copper pro-
ducl5tiU 3Oth,Septembert 1979, under section 159 of the 
Customs Act. 1962, together with an explanatory memo-
T8Ddum. 

[p:T.O. 
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(3) A copy each of the following Notifications (Hindi and 
English versions) issued under the Central Excise Rules, 
1944:-

(i) O.S.R. 277(E) published in Gazette of India dated the 
30th March, 1979 regarding exemption to air-condi-
tioners, refrigerators and water coolers for use by 
foreign diplomatic m~ons and officials holding diplo-
matic status from excise duty, together with an expla-
natory memorandum. 

(ii) O.S.R. 308(E) published in Gazette of India dated the 
31st March, 1979 regarding extension of the existing 
rate of the Central Excise duty on Copper and certa,in 
copper products till 30th September, 1979, together 
with an explanatory memorandum. 

(iii) O.S.R. 474(E) published in Gazette of India dated the 
31st March, 1979 regarding extension of the duty con-
cession to C~mbined Tablets of Iron and Folic Acid and 
Liquid preparations thereof intended exclusively for dis-
tribution free of cost under the National Family Welfare 
Programme for 1979-80, being the International Year 
of the Child, together with an explanatory memoran-
dum. 

4. Assent to Bills 

Secretary laid on the Table following ten Bills passed by the HQu!Oes 
of Parliament during the current session and assented to:- . 

(1) The Appropriation (Vote on Account) Bill, 1979. 

(2) The Appropriation BiU. 1979. 

(3) The Appropriation (No.2) Bill, 1979. 

(4) The Appropriation (Railways) BiU, 1979. 

(5) The Appropriation (Railways) No.2 Bill, 1979. 

(6) The Punjab Excise (Delhi An,endment) Bill, 1979. 

(7) The Mizoram Appropriation (Vote on Account)- 13iU, 
1979. 

(8) The Mizoram Appropria,tion Bill, 1979. 

(9) The Pondicherry Appropriation (Vote on ACC01:1Dt) Bill, 
1979. . 

(10) The Pondicherry Appropriation Bill, 1979. 
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5. Calling Attention 

Shri Kanwar La} Gupta called the attention of the Minister of Com-
merce, Civil Supplies and Cooperation to the reported increase in the 
prices of vanaspati. 

The Minister of. State for Commerce, Civil Supplies and Cooperation 
made a statement 1D regard thereto. 
6. Report of Public Accounts Committee 

Shri P. V. Naraslmha ~ao presented the Hundred and twentieth 
Report of the Public Accounts Committee on Action Taken by Gov-
ernment on the recommendations contained in their Twelfth Report on 
New Lines and Line Capacity Works. 

7. ReportS of Committee on Public Undertakings 
Shri lyotirmoy Bosu presented the following Reports of the Com-

mittee on Pub~ic Undertakings:-
(1) Twenty-first Report on Action Taken by Gov.:!rnrnent on 

the recommendations contained in the First Report of the 
Committee on Extravagant and Infructuous Expenditure 
on Entertainment by Public Undertakings. 

(2) Twenty-second Report on Action Taken by (JQvernment on 
the recommendations contained in the Tenth Report of the 
Committee on Unusually High Expenditure by Public 
Undertakings for their Head Offices. 

8 .. Statement by ~ister 
The Minister of Steel and Mines made a statement regarding revi· 

. sion of steel prices. 
9. Matters Un.der Rule 377 

( 1) Shri Mohd. Shafi Qureshi raised a matter regarding situation in 
Jammu and Kashmir. -

(2) Shri Somnath Chatterjee raised a matter regarding the Metro 
Railway Project in Calcutta. 

(3) Shri Balwant Singh Ramoowalia raised a matter regarding re-
ported non-coverage by All India Radio of the news aoout the elections 
to the Shiromani Gurdwara Prabandhak Committee. 

(4) Shri N. Sreekantan Nair raised a matter regarding reported 
irregularities in the Railway Bo·oking Office at Trivandrum Central. 

(5) Shri Robin Sen raised a matter regarding National Thermal 
Power Corporation. 

(6) Shrimati Parvati Devi raised a matter regarding need for im-
mediate supply of fodder to Ladakh. 

[P.T.O. 
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(7) Shri A. C. George raised a matter regarding repcxtecL:.uaekiity 
armed bandits on Saint Annes Convent Girls School at Sasaram town 
in Bihal'. 

(8) Shri Raj N arain raised a matter regarding the 1ist,.., of pellOas., 
who participated in the auction of plots by Delhi Development Autho-
rity·on the 17th Janoary, 1919. 

(9) Prof. Samar Guha raised a matter regarding the execution of 
Mr. Solomon MahIangu, leader of the South'Africatq)C"pie. 

The Minister of State for External Affairs ma<Je,.a statement on !.the 
subject. 
10. The Budget (General)-l97~Demands for Gnats 

(i) Discussion on the Demands for Grants Nos. 47 to: 57 f()(.wkicb 
the Ministry of Home Affairs is responsible and the cut motions thereto 
moved on the 3rd April, 1979 continued and was concluded. 

Cut motions Nos. 13 to 41 and 58 were withdrawn by leave of the 
House. 

All other cut motions moved were negatived. 
All the Demands for Grants (both Revenue Account and Capital 

Account) for which the Ministry of Home A1Iairs is responsible for 
the amounts shown under column 4 of the printed List of Demands 
for Grants-Budget (General) for 1979-80 were voted ,in full. 

(ii) Discussion on the Demands for Grants Nos. 1 to 10 for which 
the Ministry of Agriculture and Irrigation is respoosibiecommenCC4i." 

Three hundred cut motions [Nos. 7 to 64, 67 -to 90~ 93 to 104, 
107 to ] 11, 114 to 117, 137 to 192, 194. 195, 197 to 203, 223 to 
267. 296 to 368 and 397 to 410] were moved. 

The discussion was not concluded. 
lL Private Members' Bills-Introduced 

(1) The Annett. Forces (Special Powers) Repeal Bill. 1979 by' 
Shri Chitta Basu. 

(2) The CQnstitution (Amendment) Bill, 1979' (Amendment. of 
article 3IC, etc.) by Shri ChittaBasu~ 

( 3) The Constitution (Amendment) Bil1~ 1979 (A mendment of 
articles 101 and 190) by Shri K. Lakkappa. 
12. Private Member's Bill-Negatived 

The Constitution (Amendment) Bill, 1978 (Omission of tlTtkle. 310,,, 
etc.) by Shri Bhagat Ram 

Discussion on the motion for consideration. of the Bil moved . by. 
Sbri Bhagat Ram on the 9th March, 1979, continued. 
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The following Members took part in the debate:-
(1) Shri o. P. Tyagi 
(2) Prof. P. G. Mavalankar 
(3) Sbri Kanwar Lal Gupta 
( 4) Shri Ram Vilas Paswan 
(5) Shri B. C. Kamble 
(6) Shri Laxmi Narain Nayak 
(7) Shri A. Sunna Sahib 
(8) Shri S. D. PatH 

Shri Bhagat Ram replied to the debate. 
On the motion for consideration of the Bill, the House divided, 

Ayes *23; Noes *33. 
The motion was declared as not carried in accordance with Rule 

157 of the Rules of Procedure and in accordance with theConstitutioll. 

13. Private Member's Bill-Under Consideration 

The Aligarh Muslim University (Amendment) Bill, 1979 (Amend-
ment of sections 2 and 5), as passed by Rajya Sabha . 

The motion for consideration of the Bill, as passed by Rajya Sabha, 
was moved by Shri G. M. Banatwalla. His speech was not concluded. 

The discussion on the Bill was not concluded'. 

14. Half-An-Hour Discussion 

Prof. Samar Guha raised a half-an-hour discussion on points arising 
out of the answer given on the 16th MaI1ch, 1979 to Unstarred Ques-
tion No. 3435 regarding expeditious disposal of claims for grant of 
ex-gratia compensation for properties left in former East Pakistan. 

Shri Arif Beg replied to the discussion. 
6.38 P.M. 

(Lok Sabha adjourned till 11 A.M. on Monday .. the 9th April, 1979). 

*Subject to correction. 

A VTAR SINGH RIKHY, 
Secretary. 
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11 A.M. 

LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Monday, April 9, 19791Chaitra 19, 1901 (Saka) 

No. 235 

1. Obituary References 
. The Speaker, Sarvashri Ravindra Varma, C. M. Stephen, Y. B . 

. Chavan, Jyotirmoy Bosu, A. Bala Pajanor, M. N. Govindan Nair, 
P; G. Mavalankar, Chitta Basu, Keshav'rao Dhondge, Tridib Chau-
dhuri, R. V. Swaminathan, and V. Arunachalam alias: 'Aladi Aruna' 
made references to the passing away of Shri A. V. P. Asaithambi who 
was a sitting Member of Lok Sabha . 

. As a mark of respect to the memory of Shri A. V. P. Asaitharnbi, 
' .. ' .. ' Members stood in silence for a short while and thereafter the House was adjourned to re-assemble at 2 P.M. 

(Lok Sabha adjourned at 12.01 P.M. and re-assembled at 2.04 P.M.) 
·,.2;.Starred Questions 

Replies to Starred Questions Nos. 658-679 were laid on the Table . 
. ~~ U~ Questions 

Replies to Unstarred Questions Nos. 6401-6439, 6441-6455, 
64.57-6465, 6467-6485, 6487-6503, 6505-6533, 6536--6548," 

. 6550, 6552-6556, 6558-6572 and 6574-6600 were laid on the 
Table. 
4,. Short Notice Question 

Short Notice Question No.3 addressed to the Minister of Works and 
.... Housing and Supply and Rehabilitation regarding sale of plot of land 

by auction at Rajendra Place, New Delhi was postponed to 12-4-1979. 
A statement by the Minister of State in the Ministry of Works and 

Housing and Supply and Rehabilitation correcting the reply given on 
28th August, 1978 to Unstarred Question No. 4687 regarding accom-

. ·:mbdation to accredited press correspondents was also laid on th-
, Table. 

[P.T:. 
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S. Paper Laid on the Table 
The following papers were laid on the Table:-

(1) A copy of Notification No. G.S.R. 218(E) (Hindi and Eng-
lish versions) published in Gazette of India dated the 9th 
March, 1979 regarding the maximum price per tonne of 
certain types of fertilisers to be sold to Tea, Coffee or 
Rubber, Plantations or to the cultivators, under sub-section 
(6) of section 3 of the Essential Commoditie~ Act, 1955. 

(2) (i) A copy of the Annual R'port (Hindi and English ver-
sions) of the Society for the National Institutes of Physical 
Education and Sports, Patiala, for the year 1977-78 
along with the Audited Accounts. 

(ii) A statement (Hindi and English versions) regarding Review 
on the working of the above Society. 

(3) (i) A copy of the Certified Accounts (Hindj and English 
versions) of the Indian Institute of Technolugy, Kanpuf, 
for the year 1976-77 along with the Audit Report there-
on under sub-section (4) of section 23 of th~ Institutes of 
Te::hnology Act. 1961. 

(ii) A statement (Hindi and English versions) showing reasons 
for delay in laying the above Accounts. 

(4) A copy each of the following Notifications (Hindi and 
English versions) under section 38 of the Central Excises 
and Salt Act, 1944:-

(i) The Central Excise (Sixth Amendment) Rules, 1979, 
published in Notification No. G.S.R. 499 in Gazette of 
India dated the 31st March, 1979. 

(ii) The Cent-ral Excise (Seventh Amendment) Rules, 1979, 
published in Notification No. G.S.R. 500 in Gazette of 
India dated the 31 st March, 1979. 

(5) A copy each of the following Notifications (Hind~ and 
English versions) issued under the Central Excise Rules, 
1944:-

(i) G.S.R. 497 published in Gazette of India dated the 31st 
March, 1979 regarding extension of exemption to Poly-
propylene staple fibre from Excise duty up to 30th Sep-
tember, 1979, together ",:ith an explanatory memoran-
dum. 

(ii) G.S.R. 498 published in Gazette of India dated the 31st 
March, 1979 regarding extension of exemption to Poly. 
propylene spun yarn from Excise duty up to 30th Sep-
tember, 1979. together with an explanatory memoran-
dum. 
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(iii) G.S.R. 299(E) published in Gazette of India dated the 
31st March, 1979 regarding extension of exemption to 
certain prepared or preserved Foods meant for free 
distribution from Excise duty upto 30th April, 1979, 
together with an explanatory memorandum. 

(6) A copy each of the following Notifications (Hindi and 
English versions) under section 159 of the Customs Act, 
1962:-

(i) G.S.R. 315(E) and 316(E) published in Gazette of 
India dated the 31st March, 1979 regarding extension 
of exemption to heavy melting scrap of iron and steel 
from basic and additional customs duty leviable thereon 
upto 31 st March, 1980, together with an ex.planatory 
memorandum. 

(ii) G.S.R. 317(E) published in Gazette of India dated the 
31st Mar;;h, 1979 regarding extension of exemption to 
Jigs, fixtures and gauges etc. for the manufacture of 
Krup Man Light Metal Flcat Bridge from basic and 
additional customs duty upto 31 st March, 1980, to-
gether with an explanatory memorandum. 

(iii) G.S.R. 318(E) published in Gazette of India dated the 
31st March, 1979 regarding extension of exemption to 
armour plates for the manufacture of armoured vehi-
cles from basic customs duty upto 31 st March, 1981, 
together with an explanatory memorandum. 

(iv) G.S.R. 319(E) published in Gazette of India dated the 
31 st March, 1979 regarding grant of exemption to cer-
tain articles imported in connection with the manufac-
ture of armoured vehicles from the whole of the cus-
toms duty and the additional duty upto 31 st March, 
1981, together with an explanatory memorandum. 

(v) G.S.R. 320(E) and 321(E) published in Gazette of 
India dated the 31 st March, 1979 regarding extension 
of exemption to component parts and rubber tyres and 
tubes required for the manufacture of heavy, medium 
and light commercial motor vehicles and tractors from 
the basic customs duty in excess of 25 per cent ad 
valorem and from the whole of additional and auxiliary 
duties of customs upto 30th September, 1979, together 
with an explanatory memorandum. 

(vi) G.S.R. 322fE) and 323(F) published in Gazette of 
India dated the 31 st Mal'~h. 1979 regarding grant of 
exemption to DDT fonnulatio'1 from basic duty in ex-
cess of 15 per cent ad va1?rem and from whole of 
additional and auxiliary dl,ties of customs upto 31st 
March, 1981. together with a'l explanatory memoran-
dum. 

[P.T.O. 



(vii) G.S.R. 324(£) published in Gazette of India date~ the 
31st March" 1979 re~arding extension of exemption to 
Soyabean extrac tionsJ meal from the wb~le of ex~rt 
duty upto 31st March, 1980, together wIth an expla-
natory memorandum. . 

(viii) G.S.R. 325 (E) published in Gazette of India dated the 
1st April, 1979 regarding revised rates .of exchange for 
conversion of certain foreign currencies into Indian cur-
rency or vice-versa, together with an explanatory memo-
randum. 

(7) (a) A copy each of the f(jllowing Notifications (Hindi and 
English versions) issued under the Central Excise Rules, 
1944:-

(i) Notification No. 156179-CE published in Gazette of India 
dated the 9th April, 1979 regarding imposition of basic 
duty on steel ingots produced by mini steel plants. 

(ii) Notification No. 157J79-CE published in Gazette of India 
dated the 9th April, 1979 regarding amendment to Noti-
fication No. 148!77-CE dated the 18th June, 1977 as a 
sequel-to imposition of duty on steel ingots produced by 
mini steel plants. 

(iii) Notification No. 158!79-CE published in Gazette of India 
dated the 9th April. ] 979 regarding amendment to 
Notification No. 149177-CE dated the 18th June, 1977 
as a sequel to imposition of duty on steel ingots produced 
by mini steel plants. 

(iv) Notification No. 159179 CE published in Gazette of 
India dated the 9th April, 1979 regarding basic duty 
for semi-finished steel and certain steel products produ-
ced by mini steel plants. 

(v) Notification No. 160!79-CE published in Gazette of India 
dated the 9th April. 1979 regarding amendment to 
Notification No. 153!77-CE dated the 18th June, 1977 
regarding increase i.n the existing rates of basic excise 
duty on specified iron f)r steel products manufactured 
by mini steel plants. 

(vi) Notification No. 161 !79-CE published in Gazette of 
India dated the 9th April. 1979 regarding amendment 
to Notification No. 152!77-CE dated the 18th June, 
1977 as a sequel to the imposition of excise duty on iron 
and steel products produced by mini steel plants. 

(b) A.n explanatory memorandum (Hindi and English versions) 
In regard to the above Notifications. 
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6. Report of Public Accounts Committee 
Sltri Asoke Krishna Dutt presented the Hundred and Twenty-first 

Report, of the ,Public Accounts Committee on Action Taken by Gov~ 
emment on' the' reoommendations contained in their Twenty-ninth 
Report on ,Incorrect Valuation of Assets relating to the Ministry of 
Fina.o.ce (Department of Revenue). 

7. Report of Estimates Committee 
Shri Satyendra Narayan Sinha presented the Thirtieth Report of the 

Estimates, Committee on -the Ministry of Supply and Rehabilitation 
(DepiH1ment of Rehabilitation)-Dandakaranya Project-Exodus of 
Settlers (1978). 

~ '".' 

8. R~ and 'Minutes of Committee on Pnblic Undertakings 
Shii lyotirmoy Bosu presented the Twenty-eighth Report of the 

Conunit~ on Public Undertakings on "Public Undertakings-De1ays 
in commencement of ProductionlBusiness, Under-utilisation of capacity 
and related' matters" and Minutes of the Sitting of the Committee 
relating thereto. 

9. Report of COIDIBittee on Absence of Members 
Shri Chhitubhai Gamit presented the Tenth Report (Hindi and Eng-

lish versions) of the Committee on Absence of Members from the 
Sittings of the House. 

to. Re~rt of Committee 011 Subordinate Legislation , 

Shri Somnath Chatterjee presented the Eighteenth Report (Hindi 
and English versions) of the Committee on Subordinate Legislation. 

11. Report of Committee on Papers Laid on the Table 

Shri Kanwar La] Gupta presented the Eleventh Report (Hindi and 
English versions) of the Committee on Papers Laid on the Table. 

12. Motions for Elections to Committees 
(1) Shri Satyendra Narayan Sinha moved the following motion:-

"That the Members of this House do proceed to elect in the 
manner required by sub-rl1le (1) of Rule 311 of the Rules 
of Procedure and Conduct of Business in Lok Sabha, 
thirty members from among themselves to serve as mem-
bers of the Committee on Estimates for the tenn begin-
ning on the 1 st May, 1979 and ending on the 30th April, 
1980." 

'J?1e motion was adopted. 
[P.T.O. 
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(2) Shri Kanwar La! Gupta moved the following 1ll0tion:-
"That the members of this House do proceed to ele~t in the 

manner required by sub-rule (1) of Rule 309 of the Rules 
of Procedure and Conduct of Business in Lok Sabba, 
fift'een members from among themselves to serve as 
members of the Committee on Public Accounts for the 
terms beginning on the 1 st May. 1979 and ending on the 
30th April, 1980." 

The motion was adopted. 

(3) Shri Kanwar La! Gupta moved the following motIon:-
"That this House do recommend to Rajya Sabha that Rajya 

Sabha do agree to nominate seven members from Rajya 
Sabha to associate with the Committee on Public 
Accounts of the House for the term beginning on the 1st 
May, 1979 and ending on the 30th April, 1980, and do 
communicate to this House the names of the members so 
nominated by Rajya Sabha." 

The motion was adopted. 

(4) Shri J yotirmoy Bosu moved the following motion:-
"That the members of this House do proceed to elect in the 

manner required by sub-rulle (l) of Rule 312B of the 
Rule of Procedure and Conduct of Business in Lolc 
Sabha, fifteen members from among themselves to serve 
as members of the Committee on Public Undertakings 
for the term beginning on the I st May, 1979 and ending 
on the 30th April. 1980." 

The motion was adopted. 

(5) Shri Jyotirmoy Bosu moved the following motion:-
"That this House do recommend to Rajya Sabha that Ralya 

Sabha do agree to nominate seven members from Rajya 
Sabha to associate with the Committee on Public Under-
takings of the House for the term beginning on the 1st 
May. 1979 and ending on the 30th April. 1980, and do 
communicate to thi<; House the names of the members so 
nominated by Rajya Sabha." 

TIle motion was adopted. 

(6) Shri Ram Dhan moved the following motion:--
"That the members of this House do proceed to elect in the 

manner required by sub-rule (I) of Rule 331 B of the 
Rules of Procedure and Conduct of Business in Lolc 
Sabha. twenty members from among themselves to serve 
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as members of the Committee on the Welfare of Sche-
duled Castes and Scheduled Tribes for the tern} begin-
ning on the 1st May, 1979 and ending on the 30th 
Apri'l, 1980." 

The motion was adopted. 

(7) Shri Ram Dhan moved the following motion:-

"That this House do recommend to Rajya Sabha that Rajya 
Sabha do agree to nominate ten members from Rajya 
Sabha to associate with the Committee on the Welfare 
of Scheduled Castes and Scheduled Tribes of the House 
for the term beginning on the 1st May, 1979 and ending 
on the 30th April, 1980, and do communicate to thil. 
House the names of the members so nominated by Rajya 
Sabha." 

The motion was adopted. 

13. Matters Under Rule 377 

(1) Shri K. Lakkappa raised a matter regarding reported fabulous 
salaries drawn by top exe~utives of companies. 

(2) Shril S. S. Lal raised a matter regarding increase in price 01 
matches produced in the non-mechanised sector and the need to set 
up Cottage units for production of matches in Rajasthan. 

(3i Shri Eduardo Faleiro raised a matter regarding steps taken 
to minimise the risks at nuclear plants and to avoid the hazards in the 
use of nuclear technology. 

(4) Dr. Laxminarayan Pandey raised a matter regarding strike by 
Delhi school teachers. 

(5) Shri Krishna Chandra Halder raised a matter regarding report-
ed non-payment of salary to the staff by Mis. Annstrong Smith 
Limited, Calcutta. 

(6) Shri Keshavrao Dhondge raised a matter regarding reported 
attack by certain anned people on Neo-buddhists in a village in 
Aurangabad district of Maharashtra. 

(7) Shri Brij Bhushan Tiwari raised a matter regarding reported 
refusal of Madhya Pradesh Government to accept a eBI enquiry into 
the alleged collection of funds from industrialists in Drug (Madhya 
Pradesh) as suggested by the Minister of Tourism and Civil Aviation. 

[p.T.O 
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14. The Bodget (General)-1979.SO-Demands for Grants 

Discussion on the Demands for Grants Nos. 1 to 10 for which 
the Ministry of Agriculture and Irrigation is responsible and the cut 
motions thereto moved on the 6th April. 1 ?79, continued. 

The discussion was not concluded. 

6 P.M. 
(Lok Sabha adjourned till 11 A.M. on Wednesday, the 11th April, 

1979). . 

A VTAR SINGH RIKHY, 
Secretary . 
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LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, April 11, 19791Chaitra 21, 1901 (Saka) 

No. 136 
11.04 A.M. 

1. Starred Questions 

Starred Questions Nos. 680--685 and 687 were orally answered. 
Replies to Starred Questions Nos. 686, 688-699 and 701 were laid 
On the able. 

2. Unstarred Questions 

Replies to Unstarred Questions Nos. 6601-6605, 6607-6621, 
6623-6646. 6648-6745. 6747-6770 and 6772-6800 were laid 
on the Table. 

A statement by the Minister of State in the Minisuy of Home 
Affairs correcting the reply given on 20th December, 1978 to Un-
starred Question No. 4343 regarding translation and vetting work in 
Ministries was also laid on the Table. 

3. Papers Laid on the Table 

The following papers were laid on the Table:-
( 1) A copy of the Detailed Demands for Grants (Hindi and 

En.gI.ish versions) of the Ministry of Commerce, Civil Sup-
plies and Cooperation for 1979-80. 

(2) A copy of the Detailed Demands for Grants (Hindi and 
English versions) of the Ministry of Indusuy for 1979-80. 

(3) A copy of the Sikh Gurdwaras Election Enquiries (~end­
ment) Rules, 1979 (Hindi. and English versions) publLc;hed 
in Notification No. G.S.R. 328 (E) in Gazette of India 
dated the 2nd April, 1979, under sub-section (3) of sec-
tion 146 of the Sikh Gurdwaras Act, 1925. 

[p.T.O. 
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( 4) A copy each of the following N?tifications (H.indi and 
English versions) under s\lb-section (2) of §ectIon 3 of 
the All India Services Act, 1951:-

(i) G.S.R. 435 published in Gazette of India dated ~e 2~th 
March, 1979 oontaining corrigendum to NotIficatIon 
No. G.S.R. 160 dated the 3.rd February, 1979. 

(ii) G.S.R. 436 published in Gazette of India dated the 24th 
March, 1979 containing corrigendum to Notification No. 
G.S.R. 159 dated the 3rd February, 1979. 

(iii) The Indian Administrative Service (Fixation of Cadre 
Strength) Second Amendment Regulations, 1979, pub-
lished in Notification No. G.S.R. 471 in Gazette of 
India dated the 31st March, 1979. 

(iv) The Indian Administrative Service (Pay) Seco.d 
Amendment Rules, 1979, published in Notification No. 
G.S.R. 472 in Gazette of India dated the 31st March, 
1979. 

(5) A copy of the Ano~al Report (Hindi@ version) of the 
National Instruments Limited, Calcutta, for the year 
1977-78 along with the Audited Accounts ~nd the com-
ments of the Comptroller and Auditor General thereon, 

. under sub-section (1) of section 619A of tbe Companies 
Act, 1956. 

(6) (i) A copy each of the Audit Reports (Hindi and Eng-
lish versions) on the accounts of the Delhi Financial-Cor-
poration for the years 1971-72, 1972-73, 1973-74, 
1974-75 and 1975-76, under sub-section (7) of section 
37 of the State Financial Corporations Act, 1951 .. 

(ii) A statement (Hindi and English versions) showing reasollS 
for delay in laying the above Audit Reports. 

4. Adjournment Motion 
The Speaker withheld his consent to the moving of the adjourn-

ment motion given notice of by S~i Vayalar Ravi regarding .reported 
decision of the Government to amend service rules enabling the Gov-
ernment servants to join RSS which is agaiD.st the seculac character of 
the Indian' Constitution. 
S. Report of CoauniHee _ Private Me.ben' BIIs·" Resolutions 

Shri Ram Vilas Paswan presented the Thirty~first Report of the 
Committee on Private Members' Bills and Resolutions. 
- ~-. - --- ------
@English version of the Report and Hindi and English versions of Re-
view" by the Government on the working of the Company, were laid on 
the Table on 22nd December, 1978. 
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6. Report of Committee on Papers Laid em the Table 

Sbri Kanwar Lal G\ij>ta presente4 the Fifteepth Report (Hindi and 
English versions) of the Committee on Papers Laid on the Table. 
7. Report of Committee on Petitions 

Shri Han Vishnu Kamath presented the Ninth Report (Hindi and 
English versions) of the Committee on Petitions. . 
8. Report of Public Accounts Committee 

~ Sbri Asoke .Krishna Dutt presented the Hundred and twenty-second 
.. Report of the Public Accounts Committee on Action T_aken by Gov-

ermnent on the recommendations contained in their Fifteenth Report 
Qn Custom R~ceipts relating to Ministry of Finance. 

9. Reports of Committee on Public Undertakings 

Shri Jyotirmoy Bosu presented the fC?llowing Report, of the Com-
mittee on Public Undertakings:- _ 

( 1) Thirty-second R~port O,n Action Taken by Government on 
the recommendations contained in ~e Eighth Report 01 
the Committee on Jute Corporation 9f India Limited-
Government's Unfair Pricing Policy for Raw Jute. 

(2) Thirty-third Report on Action Taken by Government on 
the recommendations contain~ in the Third Report of 
the Committee on Jute Corporation of India Limited-
J ute and Exploitation of Jute Growers. 

10. Matters UDder Rule 377 
(1) Shri Ram Vilas Paswan raised a matter regrading need for the 

abolition of capital punishment. 
(2) Shri P. Rajagopal Naidu raised a matter regarding amenities to 

Lhe workers of the Steel Yard in Mandi Govind Ga'l'h, Punjab. 
(3) Shri Saugata Roy raised a matter regarding reported strike by 

the employees of Indian Agricultural Research Institute, Pusa, New 
Delhi. 

(4) Prof. Samar Guha raised a matter regarding reported power 
crisis in West Bengal. 

11. The Budget (Geu.eraI)-1979.80-Demands for Grants 
Discussion on the Demands for Grants Nos. 1 to 10 for which the 

Ministry of Agriculture -and Irrigation is responsible and the cut 
motions thereto moved on the 6th April, 1979, continued. 

The discussion was not concluded. 

[P.T.O. 
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11. BaH-An-Hour Discussion 
Shrimati Mrinal Keshav Gore raised a half-an-hour discussion on 

points arising out of the answer giV'eIl on the 12th March, 1979 to 
Starred Question No. 284 regarding postal accounts in Haryana. 

Shri Brij Lal Venna replied to the discussion. 
6.30 P.M. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 12th April, 
1979). 

A VTAR SINGH RIKHY, 
Secretary. 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Thursday, April 12, 19791Chaitra 22, 1901 (Saka) 

No. 237 
11.04 A.M. 

1. Starred Questions 

Starred Questions Nos. 702, 704, 705, 707 and 708 were orally 
answered. Replies to Starred Questions Nos. 703, 706 and 710--722 
were laid on the Table. 

2. Unstarred Questicms 

Replies to Unstarred Questions Nos. 6801-6815, 68n-6886 and 
6888-7000 were laid on the Table. 

3. Short Notice Question 

Short Notice Question No. 3 addressed to the Minister of Works 
and Housing and Supply and Rehabilitation regarding sale of plot of 
land by auction at Rajendra Place, New Delhi was orally answered and 
supplementaries were also answered thereon. 

4. Announcement By Speaker 

The Speaker informed the House of a notice received on the 11 th 
April, 1979 by the Secretary, Lok Sabha, from the Assistant Registrar 
of the High Court of Karnataka for appearance in the Court in the 
matter of Writ Petition No. 2865 of 1979, filed by Shri C. Nanjappa, 
a voter of Chikmagalur Parliamentary Constituency. challenging the 
validity of the resolution passed by Lok Sabha on the 19th December, 
1978, and the subsequent notification of that date issued by the Lo~ 
Sabha Secretariat, regarding expUlsion of Shrirnati Indira Nehru GandhI 
from Lok Sabha. 

The Speaker observed that as per past practice of the House, the 
Secretary, Lok Sabha had been asked not to respond to the notice and 
the Minister of Law was being requested to apprise the High Court of 
Karnataka of the correct constitutional position in that regard. 

[p.T.O, 
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S. Papers Laid OIl the Table 
The following papers were laid on the Table:-

( 1) A statement (Hindi and English versions) regarding supply 
of coal to Thermal Power Stations. 

(2) A copy of the Passport (Second Amendment) Rl:lles, 1979 
(Hindi and English versions) published in Notification 
No. G.S.R. 82(E) in Gazette of India dated the 28th 
February, 1979, under sub-section (3) of section 24 of 
the Passports Act, 1967. 

~) A copy of the Report (Hindi and English versions) of the 
Court of Inquiry on the accident which occurred on the 
16th September, 1976 at the Central Saunda Colliery. 

(4) A copy each of the following Notifications (Hindi and 
English versions) under sub-section (3) of section 122 of 
the Major Port Trusts Act, 1963:-

(i) The Tuticorin Port Ti'ust (Procedure at Board Meeting) 
Rules, 1979, published in Notification No. G.S.R. 
94(E) in Gazette of India dated the lst March, 1979. 

(ii) The Board of Trustees of the Port of Tuticorin (Payment 
of Fees and Allowances to Trustees) Rules, 1979, pub-
lished in Notification No. G.S.R. 95(E) in Gazette of 
India dated the 1st March, 1979. 

(5) A copy each of the following Notifications JHindi and Eng-
lish versions) under sub-section (3) of section 458 of the 
Merchant Shipping Act, 1958:-

(i) The Merchant Shipping (Examination of Engineers in the 
Merchant Navy) Amendment Rules, 1979, published in 
Notification No. G.S.R. 385 in Gazette of India dated 
the 10th March, 1979. 

(ii) The Merchant Shipping (Registration of Sailing Vessels) 
Amendment Rules, 1979, published in Notification No. 
G.S.R. 386 in Gazette of India dated the 10th- March, 
1979. 

(6) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the 
Companies Act, 1956:-

(a) (i) Review by the Government on the working of the 
Indian Road Construction Corporation Limited, New 
Delhi, for the year 1977-78. 

(ii) Annual Report of the Indian Road Construction Corpo-
ration Limited, New Delhi, for the year 1977-78 along 
with the Audited Accounts and the comments of the 
Comptroller and Auditor General thereon. 
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(b) (i) Review by the Government on the working of the 
Cochin Shipyard Limited, Cochin, for the year 1977-78. 

(li) Annual Report of the Cochin Shipyard Limited, Cochin, 
for the year 1977-78 along with the Audited Accounts 
and the comments of the Comptroller and Auditor 
General thereon. 

(7) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the 
Companies Act, 1956:-

(i) Review by the Government on the working of the Orissa 
Road Transport Company Limited, Berhampur (Gan-
jam) for the year 1975-76. 

(ii) Annual Report of the Orissa Road Transport Compal,y 
Limited, Berhampur (Ganjam) for the year 1975-76. 

(iii) Director's Report and statement of accounts for the 
year 1975-76 of the Orissa Road Transport Company 
Limited, Berhampur (Ganjam) and the comments of 
the Comptroller and Auditor General thereon. 

(8) A stat~ment (Hindi and Eng.i~h versions) showing reasons 
for delay in laying the papers mentioned at (7) above. 

6. Calling Attention 
Dr. Saradish Roy called the attention of the Minister of Energy to 

the reported serious situation arising as a result of unprecedented power 
crisis in West Bengal resulting in closure of many jndustrial units and 
practically hitting people in all walks of life in the State. 

The Minister of Energy made a statement in re~ard thereto. 
7. Leave of Absence 

The following Members were granted leave of absence from the 
sittings of the House for the periods mentioned against each:-
(t) Shri Mohd. Shafi Qureshi 22nd February to 9tb 

March, 1979 _ (Seventh Ses~ 
sion) . 

(2) Shri Sakti Kumar Sarkar 19th February to 15tb 
March, 1979 (Seventh Ses-
sion). 

(3) Shri Govinda Munda 

(4) Shri Mohan Bhaiya 

3 

20th February to 9th 
March, 1979 (Seventh Ses-
sion). 
19th February to 18th 
April, 1979 (Seventh Ses-
sion). 
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(5) Shri F. p. Gaekwad 26th February to 31st 
March, 1979 (Seventh 
Session) . 

(6) Sbri Annasabeb Magar 19th February to 18th 
April, 1979 (Seventh Ses-
sion). 

8. Report of Ccmunittee on PubUc UodertakiDgs 
Shri Jyotirmoy Bosu presented the Forty-third Report of the 

Committee on Public Undertakings on Action Taken by Govem-
ment on the recommendations contained in the Eleventh Report of 
the Committee on Extravagant Expenditure on Guest houses in-
curred by Public Undertakings. 
9. Statements By Mmmers 

(1) The Minister of Agriculture and Irrigation made a state-
ment regarding the decisions taken on price and procurement policy 
for Rabi Cereals 1979-80 marketing season. 

(2) The Minister of Health and Family Welfare made a state-
ment correcting the reply given on the 22nd March, 1979 to Staned 
QuestiOn No. 431 by Shri Amar Roypradhan ,regarding Recruitment 
Rules for the employees of Sucheta ~ripalani Hospital, New Delhi. 
10. Personal Explanation Under Rule 357 

Dr. Karan Singh made a personal explanation regarding certain 
remarks about him made by Shrimati Akbar laban Begum in the 
House on the 4th April, 1979. 
11. Govemmeut B~Introduced 

( 1) The Additional Duties of Excise (Goods of Special Import-
ance) Amendment Bill, 1979. 

(2) The Union Duties of Excise (Distribution) Bill, 1979. 
(3) The Estate Duty (Distribution) Amendment Bill, 1979. 

12. Matten Under Rule 377 
(1) Shri Manoranjan Bhakta raised a matter regarding reported 

termination of services of certain civilian employees of Indian Navy 
working in Andaman and Nicobar Islands. 

(2) Sbri Mukunda MandaI raised a -matter regarding need for an 
enquiry into the narrow escape from an accident between Rajdhani 
Express and a stationary train at Bharthana station. 

(3) Shri Vayalar Ravi raised a matter regarding reported crisis in 
the Coir Industry in Kerala. 

(4) Shri Robin Sen raised a matter regarding need for a new Wage 
Agreement for steel industry workers. 
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(5) Shri Dilip Chakravarty raised a matter regarding employees on 
deputation with the Food Corporation of India. 

(6) Shri Vinayak Prasad Yadav raised a matter regarding situation 
in J arnshedpur. 

13. De Budget (General)-197'-SO-Demands for Grants 
Discussion on the Demands for Grants Nos. 1 to 10 for which the 

Ministry of Agriculture and Irrigation is responsible and the cut 
motions thereto moved on the 6th April, 1979, continued. 

The discussion was not concluded . 

... 14. Statement by Min.hter 
The Minister of Home Affairs made a statement regarding the 

situation in J amshedpur. 

15. Motioli. R.egardiDg 1birty-first Report of Committee on Private 
Members' Bills aad Resolutions 

Sbri Ram Vilas Paswan moved the following motion:-
"That this House do agree with the Thirty-first Report of the 

Committee on Private Members' Bills and Resolutions 
presented to the House on the 11th A~ril, 1979." 

The motion was adopted. 

16. Pri$te Members' Resolution-Adopted 
Discussion on the following Resolution moved by Dr. Ramji 

Singh on 2 March, 1979 and the amendment thereto moved on 16 
March, 1979, continued:-

'This House directs the Government to ensure tolal ban on the 
slaughter of cows 'pf all ages and calves in consonance 
with the Directive Principles laid down in Article 48 of 
the Constitution as interpreted by the Supreme Court as 

. well as necessitated by strong economic considerations 
based on the recommendations of the CaUie Preservation 
and Development Committee and the reported fast by 
Acharya Vinoba Bhave from 21 April, 1979." 

The following Member,S took part in the debate:-
.. ' 

(1) Shri Nathu ,Singh 
(2) Shri Vasant Sathe 

,~3) Shri Narendra P. Nathwani 
------_._-

* At 3.24 P.M. 

[P.T.O. 
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(3) A copy of Notification No. G.S.R. 270(E) (Hindi and 
English versions) published in Gazette of India dated the 
27th March, 1979 specifying the duty of excise on copra 
consumed in any mill in India with a view to producing 
or manufacturing goods therefrom, issued under section 
3 of the Copra Cess Act, 1979. 

(4) A copy of be Annual Report (Hindi and English versions) 
of the Sangeet Natale Akademi, New Delhi, for the year 
1977-78. 

(5) A statement (Hindi and English versions) regarding Review 
on the working of the Akademi for the year 1977-78. 

(6) A copy of the Annual Report (Hindi and English versions) 
of the Banana and Fruit Development Corporation 
Limited, Madras, for the year 1977-78 along with the 
Audited Accounts and the comments of the Comptroller 
and Auditor General thereon, under section 619A of the 
Companies Act, 1956. 

(7) A copy of the Post Office Savings Banks (Amendment) 
Rules, 1979 (Hindi and English versions) published in 
Notification No. G.S.R. 311(E) in Gazette of India dated 
the 31st March, 1979, under sub-section (3) of section 
15 of the Government Savings Banks Act, 1873. 

(8) A copy of Notification No. G .S.R. 312 (E) (Hindi and 
English versions) published in Gazette of India dated the 
31st March, 1979 notifying rate of interest on a Public 
Account in the Post Office Savings Bank, issued under 
rule 9 of the Post Office Savings Bank Rules, 1965. 

(9) A copy of the Delhi Sales Tax (Second Amendment) Rules, 
1979 (Hindi and English versions) published in Notifica-
tion No. F. 4(2)178-Fin.(G) in Delhi Gazette dated the 
26th March, 1979, under section 72 of the Delhi Sales 
Tax Act, 1975. 

(10) A copy each of the following Notifications (Hindi and 
English versions) under section 159 of the Customs Act, 
1962-' 

(i) G.S.R. 518 published in Gazette of India dated the 7th 
April. 1979 regarding exemption to Canisters from 
the whole of basic, additional and auxiliary duties of 
customs, together with an explanatory memorandum. 

(ii) G.S.R. 240(E) pll!>lished in Gazette of India dated the 
9th Ap~l, 1979 regarding revised rate of exchange for 
convers1On of Pound Sterling into Indian currency or 
vice-versa, together with an explanatory memorandum. 
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S. Annouucement by Speaker 

The Speaker ~ormed the House that a copy each of the Reports 
of the Sub-Commlttee on Defence of the Estimates Committee on (i) 
Assessment of Potential Threat t'O India's Security and (li) Moder-
nisation of Defence-Navy, containing information of classified 
nature, was presented to him by the Chairman of the Estimates Com-
mittee. As desired by the Chairman of the Estimates Committe, the 
Reports were treated as secret and forwarded to the Deputy Prime 
Minister and Minister of Defence with the request that the action 
taken thereon might be intimated t'O the Chairman, Estimates Com-
mittee. 
6. Calling Attention 

Shri Harikesh Bahadur called the attention of the Minister of 
Parliamentary Affairs and Labour to the reported continued lockout 
in the National Herald group of publications (National Herald, New 
Delhi and Lucknow, Navjivan and Quomi Awaz, Lucknow) for over 
o.ne month and non-payment of wages to the employees resulting in 
great hardship to them. 

The Minister of Parliamentary Affairs and Labour made a statt:-
ment in regard thereto. ' 

7. Report Of Committee on Public Undertakings 
Shri Jyotirmoy Bosu presented the Thirty-seventh Report of the 

Committee on Public Undertakings on Action Taken by Government 
'On the recommendations contained in the Eightieth, Report of the 
Committee (Fifth Lok Sabha) 00 Hiodustan Antibiotics Limited. 

8. Motion regarding lbirty-second Report of Busines~ Adlisory Com-
mittee 

Shri Ravindra Varma moved the following motion:-
"That this House do agree with the Thirty-second Report of 

the Business Advisory Committee presented to the House 
on the 12th April, 1979." 

The motion was adopted. 

9. Matters under Rule 377 
( 1) Shri Pumanarayan Sinha raised a matter regarding landing 

facilities at Gauhati airport and other airports of the North East. 
(2) Shri p. Rajagopal Naidu raised a matter regarding need for 

conversion of Hyderabad airport into an international airport. 
(3) Dr. Vasant Kumar Pandit raised a matter reg~rding report~d 

hunger strike in Delhi by photographers and dealers m photographic 
material due t'O shortage of film rolls. 

[P.T.O. 
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(4) Shri Shambhu Nath Chaturvedi raised a matter regarding re-
ported refusal by banks to accept low denomination currency notes in 
Agra. 

( 5) Shti Hari Vishnu Kamath raised a matter regarding reported 
plan to demolish the Western Court Hostel for Members of Parlia-
ment. 
I •. The Budld (~1979-8O-Demands for Gl'8llts 

(i) Discussion on the Demands for Grants Nos. 1 to 10 for which 
the Ministry of Agriculture and Irrigation is responsible and the cut 
motions thereto moved on the 6th April, 1979, continued and was 
concluded. 

Cut motions Nos. 7 to 64, 67 to 90, 93 to 104, 107 to 111 and 
114 to 117 were withdrawn by leave of the House. 

On cut motion No. 408 moved by Shri A. K. Roy, the House 
divided, Ayes *3; Noes *68. The cut motion was accordingly ne-
gatived. 

On cut motion No. 410 moved by Shri A. K. Roy, the House 
divide~. Ayes * 18; Noes *70. The cut motion was accordingly 
negatived. 

All other cut motions moved were also negatived. 
All the Demands for Grants (both Revenue Account and Capital 

Account) for which the Ministry of Agriculture and Irrigation is 
responsible for th~ amounts shown under column 4 of the printed List 
of Demands for Grants-Budget (General) for 1979-80 were voted 
in fulL 

(ii) Discussion on the Demands for Grants Nos. 28 to 30 for 
which the Ministry of Energy is responsibJtj commenced. 

One hundred and seven cut motions [Nos. 28 to 38, 52 to 57, 76 
to 94, 99 to 139 and J 42 to 171] were moved . . 

The discussion was not concluded. 
7 P.M. 
(Lok Sabha adjourned till 11 A.M. on Tuesday, the 17th April. 1979) 

A VTAR SINGH RIKHY, 
Secretary. 

---- ... '- ---_.- .. --- ------- ------- - -. ---- - - --
*Subject to correction. 
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WK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesday, April 17, 1979JChaitra 27, 1901 (Saka) 

No. 239 
11.02 A.M. 
1. Starred Questions 

Starred Questions Nos. 743-746, 749, 750, 752 and 753 were 
orally answered. Replies to remaining questions were laid on the 
Table. 
2. Unstarred Questions 

Replies to Unstarred Questions Nos. 7201-7231, 7233-7286, 
7288-7314, 7316-7376 and 7378-7400 were laid on the Table. 
3. Papers Laid en the Table 

The following papers were laid on the Table:-
(1) A copy of the detailed Demands for Grants (Hindi and 

English versions) of the Ministry of Works and Housing 
for 1979-80. 

(2) A copy each of the following papers (Hindi and English 
versions):-

(i) Annual Report of the Central Power Research Institute, 
Bangalore, for the year 1977':'78 along with audited ac-
counts. 

(ii) A statement showing reasons for delay in laying the 
above Report. 

(3) A copy each: of the following papers (Hindi and English 
*rsions) under sub-section (1) of section 619 A of the 
Companies Act, 1956:-

(i) Review by the Government on the working of the Pyrite!! 
Phosphates and Chemicals Limited, Dehri-On.Sone, Dis-
trict Rohtas (Bihar) for the year 1977-78. 

(ii) Annual Report of the Pyrites Phosphates and Chemicals 
Limited, Dehri-On-Sone, District Rohtas (Bihar) for the 
year 1977-78 along with the Audited Accounts and the 
comments of the Comptroller and Auditor General 
thereon. 

[P.T.O. 
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(4) A ropy of the Report (Hindi and English, v~sions) on the 
working of the Deposit Insurance and Credit Guarantee 
Corporation for the year ended the 31st December: 1978, 
under sub-section (2) of Section 32 of the DeposIt Insu~ 
rance and Credit Guarantee Corporation Act, 1961. 

4. CaIHa& AUmtion 
Sbri Chitta Basu called the attention of the Deputy Prime Minister 

and Minister of Finance to the reported continuing rise in prices of 
essential commodities despite the assurances that the price increase 
would not exceed one per cent following the budget proposals and 
the steps taken by Govemment to check the rise in prices. 

The Deputy P-rime Minister and Minister of Finance made a state-
ment in regard thereto. 
S. Report of Committee on Papers Laid on the Table 

Shri Kanwar Lal Gupta presented the Fourteenth Report (Hindi 
and English versions) of the Committee on Papers Laid on the Table. 
6. Report of PubIk Accounts Committee 

Shri P. V. Narasimha Rao presented the Seventy-flfth Report of the 
Public Accounts Committee on Paragraph 11 of the Report of the 
Comptroller and Auditor General of India for the year 1975-76, 
Union Government (Railways) relating to Import of Wheel-sets. 
7 _ Report aad MiButa of Committee on PubIk Undertakings 

Sbri Jyotinnoy Bosu presented the Thirty-fourth Report of the 
Committee on Public Undertakings on Purchase of Tobacco by the 
State Trading Corporation of India Limited and Minutes of the sittings 
of the Committee relating thereto. 

S. PemoaaI Explanation UDder Role 3S7 
Shri Baldev Singh Jasrotia made a' personal explanation regarding 

certain remarks about him made by Shrirnati Akbar J ahan Begum in 
the House on the 4th April, 1979. 
9. Matters Under Rule 377 

( 1) Shri Brij Bhushan Tiwari raised a matter regarding reported 
excbange of forged American dollars for Indian currency from a bank. 
in Delhi by a German lady_ 

( 2) Shri Ramdas Singh raised a matter regarding canteen workers 
of Department of Statistics, Hans Bbavan, New Delhi. 

(3) Shri A. K. Saha raised a matter regarding reported irregular 
supply of soft coke to Bankura district of West Bengal. 

(4) Shri Ugrasen raised a matter regarding reported rise in prices 
of gold and silver in Bombay bullion market. 
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10. The Budget (General)-1979-80-Demands for Grants 
(i) Discussion on the Demands for Grants Nos. 28 to 30 for which 

the Ministry of Energy is responsible and the cut motions therero 
moved on the 16th April, 1979, continued and was concluded. 

On cut motion No. 107 moved by Shri A. K. Roy, the House 
divided, Ayes *2; Noes *69. The cut motion was accordingly ne. 
gatived. 

On cut motion No. 162 moved by Shri K. Ramamurthy, the House 
divided, Ayes *18; Noes *78. The cut motion was accordingly De· 
gatived. 

On cut motion No. 139 moved by Shri K. A. Rajan, the House 
divided, Ayes *31; Noes *73. The cut motion was accordingly 
negatived. 

All other cut motions moved were also negatiVed. 
On the Demands for Grants Nos. 28 to 30, the House divided. 

Ayes *73; Noes *32. The Demands for Grants (both Revenue Ac-
count and Capital Account) for which the Ministry of Energy is res-
ponsible for the amounts shown under column 4 of the printed List 
of Demands for Grants-Budget (General) for 1979·80 were voted 
in full. 

(ii) Discussion on the Demands for Grants Nos. 58 to 61 for 
which the Ministry of Industry is responsible CQ1llmenced. 

One hundred cut motions [Nos. 4 to 10, 46 to 62, 64 to 67, 69 
to 78, 80 to 83, 85 to 93 and 169 to 217] were moved. 

The discussion was not concluded. 
7 P.M. 
(Lok Sabha adjourned till 11 A.M. on Wednesday, the 18th April, 
1979). 

A VT AR SINGH RIKHY. 

CORRIGENDUM 

In Bulletin Part I dated April 16, 1979-
Page 1, paragraph 1, line 3, faT "632" read "732" 

Secretary. 

._---_.-- ---------- -------_.-_._._-- ----
*Subject to correction. 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record 'Of Proceedings] 

Wednesday, April 18. 1979jChaitra 28, 19'01 (Sa1:a) 

No. 240 
11.'02 A.M'. 
1. StaRed Questions 

Starred Questions Nos. 763, 765, 767-769, 772 and 774 were 
orally answered. StaRed -Question No. 771 was postponed to 
25.4. 1979. Replies to Starred Questions Nos. 764. 766. 77'0, 773 
and, 77'5-'183 were -laid on the Table. 

Replies to Unstarroo Questions Nos. 74'01-74'03, 74'05-7413, 
7415, 7417-7425, 7427-7441, 7443-7460; 7462-74TI; 7479-
7481, 7483, 7484, 7486-7551; 7553-7558; 756~7574; 7576--
75&1.- 7583-7592 and 7594-7599 were laid on the Table. 

3. Papel'S laid on the Table 

The following papers were laid on the Table:-

( 1) A copy -of the detailed Demands for Grants (Hindi and 
English versions) of the Ministry of Information and 
Broadcasting fer 1979-8'0. 

(2) (i) A copy of the Third and Final Report * (Hindi ver-
sion:)datcd the 6th August, 1978 -of Shah Commission of 
Inquiry set up to inquirein1G the misuse of authority, ex-
cesses and mal-practices committed during the Emer-
gency. 

(ii) A statement (Hindi and English versions) givingreasODs 
for delay in laying the above Report. 

-----------
*The English, versienofthe Report was laid on the Table on the 

31st August, 1978. 
[P.T.O. 
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(3) A copy of Notification No. S.O. 1086 published in Guette 
of India dated the 31st March, 1979 rescinding with 
immediate effect the Foreigners from Uganda Order, 
1972, under sub-section (2) of Section 3A of the Foreign-
ers Act, 1946. 

( 4) A statement (Hindi and English versions) explaining rea-
sons for not laying simultaneously the Hindi version of the 
Notification mentioned at (3) above. 

(5) A copy of the detailed Demands for Grants (Hindi and 
English versions) of the Department of Electronics for 
1979-80 . 

.t. Report of Public Accounts Committee 

Shri P. V. Narasimha Rao presented the Hundred and twenty-fourth 
Report of the Public Accounts Committee on Action Taken by Gov-
ernment on the recommendations of the Committee coQ.tained in their 
Twentieth Report on Purchase of Tents, Assembly Springs, Angola 
Shirting and Gun Metal Ingots. 
5. Report of Committee on Public Undertakiap 

Shri Jyotirmoy Bosu presented the Fortieth Report of the Com-
mittee on Public Undertakings on Action Taken by Government on the 
recommendations contained in the Seventy-fifth Report of the Com-
mittee (Fifth Lok Sabha) on National Coal Development Corpor1\tioD 
Limited. 
6. Statement by Minister 

The Minister of Industry made a statement regarding the Commis-
sion of Inquiry on Large Industrial Houses headed by Shri A. K. Sarkar. 
formerly Chief Justice of India. 
7. Matters Uacler Rule 377 

(1) Ch. Harl Ram Makkasar Godara raised a matter about spread-
ing of desert area in Raj8ithan. 

{2) Shri K. A. Rajan raised a matter regarding development of 
Cochin Port. 

(3) Shri Bhagat Ram raised a matter regarding reported closure of 
Guru Nanak Thennal Plant at Bhatinda for want of coal. 

( 4) Shri Ramachandran KadannappaUi raised a matter regarding 
reported shortage of diesel and petrol in Cannanore district of Kerala. 
8. TIle BIHtget (GtaentI)-l979.80-Demands for Grants 

Discussion on the Demands for Grants Nos. 58 to 61 for which the 
Ministry of Industry is responsible and the cut motions thereto moved 
on the 17th April, 1979 continued. 

The discussion was not concluded. 

2 .. , 



"'9. Statement By Minister 
The Minister of Home Affairs made a statement regarding the situa-

tion in Jamshedpur. 

The discussion on the statement was held from 5 P.M. to 8.12 P.M. 

8.12 P.M. 
(Lok Sabha adjourned till 11 A.M. on Thursday, the 19th April, 1979). 

·At 3 P.M. 

A VI' AR SINGH RIKHY, 
Secretary. 

---_ .... _----------
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Thursday, April 19, 1979\Chaitra 29, 1901 (Saka) 

No. 241 
11.04 A.M. 
1. Starred Que8tioas 

Starred Questions Nos. 784, 786, 788 and 790-793 were orally 
answered. Replie.s to remaining questions were laid on the Table. 
2. l1i1Urred Qu4!stions 

R~lies to Unstarred Questions Nos. 7601-7632, 7634-7663 
and 7665-7800 were laid on the Table. 
3. Statement by Prime Min ... 

The Prime Minister made a statement on his visit to Bangladesh. 
The Prime Minister also laid on the Table a copy of India Bangladesh 
Joint Communique' issued after the visit. 
4. Papen laid Oft the Table 

The following papers were laid on the Table:-' 
( 1) A copy of the Detailed Demands for Grants (Hindi and 

English versions) of the Ministry of Education and Social 
Welfare for 1979-80. 

(2) A copy of the Detailed Demands for Grants (Hindi and 
English versions) of the Department of Culture for 1979-
80. 

(3) A copy of Detailed Demands for Grants (Hindi and Eng-
lish versions) of the Ministry of Tourism and Civil A via-
tion for 1979-80. 

(4) A copy of Detailed Demands for Grants (Hindi and 
English versions) of the Ministry of Steel and Mines for 
1979-80. 

(5) A copy of the Detailed Demands for Grants (Hindi. and 
English versions) of the Ministry of Labour for 1979-80. 

[p.T.C. 
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(6) A copy each of the following papers (Hindi and English 
versions), under sub-section (1) of Section 619 A of the 
Companies Act, 1956:- . 

(i) Review by the Government on the working ot the Hin-
dustan Shipyard Limited, Vishakhapatnam, for the year 
1977-78. 

(ii) Annual Report of the Hindustan Shipyard Limited, 
Vishakhapatnam, for the year 1977-78 along with 
Audited Accounts and comments of the Comptroller 
and Auditor General thereon. f 

(iii) Review by the Government on the working of the 
Central Inland Water Transport Corporation Limited, 
Calcutta. for the year 1977-78. 

(iv) Annual Report of the Central Inland Water Transport 
Corporation Limited, Calcutta t for the year 1977-78 
along with Audited Accounts and the comments of the 
Comptroller and Auditor General thereon. 

(7) A statement showing reasons for delay in laying the Report 
mentioned at (6) (iv) above. 

( 8) A copy of the detailed Demands for Grants (Hindi and 
English versions) of the Ministry of Petroleum, Chemi-
cals and Fertilizers for 1979-80. 

(9) The following statements (Hindi and English versions) 
showing action taken by the Government on various 
assurances, promises and undertakinks given by the Mi-
nisters during the various sessions of Lok Sabha:-

(i) Statement No. XI-Seventeenth Ses- Fifth 
sion, 1976. Lok Sabha. 

(ii) Statement No. XV-Second Ses-l 
sion. 1977. I 

(iii) Statement No. XI-Third Ses- I 
sion. 1977. 

I (iv) Statement No. XIII-Fourth Ses-
sion, 1978. 

(v) Statement No. VI-Fifth Ses-
Sixth sion, 1978. 

(vi) Statement No. II-Sixth Ses- Lok Babha. 
sion, 1978. 

(vii) Statement No. III-Sixth Scs- I sion, 1978. 
(viii) Statement No. I-Seventh I 

Ses- I 
sicn, 1979. J 
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5. Calling AtteDtioD 
Shri Vayalar Ravi called the attention of the Minister of Home 

Affairs to the situation in the Jammu and Kashmir State as a result of 
recent large scale incidents of violence apd w:son. 

The Minister of Home Affairs made a statement in regard ther~to. 
6. Report of Committee on Papers Laid on the Table 

Shri Kanwar Lal Gupta presented the Thirteenth Report (Hindi 
and English versions) of the Committee on Papers Laid on the Table. 

7. Report of Public AccOUllts Committee 

Shri P. V. Narasimha Rao presented the Hundred and twenty-:sixth 
Report of the Public Accounts Committee on Action Taken by Gov-
ernment on the recommendations of the Committee contained in their 
Eightieth Report Ott Union Excise Duties. 

8. Report of Committee on Public Undertakings 
Shri Jyotirmoy Bosu presented the Thirty-first Report of the Com-

mittee on Public Undertakings on Action Taken by Government on 
the recommendations contained in the Eighty-~th Report of the 
Committee (Fifth Lok Sabha) on Foreign Collaboration in Public 
Undertakings. 

9. Matters Under Rule 377 
(1) Shri Kacharulal Hemraj Jain raised a matter regarding reported 

unauthorised constructions in Delhi. 
(2) Shri Dilip Chakravarty raised a matter regarding the policy 

of distribution of imported cashew nuts. 
( 3) Shri Balwant Singh Ramoowalia raised a matter regarding re-

ported shor~age of coal in Punj~b. 
( 4) Shri Chhabiram Argal raised a matter regarding the agricul-

tural and landless labourers in Morena and Gwalior divisions of 
Madhya Pradesh. 

(5) Shri Somnath Chatterjee raised a matter regarding short sup-
ply of diesel oil and kerosene to West Bengal. 

(6) Shri S. Nanjesha Gowda raised a matter regarding reported 
attack on the residence of the Leader of the Opposition in Karnataka 
Legislative Council. 

10. The Budget (General)-1979-86-Demands for Grants 
(i) Discussion on the Demands for Grants Nos. 58 to 61 for which 

the Ministry of Industry is responsible and the cut motions thereto 
moved on the 17th April, 1979 continued and was concluded. 

[p.T.O. 
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Cut motions Nos. 49 to 55, 57 to 59, 74 to 78 and 85 were with-
drawn by leave of the House. 

All other cut' motions moved were negatived. 
All the Demands for Grants (both Revenue Account and Capital 

Account) for which the Ministry of Industry is responsible for the 
amounts shown under col1.:UM 4 of tlie printed List of Demands for 
Grants-Budget (General) for 1979-80 were voted in full. 

(ii) Discussion on the Demands for Grants Nos. 11 to 13 for 
which the'Ministry of Commerce, Civil Supplies and Cooperation is 
responsible commenced. 

Forty-one cut motions [Nos. 1 to 10, 31 to 37, 39 to 55,57,58 and 
62 to 66] were moved. 

The discussion was not concluded. 
7P.M, 
(Lok Salma adjoumecl'till 11 A.M. OD Friday, the 20th April, 1979). 

AVTAR SINGH RIKHY, 
Secretary. 
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LOKSABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday, April 20, 1979!Chaitra 30, 1901 (Saka) 

No. 142 
11.04 A.M. 
I. Starred Questions 

Starred Questions Nos. 804, 807-810, 814 and 815 were orally 
answered. Replies. to remaining questions were laid on the Table. 

2. UDStarred Questions 

Replies to Un starred Questions Nos. 7801-7855, 7857-7869, 
7871--7875, 7877-7892, 7894-7900, 7902--. 7962, 7964--7992 
and 7994-8000 were laid on the Table. 

A statement by the Minister of State in the Ministry of Fmance cor-
recting the reply ~iven on 30th March, 1979 to Unstarred Question No. 
5468 regarding use of foreign exchange reserves for long term benefit 
to economy was also laid on the Table. 

3. Statement by Minister 

The Minister of Home Affairs made a statement regarding 'land deal' 
by Shri Guru Dutt Solanki and Shri Gobind Singh in Uttar Pradesh. 

4. Papers laid on the Table 

The following papers were laid on the Table:-
( 1) A copy of the Detailed Demands for Grants (Hindi and 

English versions) of the Department of Science and Tech-
nology for 1979-80. 

(2) A copy of the Detailed Demands for Grants (Hindi and 
" English versions) of the Department of Atomic Energy 

for 1979-80. 
(3) A copy of the Detailed Demands for Grants (Hindi and 

English versions) of the Department of Space for 1979-80. 

[p.T.O. 
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( 4) A copy each of the following papers (Hindi and English 
versions) under sub,.section (4) of section 3 of the Com-
missions of Inquiry Act, 1952:-

• /' [( i) Report of the P. J aganmohan Reddy Commission of In-
V quiry on Nagarwala case. 

(ti) Memorandum (Hindi and English versions) of action 
taken on the ,above Report. 

(5) A copy of the Detailed Demands for Grants (Hindi an<1 
English versions) of the Ministry of Health and Family 

. Welfare for 1979:80. f)"\ 
(6) A copy each of the following papers (Hindi and EngUsh . 

versions) under sub,.section (1) of section 619A of the 
Companies Act, 1956:-

(i) Review by the Government on the working of the Cashew 
Corporation of India Limited, New Delhi, for the year 
1977-78. 

(ii) Annual Report of the Cashew Coqx>ration oflnc:tia 
Limited, New Delhi, for the year 1977-78 along with 
the Audited Accounts and the comments of the 
Comptroller and Auditor General thereon. 

(7) A copy of tbe Solvent-Extracted Oil, De-Oiled Meal and 
Edible Flour (Control) Amendment Order, 1979 (Hindi 
and English versions) published in Notification No. G.S.R. 
327 (E) in Gazette of India dated the 211d April, 1979, 
under sub-section (6) of section 3 of the Essential Com-
modities Act, 1955. 

(8) A copy of the Border Security Force Veterinary Officers ~J 
Recruitment (Amendment) Rules. 1979 (Hindi and Eng- '*J 
lish versions) published in Notification No. G.SR. 505 in 

. 'Qautte of India dated the 7th April, 1979, under sub-
. section (3) of section 14 J of the Border Security Force 

Act. 1968. 
(9) A copy of the Audit Report (Hindi and English versions) 

of the accounts of the Delhi Financial Corp,mltion for the 
year 1976-77, under sub,.section (7) of section 37 of the 
State ·Financial Corporations Act, 1951. 

( 10) A copy of the Detailed Demands for Grants (Hindi and 
English versions) of the Minilitry of Finance for 1979-80. 

(11) .A copy of the Detailed Demands for Gran!s (Hindi and 
English versions) of Parliament, Department of Parlia-
mentary Affairs. Secretarjat~ of the Pres.identand Vice-
"President and Union Public Service Commission for 
1919-80, 



5. Assent to Bills 

Secretary laid on the Table copies, duly authenticated by the Secret-
ary-General of Rajya Sabha, of the following four Bills passed by the 
Houies Of. Parliament during the current session and assented to:-

(1) The Coconut Development Board Bill, 1979. 
(2) The Working Journalists and Other Newspaper Employees 

(Conditions of Service) and Miscellaneous Provisions 
(Amendment) Bill, 1-979. 

(3) The Industries (Development and Regulirtion) Ameb.d-
ment Bill. 1979. 

(4) The Sugar Undertakings (Taking <::Net of Management) 
Amendment Bill, 1979. 

t. OlIIng Attention 

Shri P. Rajagopal Naidu called the attention of the Deputy Prime 
Minister and Minister of Defence ro the reported massive arms buildup 
across the Indian borders. 

The Deputy Prime Minister and Minister of Defence made a state-
ment in regard thereto. 

7. Reports of Public AcocOUDts Committee 

Shri Asoke Krishna Dutt presented the following Reports of the 
Public Accounts Committee:~ 

( 1) Fifty-eighth Report of the Committee on paragraph 8 of 
the R~rt of the Comptroller and Auditor General of 
India for the year 1974-75, Union Government (Rail-
ways) relating to Diesel Hydraulic Locomotives. 

(2) Hundred and twenty-fifth Report of the Committee on 
parap3phs 8 and 9 of the Repon of the Comp~roner and 
AudItor General of India .for the year 1976-77, Union 
Government (Railways) relating to Restoration and Cons-
truction of Railway Line~. 

8. Report and Minutes of Committee on Public Undertaking$ 

Shri Iyotirmoy Bosu presented the Thirty-fifth Report of the Com~ 
mittee on Public Undertakings on Export of Leather and Leather Goods 
by the State Trading Corporation of India Limited and Minutes of the 
sittings of the Committee relating thereto. 

9. Statement regarding Go~ent Business 
The Minister of Parliamentary Affairs made a statement regarding 

GCWOl"DlllCmt business for the week commencing the 23rd April, 1979. 

[P.T.O. 
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10. MaUen UDder Rule 377 
( 1) Shri Raghavji raised a matter regarding procurement of wheat 

in Madhya Pradesh. 
(2) Shri M. Satyanarayan Rao raised a matter regarding reported 

non-supply of wagons by the South Central Railway for movement of 
agricultural product~ from Nizamabad Agriculture Markets thereby 
causing hardship to the farmers of Telangana region .in Andhra Pradesh. 

(3) Shri Krishna Chandra Halder raised a matter regarding re-
ported relay fast by the Jawahar1a1 Nehru University Staff Association 
to press their demands. 

(4) Shri Govind Ram Miri raised a matter regarding reported fire 
in a godown of Food Corporation of India near Raipur (Madhya Pra-
desh). 

(5) Shri A. C. George raised a matter regarding proposed agitation 
in the coastal areas of certain districts of Kerala for delay in completion 
of Mangalore Cochin Trivandrum Highway. 
11. n.e ..... (GeaeraI)-I979-8O-Demands 'for Grants 

(i) Discussion OD the Demands for Grants Nos. 11 to 13 for which 
the Ministry of Commerce, Civil Supplies and Cooperation is r~­
sible and the cut motions thereto moved on the 19th April, 1979 COD-
tinued and was concluded. 

All the cut motions moved were negatived. 
AU the Demands for Grants (both Revenue Account and Capital 

Account) for which the Ministry of Commerce, Civil Suwlies and Co-
operation is responsible for the amounts shown under column 4 of the 
printed List of Demands for Grants-Budget (General) for 1979-80 
were voted in full. 

(ii) Discussion OD the Demands for Grants Nos. 69 to 71 for which 
the Ministry of Petroleum, Chemicals and Fertilizers is responsible 
oommenced. 

Seventy cut motions [Nos. 1 to 4, 8, 9, 16 to 71 and 73 to 80] were 
moved. 

The discussion was not concluded. 
12. Prh_ Melliben' BiDs-lIltroduced 

( 1) The Universalisation of Elementary Education Bilt, ] 979 by 
Shri P. Rajagopal Naidu. 

(2) The Provisional Collection of Taxes (Amendment) Bilt, 1979 
(Amendment of sections 4 and 5) by Shri Hari Vishnu Kamatb. 

(3) The Saraswati Mahal Library Bill, 1979 by Shri O. V. Alagesan. 
(4) 'The Code of Criminal P~ure (Amendment) Bill, 1979 

(Amendment of aectiq"S 125 and 127) by Shri G. M. Banatwalla. 
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13. Private Members Bill-Under Consideradoll 
The Aligarh Muslim University (Am~ndment) IliU, 1979 (Amentiw 

ment of sections 2 and 5), as passed by RajytJ SOOM 
Shri G. M. Banatwalla concluded his speech on the motion for con-

sideration of the Bill, as passed by Rajya Sabha, moved by him on the 
6th April, 1979. 

The following Members took part in the debate:-
(1) Shri A. C. George 
(2) Dr. V. A. Seyid Muhammad 
(3) Shri Mohd. Shaft Qureshi 
( 4) Dr. Karan Singh 
(5) Shri C. M. Stephen 
(6) Shrimati Kamal~ Bahuguna 
(7) Shri Tej Pratap Sing4 
(8) Shri Arjun Singh Bhadoria 
(9) Dr. Ramji Singh 

(10) Shri P. K. Kodiyan 
(11) Shri A. Asokaraj 
(12) Shri Brij Bhushan Tiwari 
(13) Shri P. Shiv Shanker 
(14) Shri Chitta Basu (Speech unfinished). 

The discussion was not concluded. 
14. HaIf-Aa-Hour DiscuBon 

Shri Arjun Singh Bhadoria raised a haIlf-an-hour discussion on 
points arising out of the answer given to Starred Question No. 682 on 
the 11 th April, 1979 regarding Schemes for Development of Cbambal 
Valley Area. " 

Shri Fazlur Rahman replied to the discussion. 
7.05 P.M. 

(Lok Sabha adjourned till 11 A.M. on Monday, the 23rd April, 
1979). 

A VTAR SINGH RIKHY, 
Secretaly. 

S 
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LOK SABRA 

BULLETIN-PART I 

[Rrief Record of Proceedings] 

Monday, April 23, 1979\Vaisakha 3, 1901 (Saka) 

No. 243 

11.02 A.M. 

1. Starred QuestioDs 
Starred Questions Nos. 824-827, 829, 830, 832, 834, 835; 838 

and 842 were orally answered. Replies to remaining questions were 
laid on the Table. 

2. UDSbIued QuestioDS 

Replies to Unstarred Questions Nos. 8002, 8004-8040, 8042-
8057, 8059-8087, 8089-8145, 8147-8149, 8151-8183 and 
R185-8200 were laid on the Table. 

3. ADIlounc:ement by Speaker 

The Speaker referred to a notice of question of privilege by Sbri 
Jyotirmoy Bosu regarding an alleged misleading statement made by Shri 
Pranab Kumar Mukherjee. former Minister of State of Department of Re-
venue and Banking on the 19th January, 1976 regarding voluntary dis-
closures of income and wealth, in the context of recommendations made 
by Public A,ccounts Committee in their 123rd Report (Sixth Lok Sa,bha) 
and observed that it appeared that the information given to the House was 
wholly wrong. The question was whether the House was deliberately 
misled? jf so, who was responsible for that? Government was expected 
to direct an enquiry into those questions without delay. The Speaker also 
observed that he would keep the matter pending till the enquiry report 
was available on the assumption that the enquiry would be held urgently. 

[p.T.O. 
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4. Papers laid OIl the Table 
The following papers were laid on the Table:-

(1) A copy of the Detailed Demands for Grants (Hindi and 
English versions) of the Ministry of Communications for 
1979-80. 

(2) A copy of the Detailed Demands for Grants (Hindi and 
English versions) of the Ministry of Shipping and Trans-
port for 1979-80. 

(3) A copy of the Detailed Demands for Grants (Hindi and 
English versions) of the Ministry of Supply and Rehabili-
'tation for 1979-80. 

( 4) A copy of the Detailed Demands for Grants (Hindi and 
English versions) of the Minilttry of Law. Justice and 
Company Affairs for 1979-80. 

(5) A copy of the Wealth-tax (Amendment) Rules, 1979 
(Hindi and English versions) published in Notification 
No. S.O. 169(E) in Gazette of India dated the 30th 
March, 1979, under sub--section (4) of section 46 of the 
Wealth-tax Act. 1957. 

(6) A copy of Notification No. G.S.R. 506 (Hindi and Eng-
Jish versions) published in Gazette of India dated the 7th 
April. 1979 regarding extension of Concession a! rate of 
duty to Veneered shookslpanels, issued under the Central 
E~cise Rules. 1944 together with an explanatory memo-
randum. 

(7) A copy of the Demands for Grants (Hindi and English 
versions) for expenditure of the Central Government on 
tbe Indian Posts and Telegraphs Dep3~ment for 1979-80. 

5. Report Of COllllldttee on Papers laid OR the Table 
Shri Kanwar Lal Gupta presented the Twelfth Report (Hindi and 

English versions) of the Committee on Papers Laid on the Table. 

6. Report of Public Acoouatl Comaaittee 
Sbri Asoke Krishna Dutt presented the Hundred and twenty-eigbtb 

Report of the Public Accounts Committee on paragraph 26 of the 
Advance Report of the Comptroller and Auditor General of India for 
the year 1976-77, Union Government (Civil) on Centra) Social Wel-
fare Board relating to the Ministry of Education and Social Welfare. 

7. Report and minutes of Committee on Public Uadertakings 
Sbri Jyotirmoy Bosu presented the Forty-second Report of the 

Committee on ~ublic Undertakings on Perquisites Enjoyed by Public 
Sector Executives and PerquIsites Enjoyed by Air India Executives--A 
Case Study and Mmutcs of the sitting of the Committee relating 
thereto. 
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8. Matters under Rule 377 

(1) Shri B. K. Nair raised a matter regarding new coach building pro-
ject in Kerala. 

(2) Shri Nawab Singh Chauhan raised a matter regarding reported stop-
page of teaching of Hindi in Tamil Nadu. 

(3) Shrt P. Rajagopal Naidu raised 'a matter regarding reported atro-
cities on Telugu people in Sonabeda, Koraput district, Orissa. 

(4) Shri Dharmasinh Bhai Patel raised a matter regarding reported 
non-availability of railway wagons in Saurashtra region of Gujarat for 
transportation of essential commodities to other places. 

(5) Dr. Laxminarayan Pandey raised a matter regarding reported 
shortage of newsprint and other varieties of paper in the country. 

(6) Prof. Samar Guha raised a matter regarding indefinite fast under-
taken by Acharya Vinoba Bhave on the issue of total ban on cow slaughter 
in the country. 

9 •. Tbe Budget (Geaenl)-1979-8O-Demands for Gruts 
(i) Discussion on the Demands for Grants Nos. 69 to 71 for which the 

Ministry of Petroleum, Chemicals and Fertilizers is responsible and the 
cut motions thereto moved on the 20th April, 1979 continUed and was 
concluded. 

Cut motions Nos. 1 104, 8, 9, 16 to 21, 68 to 71 and 73 to 80 weJ'el 
withdrawn by leave of the House. 

All other cut motitms moved were negatived. 
An the Demands for Gran:s (both Revenue Account and Capital 

Account) for which the Ministry of Petroleum, Chemicals and Fertilizers 
is responsible for the amounts shown under column 4 of the printed List 
of Demands for Grants-Budget (General) for 1979-80 were voted in 
full. 

(ii) At 6 P.M. the following Demands for Grants (both Revenue 
Account and Capital Account) for the amounts shown under column 4 of 
the printed List of Demands for Grants--Budget (General) for 1979-80 
were submitted to the vote of the House and voted in full:-

( I) Demands Nos. 14 to 18 for which the Ministry of Communica-
tions ;s responsible; 

(2) Demands Nos. 25 to 27 for which the Ministry of EducatioD 
and Social Welfare is responsible; 

(3) Demands Nos. 32 to 43 for which the Ministry of Finance is 
responsible; 

(4) Demands Nos. 44 to 46 for which the Ministry of Health and 
Family Welfare is responsible; 

[p.T.O. 
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(5) Demands Nos. 62 to 64 for which the Ministry of Information 
and Broadcasting is responsible; 

(6) Demands Nos. 65 and 66 for which the Ministry of Labour ii 
responsible; . 

(7) Demands Nos. 67 and 68 for which the Ministry of Law, Justice 
and Company Affairs is responsi.ble; 

(8) Demands Nos. 75 to 78 for which the MiIliatry of Shipping 
and Transport is responsible; 

(9) Demands Nos. 79 to 81 for which the Ministry of Steel and 
Mines is responsible; 

(10) Demands Nos. 82 to 84 for which the Ministry of Supply and 
Rehabilitation is responsible; 

(11) Demands Nos. 85 to 88 for which the Ministry of Tourism and 
Ovil Aviation is responsible; 

(12) Demands No. 89 to 93 for which the Ministry of Works and 
Housing is responsible; 

(13) Demands Nos. 94 to 96 for which the Department of Atomic 
Energy is responsible; 

(14) Demands Nos. 97 and 98 for which the Depanment of CultUN 
is responsible; 

(15) Demand No. 99 for which the Department of Electronics is 
responsible; 

(16) Demands Nos. 100 to 102 for which the Department of 
Science aDd Technology is responsible. 

(17) Demand No. 103 for which the Department of Space is 
respoosiblc; 

(18 ) Demand No. 104 for which Lot Sabha is responsible; 
(19) Demand No. lOS for which Rajya Sabha is responsible; 
(20) Demand No. 106 for which the Departmeot of Parliamentary 

A1fairs is respoosibie; and 
(21) Demand No. 107 for wbich the Secretariat of the Vice-President 

is responaible. 
10. Gotet __ BiII--IIIIrodac 

The AppropriaUon (No.3) Bill, 1979. 
6.04 P.M. 

(l.Dk Sabba adjourned tin 11 A.M. 00 Tuesday, the 24th April, 
1979). 

A VT AR SINGH RIKHY, 
Secretary. 
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)11.02 A.M. 

LOK SARHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesday, April 24, 1979!Vaisakha 4, 1901 (Saka) 

No. 244 

1. Starred QuestiODS 

Starred Questions Nos. 845, 846, 848-851, 853 and 854 were 
orally answered. RepJies to Starred Questions Nos. 847, 852, 855-
857 and 859-865 were laid on the Table. 
2. Unstarred. Questions 

Replies to Unstarred Questions Nos. 8201-8252, 8254--8362 
and 8364--8400 were laid on the Table. 
3. Papers Laid on the Table 

The following papers were laid on the Table:-
( 1) A copy of the Companies (Application for Extension of 

time or Exemption under sulrsection (8) of Section 58A) 
Rules, 1979 (Hindi and English versions) published in 
Notification No. G.S.R. 244 (E) in Gazette of India dated 
the 12th April, 1979 under sulrsection (3) of section 642 
of the Companies Act, 1956. 

(2) A copy each of the following papers (Hindi and English 
versions) under sulrsection (1) of section 619A of the 
Companies Act, 1956:-

(i) Review by the Government on the working of the Man-
~anese Ore (India) Limited, Nagpur, for the year 
1977-78. 

(ii) Annual Report of the Manganese Ore (India) Limited. 
Nagpur, for the year 1977-78 along with the Audited 
Accounts and the comments of the Comptroller and 
Auditor General thereon. 

(3) A copy of the Drugs (Prices Control) Order, 1979 (Hindi 
and English versions) published in Notification No. S.O. 
190(E) in Gazette of India dated the 31st March, 1979, 
under sub-section (6) of section 3 of the Essential Com-
modities Act. 1955. 

[p.T.O. 
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(4) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the 
Companies Act. 1956:-

(a) (i) Review by the Government on the working of the 
Bongaigaon Refinery and Petrochemicals Limited, 
Bongaigaon (Assam). for the year 1974-75. 

(ii) Annual Report of the Bongaigaon Refinery and Petro-
chemicals Limited, Bongaigaon (Assam), for the year 
1974-75 along with the Audited Accounts and the com-
ments of the Comptroller and Auditor General thereon. 

(b) (i) Review by the Government on the working of the 
Bongaigaon Refinery and Petrochemicals Limited. Bon-
gaigaon (Assam), for the year 1975-76. 

(ii) Annual Report of the Bongaigaon Refinery and Petro-
chemicals Limited, Bongaigaon (Assam), for the year 
1975-76 along with the Audited Accounts and the com-
ments of the Comptroller and Auditor General thereon. 

(c) (i) Review by the Government on the working of the Bon-
gaigaon Refinery and Petrochemicals Limited, Bongai-
gaon (Assam). for the year 1976-77. 

(ii) Annual Report of the Bongaigaon R~ry and Petro-
chemicals Limited, Bongaigaon (Assam), for the year 
1976-77 along with the Audited Accounts and the com-
ments of the Comptroller and Auditor General thereon. 

( d) (i) Review by the Government on the working of the 
Fertilizer Corporation of India Limited, New Delhi, for 
the year 1977-78. 

(ii) Annual Report of the Fertilizer Corporation of India 
Limited, New Delhi, for the year 1977-78 along with 
the Audited Accounts and the comments of the 
Comptroller and Auditor General thereon. 

(e) (i) Review by the Government on the working of the 
Indo-Burma Petroleum Company Limited, Calcutta and 
its subsidiaries for the year 1977-78. 

(ii) Annual Report of the Indo-Burma Petroleum Company 
Limited, Calcutta and its subsidiaries for the year 
1977-78 along with the Audited Accounts and the 
comments of the Comptroller and Auditor General 
thereon. . . 

(5) Two statements (~indi. and English versions) showing 
reasons for delay 10 laymg the papers mentioned at ( a) 
(b), (c) and (e) of item (4) above. ' 
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(Jo-

(6) (i) A copy of the Annual Report (Hindi and English ver-
sions) of the Petrofils Cooperative Limited, New Delhi, 
for the year 1977-78 along with the Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the Petrofils Cooperative 
Limited, New Delhi, for the year 1977-78. 

(7) A copy each of Notification Nos. G.S.R. - 248(E) and 
249 (E) (Hindi and English versions) published in 
Gazette of India dated the 17th April, 1979 regarding ex-
tension of concession of excise relief to paper produced 
from elephant grass and mesta (Kenaf) also, issued under 
the Central Excise Rules, 1944 together with an explana-
tory memorandum. 

(8) A copy each of the following Notifications (Hindi and Eng-
lish versions) under section 159 of the Customs Act, 
1962:-

(i) G.S.R. 241 (E) and 242(E) published in Gazette of 
India dated the 12th April, 1979 regarding lower rate 
of duty on fresh and chilled pancreas, together with an 
explanatory memorandum. 

(ii) G.S.R. 243(E) published in Gazette of India dated the 
12th April, 1979 oontaining amendment to Notification 
No. 64-Customs dated the 6th March, 1979, together 
with an explanatory memorandum. 

*(9) A copy each of the following Notifications issued under 
the Central Excise Rules, 1944:-

(i) Notification No. 170179 published in Gazette of India 
dated the 24th April, 1979 regarding effective rate of 
duty on soap. 

(li) Notification No. 171179 published in Gazette of India 
dated the 24th April, 1979 rescinding Notification Nos. 
53179-CE dated the 1st March, 1979 and 119i79-CE 
dated the 16th March, 1979 relating to rates of duty on 
soap. 

(iii) Notification No. 172179 published in Gazette of India 
dated the 24th April, 1979 regarding effective rate ot 
duty on organic surface active agents. 

*Laid at 2.45 P.M. by the Deputy P·rime Minister and Minister of 
Finance while moving the motion for consideration of the Finance 
Bill, 1979. 

[p.T.O. 
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(iv) Notification No. 173179 published in Gazette of India 
dated the 24th April, 1919 making certain further 
amendments to Notification No. 136177-CE dated tho 
18th June, 1977 revising duty on power processed 
white fabrics (fents). 

(v) Notification No. 174179 published in Gazette of India 
dated the 24th April. 1979 making certain further 
amendments to Notification No. 226177-CE dated the' 
15th July. 1977 revising duty on power processed 
white. fabrics. 

(vi) Notification No. 175179 published in Gazette of India 
dated the 24th April, 1979 exempting glass ampoule." 
and ylass vials for injectibles made from plass on which 
excise duty or additional duty under section 3 of the 
Customs Tariff Act, 1975 has been paid. , 

*(10) An explanatory memoraDdum (Hindi and English ver-
sions) in regard to Notifications mentioned at (9) (j) to 
(vi) above. 

4. ~ .. utes of Committee on Papers lAid 011 the Table-Laid on the 
Table 
Minutes of tbe sittings of the Committee on Papers Laid on the Table 

relating to their Ninth to Fifteenth Reports were laid on the Table. 
5 .. 0al1iDg AttentioD 

Dr. Ramji Singh called the attention of the Minister of Home Affairs 
to the situation arising out of the indefinite fast undertaken by Shri 
Vinoba Bhave to press his demand for a total ban on ccyw slaughter in 
the country. 

The Minister of Home Affairs made a statement in regard thereto. 
6. Reports of Public Accounts Committee 

Shri P. V. N arasimha ,Roo presented the following Reports of the 
Public Ac-counts Committee:-

( 1) Hundred and thirtieth Report on printing of Ahm~bad 
Telephone Directories and Kiosk Advcrtisement'i on tele-
graph and telephone poles rela~ing to Ministry of Com-
munications (P 8£ T Board). 

(2) Hundred and tbirty-first Report on paragraph 36 and 22 of 
the Report of Comptroller and Auditor General of India 
for the year 1976-77, Union Government (Defence Ser-
vices) relating to Ministry of Defence. 

(3) Hundred and fortieth Report on Action Taken by Govern-
ment on the recommendations contained in the Seventy-
sixth Report on Cu~toms Receipts. 

*Laid at 2.45 P.M. by the Deputy Prime Minister and Minister of 
Fmance while moving the motion for consderation of the Finance Blil, 
1979. 
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7. Reports and Minutes of Committee on Public Undertakings 

Shri Jyotirmoy Bosu presented the following Reports and Minutes of 
tbe Committee on Public Undertakings:-

(1) FQrty-fourth Report on Tea Trading Corporation of India 
Limited-General Functions and Internal Sales. 

(2) Forty-fifth Report on Tea_Trading Corporation of India 
Limited-Export PerfQrman~. 

( 3) Minutes of the sittings of the Conunittee relating to the 
- two Reports mentioned above. 

8. Report of Committee on Government Assurances 
Sbri Yagya Datt Sharma presented the FQurth Report (Hindi and 

English versions) of the Committee on Government Assurances. 

9. Matters Undfto Rule 377 
(1) Dr. Vasant Kumar Pandit raised a matter regarding disposa1 of 

pending applications of prospective non-resident Indian investors for 
import of machines. 

(2) Shri Hari Vishnu Kamath raised a matter regarding reported 
non-availability of wagons on Jabalpur-Itarsi section of Central Railway 
for the movement of grains and pulses. 

(3) Sbri K. A. Rajan raised a matter regarding location of Central 
Sector Units in Kerala. 

(4) Shri Saugata Roy raised a matter regarding demonstration by 
tcachers for the withdrawal of the Hospitals and Educational Institu-
tions (Conditions of Service of Employees and Settlement of Employ~ 
ment Disputes) Bill, 1978. 

(5) Shri Jyotirmoy Bosu raised a matter regarding strike by the 
employees of Garden Reach Ship Builders and Engineers Limited, Cal-
cutta. 

The Minister of State for Defence replied. 
(6) Shri Vinod Bhai B. Sheth raised a matter regaroing need for 

immediate supply of railway wagons to lift high grade coal from the 
Eastern and Central Coalfields. 

. (7). Shri Iqbal Singb Dhillon raised a matter regarding the Sports 
Goods Manufacturing Units in Punjab. 
10. Government BilI-Passed 

The Appropriation (No.3) Bill, 1979 
.: :- The motion for consideration of the Bill was moved by Shri Satish 
Agrawal. 

[p.T.O. 
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The following Members took part in the debate:-
(1) Shri G. M. Banatwalla 
(2) Shri Dinen Bhattacharya 
(3) Shri Hukmdeo Narain Yadav 
(4) Shri Vayalar Ravi 
(5) Shri A. C. George 
(6) Prof. P. G. Mavalankar 
(7) Chowcihry Balbir Singh 

Shri Satish Agrawal replied to the debate. 
The motion for consideration was adopted and claust>by-clause 

consideration of the Bill was taken up. 
Clauses 2 to 4 and the Schedule were adopted. 
Clause 1, the Enacting Formula and the Long Title were also 

adopted. 
The motion that the Bill be passed was moved by Sbri Satisb 

Agrawal. 
The motion was adopted and the Bill was passed. 

11. Goftl'Mlellt Bill-Under Coosiderati/on 
The Finance Bill. 197~ 

The motion for consideration of the Bill was ruoved by Shri Charan 
Singh. 

The following Members took part in the debate:-
(1) Shri P. Venkatasubbaiah 
(2) Shri Vinod Bbai 8. Sheth 
(3) Shri Yadvendra Dutt 
(4) Shri T. A. Pai 
(5) Shri Kanwar Lal Gupta 
( 6) Sbri Ainthu Sahoo 
(7) Shri V. Arunachalam alias 'Aladi Aruna' 
( 8) Shri S. S. Somani 
(9) Sbri Ragbavji 

(10) Shri K. S. Veerabbadrappa 
(11) Shri Heera Bhai (Speech unfinished}. 

The discussion was not concluded. 
5.59 P.M. 
(!.ok Sabba adjourned till 11 A.M. on Wednesday, the 25th April. 

1979). 

A VTAR SINGH RIKHY. 
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LOK SABRA 

BULLETIN-PART I . .1 

[Brief Record of Proceedings] 

Wednesday, April 25, 1979/Vaisakha 5, 1901 (Saka) 

No. Z45 
11.02 A.M. 

J. Starred Questions 

Starred Questions Nos. 866-871 were orally answered. star'red 
Question No. 882 was postponed. Replies to Starred Questions 
No. 872, 874, 875. 877-880 and 88'3-887 were laid on the Table. 
Z. Unstarred Questions 

Replies to Unstarred Questions Nos. 8401-8462, 8464--8565, 
8567-8569, 8571, 8573--8594 and 8596--8600 were laid OJ,) the Table. 
3. Papers laid on the Table 

The following papers were laid on the Table:-

(1) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the 
Companies Act, 1956:-

(i) Annual Report of the Electronics Trade and Technology 
Development Corporation Limited. New Delhi, for the 
year 1977-78 along with the Audited Accounts and the 
comments of the Comptroller and Auditor General 
thereon. 

(ii) A st1tement regarding Review on the working of the Elec-
tronics Trade and Technology Development Carporation 
Limited, New Delhi, for the year 1977-78. 

(2) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the 
Companies Act, 1956:-

(i) Review by the Government on the working of the Delhi 
State Industrial Development Corporation Dimited, New 
Delhi, for the year 1976-77. 

[P.T.O. 
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(ii) Annual Report of the Delhi State Industrial DevelDp-
ment Corporation Limited, New Delhi, fot the year 
1976-77 along with the Audited Accounts and the Com-
ments of the Comptroller and Auditor General thereon. 

'" Report of Committee on Printe Members' Bills and resolutions 

Shri Ram Vilas Paswan preseated the Thirty-second Report of 
the Committee on Private Members' Bills and Resolutions. 

5. Reports of Public Accounts CommIttee 

Shri Ashoke Krishna Dutt presented the following Reports of the 
Public Accounts Committee:-

(1) Hundred and thirty-second Report on paragraphs 8, 14 
and 17 of the Report of Comptroller and Auditor General 
of India for the year 1976-77: Union GoveI'Dment (Civil), 
Volume I, Indirect Taxes relating to Customs Receipts. 

(2) Hundred and thirty-third Report on the Action Taken by 
Government on the recommendations contained in the 
Seventy-seventh Report on Direct Taxes. 

(3) Hundred and forty-first Report on Action Taken by Gov-
eimnent on the recommendations contained in the 
Sewnty-third Report on University Grants Commission 
relating to Ministry of Education and Social Welfare. 

&. ..... rts and lliautee ef Ce1Iunittee on PuWic Uadertaldap 

Shri Jyotirmoy Bosu presented the following Reports and Minutes 
of the Committee on Public Undertakings:-

(I) Forty-eighth Report on International Airports Authority 
of India-Imbalances in the utilisation of Airports and in 
the operations of foreign airlines vi~a-vis national car-
riers and Minutes of the sittings of the Committee relating 
thereto. 

(2) Thirty-ninth Report on Action Taken by Government on 
recommendations contained in the Fifteenth Report of 
the Committee on Public Undertakings on Central Inland 
Water Transpol't Corporation Ltd.-Utility of Rajabagan 
Dockyard and other related matters. 

7 ..... rt of Committee OD Subordinate Legislation 

Shri Somnath Chatterjee presented the Nineteenth Report (Hindi 
and English versions) of the Committee on Subordinate Legislation. 
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8. Reports of Committee on the Welfare of Sclaeduletl Castes aad 
Scheduled Tribes-Laid on the Table 

Shri Suraj Bhan laid on the Table the following Reports of the 
Committee on the Welfare of Scheduled Castes and Scheduled 
Tribes:-

(1) Report of Study Tour of Study Group I of the Committee 
on its visit to Calcutta, Tatanagar, Bhubaneswar, Paradip, 
Purl and Visakhapatnam during September, 1978. 

(2) Report of Study Tour of Study Group I of the Committee 
on its visit to Calcutta and Andaman and Nicobar Islands 
during January, 1979. 

(3) Report of Study Tour of Study Group tI of the Committee 
on its visit to Gauhati, Silchar, Aizawl, Lumding, Kohima 
and. Tinsukia during January, 1979. 

(4) Report of Study Tour of Study Group I of the Committee 
on its visit to Baster, Bailadila, Koraput and Bhilai dur-
ing February, 1979. 

(5) Report of Study Tour of Study Group LI of the Committee 
on its visit to Kota Ratlam, Dhar (Mandav) , Alirajpur, 
Dahod and Vadodara dur:ing February, 1979. 

9. Matters under Rule 377 

(1) Shri Ram Vilas Paswan raised a matter regarding reserva-
tion facilities to the Scheduled Castes and Scheduled Tribes. 

(2) Shri O. P. Tyagi raised a matter regarding reported pollu-
tion of the rivers in Uttar Pradesh. 

(3) Shri Lakkappa raised a matter regarding the All India Insti-
tute of Medical Sciences, New Delhi. 

(4) Dr. Baldev) Praka$h r'aised a matter regarding reported 
inadequate supply of steel, coal, furnace oil and other raw materials 
to the small industrial units in Punjab. 

(5) Shri G. M. BanatwaUa raised a matter regarding the situa-
tion in Kalyan and its adjoining areas in Maharashtra arising out 
of the proposed Shivjayanti procession. 

(6) Shri Kommareddi Suryanarayana raised a matter regarding 
reported non-availability of railway wagons in Andhra Pradesh for 
movement of rice and paddy. 

(7) Shri Raj Narain raised a matter regarding the formation 
of new Ministry in Bihar. 

[P.T.O. 
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10. Govermueat BiD-Uader CODSicieratioa 

The Finance Bill, 1979 

Discussion on the motion for consideration of the Bill moved on 
the 24th April, 1979 continued. 

The following Members took part in the debate:-
(1) Shri Heera Bhai 
(2) Shri Hari Vishnu Kamath 
(3) Shn Vayalar Ravi 
(4) Shri Rajendra Kumar Sharma 
(5) Shri Sushil Kumar Dhara 
(6) Shri Jyotirmoy Bosu 
(7) Shri Shambhu Nath Chaturveci) 
(8) Shrt Mrityunjay Prasad 
(9) Shri K. Lakkappa 

(10) Shri Ram Dhari Shastri 
(11) Prof. P. G. MavJlanm 
(12) Dr. Baldev Prakash 
(13) Shrimati Parvathi Krishnan 
(14) Shrl Pabitra Mohan Pradhan 
(15) Shri Vasant Sathe 
(IS) Shri. Y. P. Shastri 
(17) Shri K. T. K.os?lram 
(18) Shri A. C. George 
(19) Shri- Narmada Prasada Rat 
(20) Shri A. Murugesan 
(21) Shri G. Y. Krishnan 
(22) Shri Ram Naresh Kushwaha 
(23) Shri Ugrasen (Speec; unfinished). 

The discussion was not concluded. 
11. Report of Business Advisory Committee 

Shri Ravindra Vanna presented the Thirty-third Report of the 
Business Advisory Committee. 

7 P.M. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 26th April. 
1979). 

4 
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AVTAR SINGH RIKHY. 
Secretary. 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Thursday. April 26, 1979!Vaisakha 6, '1901 (Saka) 

No. 246 
11.03 A.M. 
1. S8Irred QaestieDs 

Starred Questions Nos. 890-892, 894-896, 898, 899 .and 902 
were orally answered. Replies to remaining questions were laid on the 
Table. 
2. Unstat.ed Qoesdons 

Replies to Unstarred Questions Nos. 8601-8626 and 8628-8800 
were laid on the Table. 
3. Papers laid on the Table 

The following papers were laid on the Table:-
(1) A copy of the Post-Graduate Institute o{Medical Education 

and Research, Chandigarh (Amendment) Regulations, 
1978 (Hindi and English versions) published in Notifi-
cation No. G.S.R. E3/NF/78 in Gazette of India dated the 
22nd May, 1978, issued under section 32 of the Post-
Graduate· Institute of Medical Education and Research, 
Chandigarh, Act, 1956. 

(2) A copy of the Mechanically Propelled Inland Vessels 
(Third Party Insurance) Rules, 1978 (Hindi and English 
versions) published in Notification No. G.S.R. 601 (E) in 
Gazette of India dated the 30th December, 1978, under 
sul>-section (3) of section 74 of the Inland Vessels Act, 
1917. 

(3) A copy each of the following Notifications (Hindi and 
English versions) issued under the Central Excise Rules, 
1944:-

(i) G.S.R. 250(E) published ~n Gazette of India dated the 
17th April, 1979 making certain amendment to Notifi-
cation No. 33169-CE dated the 1st March, 1969 re-
garding inclusion in the Schedule annexed thereto 
Rectangular Beverage Jug (Hot)' for the purpose of 
duty liability together with an expalnatory memorandum, 

[p.T.O. 
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(ii) G.S.R. 252(E) published in Gazette of India dated the 
19th April, 1979 regarding set off of duty paid on parts 
and accessories of motor vehicles and tractors (except 
certain specified parts) when used in the manufacture 
of any other dutiable excisable goods. 

(iii) G.S.R. 253 (E) published in Gazette of India dated the 
19th April, 1979 regarding exemption of parts and 
accessories of motor vehicles and tractors (except 
certain specified parts) from duty of excise leviable 
thereon when intended for use in further manufacture 
of excisable goods either in the factory in which they 
are manufactured or in any other factory. 

(iv) G.S.R. 254(E) published in Gazette of India dated the 
19th April, 1979 regarding extension of the provisions 
of Rule 56A of the Central Excise Rules to fifteen 
specified parts of motor vehicles and tractors. 

(v) G.S.R. 255(E) publisbed in Gazette of India dated the 
19th April, 1979 regarding rescesson of Central Ex-
cise Notification Nos. 109!79, 110179 and 111179 dated 
the 13th March, 1979. 

(4) An explanatory memorandum (Hindi and English ver-
sions) in regard to Notifications mentioned at 3(ii) to (v) 
above. 

4. Reports of Publk- Accoats ComJDittee 

Shri Asoke Krishna Dutt presented the following Reports of the 
Public Accounts Committee:-

( 1) Hundred and twenty-ninth Report on_paragraphs 24 and 2 
of the Advance Report of the Comptroller and Auditor 
General of India for the year 1976-77, Union Government 
(Civil) on Purchase of Bitumen-Strengthening and 
lengthening of Mohanbari Runway and Cash Assistance 
for Export of Transmission Line Towers. 

(2) Hundred and forty-fourth Report on Action Taken by Gov-
ernment on the recommendations contained in the Seventy-
second Report on Import of Rapeseed and Rapeseed Oil 
from Canada. 

5. Reports aad Miautes of Estimates COIIIIIIiUee 
Shri Satyendra Narayan Sinha presented the following Reports and 

Minutes of the Estimates Committec:-

( 1) Thirty-sixth Report on the Ministry of Works and Hous-
ing-Delhi Development Authority-Demolitions in Un-
authorised Colonies. 
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(2) Minutes of the sittings of the Committee relating to the 
above Report. 

(3) Thirty-first Report on Action Taken by Government on the 
recommendations ontained in the Thirteenth Report of the 
Committee on the Ministry of Industry-Handloom In-
dustry. 

,. ItqJorts aDd. Mmutesof COIIlmittee on Public Undertakings 

Shri Jyotirmoy Bosu presented the following Reports and Minutes 
of the Committee on Public Undertakings:-

(1) Forty-ninth Report on Central Fisheries Corporation 
Limited. 

(2) Minutes of the sittings of the Committee relating to Report 
mentioned above. 

(3) Forty-first Report on Action Taken by Government on 
the recommendations contained in the Twelfth Report 
of the Committee on Jute Corporation of lpdia Limited-
Back to Back Arrangement for sale of Jute to Jute Mills. 

( 4) Forty-sixth Report on Action Taken by (]Qvemment on the 
recommendations contained in the Thirteenth Repor of the 
Committee on Jute Corporation of India Limited-Pro-
curement and Marketing of Jute by Jute Corporation of 
India. 

(5) Forty-seventh Report on Action Taken by Government on 
the recommendations contained in the Fourteenth Report 
of the Committee on Jute Corporation of India Limited-
Organisational Matters. 

7. RI~.rts of Committee OIl the Welfare e( SdIeduIecI Castes and 
Scheduled Tribes 

Shri Ram Dhan presented the following Reports (Hindi and Eng, 
lish versions) of the Committee on the Welfare of Scheduled Castes 
and Scheduled Tribes:-

( 1) Twenty-eight Report on Action Taken by Government on 
the recommendations contained in the Twentieth Report 
on the Ministry of Information and Broadcasting-Reser· 
vations for, and employment of, Scheduled Castes and 
Scheduled Tribes in Films Division. 

(2) Thirty-second Report on Action Taken by Government on 
the recommendations contained in the Twenty-second 
Report on the Ministry of Agriculture and Irrigation (De-
partment of Food)-Reservations for, and employment of, 
Scheduled Castes and Scheduled Tribes in the Food Cor-
poration of India. 

[P.T.O. 
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(3) Thirty-third Repon of the Committee on the Ministry of 
Finance, Department of Economic Affairs (Banking Divi-
sion )-Reservations for, and employment of, Scheduled 
Castes and Scheduled Tribes in the Central Bank of India. 

( 4) Thirty-sixth Report on Action. Taken by Government on 
the recommendations contained in the Eighth Report on 
the Ministry of Labour (Directorate General of Employ-
ment and Training)-(i) Reservations for, and employ-
ment of, Scheduled Castes and Scheduled Tribes in the 
Directorate General of Employment and Training; and 
(ii) Employment and Training of Scheduled Castes and 
Scheduled Tribes through the agency of the Directorate 
General of Employment and Training. 

S. Presentation of Petition 

Shri P. A. Sangma presented a petition signed by Shri Patrick 
D'Souza, Secretary General, Catholic Bishops' Conerence of India and 
others regarding the Freedom of Religion Bill, 1978. 
9. Motion reganIiDg Thirty-third Report of BruBess Ad't'My 

CODDiUee 
Shri Ravindra Varma moved the following motion:-

"That this House do agree with the Thirty-third Report of the 
Business Advisory Committee presented to the House on 
the .25th April, 1979." 

The motion was adopted. 
18. G4n1muneDt BB-Introduced 

The Inter-State Migrant Workmen (Regulation of Employment and 
Conditklns of Service) Bill, 1979. 

11. Matten ...... Role 377 
(1) Shri Mukunda MandaI raised a matter regarding situation in 

coal industry. 
(2) Shri Manohar Lal raised a matter regarding reported closure of 

a large number of brick kilns in Uttar Pradesh due to shortage of coal. 
(3) Shci Laxmi Narain Nayak raised a matter regarding reported re-

sentment among the public due to octroi levy by V.P. Government on 
goods passing through Notghat bridge on Betwa river. 

(4) Shi A. K. Roy raised a matter regarding reported detention of 
104 Down Deluxe at Bihiya station between Buxar and Danapur on 
the 21 st April. 1979 causing great inconvenience to the passengers. 

(5) $tri Vayalar Ravi raised a matter regarding delay in the forma-
tion of new Ministrv in Goa. 
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@11. Sfatemeat by Prime MinRer 
The Prime Minister made a statement on cow protection. 

13 .. Govenuaeut Bift-Passed 

The Finance Bill. 1979 
Discussion on the motion for oonsideration of the Bill moved on the 

24th April, 1979 continued. . 

The following Members took part in the debate:-
(1) Shri B. K. Nair 
(2) Shri Surendra Jha Suman 
(3) Shri D. G. Gawai 

Shri Satish Agrawal replied to the debate. 

The motion for consideration was adopted and c1ause-by-clause con-
sideration of the BilI was taken up. 

Clauses 2 to 5 were adopted. 
Clause 6 was adopted, as amended. 
Clause 7 was adopted. 

On amendment No. 207 moved by Shri R. Venkataraman to amend-
ment No. 200 to Clause 8, the House divided, Ayes *32; Noes *124. 
The amendment was acoordingly negatiVed. 

An amendment to Clause 8 was adopted. 
Clause 8 was adopted, as amended. 
Clause 9 was adopted, as amended. 
Clauses 10 to 12 were adopted. 
Clause -13 was adopted, as amended. 
Clauses 14 to 20 were adopted. 
Clause 21 was adopted. as amended. 
Clause 22 was adopted. 
Clause 23 was adopted, as amended. 
Clauses 24 to 28 were adopted. 
Clause 29 was adopted. as amended. 
Clauses 30 to 34 were adopted. 
Clause 35 was adopted, as amended. 
Clauses 36 to 39 were adopted. 
Clause 40 was adopted, as amended 

@At 2.45 P.M. 
* Subject to correction. 
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Clauses 41 to 46 were adopted. 
The First Schedule was adopted, as amended. 
The Second Schedule was adopted. 
On amendment No. 29 to the Third Schedule moved by Shri 

G. M. Banatwalla. the House divided, Ayes *14; Noes *56. The 
amendment was accordingly aegatived. 

On amendments Nos 115. 117 and 118 to the Third Schedule moved 
by Shri Harl Vishnu Kamath, the House divided. Ayes *15; Noes *56. 
The amendments were accordingly negatived. 

Two amendrnen.ts to the Third Schedule were adopted. 
The Third Schedule was adopted. as amended. 
The Fourth Schedule was adopted. 
Clause 1, the Enacting Formula and the Long Title were also 

adopted. 
The motion that the Bill, as amended, be passed was moved by 

Shri Satish Agrawal. 
The following Members took part in the debate:-

(1) Shri Harikesh Bahadur 
(2) Shri Skariah Thomas 
(3) Shri R. Venkataraman 

(4) Shri Somnatll Chatterjee 

( 5) Shrimati Parvathi Krishnan 
(6) Shri Satish Agrawal 

The motion was adopted 3Dd the Bill, as ~ended. was passed. 
8.57 P.M. 
(Lok Sabha adjourned till 11 A.M. on Friday, the 27th April, 1979). 

AVTAR SINOH RIKHY. 
Secretary. 

-----------------------------·Subject to correction. 



10K SABIiA 

BULLETIN-PART I 
[Brief Record of Proceedings] _~ 

Friday, April 27, 19791Vaisakha 7, 1901 (Saka) 

No. 247 
11.03 A.M. 
1. Starred QuestioDs 

Starred Questions Nos. 908-913 and 915 were orally answered. 
Replies to remaining questions were laid on the Table. 
2. Uostarred Questions 

Replies to \Jnstarred Questions Nos. 8801-8832, 8834-8875, 
8877-8882, 8884-8917, 8919-8972, 8974-8996 and 8998-
9000 were laid on the Table. 
3. Papers laid on the Table 

The following papers were laid on the Table:-
( 1) A copy each of the following papers (Hindi and English 

versions) under sub-section (1) of section 619A of the 
Companies Act. 1956:-

(i) Review by the Government on the working of the State 
Trading Corporation of India Limited, New Delhi, for the 
year 1977-78. 

(ii) Annual Report of the State Trading COrp<!fation of India 
Limited, New Delhi, for the year 1977-78 along with the 
Audited Accounts and the comments of the Comptroller 
and Auditor General thereon. 

(2) A statement (Hindi and English versions) explaining 
reasons for not laying within nine-months after the close of 
the accounting year the Accounts of the Coffee Board 
for the year 1977-78 and the Audit Report thereon. 

(3) A copy each of the following papers (Hindi and Englisb 
versions) under sub-section (1) of section 619A of the 
Companies Act, 1956:-

(i) Annual Report of the Oriental Fire and General Insu-
rance Company Limited, New Delhi, for the year ended 
31st December, 1977 along with the Audited Ac-
counts and the comments of the Comptroller and 
Auditor General thereon. 

[P.T.O. 
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(ii) A statement regarding Review on the working of the 
Oriental Fire and General Insurance Company Limited, 
New Delhi, for the year ended. 31st December, 1977. 

(4) A statement (Hindi and English versions) showing reasons 
for delay in laying the papers mentioned at (3) above. 

4. Minutes 0( Committee 011 PIIbIit UnderCakings--Wd on the Table 
Minutes of the sittings relating to Third, Eighth, Twelfth, Thir-

teenth, Fourteenth, Sixteenth and Twenty-fifth Reports of the Com-
mittee on Public Undertakings on Jute Corporation Of India Limited. 
were laid on the Table. 
S. CaIIiIIg AUeatioa. 

Shri Mukhtiar Singh Malik called the attention of the Minister of 
External Affairs to the reported violent incidents against the Asian 
community, particularly Indian immigrants, in Southall areas of U.K. 
and reaction of Government thereto. 

The Minister of State for External Affairs made a statement in re-
gard thereto. 
6. Reports of Public Accounts Committee 

Shri Asoke Krishna Dutt presented the following Reports of the 
Public Accounts Committee:-

( 1) Hundred and twenty-seventh Report on paragraph 11 of 
the Advance Report of the Comptroller and Auditor 
General of India for the year 1976-77, Union Govern-
ment (Civil) on Loktak Hydro-electric Project relating to 
the Ministry of Energy. 

(2) Hundred and forty-second Report on Action Taken by 
Government on the recommendations contained in the 
Seventy-ninth Report on Direct Taxes relating to Ministry 
of Finance. 

(3) Hundred and forty-third Report on Action Taken by 
Govemment on the recommendations contained in the 
Seventy-eighth Report on Direct Taxes relating to Minis-
try of Finance. 

7. -Reports 8IId Miuutes of Estimates Committee 
Shri Satyendra Narayan Sinha presented the following Reports and 

Minutes of the Estimates Committee:-
( 1) Thirty-third Report on the Ministry of Finance (Depart-

ment of Revenue)--Customs. 
(2) Thirty-fifth Report on the Ministry of Agriculture and 

Irrigation (Department of Agricultural Research and 
Education)-Indian Council of Agricultural Research-
Working conditions of agricultural scientists. 
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(3) Minutes of sittings of the Committee relating to the 
Thirty-fifth Report. 

(4) Thirty-second Report on Action Taken by Government on 
the recommendations contained in the Tenth Report of 
the O?~mittee on the Ministry of Railways-Passenger 
AmemtIes. 

(5) Thirty-seventh Report on Action Taken by Government on 
the recommendations contained in the Twelfth Report of 
the Committee on the Ministry of Agriculture and Irriga-
tion (Department of Irrigation)--Development of Irriga-
tion Facilities. 

(6) Thirty-eigh~h Report on Action Taken by Government on 
the recommendations contained in the Sixteenth Report of 
the Committee on the Ministry of Energy (Department of 
Power)--Power. 

(7) Thirty-ninth Report on Action Taken by Government on 
the recommendations contained in the Nineteenth Report 
of the Committee on the Ministry of Railways-Loss and 
Damage Claims on Indian Railways. 

(8) Fortieth Report on Action Taken by Government on the 
recommendations contained in the Ninth Report of the 
Committee on the Ministry of Education and Social Wel-
fare (Department of Education)--Higher Technical Edu-
cation. 

8. Report 01 Committee on Subordinate Legislation 
Shri Somnath Chatterjee presented the Twentieth Report (Hindi 

and English versions) of the Committee on Subordinate Legislation. 
9. Reports of Committee on the Welfare of Scheduled CiNes and 

Sdaecluled Tribes . 

Shri Ram Dhan presented the following Reports (Hindi and Eng-
lish versions) of the Committee on the Welfare of Scheduled Castes 
and Scheduled Tribes:-

(1) Twenty-ninth Report on the Ministry of Works and Hous-
ing (Works Division}-Reservations for, and employment 
of Scheduled Castes and Scheduled Tribes in the Central 
P~blic Works Department. . 

(2) Thirtieth Report on Action Taken by Government on the 
recommendations contained in the Fifth Report on the 
Ministry of Railwavs (Railway Board}-Reservations for. 
and em.ployment of. Scheduled Castes and Scheduled 
Tribes in the Workshops of South Eastern Railway and 
also award of petty contracts to Scheduled Castes and 
Scheduled Tribes in the South Eastern R~Hway. 

[p.T.O. 
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(3) Thirty-fourth Report on Action Taken by Government on 
the recommendations contained in the Sixth Report on the 
Ministry of External Affairs-Reservations for, and emp-
loyment of, Scheduled Castes and Scheduled Tribes in the 
Ministry of External Affairs and its subordinate offices in-
cluding Indian Missions abroad. 

(4) Thirty-fifth Report on Action Taken by Government on the 
recommendations contained in the Twenty-third Report 
on the Ministry of Finance, Department of Revenue (In-
direct Taxes Division)-Reservations for, and employ-
ment of. Scheduled Castes and Scheduled Tribes in the 
Central Board of Excise and Customs and its field forma-
tions. 

(5) Thirty-seventh Report on the Ministry of Railways (Rail-
way BoMd)-Reservations for, and employment of, 
Scheduled Castes and Scheduled Tribes in Northeast 
Ff"Ontier Railway and award of petty contracts to Schedul-
ed Castes and Scheduled Tribes in Northeast Frontier 
Railway. 

(6) Thirty-eigbth Report on the Ministry of Petroleum, Chemi-
cals and Fertilizers (Department of Petroleum)-Reserva-
tions for, and employment of, Scheduled Castes and Sche-
duled Tribes in the Indian Oil Corporation Limited 
(Marketing Division). 

10. Report of Commiffee OIl Public Undertaldags 
Shri lyotinnov Bosu presented the Fiftieth RepOrt of the Com-

mittee on Public Undertakings on Bharat Heavy Electricals Ltd. 
11. SCat Ulleot by Miaister 

The Minister of Home Affairs made a statement regarding his 
visit to lammu and Kashmir on the 22nd and 23rd April, 1979. 
tl. Stateuieut repnIiIIc Govenuneat busiDeM 

The Minister of Parliamentary Affairs made a statement regarding 
Government business for the week commencing the 30th April, 1979. 

13. Modoa repnliag report of Joint C"mmiUee---extensioD of time 
Shri Krishna Chandra Halder moved the foJlowing motion:-

"1'bat this House do further extend upto the last day of the 
next Session, the time for presentation of the Report of 
the loint Committee on the Bill to consolidate and amend' 
the law relating to co-operative societies with objects not 
confined to one State and serving the interests of mem~ 
bers in more than one State." 

An amendment was moved by Shri Han Vishnu Kamath. 
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An amendment to Shri Hari Vishnu Kamath's amendment was 
moved by Prof. P. G. Mavalankar. 

The amendment moved by Shri Hari Vishnu Kamath as amended 
oy the amendment moved by Prof. P. G. Mavalank.ar was adopted. 

The motion was adopted in the following amended form:-
"That this House do further extend upto the last day of the 

first week of the next Session, the time for presentation of 
the Report of the Joint Committee on the Bill to consoli· 
date and amend the law rdlating to co-operative societies 
with objects not confined to one State and serving the 
interests of members in more than one State" 

(Lok Sabha adjourned at 1.20 P.M. and re-assmbled at 2.25 P.M.) 
14. Matters under- Role 377 

(1) Shri Ninnal Chandra Jain r-aised a matter regarding reported 
short supply of wagons for carrying foodgrains from KareH and Gadar-
wara Mandis in Jabalpur Division to other places. 

(2) Shri Robin Sen raised a matter regarding short supply of raw 
materials to small industres located in Asansol Durgapur Industria1 
belt. 

(3) Shri D. D. Desai raised a matter regarding procedure for giving 
gallantry awards and promotions to officers of the defence forces. 

(4) Shri Ram Kishan raised a matter regarding lack of transport 
facilities for export of edible mustered oil from Bharatpur and Khaidl 
Mandis. of Rajasthan. ' 

(5) Shri Ahsan Jafri raised a matter regarding need for taking 
over the management of Sidhpur Cotton Textile Mill, Sidhpur. 
15. Amendments made by Rajya Sabha to Government BiD-Amend-

ments Agreed to 
The Merchant Shipping (Second Amendment) Bill, 1978 

The motion that the following amendments made by Rajya Sabha 
in the Bill be taken into consideration, was moved by Shri Chand 
Ram:-

(1) 

'Enacting Formula 
That at page 1, line 1, for the word "Twentyninth" 
word "Thirtieth" be substituted. 

Clause 1 

the 

(2) That at page I, line 3, the word "Second" be omitted. 
(3) That at page I, line 4, for the figure "1978" the figure 

"1979" be substituted. 
[p.T.O. 
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Clause 2 
(4) That at page 1, line 13. /or the words brackets and figure 

"(Second Amendment) Act, 1978" 'the words brackets 
and fi~ure "(Amendment) Act, 1979" be ~ub#ituted.' 

The following Members took part in the debate:-
(1) Sbri B. Rachaiah 
(2) Sbri Vayalar Ravi 
(3,) Shrirnati AhUya P. Rangnekar 

Skri Chand Ram replied to the debate. 
The motion for consideration was adopted. 
Amendments made by Rajya Sabha in the Bill were also ado~ed. 
The motion that the amendments made by Rajya Sabha in the Bill 

be agreed to was moved by Shri Chand Ram. 
The motion was adopted and the amendments were agreed to. 

1-6. Go.enuaeat .--UDder C ....... 
The HatyaIUl and Uttar Pradesh (Alteration of Boundaries) BiU, 1978 

The motion for consideration of the Bill was moved by Shri Dhanik 
La} Mandat. 

The discussion on the Bill was not concluded. 

17. Mati •• ae,aw .... dairty seooud report eI C ... ~ on ~ 
Members' Bills ... R.esobdbIs 

Sbri Pabika Mohan Pradhan moved the following motion:-
"That this House do agree with the Thirty-second Report of 

the Committee on Private Members' Bills and Resolutions 
presented to the House on the 25th April, 1979," 

TIle motion was adopted. 

18. ~ ~' ~Under Coasideradon 
Shri C. M. Stephen concluded his speech on the following Resoiu-

lion moved by him on the 12th April. 1979:-
"allving cOIJ,sidere4 the statement ma~ by Sltri ShaD;ti Bhushan, 

Minister of Law, Justice and Com.pany Affatrs on the 
floor of the House on 6tb March, 1979 on the circums-
tances under which the promotion of Shri O. N. Vohra 
tpok place after the pronouncement 01 judgment in 
'Kissa Kursi Ka' case. 

"'This House records its displeasu'fe ~ver tlte procedure adopted 
in connection with the said matter." 
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The following Members took part in the debate:-' 
(1) Shri Kanwar Lal Gupta 
(2) Dr. Ramji Singh 
(3) Shri Nirmal Chandra Jain 
(4) Shri Somnath Chatterjee 
(5) Shri Vinod Bhai B. Sheth 
(6) Sbri Shanti Bhushan 

Shri C. M. Stephen's speech in reply to the debate was not COD-
eluded. 

The discussion on the Reso!ufion was not concluded. 

19. BaIf-an-Hour Discussion 
Dr. Ramji Singh raised a half-an-hour discussion on points arising 

out of the answer given on the 2nd April, 1979 to Starred Question 
No. 578 regarding alleged iffegularities in 1.I.T., Kanpur. 

Dr. Pratap Chandra Chunder replied to the discussion. 
6.26 P.M. 
(Lok Sabha adjourned till 11 A.M. on Monday, the 30th April, 1979). 

AVTAR SINGH RIKHY, 
Secretary. 
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LOKSABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Monday, April 30, 1979iVaisakha 10, 1901 (Saka) 

No. 248 
11.04 A.M. 
1. Obituary Reference 

The Deputy Speaker made a reference to the passing away of Raja 
Mahendra Pratap who was a Member of the Second Lok Sabha. 

Thereafter, Members stood in silence for a short while as a mark 
oj respect. 

2. SCarred Questioas 
Starred Questions Nos. 928, 930, 932, 933 and 940 were orally 

answered. Replies to remaining questions were laid 00 the Table. 

3. UIISbvred Queadons 
Replies to Unstarred Questions Nos. 9001. 9002, 9004, 9005, 

9007-9131, 9133-9144, 9146-9168, 9171-9173, 9175-9191 
and 9193-9200 were qaid on the Table. 

A statement by the Minister of Ag·riculture and Irrigation correct-
1,Ilg the reply given on the 16th April. 1979 to Unstarred Question 
No. 7190 regarding per capita availability of milk was also laid on 
the Table. . 

4. flip en Laid 811 die Table 
The following papers were laid on the Table:-

(1) A copy of the Prevention of Cruelty (Caprure of Animals) 
Rules, 1979 (Hindi and English versions) published in 
Notification No. S.O. 1056 in Gazette of India dated the 
24th March, 1979, under sub-section (4) of section 38 of 
the Prevention of Cruelty to Animals Act, 1960. 

'I ~) A copy of the Draft National Policy on Education. 1979 V \-' (Hindi and English versions). 
[p.T.O . 
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(3) A copy each of the following papers (Hindi and EnaJisb 
versions)·-

(1) Annual Report of Lalit Kala Akademi, New Delhi. for 
the yeM 1977-78. 

(ii) Review by the Government on the working of the Lalit 
Kala Akademi, New Delhi, for the year 1977-78. 

(4) A statement regarding the visit of the Minister of External 
Affairs to the United States of America from 20th to 25th 
April, 1979. 

(5) A copy of the Central Excise (Ninth Amendment) Rules. 
1979 (Hindi and English versions) published in Notifica-
tion No. G .S.R. 617 in Gazette of India dated the 21st 
April, 1979, under section 38 of the Central Excises and 
Salt Act, 1944. 

(6) A copy of Order published in Notifi.:ation No. S.O. 234 in 
Gazette of India dated the 28th April, 19i9 notifying 
President's Order dated the 27th April, 1979 in relation 
to Union territory of Goa, Daman and Diu issued under 
section 51 of the Government of Union Territories Act. 
1963. 

5. Millain of COIDIIliaee 011 the Welfare of ScheduJe4 Castes. and 
SdJedoIecI Tfi,es-Laid on the Table 

A copy each of the Minutes of the First to Fifty-second sittings of 
the Committee on the Welfare of Scheduled Castes and Scheduled 
Tribes, was laid on the Table. 

6. CaRiag Atteation 

Shri Jyotirmoy Bosu called the attention of the Minister of Toun~.n 
and Civil Aviation to the reported crash landing of Indian Airlines 
Boeing-737 at Madras Airport on the 26th April, 1979. 

The Minister of Tourism and Civil Aviation made a statemnt in 
regard thereto. 

7. Reports of PubHc Accounts Committee 

Sbri C. K Chandrappan presented the following Reports of tbe 
Public Accounts Committee:-

(1) Hundred and Thirty-fourth Report on Audit Reports on 
the Accounts of the Indian Council of Agricultural Re-
search for the years 1973-74, 1974-75 and 1975-76 
relating to the Ministry of Agriculture and Irrigation 
(Department of Agricultural Research and Education). 
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(2) Hundred and Thirty-Fifth Report on Paragraphs 9 and 
10 of the Report of the Comptroller and Auditor General 
of India for the year 1975-76, Union Government (Rail-
ways) on D.C. Elect-ric Traction relating to the Ministry 
of Railways. 

(3) Hundred and Tbirty-sixth Report on Paragraphs 7, 21 and 
., 32 of the Report of the Comptroller and Auditor General 

of India for the year 1976-77, Union Government (Rail-
ways) relating to the Ministry of Railways. 

(4) Hundred and Thirty-seventh Report on Paragraph 43 of 
the Report of the Comptroller and Auditor General of 
India for the year 1976-77, Union Government (Defence 
Services) relating to Purchase Contracts in two Com-
mands. 

(5) Hundred and Thirty-eigbth Report on Paragraph 29 of 
the Advance Report of the Comptroller and Auditor 
("Jeneral of India for the year 1976-77, Union Govern-
ment (Civil) on Delhi Development Authority relating to 
the Ministry of Works and Housing. 

(6) Hundred and Thirty-ninth Report on Audit Report 011 
Bombay Port Trust relating to the Ministry of Shipping 
and Transport. 

• (7) Hundred and Forty-fifth Report on action taken by Gov· 
emment on the recommendations contained in the 55th 
Report on Union Excise Duties relating to the Ministry 
of Finance. 

, (8) Hundred and Forty-sixth Report on action taken by Gov-
ernment on the recommendations contained in the 13th 
Report on Union Excise Duties relating to the Ministry 
of Finance. 

(9) Hundred and Forty-second Report on Paragraphs 71 and 
74(iii) of the Report of the Comptroller and' Auditor 
General of India for the year 1976-77, Union Govern-
ment (Civil), Revenue Receipts, Volume II, Direct Taxt'S 
relating to the Ministry of Finance. 

(10) Hundred and Forty-eighth Report on Paragraphs 7 and 
18 of the Report of the Comptroller and Auditor General 
of India for the year 1976-77, Union Government (posts 
and Telegraphs) on Arrears of Rent of Telegraph, Tele.-
phone and Teleprinter Circuits and Telexllntelex Charges 
and Purchase of Lead Sleeves relating to the Ministry of 
Communications. 

[p.T.O. 
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(11) Hundred and Forty-ninth Report on Paragraph 38 of the 
Report of the Comptroller and Auditor General of India 
for the year 1976-77, Union Government (Civil), Re-
venue Receipts, Volume I, Indirect Taxes on Union Ex-
cise Duties relating to the Ministry of Finance. 

S. Re,11ts &ad. Miautes of Estimates COIMlittM 
Sbri Mukbtiar Singh Malik. presented the following Reports and 

Minutes of the Estimates Committee:-
(l) Thirty-fourth Report on the Ministry of Agriculture and 

Irrigation (Department of Rrural Developm.ent)-Rural 
Employment. 

(2) Minutes of the sittings of the Committee rdating to the 
following Reports:-

(i) Twenty-third Report on Directorate of Advertising and 
Visual Publicity. 

(ii) Twenty-eighth Report on Ministry of Finauce tD«:pan-
ment of Revenue )-Central Excise. 

(iii) Twenty-ninth Report on Minist.ry of External Aff~­
Working of Indian Diplomatic Missions. 

(iv) Thirtieth Report on Ministry of Supply aDd. Rehabilita-
tion (Department of RehabilitatJoD}-Dandakaranya 
Project-Exodus of Settlers (1978). 

(v) Thirty-third Report on Ministry of Finaace (Depart-
ment of R.ewmue)--Custolti. 

(vi) Thirty-fourth Report on the Ministry of Agriculture and 
Irrigation (Department of Rural Developmem)-Rural 
Employment. 

(3) Minutes of the Sittings of the Committee relating to pro-
cedural and general matters. 

9. Reparta aDd Mbu'es·of C.,.Rltuee OR PuWk Va ....... i ... 
Shri Jyotinnoy Bosu presented the following Reports and Minutes 

of the Committee on Puljlic Undertakings:-
( 1) Fifty-first Report on Action Tak~ by Gova:oment on the· 

recommendations contained in the Sixteenth Report of the 
Committee on Public Undertakings on JuteCorpcn.tion of 
India Limited-Economic Offences committed by Jute 
Trade and Jute Industry. 

(2) Fifty-second Report on Air India-Working results and 
Allied Matters. 

(3) FiftY4hird Report on Air India- Commercial and Staff 
Matters .. 
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(4) Fifty-fourth Report on Andaman and Nicobar Islands Forest 
and Plantation Development Corporation Limited and 
Minutes of the sittings of the SUb-committee on Com-
plaints as well as Minutes of the Committee on Public 
Undertakings relating thereto. 

(5) Fifty-fifth Report on appointment of Auditors in Govern-
ment Companies. 

(6) Minutes of the sittings relating to the Fiftieth Report on 
Oharat Heavy Electricals Limited. 

(7) Minutes of the sittings relating to the Forty-second Fifty-
second and Fifty-third Reports. ' 

10. Reports of Committee on the Welfare 0( Scheduled Castes and 
Scheduled Tribes 

Shri Ram Dhan presented the following Reports (English and 
Hindi versions) of the Committee on the Welfare of Scheduled Castes 
and Scheduied Tribes:-

(1) Thirty-first Report on the Ministry of Home Affairs-Atro-
cities on Scheduled Castes and Scheduled Tribes. 

(2) Thirty-ninth Report on the Ministry of Home Affai1'S-f>is-
turbances in Marathwada Region (Maharashtra). 

(3) Fortieth Report on the Ministry of Petroleum, Chemicals 
and Fertilizers (Department of Pet'l'01eum)-Reservations 
for, and employment of, Scheduled Castes aJld Scheduled 
Tribes in the Indian Oil Corporation Limited (Refineries 
and Pi~lines Division). 

(4) Forty-first Report on the Ministry of Railways (Railway 
Board)-Reservations for, and employment of, Sche-
duled Castes and Scheduled Tribes in North Eastern Rail-
way and award of petty contracts to Scheduled Castes and 
Scheduled Tribes in North Eastern Railway. 

11.51 •• aaeut By Miailter 
The Minister of State for Defence made a statement correcting the 

reply giveR all the 25th April. 1979 to a supolementary question by 
Sbri Saupta Roy on Starred Question No. 869 regarding passing of 
benefits of new Technologies by National Research Development Cor-
poration. 

12. Matter! UDder RIlle 377 
(1) Shri K. Lakkappa. raised a matter. regarding .the ~d pr0-

gramme of sending an Indian Cosmonaut mto space 10 a )OlOt venture 
with the Soviet Union. 

[P.T.O. 
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(2) Shrimati Chandravati raised a matter regarding reported killing 
of four Jawans of Border Security Force by certain rebels in Imphaf 
on the 26th April, 1979. 

(3) Shri S. S. Lal raised a matter regarding reported cancellation by 
Delhi Development Authority of the ownership of plots on account of 
failure of plot holders to get the plots registered in their names. 

13. Gov~t BiJls----I'Msed 
(i) The Haryana and Uttar Pradesh (Alteration of Boundaries) Bill. 

1978 
Discussion on the motion for consideration of the Bill moved on 

the 27th April, 1979 continued. 
The following Members took part in the debate:-

( I) Shri VayaIar Ravi 
(Lok Sabha adjourned at 1.03 P.M. and re-assembled at 

2.14 P.M.) 
(2) Shri Ganga Singh 
(3) Shri p. Venkatasubbaiah 
(4) Shri Laxmi Narain Nayak 

Shri Dhanik LaI MandaI replied to the debate. 
The motion for consideration was adopted and c1ause-by-clausc 

consideration of the Bill was taken up. 
Clauses 2 to 4 were adopted. 
Clause 5 was adopted, as amended. 
Clauses 6 to 11 were adopted. 
Clause 12 was adopted, ali amended. 
aauses 13 to 36 and the Schedule were adopted. 
Clause 1 and the Enacting Formula were adopted. as amended. 
The Long Title was also adopted. 
The motion that the Bill, as amended. be passed was moved by 

Sbri Dhanik Lai Mandai. 
The motion was adopted and the Bill, as amended, was passed. 

• (li) The Komngos Company (Acquisition of Underuzking) Bill. 1979 

• (iii) The Parellnvestments and Trading PriWlte Limited and Domes-
tic Gas Private Limited (Taking over of Management) BiU, 
1979. • 

The motions for consideration of the above two Bills were moved 
by Shri H. N. Bahuguna. -- -- -_._---_ .. _--_ •.. _._----_._--

·Discussed together. 
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The followi:ng Members took part in the combined debate:-
(1) Shri Vayalar Ravi 
(2) Shri Pabitra Mohan Pradhan 
(3) Shri Vijaykumar N. PaHl 
(4) Shri Ainthu Sahoo 
(5) Shri K. Mayathevar 
(6) Shri R. L. P. Verma 
(7) Shri P. Rajagopal Naidu 
(8) Shri Saugata Roy 

Shri H. N. Bahuguna replied to the debate. 
The motions for consideration of the two Bills were adopted and 

dause-by-cIause consideration of the Kosangas Company (Acquisition 
of Undertaking) Bill 1979 was taken up. 

Clauses 2 to 20 were adopted. 
Clause 1, the Enacting Formula, the Preamble and the Long Title 

were also adopted. 
The motion that the Kosangas Company (Acquisition of UndeI-

taking) Bill, 1979 be passed was moved by Shri. H. N. Bahuguna. 
The motion wa'> adopted and the Bill was passed. 
Clause-by-clause consideration of the Parel Investments and Trading 

Private Limited and Domestic Gas Private Limited (Taking Over of 
Management) Bill, 1979 was then taken up. 

Clauses 2 to 16 were adopted. 
Clause 1, the Enacting Formula, the Preamble and the Long Title 

were also adopted. 
The motion that the Bill be p~ed was moved by Shri H. N. 

Bahuguna. 
The motion was adopted and the Bill was passed. 

(~14. Statement By Minkter 
The Minister of Home Affairs made a statement regarding the aIle-

g~tions of corruption cbarges against the family members of the Prime 
Minister and the former Home Minister. 
15. Go~mmeot B~Under Consideration 

The Aligarh Muslim University (Amendment) Bill. 1978 
The motion for consideration of the Bill was moved by Dr. Pratap 

Cnandra Chunder. 
.------------.~ 

@At 3.35 P.M. 
[p.T.O. 
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An amendment for reference of tbeDiIl to a Joint Comm1Uoe was 
lOoved by Shri G. M. Banatwalla. 

The following Members took part in the debate~­
(l) Shri Saugata Roy 
(2) Shri Harikesh Bahadur 

(3) Shri ~aeed Murtaza (Speech unfinished). 
The discussion was not concluded. 

6 P.M. 
(Lok Sabha adjoumed till 11 A.M. on Wedne!day, the 2nd May, 

1979). 

AVTAR SlNGHRIKHY, 
Secretary. 

8 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, May 2, 1979/Vaisakha 12, 1901(Saka 

No. 249 
11.04 A.M. 

") 1. Starred Questio_ 

Starred Questions Nos. 950, 951, 954-957 and 961-963 were orally 
answered. Replies to remaining questions were laid on the Table. 
Z. Unstarred Questions 

Replies to Unstarred Questions Nos. 9201-9303 and 9305---9400 
were laid on the Table. 

3. Short Notic:e Question 

Short Notice Question No.4 addreSSed to the Minister of J,ndustry 
regarding Shri Btrla's speech regarding Ignoring Government's 
Decisions and Policies was orally answered and supplementaries 
were also answered thereon. 

4. IDtimation regarding Arrest of Members 

The Speaker informed the House that he had received the 
following commun:cation dated the 1st May, 1979, from the Deputy 

,,, Commissioner of Police, New Delhi District, New Delhi, on the 
1st May, 1979:-

"I have the honout' to inform you that the following Hon'bla 
members of Lok Sabha have. been arPeMe.d. ia ease- FItR 
No .. 479 u/s 147/148/149/186/332/353/4i27/307; IPC, at 
2 p.m. on May 1, 1979, and they have been produ~ be-
fore the Metropolitan Magistrate:-

I. Sht'i' M. hrunichallltn 

2. Shri N. Kudanthai Ramalingam." 

The Speaker also informed the House of the following telegram 
dated the 1st M?y, 1979, from the Metropolitan Maghtrate, New 
Delhi, received on the 2nd May, 1979:-

"Shri N. Kudanthai Ramalingam, M.P., remanded judicial 
ctustody Ul 14.-5-1979." 

[p.T.O. 
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S. Paper laid on the Table 

~ COpy of ~0ti11 ~ation No. G.S.R. 251 (E) (Hindi ~nd English 
VerS10~s) publ1~~e~ in Gazette of India dated the 18th April, 1979 
regardi~g prOhlb_ti~n on the appointment of sole selling agents for 
marketing allopathic Drugs and Formulations in India issued under 
sub-section (1) of section 2!)lAA of the Companies Act 1956 was 
~oo~h~ , , 

6. Message from &ajya Sabha 

Secretary reported a message from Rajya Sabha that Rajya( 
Sabha had no recommendations to make to Lok Sabha in regard to 
the Appropriation (No.3) Bill, 1979, Passed by Lok Sabha on the 
24th April, 1979. 

7. As&eIIt to Bill 

Secretary laid on the Table the Constitution (Forty-fourth Amend-
ment) Bill. 1978, passed by the Houses of Parliament during the last 
session and assented to. 

8. Report of Committee on Private Members' BUIs and Resolutions 

Shri Vinod Bhai B. Sheth presented the Thirty-third Report of 
the Committee on Private Members' Bills and Resolutions. 

t. Statement .,y Minister 

The Minister of State for Home Affairs made a statement correct-
ing the reply given on the 7th March, 1979 to a supplementary ques-
tion by Dr. Vasant Kumar Pandit on Starred Question No. 228 re-
garding Minorities in Jammu and K::shmir. 

1 •. MaUen __ Kale m 
(1)" Shrl G. II. BanatwaUa ra1aed a matter regardlDJ the attuaUOD 

in v:llage Role, district Nagaur of Rajasthan. 

(2) Dr. V8l8llt Kumar Panclit raised a matter reprdin. repre-
aentation by the farmers of Rampur district of Uttar Pradesh regard~ 
ing removal of excise duty and purchase tax on Menthol. 

(3) SMj P. Rajagopal Naidu raised a matter regarding renewal 
of licence of Sri Sitharama Cooperative Sugars Ltd., Kottaltota 
(Visakhapatnam) . 

(4) Shri Robin Sen raised a matter regarding the proposed inde-
fIDlte ItrIke with e!I!ect from 18th Kay ~ 11'79 by the eoI1 WOIbI. to 
press their demands. 
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(5) Shri Darur Pu!laiah raised a matter regarding need for 
btng the prlce of corrlander in order to protect the interests of the 
corriander growing farmers of Rayalaseema, Telengana, Karnataka 
and Rajasthan . 

. (Lok Sabba adjourned at 1 P.M. and re-usembled at 2.04 P.Mo) 

11. Statement by Minister 

The Min:ster of Agriculture and Irrigation m:.de a statement 
regarding support price for Tur (Aha!'), Moong and Urad for the 
marketing year 1979-80. 

12. Government BilI-Under Consideration 

The Aligarh Muslim University (Amendment) Bill, 1978 

Discuss:on on the motion for consideration of the Bill and the 
amendment thereto moved on the 30th April, 1979, (ontinued. 

The following Members took part in the debate:-

(1) Shri G. S. Reddi 
(2) Shri Rasheed Masood 
(3) Shri Narendra P. Nathw_ni 
(4) Shri M. N. Govindan Nair 
(5) Shr: Brij Bhushan Tiwart 
(6) Shri Halimuddin Ahmed 
(7) Shri G. M. Banatwalla 
(8) Shri Kanwar Lal Gupta 
(9) Shrimati Mohsina Kidwai 

(10) Shri Ram Vilas Paswan 
(11) Shri ShyamnanClan M:shra 
(12) Shri Somnath Chatterjee 
(13) Shn Ram Jethmalani 
(14) Shri Vayalar Ravi 
(15) Shri Vasant Sathe 
(16) Shri Raj Narain 

The discussion was not concluded. 

6.04 P.M. 
(Lok Sabha adjourned till 11 A.M. on Thursday, the 3rd May, 1979). 

AVTAR SINGH RIKHY, 
Secretary. 

~ 
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LOKSABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

ThuI'sday, May 3, 1979fVaisakha 13, 1901 (Saka) 

No. Z50 
11.06 A.M. 
1. Starred Questions 

Starred Questions Nos. 969, 97~975, 977, 978, 980, 984 and 987 
were orally answered. Replies to remaining questions were laid on 
the Table. 

z. UDStarred Questions 

Replies to UnstarI'ed Questions Nos. 9401-9405, 9407-9437, 
943~, 9467-9522, 9534-9554, 9556-95M; 9566-9568, 9570--9574 
and 9576-9600 were laid on the Table. 

3. Announcement by Speaker 

The Speaker informed the House that a copy each of the Reports 
of the sub-Committee on Defence of the Estimates Committee on 
(i) Modernisation of Defence-Air Force, (ii) Modernisation of 
Defence-Army and (iii) Ministry of Defence-GeneI'al Matters, 
containing information of classified nature, was presented to him by 
the Chairman of the Estimates Committee. As desired by the 
Chairman of the Estimates Committee, the Reports were treated as 
secret and forwarded to the Deputy Prime Minister and Minister of 
Defence with the request that the action taken thereon might be 
intimated to the Chairman, Estimates Committee. 

4. Papers laid ... the Table 

The following papers were laid on the Table:-
(1) A copy each of the following Notifications (Hindi and 

English versions) under sub-section (3) of section 24 of 
the Passports Act, 1967:-

(i) The Passports (Third Amendment) Rules, 1979, pub-
lisbed in Notification No. G.S.R. 24.~(E) in Gazette. of 
I~ dated the 13th April, 1979. 

[p.T.O. 
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(ii) The Passports (Fourth Amendment) Rules, 1979, pub-
lished in Notification No. G.S.R. 246(E) in Gazette of 
India dated the 16th April, 1979. 

(2) A copy of the Working Journalists and other Newspaper 
Employees Tribunal Rules, 1979 (Hindi and English 
versions published in Notification No. S.D. 1294 in 

Gazette of India dated the 21st April, 1979, under sub-
Section (3) of section 20 of the Working Journalists and 
other Newspaper Employees (Conditions of Service 

and Miscellaneous Provisions Act, 1955. 
(3) (i) A copy of the Bonded Labour System (Abolition) 

(Amendment) Rules, 1978 (Hindi and English versions) 
published in Notification No. G.S.R. 1455 in Gazette of 
India dated the 2nd December, 1978, under sub-section 
(3) of section 26 of the Bonded Labour'System (A1loU: 
tion) Act, 1978. 

(il) A statement (Hindi and Eagllsh' vetsions) showing rea-
sons for delay in laying the above Notification. 

5. Statements by Ministers 

(1) The MiDister of Commerce, eivil'Supplies qnd Cooperation 
made a statement regarding the Foreign Trade Policy for the ~ year-
1979-80 and also laid on the Table a eopyof the Import Firport' 
Policy. 

(2) The Minister of Health and Family Welfare made a state-
ment regarding the ftndmgs of the Jnquiry Committee onDi', Ram 
Manohar Lohia's ~atment and action taken by Government 
thereon . 
./ -(3) The Minister of'Industry made a statement regarding de-V cisions of the Government on the tecommendations of the High 

Level Committee on the Cement Industry and also laid on the 
Table a copy of the Government Resolution containing the decisions 
of the GoVernment and' the summary of the recOmmendations of 
the High Level Committ~ 

6. Matters Under Rule 371 
(1) Shri Baldev Singh Jasrotia raised a matter regarding non-

applicability of certain articles of the Constittrtlon to 'Jammu and 
Kashmir State. 

(2) ShriVtnayak Prasad Yadav raised a matter regarding need 
for help and compensation to the victims of squall in Bihar on the 
27th April, tm. 

" 
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(3) Shri Sougata ·Bey raised a matter regarding perl-onnance 
of the Indian Hockey Team in World Cup Tournamen,t at Perth. 

(4) Shri Purnanarayan Sinha raised a mat~r regarding supply 
of' cemen t to Assam' Tea Estates for con,stroction, of quarters for 
labourers. 

(5) Shri Chitta Basu raised a matter reg~ding the reported 
decision of ihe' GOvernment to change the venue of the next non-
competitive International Film' Festival from Calcutta to Ban-
galore. 

(6) Shri Raj Krishna Dawn raised a matter reg~rding need, for 
hmnediate completion of Durgapur-Calcutta Express Highway. 

(Lok Sabha adjourned at 1.01 P.M. and re-assembled at 2.07 P.M.) 

7. ~el1bDellt·BW-Passed 
The AIigarh Muslim University (Amendment) Bill, 1978 

Discussion on the motion for consideration of ;the BiD. ~nd the 
amendment thereto moved on the 30th April, 1979 continued. 

The followin'g Members took part in the debate:-

(1) Prof. P: G. Mavalankar 
(2) Dr. 'Ram;! Singh 
(3) Shri A. Sunna Sahib 
(4) 8hri Syed Liaquat Husain 
(.5) Shri M. Ram Gopal Reddy 
{6) Shri Chitta Basu 

Dr. Pratap Chandra Chunder replied to the debate. 

The amendment for reference 'of the Bill to a Joint Committee 
moved by Shri G. M. Banatwalla was.Begatived. 

The motion for consideration was adopted and clause-by-clause 
consideration of the Bill was taken up. 

Clause 2 was adopted. 

On amenldment No. 1 to Clause 3 mlilved' by Shri: G. M. Banat-
walla, the House divided, Ayes *35; Noes ·135. The amendment 
was accordingly negatived. 

Clauses 3 to 16 were adopted. 
------------------_._ ... 

·Subject to correction. 

[p.T.O. 
3 



Clauses 17 to 19 were adopted, as amended. 

Clauses 20 and 21 were adopted. 

On amendment No. 73 to Clause 22 moved by Shrl Somnatb 
Chatterjee, the House divided, Ayes *31; Noes *137. The amend· 
ment was accordingly negatived. 

Twenty~ne amendments to Clause 22 were adopted 

Clause 22 was adopted, as amended. 

Clauses 23 and 24 were adopted. 

Clause 1 and the Enacting Formula were adopted, as amended 

The Long Title was also adopted. 

The motion that the Bill as amended, be passed was moved by 
Dr. Pratap Chandra Chunder. • 

The following Members ·took part in the debate:-
(1) Shri G. M. Banatwalla 

(2) Dr. Pratap Chandra Chunder 

The motion was adopted and the Bill, as amended, was passed. 
t. 

8. Amendments Made by Bajya Sabha to Govermnent BUI-Amend • .. 
mentsUncier CousideratiOD 

The Speci4l CourU Bill, 1979 

The motion that the following amendmenils made by Rajya 
Sabha in the Bill be taken into consideration, was moved by Shri 
H. M. Patel:-

'PreamtJie 
(1) That at page 1, after line 17, the following be inserted, 

namely:-

"And Whereas all powers being a trust, and holders of high 
public or political offices are accountable for the exer-
cise of their powers in all cases where Commissions of 
Inquiry appointed under the Commissions of Inquiry 
Act, 1952 or investigations conducled by Government 

through its agencies disclose offences committed by 
such holders;". 

- .. _-----_.-_ .. _-. -- --------·Subject to correction. 
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ClaUseS 
(2) That at page 2, for lines 27 to 29, the following be substi-

tuted, namely:-

"(2), A Special Court shall consist of a sitting Judge of a 
High Court nominated by the Chief Justice, of the High 
Court within the local limits of whose jurisdiction the 

Special Court is Situated, with the concurrence of the 
Chief Justice of India. 

Exptanation.-Any reference to a High Court or to the, 
Chief Justice or Judge of a High Court shall, in rela-
tion to a Union territory having a Court o~ the Judicial 
Commissioner, be construed as a reference to the said 
Court of the Judicial Commissioner or to the Judicial 
Comm.ssioner or any AdditIonal Judicial Commis-
sioner, as the case may be." 

Clause 5 

(3) That at page 2, line 34, the words "during the period 
mentioned in the Preamble hereto" be deleted. 

Clause 11 

(4) That~ at page 4,-

(i) in line 2, fOT the words "judgment or order" the words 
"judglnent, sentence or order, not being interlocutory 
order." . be substituted; 

(ii) in line 5, for the words "judgment or order" the words 
"judgment, sentence or order" be substituted' and 

(iii) after sub-clause (2), the following sub-clause be in-
serted, namely:-

"(3) Every appeal under this section shall be preferred 
within a period of thirty days f,rom the date of any 
judgment, sentence or order of a Special Court: 

Provided. that the Supreme Court may entertain an 
appeal after the expiry of the said period of thirty 
days if it is satisfied that the appellant had suffi-
cient cause for not preferring the appeal within 
the period of, thirty days." 

The discussion was not concluded. 

[P.T.O. 
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.. 
i. Diseassion 

'rhe discuSsion on the reported large scale violence in New DeUt! 
during procession of Youth Congress (I) on the 1st May, 1979 was 
held from 5 P.M. to 7.34 P.M. 

7.34 P:ll. 
(Lok Sabha adjoumed till 11 A.M. on Friday, the 4th May" 1979). 

6 
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Secretary. 



WK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday, May 4. 19791Vaisakha 14, 1901 (Saka) 

No. 251 

11.04 AM. 
I. Starred Questions 

Starred Questions Nos. 990-992 and 994-996 were orally 
answered. Replies to remaining questions were laid on the Table. 

!. Unstarred Questions 

R~1ies to Unstarred Questions Nos. 9601-9628, 9630-9633, 
9635-9639, 9641-9701 and 9703-9800 were laid on the Table. 

1. ADnouncement by Speaker Regarding Privilege Matter 
The Speaker informed the House that in connection with the ques-

tion of privilege given notice of by Shri Mallikarjun against the 
Hindustan Times for misreporting certain proceedings of Lok Sabha 
dated the 16th April, 1979 in its issue dated the 17th April. 1979, 
both the Editor and Publisher had deeply regretted the inaccuracy in 
the issue of the Hindustan Times dated the 17th Aprhl, 1979. 

The Speaker observed that the regrets expressed by the Editor and 
Publisher of the Hindustan Times might be accepted and the matter be 
treated as closed. 

4. Papers laid on the Table 

The following papers were laid on the Table:-
(1 ),(i) A copy of the Annual Report (Hindi and English ver-

sions) of the Tobacco Board, Guntur, for the year 
1977-78 along with the Accounts and the Audit Report 
thereon, under sub-section (3) of section 22 read with 
sub-section (4) of section 19 of the Tobacco Board Act, 
1975. 

[p.T.O. 
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(ii) A copy of the Review (Hindi and English ver,sions) by the 
Government on the working of the Tobacco Board, 
Guntur, for the year 1977-78. 

(2) A statement (Hindi and English versions) showing reasons 
for delay in laying the above papers. 

(3) (i) A copy of the Annual Report (Hindi and English ver-
sions) on the working of the Rubber Board, Kottayam, 
for the year 1977-78. 

(ii) A copy of ,the ~w (Hindi and English versions) by the 
Government on the working of the Rubber Board, 
Kottayam, forlhe year 1977-78. 

(4) A copy of the Audit Rq)(>rt (Hindi and English versions) 
on the Accounts of the Rubber Board, Kottayam. (or the 
year 1977-78 along wi,th the statement of Accounts~ 

(5) (i) A copy of the Annual Report (Hindi and English ver-
sions) of the Cardamom Board, Cocbin, for the year 
1977-78. 

'[ti) A JCOpy of the Review (Hindi and English versions) by" 
Government on the working of the Cardamom Board, 
Cochin. for the year 1977-78. 

{6)(i) A copy of the Annual'Report (HiDdi and English ver-
e slons)of the Coffee Board for the year 1977-78. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the Coffee Board, for the 
year 1977-78. 

(7) A copy each of the following papers (Hindi and English 
versions) under BUb-section (1) of section 619A of the 
Companies Act, 1956:-

(i) ReView by the Government on the working of the Tea 
. Trading Corporation of India Limited, Calcutta, for 
the yeM 1977-78. 

(ii) Annual Report of the Tea Trading Corporation of India 
Limited, Calcutta, for the year 1977-78 along with the 
Audited Accounts and the comments of the Comptroller 
and Auditor General thereon. 

(8) A statement (Hindi and English versions) showing reasons 
_ for delav in laying the papers at (7) above. 

(9) A copy of Notification No. S.O. 21 1 (E) (Hindi and English 
versions) published in Gazette of India dated the 18th 
April, 1979 regarding fixation of prices of various grades 
and qualities of rubber and latex, under sub-section (3) 
of section 25 of the Rubber Act, 1947. 
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no} A copy of the Central Industrial Security Force (Amend-
ment) Rules, 1979 (Hindi and English versions) pub-
lished in Notification No. G.S.R. 564 in Gazette of India 
dated the 21st April, 1979, under sub-section (3) of 
section 22 of the Central Industrial Security Force Act, 
1968. 

( 11) A copy of the Central Civil Services (Conduct) Amend-
ment Rules, 1978 (Hindi and English versions) pu~ 
lished in Notification No. S.O. 2859 in Gazette of India 
dated the 30th September, 1978, issued under article 
309 read with clause (5) of article 148 of the Constitu-. 
tion in pursuance of the directions given by the Speaker on 
the 11th April, 1979. 

(12) A copy each of the following Notifications (Hindi and 
English versions) under section 296 of the I~come-tax Act. 
1961:-

(i) S.O. 466 published in Gazette of India dated the 10th 
February, 1979 exempting National Centre for the Per-
forming Arts under section 10(23C) (iv) of the Income-
tax Act, 1961 for and from the assessment year 1976-77. 

(ii) S.O. 467 published in Gazette of India dated the 10th 
Februaty, 1979 making certain amendment to Notifi-
cation No. 2209 dated u~e 4th March, 1978 substituting 
the name "Indian Naval Amenities Fund" for "Indian 
Naval Association Fund." 

(13) A copy of Notification No. G.S.R. 265(E) (Hindi and 
English versions) publish¢ in Gazette of India dated the 
25th April, 1979 making certain amendment to Notifi-
cation No. 95179 dated the 1st March, 1979 regarding 
extension of facility of Proforma Credit under Rule 56A 
of the Central Excise Rules, 1944 to certain inputs used 
in the manufacture of specified finished products, issued 
under the Central Excise Rules, 1944 together with an 
explanatory memorandum. 

(14) A copy each of the following Notifications (Hindi and 
English versions) under section 159 of the Customs Act, 
1962:-

(i) G.S.R. 230(E) published in Gazette of India dated the 
4th April, 1979 regarding grant of Duty Exemption. on 
importation of Engines for export production together 
with an explanatory memorandum. 

(ii) G.S.R. 268 (E) and 269(E) published in Gazette of 
India dated the 26th April, 1979 regarding exemption 
to silk wonn seeds from basic and awWiary duty of 
customs together with an explanatory memorandum. 

[p.T.O. 
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(iii) G.S.R. 641 and 642;publlshed in Gazette of India dated 
the 28th April, 1979 regarding exemption to artificial 
electronic larynx and spares thereof, when imported into 
India by an individual for his personal use, from. the 
whole of the basic, additional and auxiliary duties of 
customs together with an explanatory memorandum. 

s. Calling Attention 

Shri Sougata Roy called the attention of the Minister of Home 
Affairs to the reported discontentment in the Union Territory of Goa, 
Daman and Diu consequent on the imposition Qf President's Rule in 
that Territory. 

The Minister of Home Affairs made a statement in regard thereto. 

6. Report of Committee on Papers laid ()It the Table 

Shri Kanwar Lal Gupta presented the Sixteenth Report (Hindi 
and English versions) of the Committee on Papers Laid on the Table. 

7. Statement regarding Government Business 

The Minister of Parliamentary Affairs made a statement regarding 
Government business for the week commencing the 7th May, 1979. 

8. Matters Uader Rule 377 
(1) Shri Vasant Sathe raised a matter regaf'ding reported appoint-

ment of an official of the American Embassy on the working group on 
v-ant of autonomy to the Films Division. 

(2) Shri Hari Vishnu Kamath raised a matter regarding the reac-
tion of the Government of India to the new Government of Rhodesia 
(.Zimbabwe) led by Bishop Abel Muzorewa. 

The· Minister of State for External Affairs replied. 

(3) Sbri T. Balakrishnaiah raised a matter regarding Report of the 
Judicial Commission on the incidents at Villipuram in 1978. 

(4) Shri Ninnal Chandra Jain raised a matter regarding need for 
constituting a national level committee for the celebration of 1000 
'lCars of installation of statue of Bbagwan Gomateshwar in Kamataka. 

(5) Soo B. Rachaiah raised a matter regarding reported delay and 
cancellation of Ind~ Airlines flights. 

(6) Shri Jyotinnoy Bosu raised a matter regarding need for imme-
diate supply of foodgrains to Bangladesh. 
(Lok Sabha adjourned at 1.05 P.M. and re-ossembled at 2.07 P.M.) 
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9. Amendments Made by Rajya Sebba to Government Bill-Amend-
ments Under Cons¥Ieration 

The Special Courts Bill, 1979 
Discussion on motion that the following amendments made by 

Rajya Sabha in the Bill be taken into consideration, moved on the 3rd 
May, 1979, continued:-

Preamble 
( 1) That at page I, after line 17. the following be inserted, 

namely:-
"And Whereas all powers being a trust, and holders of high 

pub1i,c or political offices are accountable for the exer-
cise of their powers in all cases where Commissions of 
Inquiry appointed under the Commissions of Inquiry 
Act, 1952 or investigations conducted by Government 
through its agencies disclose offences committed by 
such holders;". . 

Clause 3 

(2) That at page 2, for lines 27 to 29, the following be sub-
stituted, lUlmely:-

"(2) A Special Court shall consist of a sitting Judge of a 
High Court nominated by the Chief Justice of the High 
Court within the local limits of whose jurisdiction the 
Special Court is situated, with the concurrence of the 
Chief Justice of India. 

Explanation.-Any reference to a High. Court or to the 
Chief Justice or Judge of a High Court shall, in rela-
tion to a Union territory having a Court of the Judicial 
Commissioner, be construed as a reference to the said 
Court of the Judicial Commiss~oner or to the Judicial 
Commissioner or any Additional Judicial Commis-
sioner, as the case may be." 

Clause 5 
(3) That at page 2, line 34, the words "during the period 

mentioned in the Preamble hereto" be deleted. 

Clause 11 
(4) That at page 4,-

(i) in line 2, for the words "judgment or order" the words 
judgement. sentence or order, not being interlocutory 
order" be substituted; 

[P.T.O. 



(ll) in line Sp for the words "judgment or o'rder" the words 
"judgment, sentence or order" be substituted; and 

(iii) after sulrclause (2), the following sub-clause be in-
serted, namely:-

"(3) Every appeal under this section shall be preferred. 
within a period of thirty days from the date of any 
judgment, sentence or order of a Special Court; 

Provided that the Supreme Court may entertain an 
appeal- after the expiry of ilhe said period of 
thirty days if it is satisfied that the appellant had 
sufficient cause for not preferring the appeal 
within the period of thirty days." 

The folowing Members took part in the debate:-
(1) Sbri P. Shiv Shanker 
(2) Shri Jagannath Sharma (Speech unfinished). 

The discussion was not concluded. 

10.·M .... R.,.ttag 'I1IirW-dIird RqIort of ComllliUee OD Pmate 
Meulbfts' BDk and Resolutions 

Sbri Vinod Bhai B. Sheth moved the following motion"-
1'hat. this House do agree with the Thirty-third Report of the 

Committee on Private Members' Bills and Resolutions 
presented to the House on the 2nd May, 1979." 

The motion was adopted. 
11. Prmde McaberS BiUft-latroclu.eed 

(1) 'The Judicial Functions and Powers under certain Economic 
Laws Bill. 1979 by Sbri Manobar La]. 

(2) The State of Goa. Daman and Diu Bill, 1979 by Shri Eduardo 
Faleiro. 

(3) ~ Code of Civil Procedure (Amendment) Bill, 1979 
(Amendment of Order V) by Shri O. P. Tyagi. 

(4) The Govemment Service (Age Limit) and Unemployment 
Allowance Bill, 1979 by Shri Ram Vilas Paswan. 

(5) The Prevention o! violent Bundhs, Morchas, Strikes and 
Lock-outs Bill, 1979 by Shri R. K. Amin. 

(6) The . Aati-Hijacking Bill, 1979 by Shri Yadvendra Outt. 
(7), The Code .0( Criminal Procedure (Amendment) Bill, 1979 

(Omission of sections 109 and 110) by Shri Vinayak: Prasad Yadav. 



(8) The Constitution (Amendment) Bill, 1979 (Substitution of 
article 341) by Shri Ram Paswan. 

(9) The Constitution (Amendment) Bill, 1979 (Substitution of 
llI1icle 335) by Shri Ram Vilas Paswan. 

• (10) The Companies (Amendment) Bill, 1979 (Substitution of 
.'Ieetions 275, 276, etc.) by Shri Sougata Roy. 

12. Private Member's Bill-Debate Adjoomed 
The Aligarh Muslim University (Amendment) Bill, 1979 (Amend-

ment of sections 2 and 5), as passed by Ra;Ya. Sabha 

Consideration of the motion for consideration of the Bill, & 
passed by Rajya Sabha, moved by Shri G. M. Banatwalla on the 6th 
April, 1979 was resumed. 

A motion that the further debate on the Aligarh Muslim Univer-
sity (Amendment) Bill, as passed by Rajya Sabha, be adjourned to 
the first day allotted to Private Members' Bills in the next Session, 
moved by Shri Sougata Roy, was adOipted. 

13. Pri'f'ate Member's Bill-Under Consideration 

The Constitution (Amendment) Bill, 1978 (Substitution of article 
16) by Shri Vinayak Prasad Yadav 

The motion for consideration of the Bill w~ moved by Shri Vina-
yak Prasad Yadav. 

The followin~ Members took part in the debate:-· 
( 1) Shri K. Lakkappa 
(2) Dr. Ramji Singh 
(3) Shri Krishna Chandra Halder 
(4) Chowdhry Balbir Singh 
(5) Shri Ram Vilas Paswan 
(6) Shri o. P. Tyagi 
(7) Shri R. L. P. Verma 
(8) Shri Mahi Lal (Speech unfinished). 

The discussion was not concluded. 

14. Pmate Member's Bill-Withdrawn 

The Emergency Courts Bill, 1978 by Shri Ram Jetbmalani 

• At 5.28 P.M. 
[P.T.O. 



15. Half-AD-Hoar DiscussioD 
Shri K. Lakkappa raised a half-an-hour discussion on pomts 

arising out of the answer given on the 16th March. 1979 to Un-
starred Question No. 3438 regarding violation of Foreign Exchange 
Regulation Act by Parle Group of companies. 

Shri Satish Agrawal replied to the discussion. 

16. Report of Business Advisory COllUllittee 

SJuj Ravindra Varma presented the Thirty-fourth Report ot the 
Business Advisory Committee. 

6.10 P.M. 
(Lok Sabba adjourned till 11 A.M. on Monday, the 7th May, 

1979). 

A VT AR SINOH RIKHY. 
Secretary 
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11.06 AM. 

LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Monday, May 7, 19'791Vaisakba 17, 1901 (Saka) 

NO.!52 

1. Starred Questions 

Starred Questions Nos. 1011, 1022, 1023, 1026, 1027 and 1029 
were orally answered. Replies to remaining questions were laid on 
the Table. 

2. Unstarred Questions 

Replies to Unstarred Questions Nos. 9801-9899 and 9901-
10000 were laid on the Table. 

3. Papers Laid on the Table 

The following papers were laid on the Table:-

(1) A copy of the Annual Report (Hindi and English versions) 
of t.ile Central Social Welfare Board, New Delhi, for the 
year 1977-78 along with the Audited Accounts. 

(2) A copy of the Annual Accounts (Hindi and English ver· 
sions) of the Kendriya Hindi Shikshan MandaI, Agra. for 
the year 19'1'1-78. together with the Audit Report thereon. 

(3) (i) A copy of the Annual Reorl of the Regional Engineer-
ing College Silchar, for the y~ar 1977-78 along wi'th the 
Accounts and the Audit Report thereon. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the Regional Engineering 
College, SUchar. for the year 1977-78. 

[p.T.C. 
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(4) A copy of the University Grants Commission (Disqualifi-
cation, retirement and conditions of service of Members) 
(Second Amendment) Rules, 1978 (Hindi and English ver-
sions) published in Notification No. G.s.R. 16 in Gazette of 
India dated the 6th January, 1979, under sub-section (3) 
of section 25 of the Universlty Grants Commission Act. 
1956. 

(5) A copy of the Certified Accounts (Hind.i@ version) of the 
Indian Institute of Technology, New Delhi, for the year 
1977-78 along with the Audit Report thereon, under sub-
section (4) of section 23 of the IInstitutes of Technology 
Act, 1961. 

(6) A copy of the Indian Telegraph (Third Amendment) 
Rules, 1979 (Hindi and English versions) published in 
Notification No. G.s.R. 458 in Gazette of India dated the 
24th March, 1979, under sub-section (5) of section 7 of the 
Indian Telegraph Act, 1885. 

(7) A copy each of the following papers (Hindi and Englis.'l 
versions) :-

(1) (i) Annual Report of the Gandhi Smriti Samiti. New 
Delhi, for the year 1977-78 along with the Audited Ac-
counts. 

(ti) A statement regarding review by the Government on 
the working of the Gandhi Smriti Samiti, New Delhi. 
for the year 1977-78. 

(iii) A statement showing reasons for delay in laying the 
papers men1i.oned at (i~ and (it) above. 

(2) (i) Annual Report of the Rajghat Samadhi Committee, 
New Delhi, for the year 1977-73 along with the Audited 
Accounts. 

(li) A statement regarding review by the Government on 
the working of the Rajg!lat Samadhi Committee, New 
Delhi, for the year 1977-78. 

(iii) A statement showing reasons for delay i:n laying tbe 
papers mentioned at (i) and (ii) above. 

(8) A statement (Hindi and English versions) regarding fur-
ther tranche of market loans issued by the Central Gov-
ernment in April, 1979. 

@English version of the Accounts wu laid on the 5th March, 1979. 
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4. Calling Attention 

Shri Nathu Singh called the attention of the Minister of Tourism 
and Civil Aviation to the work to rule and threatened strike by 
Engineers and Technicians of Indian A,4'lineg and the reported delay 
in flights of Indian Airlines and the inconvenience caused to the 
passengers as a result thereof. 

The Minister of Tourism and Civil Aviation made a statement in 
regard thereto. 

5. Motion regarding Thirty-fourth Report of Business Advisory 
Committee 

Shri Ravindra Varma moved the following motion:~ 

"That this House do agree with the Thirty-fourth RepOrt of 
the Business Advisory Committee presented to the House 
on the 4th May, 1979." 

Two amendments moved by Shri Hari Vishnu Kamath were not 
pressed and were deemed to have been withdrawn by the leave of 
the House. 

The motion. was adcYpted. 

*6. Announcement by Deputy Speaker 

The Deputy Speaker made an announcement regarding the time 
for giving notices of Adjournment Motions, Calling Attention etc .. 
consequent upon the change in the Hours of Sittings of Lok Sabha 
with effect from Tuesday, the 8th May; 1979. 

(Lok Sabha adjO'Urned at 1.18 P.M. and re-assembled ail B.VR P.M.) 

7. Matters under Rule 377 

(I) Shri Yuvraj raised a matter regarding conditions of service 
of employees' of canteens run by departments or cooperatives. 

(2) Shrimati Mohsina Kidwai raised a matter regarding the re-
ported racket in commercial and re~dential real estate business in 
the Capital. 

(3) Shri B. Rachaiah raised a matter regarding the Kudrernukh 
Iron Ore Project in Karnataka. 

I •. __ .•... _--_.. - -----
.Please see also para No. 1403 of Bulletin Part II, dated May 7, 

1979. 

[P.T.O. 
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(4) Shri P. Rajagopal Naidu raised a matter regarding supply of 
foodgrains to Trod for Work Schemes' in vat10us States of the 
country. 

(5) Dr. Vasant Kumar Pandit raised a matter regarding reported 
decision of Bombay Doordarshan to discontinue certain popular 
programmes. 

(6) ShI'i Kommareddi Suryanarayana raised a matter reg&rding 
reported problems of Indian doctors in Algeria and Iran. ' 

(7) Shri Shiv Narain S~rsonia raised a matter tegarding the 
working of telephones in Delhi. 

8. Amendments made by Bajya Sabha Ito Govenament BiD-
Amendmeuts 1IDcIer eausideratioa: 

The Special Cl?uf't Bill, 19'79 

Discussion on the motion that the following amendments made by 
Rajya Sabha in the Bill be taken into coDSideration, moved on the 
3rd May, 1979 .. continued~-

Preamble 

(1) That at page I, after line 17. the follOwing be in.sP.rled, 
namely:-

"And Whereas all powers being a trust, and holders of high 
public or political oftlces are accountable for the exe!'-
c:i8e of their powers in all cases where CommIssioners of 
Il1QuH-y aWnnted under the Com'mlssions of Inquiry 
Act 1952 or investigations conducted by Government 
through its agencies disclose offences committed by such 
holders:". 

Cl4u&e 3 

(2) 'ntat at paJte 2, for lines 27 to 29, the following be substi· 
tuted namely:-

"(2) A Special Court sball constst of a fitting Judge of • 
High Court nominated bv the Chief Justice of the msdl 
Court within the local limits of whose jurisdiction tht>' 
Special Court is sit.uated, with the concurrence of tht>' 
Chief Justice of India. 

Erplon4tion.-Any reference to a High Court or to the Chief 
Justice or Judge of a High Court shall. in relation to a 
Union territory having a Court of the Judiei~l Commis-
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sioner be construed as a reference to the said Court of the 
Judicial Commissioner or to the Judicial Commissioner or 
any Additional Judicial CoIIllDissioner, as the case may be." 

Clau.se 5· 

(3) That at page 2, line 34, the words "during the period men. 
tioned in the Preamble hereto" be deleted. 

Clau.se 11 

(4) That at page 4,-

(i) in line 2, tor the words "judgment or order" the words 
"judgment, sentence or order, not being interlocutory 
order" be substituted; 

(ii) in line 5, for the words "judgment or order" the words 
"judgment, sentence or order" be substituted; and 

(iii) after sub-clause (2), the following sub-clause be inserted, 
name1y:-

"(3) Every appeal under this section shall be preferred 
within a period of thirty days from the date of any 
judgment, sentence or order of a Special Court: 

-- .. -~.--:, 
~-.-,-",,,-: --... - ... -.. .." - . --~ 

Provided that the Supreme Court may entertam an 
appeal after the expiry of the said period of 
thirty days if it is satisfied that.. the appellant had 
sufficient cause for not preferring the appeal 
within the period of thirty days." 

The following Members took part in the debate:-

(1) Shri Jagannath Sharma 

(2) Shri Eduardo Faleiro 

(3) Shri Ram Jethmalani. 

(4) Shri Sasankasekhar Sanyal 

(5) Shri Vasant Sathe 

(6) Shri Shyamnandan Mishra 

(7) Prof. P. G. Mavalankar 

(8) Shrimatt Parvathi Krishnan 

The discussion was not concluded . . 
5 
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9. Disc:usaioa..aMer Bale J.93 

Shri K'8llWar La! .. Gupta raised a dise-cmsion Tegarding alleged 
payment of foreign money for elections in \India by the American 
Government as disclosed byllIr. Moynihan in his book 'A Dangerous 
Plaee·. 

• I _ 

The fo1lowmgMembers took part in the debate:-

(1) Shri C. M. Stephen 
(2) Shri Gauri Shankar Rai 
~3) Shri K. .P .. UrmiJaisbnan 
(4) .Skri .Samar. MvCbel1ee 
(5) Shri Yadvendra Dutt 
('i) Sbri M. N.GovilMlan Nair 
(7) Dr. Baldev Prakash 
(8) ProtP.G . .xav".,-r 
(9) 5hr.i. Brij Bhushan Tiwari 

(W) Shrl YUVftlj 
(11) Shri Natim Singh 
(12) Shri: U grasen 

5hri H. M. Patel replied to the discnstQe.n. 

The discussion 'W8S conduded. 

7.50 PM. 

(Lok SabhatldjQurBed till 1.Q..SO·A.U. tm1.laesday1be.:8tb.14ay, 1979) 
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LOK SABIIA 

BlJ.Ll..&'1lN;-PART I 

[BlI1ef Reeord -of' Proceed1ngs] 

Tuesday, May'S, It'19f"aisakha 18. 1901 (Salta) 

No. Z53 
10.35 A.M. 
1.S ....... ·QDN&. 

Starred Questions Nos. 1032, 1039, 1040, 1042, 1044. 1046 and· 1047 
were~ _eNd. Replies to· remaining questions were laid on 
the- Tabltt: . 

2. Unstarred Questions 

Replies to Unstarred Que&trons Nos. 1001»0,-100'1.0, 10012-10048, 
10050-10163 and 101&0-10290 were laid.on.· the- Table. 

A· st:a1mneBt by ttle- Deputy Prime Minister and. Ministsr of De~ 
fence COI'rect!ng the reply given 00 6th Mareh, 1979 to Unstarred 
Question. No. 2096 reganiiag PetmaDent' Ccmuni8sioDed Oftlcers 
retired/due to retire from active service· was- al~ laid· on: the Table. 

A statement by the Minister of State in the Ministry of Defence 
cOl"l'ecting the reply gi¥eI\. OIl! :z1th .March, umJ'to UtzStarred Ques~ 
tiOD. No. 4891 xeg,McUng:DrawaloePeDsion 'by Ol&ers and otheI' ranks 
was also laid on the Table. 

3. Papers laid OR the Table 

The following. p.apers were laid OIl the Table:-
(1) A copy of Notificat.i.cm No: G.S.H. 543 (Hbldi· and English 

versi.oas) pub1.isli.ed. in' Guette of JiDdi8 dated the 14th 
April. 1971l making celltaia amendri:lents t<J the Colliery 
CeakolOlder, 1946. ander'~ (6} of section 3 of 
the Essential Commodities Act, 1955. 

(I} (1) A copy of Notification No. S.O. 411 (~alId..~ 
versions) published in Gazette of India dated the 3t'd 
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February, 1979 authorising the Geological Survey of India 
to carry out such detail~ investigations for the purpose 
of obtaining such information as may be necessary regard-
ing the availability of minerals in the areas specified in 
the notification, under sub-section (1) of section 28 of the 
Mines and Minerals (Regulation and Development) Act, 
1957. 

(ti) A statement (Hindi and English versions) showing rea-
sons for delay in laying the above Notification. V<3) (i) A copy of the Sixty-seventh Report of the Law Com-
mission on the Indian Stamp Act, 1899. 

(il) A statement (Hindi and Enghsh versions) explaining 
reasons for not laying simultaDeously the Hindi ver-
sion of the Report mentioned at (3) (i) above. 

~ (i) A copy of the Seventy-sixth Report @ (Hindi version) 
ot the Law Commission on Arbitration Act, 1940. 

(1) A statement (Hindi aDd English versions) showing 
reasons for delay in laying the Hindi version of the 
Report mentioned at (4) (i) above. 

(5) A copy of the CeDtral Sales Tax (Registration and Turn-
over) (Amendment) Rules, 1979 (Hindi and English ver-
sIons) pQblished in Notification No. G.S.R. 640 in Gazette 
of India dated the 28th April, 1979, under sub-section (2) 
of section 13 of the Central Sales Tax Act, 1956-

(6) A copy each of the following Notifications (Hindi and 
English versions) under section 159 of the Customs Act, 
1962:-

(1) G.S.R. 281(E) published in Gazette of India dated 
the 1st May, 1979 bringing the rate of additional duty 
on imported benzene at par with the current rate of 
excise duty on indigenous benzene, together w' th an 
explanatory memorandum. 

(il) G.S.R. 283(E) published in Gazette of India dated the 
2nd May, 1979 regarding exemption to containers of 
durable nature when imported into India from the 
whole of basic, additional and auxiliary duty of cus-
toms leviable thereon, subject to the condition that 

@English version of the Report was laid on the Table on the 
4 

22rid December, 1978. 
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the containers are. re-exported within a certain pe-
riod together with an explanatory memorandum. 

(iii) G.S.R. 284(E) and 285(E) publ:shed in Gazette of 
India dated the 2nd May, 1979 regarding exemption 
to empty gas cylinders for being filled with indige-
nous gas, when imported into India, from the whole 
of the basic, additional and auxiliary duty of customs 
leviable thereon, subject to the condition that such 
gas cylinders are re-exported within a certain period 
together with an explanatory memorandum. 

4. Calling Attention 

Shri Laxmi Narain Nayak called the attention of the Minister 
of Agricult~e and Irrigation to the reported distress sale by far-
mers due to failure of, Government to purchase wheat at the fixed 
rate of Rs. 115 per quintal. 

The Minister of State for Agriculture and Irrigation made a state-
ment in regard thereto. 

5. Presentation of Pedtioa 

Shri Ugrasen presented a petition signed by Shri J. P. Chaubey, 
General Secretary, All India Railwaymen's Federation, New Delhi 
regarding grievances and demands of Railwaymen. 

6. RepOrt of Committee on Papers Laid on the Table 

Shri Kanwar La! Gupta presented the Seventeenth Report (Hindi' 
and English versions) of the Committee on Papers Laid on the 
Table. 

7. Statement by Minister 

The Minister of Petroleum, Chemicals and Fertilizers laid on 
the Table a statement clarifying the position in regard to an ans-
wer given on the 17th April, 1979 to a supplementary to StarTed 
Question No. 752 relating to payment made by IDPL to its iItalian 
collaborators for transfer of technology. 

8. Government Bill-Introduced 

9. Amendments made by Bajya Sabha to Govemment 001-
Amendments Agreed to 

The Special Courts Bill, 1979 

[p.T.O. 
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~.011 the· 1IIOtMIt ..• thq tJae.··~'e:m.endments made 
by Ra.i3la .s.waa..in:. tber BWLl»· taMien· into consideI atron moved on • the 3M May. 1979, conUnued:-

PranRbz.. 
(1) 'Fhat aipeg&"l, after line 17, the' foll6wing.be imeTted 

BBmely:o-

"Aad Whe:I'aM all>- )lDfNen' baing a. 1Ift1st.. am! holders CY.f 
hiaA· puWic. or political CJffioes are- 8OC8Ufttiable for the 
e~; of their ~. in a» CU4!!8'; wIIe!'e Cornmi&-
sions of Inquiry appointed under the ColIlIDisslions of 
Inquiry Act, 1952 or investigations conductE!d by 
Government tlaQ)ugb its: agearielt diaiose a&ImeIl 
committec1by SU£h holders;". 

Clause 3 

(2) That at page 2. for lines 27 to 29, the following. be 
~. namely:'-

"(2) A Special Court shall coru;st of a sitting Judge of a 
High Court nominated by the Ctdet Justtce of the 
High COUI!t withiIL the. local, limita at whose- ~sdic. 
tiDn the Special Coua is; situated, with., ~ conc:ur.-
renee of the ChW JtWice of· India. 

Explanation.-Any reference to a High Court or tG the. 
Chief Justice or Judge of a High Court shall, in relatiOn 
f;e. a Ullita t.eniUn"y hwiag. 8 ~ at ~. ~ 
CommiSllicJ'Mr, be constNId· as-,8 rafel'8lO8-- t.& tIe-.' sMd 
Court of the Judicial Commissioner or to the Judicial C~ 
misatoner or any Additional Judicial Commissioner, as 
the case may be:' 

~'5 

(3) That at page 2, line 34, tIae woN. uduriDg. the period. 
mentioned in the Preamble. hereto" be deleted. 

Clatue 11 

(4) That at age 4,-

{i} iD:tine 2; _"'t:bif/ weR1iJ ."j'adi.paMt ... order"tlie 1VOtdri' 
"judgment, sentence or order, not ~ Interfocutory 
order" be substituted; 

(ti) in line 5, fcwtbe ."..<11 "JW!gft'lefttor order" the words 
"judgment, sentence or order" be substituted; and 

4 



(iii) After sub-clause (2) the following sub-clause be insert-
ed, namely:-

"(3) Every appeal under this section shall be preferred 
within a period of thirty days from the date of any 
judgment, sentence or order of a Special COurt: 

Provided that ~ SlItPreme Court may e,ntertain an 
appeal after the expiry of the said period of thirty 
days if it is satisfied that the appellant had sufficient 
cause for not referring the appeal within the period 
of thirty days." 

Shri Narendra P. Nathwani took part in the debate. 
Shri H. M. Patel replied to the debate. 
The motion for consideration was adopted. 
Amendmenta made by Rajya Sabha in the Bill were also adopted. 
The motion that the amendments made by Rajya Sabha in the 

Bill be agreed to was moved by Shri H. M. Patel. 
The motion was adopted and the amendments were agreed to. 

to. Matters under Rule 377 
(1) Shri Bhagat Ram raised a matter regarding reported short· 

age of diesel and Kerosene in Punjab. 
(2) Shri R. K. Mhalgi raised a matteI" regarding reported demon-

stration by Bhartiya Railway Mazdoor Sangh to press their demand 
for recognition of the Sangh. 

(3) Shri Sudhir Ghosal I"aised a matter regarding the Electrical 
Heavy Repair Shop for Electrical Loco Works. Kharagpur. 

11. Government Bill-Debate Adjourned 
The Constitution (Forty-Seventh Amendment) Bill, 1978 

The motion for consideration of the Bill was moved by Shri S. D. 
PatH. 

The following- Members took part in the debate:-
(1) Shri P. Rajagopal Naidu 
(2) Shri Vijay Kumar Malhotra 
(3) Shri Kanwar Lal Gupta 
(4) Shri Eduardo Faleiro 
(5) Chaudhury Brahm Prakash 
(6) Shri Kishore Lal 
(7) Prof. P. G. Mavalankar 
(8) Shri O. P. Tyagi 
(9) Shri A. C. George 

s 
[P.T.O. 



A motieD that the debMe OIl the Constituion (Forty .. seventh 
Amendment) Bill. 1978 be adjourned, moved .. 'S!ui Gauri Shankar 
Rai, was adop~ 

tz. ~t BftI-tJ'Dder cOIISidention 

TJae inter-State Migrant Workmen (BegulauClll of, Eaployment 
a.ad Conditions of ServJce) Bill,W9 

-<ftae. JftOtien for conaHlerationof tl\e BID was moved by 
·.·an· ItaviJIdra Varma. 

The following Members took part in the debate~­

(1) Shri Sarat Kar 
(2) 8hri Bhagat Ram 
(3) Shri Padmacharaa SamantaaiDiaera 
(4) Shri B. Raohaiah 
(5) 8hri Ram Dhari Sbaatri 
{i)Shri R. L. P. Va'Ima 
(7) 8hri Cl].itta Basu 
(~ Shri Pumanarayan Sinha 
(9) Shri A. C. George 

·,I9.)S8ri . Aintha Sehoo 
-(11)' Sbri K. MaDarma 
(12) Chowdhry Balbir Singh 
(13) 8hri !t. Kolanthaivelu 

8hri Rav:ndra Varma replied to the debate. 
The, motion for consideration was adapted and ~by-clause 

consideration of the Bill was taken up. 

Clauses 2 to 7 were adopted. 
The discUS!ien Oft Ole Bill was DOt eoneluded. 

6.32 P.M. 
(Lok Sabha adjourned till 10.30 A.M. 011 WednestGy, :the 

9th May, J.m). 

AVTAR SINGH BIKHY. 

6 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, May 9, 1979/Vaisakha 19, 1901 (Saka) 

No. 2M 
10.36 A. M. 

1. Starred Questions 

Starred Questions Nos. 1052, 1061, 1064-1066, 1068 and 1069 were 
orally answered. Replies to Star:red Questions Nos. 1051, 1053-1060, 
1062, 1067, 1070 and 1071 were laid on the Table. 

2. Unstarred Questions 

Replies to Unstarred Questions Nos. 10201-10256, 10258-10323, 
10325-10336 and I0338-1MOO were laid on the Table. 

3. Papers laid on the Table 

The following papers were laid on the Table:-

(1) A copy of the Imported Cement Control (Amendment) 
Order, 1979 (Hindi and EnglislM versiom) published in 
Notification No. S.O. 198(E) in Gazette of India dated the 
9th April, 1979, under sub-section (6) <;>f section 3 .f the 
Essential Commodities Act, 1955. 

(2) A copy each of the following papers (Hindi and En.g1isb 
Versions) under sub,section (1) of section 619A of the 
Companies Act, 1956:-

(i) Review by the Government on the working of the Heavy 
Engineering Corporation ~ted, Ranchi, for the 

year 1977-78. 
(ii) Annual Report. of the Heavy .Engineering Corporation 

Limited, Ranchi for the year 1977-78 along with the 
Audited Accounts and the COIIlIDents of the Com-
ptrOller and Auditor General thereon. 

[p.T.O. 



(3) A copy of the Sikh Gurdwaras Board (C<Klptation of 
Members) Amendment Rules, 1979 (Hindi and English 
versions) published in Notification No. G.S.R. 279(E) in 
Gazette of Lndia dated 30th April, 1979, under sub-section 
(3) of section 146 of the Sikh Gurdwaras Act, 1925. 

(4) A copy each of the following papers under sub-section (4) 
of section 3 of the Commissions of Inquiry Act, 1952-

(i) Final Report of the Grover Commission of Inquiry set 
up to inquire into certain allegations against Shri D. 
Devraj Ua, Chief Minister and other Ministers of 
Kamataka. 

(li) Memorandum of Action taken on the above Report. 
. (Hindi and Englj~h versions). 

(5) A statement (Hindi and English versions) explaining rea-
sons for not laying simultaneously the Hindi version of the 
Report mentioned at (4) (i) above. 

(6) A copy each of the following Notifications (Hindi and Eng-
lish versions) under sub-section (2) of section 3 of the 
All India Services Act, 1951:-

(i) G.S.R. 619 published in Gazette of India dated the 28th 
April, 1979 containing corrigendum to Notification No. 
G.S.R. 574 (E) d~ted the 8th December, 1978. 

(li) G.S.R. 620 published in Gazette of India dated the 28th 
April, 1979 containing corrigendum to Notification No. 
G.S.R 575(E) dated the 8th December, 1978. 

(7) A copy each of the following Reports (Hindi and English 
versions) under article 151 ( 1) of the Constitution:-

(i) Report of the Comptroller and Auditor General of India 
for the year 1977-78, Union Government (Civil). 

(ii) Report of the Comptroller and Auditor General of India 
for the year 1978-Union Government (Commercial)-
Part m-The Fertilizer Corporation of India Limited 
(Trombay Unit). 

(iii) Report of the Comptroller and Auditor General of India 
for the year 1978-Union Government (Commercial)-
Part IV-The Fertilizer Corporation of India I Jmitod 
(Namrup Unit). 

(8) A copy of Union Government Appropriation Accounts 
(Civil) for the year 1977-78 (Hindi and English venioDl). 
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4. Message from Rajya Sabha 

Secretary reported a message from Rajya Sabha that Rajya 
Sabha had no recommendations to make to !..ok Sabha in regard to 
the Finance Bill, 1979, passed by Lok Sabha on the 26th April, 19751. 

5. Reports of Committee on Private Members' Bills and resolutions 

Shri Yadvendra Dutt presented the Thirty-fourth Report of the 
Committee on Private Members' Bills and Resolutions. 

6. Report of Committee on Papers laid OD the Table 

Shri Kanwar Lal Gupta presented the Eighteenth Report (Hindt 
and English versions) of the Committee on Papers laid on the Table. 

7. Report of Committee on Petitions 

Shri Hari Vishnu Kamath presented the Tenth Report (Hindi and 
English versions) of the Committee on Petitions. 

8. Government Bill-Introduced, 

The Jaipur Udyog Limited (AcqUisition and Transfer of Cement 
Undertakings) Bill, 1979 

The motion for leave to introduce the Bill moved by Shri George 
Fernandes was opposed. The motion was adopted and the Bill was 
mtroduced. 

9. Matters under Rule 377 

(1) Shri Surendra Bikram raised a matter regarding reported 
exploitation of children employed in the hand made match industry 
in the districts of Tirunelveli and Ramanafuapuram in Tamil Nadu. 

(2) Shri Manohar Lal raised a matter regarding :reported relay 
fast by the employees of Tannery and Footwear Corporation of India, 
Kanpur to press their demands. 

\.3) Shri T. Balakrishnaiah raised a matter regarding need to buy 
the paddy, jaggery and tobacco from the farmers directly in Andhra 
Pradesh. 

(4) Shri N. Kudanthai Ramalingam raised a matter regarding the 
incidents at Janpath. New Delhi on th~ 1st May, 1979. 

(5) Shri P. A. Sangma raised a matter regarding reported irre-
gular payment of salaries to lower primary school teachers in the 
East and West Garo Hill districts of Meghalaya thereby causing 
hardship to them. 

[P.T.a. 
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10. Govemment Bill&-Passed 

(i) The 1.nter-State Migrant Workmen (Regulation of Employment 
and Conditions of Service) Bill, 19'19 

Clause-by-clause consideration of the Bill continued. 

Clauses 8 to 15 were adopted. 

Clause 16 was adopted, as amended. 

Clauses 17 to 36 and the Sched1.iled were adopted. 

Clause I, the Enacting Formula and the Lana. ';1'itle were also 
adopted. 

The motion that the Bill, as amended, be passed was moved by 
Shri Ravindra Varma. 

The motion was adopted and the Bill, as amended, was passed. 

(ii) The Salary, Allowances and Pension of Members of 
Parliament (Amendment) Bill, 1979 

The motion for consideration of the Bill was moved by Shri 
Ravindra Varma. 

An amendment for reference of the Bill to a Select Committee 
was moved by Shri Purnanarayan Sinha. 

The follOwing Members took part in the debate:.-

(1) Prof. P. G. Mavalankar 
(2) Shri Purnanarayan Sinha 
(3) Dr. Ramji Singh 

Shri Ravindra Vanna replied to the debate. 

The amendment moved by Shrl Purnanarayan Sinha was 
negatived. 

The motion for consideration was idopted and clauae-by-clause 
consideration of the Bill was taken ul? 

Clause 2 was adopted. 

Clause I, the Enacting .formula and the Lon, ntle were also 
adopted. 

The motion that the Bill be passed was moved by Shri Ravindra 
Varma. 

The motion was adopted and the Bill was passed. 
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-(iii) The Union Duties of Excise (Distribution) Bill; 1979 

-(iv) The Estate Duty (Distribution) Amendment Bill 1979 , 
-(v) The Additional Duties of Excise (Goods of Special 

Importance) Amendment Bill, 1979 

The motions for consideration of the above three Bills were 
moved by Shri Sathish Agrawal. 

The following Members took part in the combined debate:-
(1) ShI1 Somnath Chatterjee 
(2) Dr. Ramji Singh 
(3) Shri Annasaheb Gotkhinde 
(4) Shri C. N. Visvanathan 
(5) Shri Hukmdeo Narain Yadav 
(6) Shri Shrikrishna Singh 
(7) ShTi K. T. Kosalram 
(8) Shrt Padmacharan Samantasinhera 
(9) 8hri R. L. P. Verma 

(10) Shri B. Rachaiah 
(11) 8hri K. 8. Ramaswamy 
(12) Shrimati Chandravati 

8hri Satish Agrawal replied to the debate. 

(a) The motion for consideration of ,the Union Duties of Excise 
(Distribution) Bill, 1979 was adopted and c1ause-by-c1ause considera· 
!ion of the Bill was taken up. 

Clauses 2 to 6 were adopted. 

Clause 1, the Enacting Formula and the Long Title were also 
adopted. 

The motion that the Bill be passed was moved by Shri Satish 
Agrawal 

The motion was adopted and the Bill was passed. 
(b) The motion for consideration of the Estate Duty (Distri-

bution) Amendment Bill, 1979 was adopted and clause-by-c1ause 
consideration of the Bill was taken up. 

Clauses 2. and 3 were adopted 

-Discussed together. 
[P.T.O. 
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Clause 1, the Enacting Formula and the long Title were also 
adopted. 

The motion that the 'Bill be passed was moved by Shri Sab.h 
Agrawal. 

The motion was adopted and the Bill was passed. 

(c) The motion tor consideration of the Additional Duties of 
Excise (Goods of Special Importance) Amendment Bill, 1979 wu 
adopted and clause-by-clause consideraUon of the Bill was taken up. 

Clauses 2 and 3 were adopted. 

Clause 1, the Enacting Formula and the Long Title were also 
adopted. 

The motion that the Bill be passed was moved by Shri Satiah 
Agrawal. 

The motion was adopted and the Bill was passed. 

11 Modoa 
Shri Dhanik La! Mandal moved the following motion:-

"That this House do consider the Twenty-third and Twenty-
fourth Reports of the Commissioner fot Scheduled Castes 
and Scheduled Tribes for the years 19'M-75, and 1975-76 
and 1976-77, laid on the Table of the House on the 1st 
March, 1978 and 9th May, 1978 respectively." 

The following Members took part in the debate:-
(1) Shri Kusuma Krishna Murthy 
(2) Shri Hukmdeo Narain Yadav 
(3) Shri A. C. George 
(4) Shri Jadunath Kisku 
(5) Shri Jawala Prasad Kureel 
(6) Shri Pabitra Mohan Ptadhan (Speech unfinished). 

The Discussion was not concluded. 
6.30 P.M. 

(Lok Sabha adjourned till 10.30 A.M. on Thursday, the 10th May, 
1W19). 

A VTAR SINGH RlKHY, 
Secretary. 

6 
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LOK SABRA I~ 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Thursday, May 10, 1979/Vaisakha 20, 1901 (Saka) 

No. 255 
10.37 A.M. 

1. Starred Questions 

Starred Questions Nos. 1073, HY15, 1076 and 1079-1082 were 
orally answered. Replies to Starred Questions Nos. 1074, 1077, 1078 
and 1083-1092 were laid on the Table. 

2. Unstarred Questions 

Replies to Unstarred Questions Nos. 10365-10494 were laid on 
the Table. 

A statement by the Minister of Shipping and Transport correcting 
the reply given on 8th March, 1979 to Unstarred Question No. 2523 
regarding A. T.!. in D. T. C. was also laid on the Table. 

3. Adjournment Motion 

The Speaker gave his consent to the moving of adjournment 
motion given notice of by Shri G. M. Banatwalla regarding "the 
unabashed, vigorous and planned armed attack on the Aligarh 
Muslim University students coming on 9th May, 1979 by train to 
Delhi for their protest rally in connection with the Amendment 
Bill, ,the free use of even fire-arms, the consequent injury to several 
students with some still missing, and the failure of the Government 
to protect the students as also to safeguard their constitutional right 
to protest, and the panic aDlQng the Muslim minority community". 

Shri G. M. Banatwalla then asked for leave of the House to the 
moving of the motion. The Speaker informed the House that the 
leave was granted and directed that the motion be taken up at 4 
P.M. 

[P.T.O. 
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4. Papers laid _ the Tabhl 
The following papers were laid on the Table:-

(1) A copy of the Prevention of Food Adulteration (First 
Amendment) Rules, 1979 (Hindi and English versions) 
published in Notification No. G.S.R. 55(E) in Gazette of 
India dated the 31st January, 1979, under sub-section (2) 
of section 23 of the Prevention of Food Adulteration Act, 
1954. 

(2) A copy each of the following Reports (Hindi and English 
versions):-

(i) Annual Report of the National Agricultural Cooperative 
Marketing Federation of India Limited, New Delhi, for 
the year 1976-77 along with the Audited Accounts. 

(li) Annual Report of the National Agricultural Cooperative 
Marketing Federation of India Limited, New Delhi, for 
the year 1976-77 along with the Audited Accaunts. 

5. M"mutes of Committee oil Papers laid oa the TahJ&..-;.Laid on the 
Table 

Minutes of the sittings of the Committee on Papers laid on the 
Table relating to their Sixteenth to Nineteenth RepoTts, were laid 
on the Table. 

S. Assent to Bills 
Secretary laid on the Table following two Bills passed by the 

Houses of Partiament during the current session and assented to:-
(1) The Appropriation (No.3) Bill, 1979. 

(2) The Merchant Shipping (Amendment) Bill, 1979. 

7. Calling Attention 
Shrimati Mrinal Kahav Gore called the attention of the Minis-

ter of Railways to the reported demonstration by All India Rallway 
Employees to press the demands for bonus. 

The Minister of Railways made a statement in regard thereto. 

8. Report 01 ConuniUH 011. Papers laid on die Taltle 
Shri Kanwar La! Gupta presented the Nineteenth Report (Hindi 

and English versions) of the Committee on· Papers laid on the Table. 

t. Statement by Miaister 
The Minister of Industry made a sta.tement on reduction in prices 

of cotton cloth and cotton yarn. 
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10. Statement regarding Government BUsiness 

The Minister of PaI1iamentary Affairs made a statement regard-
ing Government business for the week commencing the 14th May, 
1979. 

11. The Goa, Daman and Diu Budget-1979-80 

Shri Sati:;h Agrawal presented a statement of estimated receipts 
and expenditure of the Union territory of Goa, Daman and Diu for 
the year 1979-80. 

12. Statement by Deputy Prime Minister 

The Deputy Prime Minister and Minister of Finance made a state-
ment regarding the appo;ntment of Expenditure Commission ~d 
its terms of reference. 

13. Matters Under Rule 377 

(1) Dr. Ramji Singh raised a matter regarding protection of fo-
rests to control the floods. 

(2) Shrimati Chandravati raised a matter regarding reported 
shor~age of gunny bags thereby causing difficulty to the farmers and 
traders. . 

(3) Shri Chitta Basu raised a matter regarding 'reported decision 
of the Government to shift the location site to overhaul the Boeings 
from Dum Dum to Hyderabad. 

(4) Shri C. N. Visvanathan raised a matter 'regarding need for 
raising the procurement price of paddy in Tamil Nadu. . 

(5) Shrimati Mrinal Keshav Gore raised a matter regarding re-
ported cut in electricity supply in Maharashtra affecting industrial 
units. 

.. .. I.t. .. 

(6) Prof. Samar Guha!'aised a matter regarding the condition 
of Harijan refugees in Marichjhapi in West Bengal. 

14. Motion 

Discussion on the following rootion moved by Shri Dhanik La! 
MandaI on the 9th May. 1979, continued:-

"That this House do consider the Twenty-third and Twenty-
fourth Reports of the Commissioner for Scheduled Castes 
and Scheduled Tribes for, the years 1974-75, and ~975-76 
and 1976-77, laid on the Table of the House on the 1st 
March, 1978 and 9th May, 1978 respectively." 

[p.T.O. 
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The following Members took part in the debate:-

(1) Shr:i Pabitra Mohan Pra~ 
(2) 8hri 8uraj Bhan 

(3) 8hri T. Balakrishnaiah 

(4) Sbrimati Ahilya P. Rangnekat-

(5) Shri R. L. Kureel (Speech unfinished). 

The discussion was interrupted by Adjournment Motion. 

15. AdjotlrDmeat Motion. 

At 4 P.M. Shri G. M. Banatwalla moved the following motion:-

"That the House do now adjourn". 

The following Members took part in the debate:-
(1) Shri Chiman Bhai H. Shukla 
(2) 8bri P. M. Sayeed 
(3) Shri Vijay Kumar Malhotra 
(4) Shri Vasant Sathe 
(5) Prof Samar Guha 
(6) Shri C. K. Chandrappan 
(7) Shri Anant Ram Jaiswal 
(8) 8hri Y. B. Chavan 
(9) Shri Ramji Lal Suman 

(10) Shrimati Ahilya P. Rangnekar 
(11) Shri Raj N arain 
(12) Shri Mood Shaft Qureshi 
(13) Dr. Murli Manohar Joshi 
(14) Dr. V. A Seyid Muhammad 
(15) Shri Kanwar La! Gupta 
(16) Shri H. M.. Patel 

Slut G. M. Banatwalla replied to the debate. 

On the motion the House divided, Ayes -30; Nos -lOS. The motion 
was accordingly negatived. 

-Subject to correction, , 



18. Half-An-Ho ... DUeussion 

Shri Bhanu Kumar Shashtri raised a half-an-hour discussion on 
points arising out of the answer given on the 13th March, 1979 to Un-
starred Question No. 3030 regarding alleged charges agai'nst Swadeshi 
Polytex Limited. 

Shri Shanti Bhushan replied to the discussion. 

8.11 P.M. 

(Lok Sabha adjourned til~ 10.30 A.M. on Monday, the 14th May, 1979) 

AVTAR SINGH RIKHY, 
Secretary. 

CORRIGENDA 

In Bulletin Part I dated May 8, 197Q-

(1) Page 3, paragraph 8, under the heading "GOVERNMENT 
BI~INTRODUCED", 

insert "The Indian Evidence (Amendment) Bill, 1979" 

(2) Page 4-

(i) line 12, few "f!ences" read "offences" 

(ii) line 6 from bottom, for "age" read "page" 

5 
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LOK SABRA 

BULLETIN-PART I 

(Brief Record of Proceedings) 

Monday, May 14, 1979/Vaisakha 24, 1901 (Saka) 

NO. 256 

10.35 A.M. 

1. Starred Questions 

Starred Questions Nos. 1094--1096, 1098, 1100, 1101 and 1105-
1107 were orallv answered. Replies to remaining questions were 
laid on the Table. _. 

2. Unstarred Que.c;tions 

Replies to Unstarred Questions Nos. 10495-10694 were laid on 
the Table. 

A statement by the Minister of Agriculture and lnigation cor-
recting the reply given on 31st July. 1978 to Unstarred Question 
No. 1991 regarding bio-gas plant in Tripura and North Eastern 
Region States was also laid on the Table. 

A statement by the Minister of Education, Social Welfare and 
Culture correcting the reply given on 30th April, 1979 to Unstarred 
Question No. 917'7 regarding transfer of Sr. NDS InstructO!'S was also 
laid on the Table. 

3. Adjournment Motions 

The Speaker withheld his consent to the :moving of adjournment 
motions given notice of by (1) Shri Jyotirmoy Bosu rega!"ding 
"arrest of 121 Indian Army Officers and BSF Officers for spying 
which included personnel from Military Intelligence and BSF be-
~ides perso~el from m and RAW"; (2) Shri G. M. Banatwalla re-

[p.T.O. 



garding "the unwarranted and brutal police action at Aligarh on 10th 
and 11th May, 1979 against Aligarh Muslim University students de-
monstrators, firing by the trigger-happy police with consequent toll 
of deaths and injuries, the anxiety and growing feeling of insecurity 
among the Muslirp minority and the inaction and indifferent attitude 
of the Government"; (3) Shri Jyotirmoy Bosu regarding "in spite 
severe PUC stricture on performance by Boeing Aircrafts the lAC 
enters into agreement with Boe;ng Co. for supply of Aircraft" and 
(4) Shri Jyotirrnoy Bosu regarding "unprecedented repression aris-
ing out of wide-spread police revolt (10 out of 12 districts) in 
Punjab and Government of India's reported decision to advise at-
lea!!=t to States to take precautionary measures in the same matter". 

4. Papers Laid on the Table 

The following papers were laid on the Table:-

(1) A copy each of the following papers under section 619A 
of the Companies Act, 1956:-

(i) Annual Report (Hindi and English versions) of the 
Andhra Pradesh Forest Development Corporation 
Limited, Hyderabad, for the year 1977-78 along with 
the Audited Accounts and the comments of the Comp-
troller and Auditor General thereon. 

(ii) Annual Report of the Tripura Forest Development and 
Plantation Corporation Limited, Agartala, for the year 
1976-77 along with the Audited Accounts and the com-
ments of the Comptroller and Auditor General thereon 

(2) A statement (Hindi and English versions) showing rea-
sons (a) for delay in laying the Annual Report of the 
Tripura Forest Development and Plantation Corporation 
Limited, Agartala, for the year 1976-77 and (b) for not 
laying simultaneously the Hindi version of the Re.port 
mentioned at (1) (il) above. 

(3) (i) A copy of the Annual Report (Hindi and English 
versions) of the Regional Institute of Technology, Jam-

shedpur, for the year 1977-78 along with the Accounts 
and the Audit Report thereon. 

(il) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Regional Institute 
of Technology, Jamshedpur, for the year 1977-18. 
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(4) A copy of the Annual Report (Abridged Hindi@ ver-
sion) of Visva Bharati, Santiniketan, for the year 1977-'78. 

(5) (i) A copy of the Certified Accounts of the Indian Insti-
tute of Technology, Bombay, for the year 1977-78 along 
with the Audit Report thereon, under sub-section (4) of 
section 23 of the Institutes of Technology Act, 1961. 

(ii) A statement (Hindi and English versions) showing rea-
sons (a) for delay in laying the Certified AccO'UD.ts of the 
Indian Institute of Technology, Bombay, for the year 
1977-78 and (b) for not laying simultaneously the Hindi 
version of the Accounts. 

(6) A copy each of the following Notifications (Hindi and 
English versions) under sub-section (3) Of section 25 of 
the University Grants Commission Act, 1956:-

(i) The University Grants Commission (Disqualification, 
retirement and conditions of service of Members) 
Amendment Rules, 1978, published in Notification No. 
G.S.R. 613 in Gazette of India dated the 13th May, 1978. 

(ii) The University Grants Commission (Disqualification, 
retirement and conditions of service of members) 
(Third) Amendment Rules, 1978, published in Notifica-
tion No. G.S.R. 31 (E) in Gazette of India dated the 
18th January, 1979. 

(ill) The University Grants Commission (Returns and In-
formation by Universities) Rules, 1979, published in 
Notification No. G.S.R. 32(E) in Gazette of India dated 
the 18th January, 1979. 

(7) A copy each of the following papers (Hindi and English 
versions) :-

(i) Annual Report of the Bal Bhawan Society, India, New 
Delhi, for the year 1977-78 along with the Accounts 
and the Audit Report thereon. 

(ii) Review by the Government on the working of the Bal 
Bhawan Societly, India, New Delhi, for the year 

1977-78. 

@English version of the Report was laid on the Table on the 
26th March, 1979. 

[p.T.O. 
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(8) A copy of the Urban Land (Ceiling and Regulation) Se-
cond Amendment Rules, 1979 (Hindi and English versions) 
published in Notification No. G.S.R. 271(E) in Gazette of 
India dated the 27th April, 1979, under sub-section (3) of 
section 46 of the- ,Urban Land (Ceiling and Regulation) 
Act, 1976 together with an explanatory memorandum. 

(9) A copy of the Order of the President dated the 10th May, 
1979 issued under section 51 of the Government of Union 
teo:'itories Act, 1963, extending the President's rule in 
Pondicherry for a further period of six months commenc-
ing frq.m 12th May, 1979, published in Notification No. 
S.O. 263(E) in Gazette of India dated the lOth May, 1979. 

(10) A copf of Notification No. F.4(1)-W&M/79 (Hindi and 
English versions) dated the 10th May, 1979 regarding 
floatation of m8'fket loans by the Central Government. 

5. CaUina Atteation 

Sbri C. N. Visvanathan called the attention 01 the Minister of 
Railways to the reported collision of a Bus with No. 82Up Trivan-
drum-Bombay Jay.anti Janta Express near Alwaye Station on the 
9th May, 1919 resulting in the death of several persons. -The Minister of Ra'lways made a statement in regard thereto. 

G. Report of Committee GIl AbeeDee of Members 

Shri D. G. Gawai presented the Eleventh Report (Hindi and 
English versions) of the Committee on Absence of Members from 
the Sittings of the House. 

7. Statement by Mbaister 

The Minister of Law, Justice and Company A1!airs made a state-
ment correcting the answer given by him on 24th April,. 19'79 to a 
supplementary by 8hri Chhltubhai Gamit on Starred Question No. 
851 regarding vacancies of High Court Judges in Gujaral 

The Hindustan Tractors Limited (Acquisition and Transfer 01 
Undertakings) Amendment Bill, 1979. 



9. Matters Under aule 377 

(1) Shri K. Ramamurthy raised a matter rega'rding non-imple-
mentation of Arbitration Awards regarding wage increase of work-
e'rS in the cement industry. 

(2) Shri Ratansinh Rajda raised a matter regarding dharna by 
certain Member~ of Lok Sabha in front of Krishi Bhavan to press 
their demand for abolition of contract system for employment of 
la·bour by Food Corporation of India. 

(3) Shri Dilip Chakravarty raised a matter regarding reported 
lack of supply of gas to the Calcutta University resulting in the stop-
page of academic and research activities in the Department of Ap-
plied Physics. 

(4) Shri Kommareddi Suryanarayana raised a matter regarding 
resentment among the farmers of the coastal districts of Andhra 
Pradesh over the reported move to shift the Regional Oflice of the 
NatiOnal Seeds Corporation from Vijayawada. 

(5) Shri Dinen Bhattacharya raised a matter regarding report-
ed unsatisfactory service conditions in Indian Cooperation Mission 
Highway Project (Nepal). 

(6) 8hri I$l1lail Hossain Khan raised a matter regarding ameni-
ties to the passengers travelling by Tinsukia Mail. 

(7) Shrimati Mohsina Kidwai ra'sed a matter regarding increase 
in the price of staple yarn and other raw material needed by cot-
tage . and small scale industries in Tanda, dis1'1'ict Faizabad. Uttar 
Pradesh. 

(8) Shri Hari Vishnu Kamath raised a matter regarding need to 
alter the duration of the Financial Year in India. 

10. ~HE GOA. DAMAN AND DID BUDGET-197t-8& 

The following items of business were taken up together:-
.(i) General Discussion on the Budget for the Union territory 

of Goa, Daman and Diu for 1979-80. 
• (ii) Demands for Grants on Account Nos. 1 to 26 in respect 

of the Budget for the Union territory of Goa, Daman 
and Diu for 1979-80. 

The following Members took part in the combined debate:-
(1) Shri Eduardo Faleiro 

·Discussed. together. 
[p.T.O. 
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(2) Shui ~ !4~erjee 
(3) Shri Amrut Kansar 
(4) Shrimati Parvathi Krishnan 
(5) Shri Purnanarayan Sinha 
(6) Sbri Dhanik La! !4andal 

SM! Satish Agrawal replied. to the debate. 

All the Demands for Grants on Account (both Revenue Account 
and Capital Account) for the amounts shown under column 4 of 
the printed List of Demands for Grants on Account (Union Territory 
of Goa. Daman and Diu) for 197~80 were voted in full. 

11. Govemmeat BiII-IDtrodueed 

The Goa, Daman and Diu Appropriation (Second Vote on 
Account) Bill, 1979. 

1%. Motion 

Discussion on the following motion moved. by Shri Dhanik Lal 
MandaI on the 9th May, 1979 continued:-

"That this House do consider the Twenty-third and Twenty-
fourth Reports of the Commissioner for Scheduled Castes 
and Scheduled Tribes for the years 1974-75, and 1975-76 
and 1976-77, laid on the Table of the House on the 1st 
March, 1978 and 9th May, 1978 respectively." 

The following Members took part in the debate:-
(1) Shri R. L. Kureel 
(2) Shri Kommareddi Suryanarayana 
(3) Shri Sakti KuIlUl!' Sarkar 
(4) Shri Chhabiram Argal 
(5) Shri C. N. Visvanathan 
(6) Shri Govinda Munda 
(7) Shri Ram Lal Rahi 
(8) Shri D. G. Gawai 
(9) Shri Ram Vilas Paswan 

(10) Shri Shiv Narain Sarsonia 
(11) Shri B. Rachaiah 
(12) Sbri Ram Kanwar Berwa 
(13) Shri Nandi Yellaiah 
(14) Shri Durga Chand 
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(15) Shri Laxmi Narain Nayak 
(16) Shri Dhirendranath Basu (Speech unfiniihed). 

The discussion was not concluded. 

6.31 P.M. 

(Lok Sabha adjourned till 10.30 A.M. on Tuesday, the 15th May, 
1979). 

CORRIGENDUM 

AVTAR SINGH RIKHY, 
Secretary. 

In Bulletin Part I dated May 10, 1979-
Page 2, paragraph 4, item (2)(ii), 

line 3, for "1976-77" read "1977-78"'. 

7 
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LOK SABRA 

BUI.LETIN-P~T I 
. [Brief Record of Proceedings] 

Tuesday, May 15~ 19791Vaisakha 25, 1901 (Saka) 
No.2!7 

10.35 A.M. 
1. Starred Questions 

Starred Questions Nos. 1114, 1115, 1117, 1118, 1120, 1122 and 
1123 were orally answered. Replies to remaining questions were laid 
on the Table. 

2. UasWred QuestioDs 

Replies to Unstarred Questions Nos. 10695-10894 were laid on 
the Table. 

A statement by the Ministet" of State in the Ministry of Steel and 
Mines correcting tbe reply given OD! 27th March, 1979 to Unstarred 
Question No. 4966 regardjng setting up of Plants and Factories in 
Orissa by exploiting minerals was also laid on the Table. 

3. Papers Laid OIl the Table 
The following papers were laid on the Table:-

(1) (i) A copy of the Budget Estimates of the Damodar Valley 
Corporation for the year 1979-80, under sub-section (3) 
of section 44 of the Damodar Valley Corporation Act, 
1948. 

(ii) A statement (Hindi and English versions) explaining reasons 
for not laying simultaneously Hindi version of the Budget 
Estimates of the Damodar Valley Corporation for the 
year 1979-80. 

(2) A copy of the Indian Electricity (First Amendment) Rules, 
1979 KHindi and English versions) published in Notifica-
tion No. G.S.R. 170 in Gazette of India dated the 3rd 
February, 1979 together with Corrigendum thereto pub-
lished in Notification No. G.S.R. 335 in Gazette of India 
dated the 3rd March, 1979, under sub-section (3) of 
section 38 of the Indian Electricity Act, 1910. 

[p.T.O. 
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(3) A copy each of the following papers (Hindi and English ver-
sions)=--

(a) (i) Annual Report of the Central Institute of Plastics 
Engineering and Tools, Madras, for the year 1976-77 
along with the Audited Accounts. 

(ii) Review by the Government on the working of the Central 
Institute of Plastics Engineering and Tools, Madras, for 
the year 1976·:17. 

(b) (i) Annual Report of the Central Institute of Plastics 
. Engineering and Tools, Madras, for the year 1977-78 

along with the Audited Accounts. 
(n) Review by the Government on the working of the Central 

Institute of Plastics Engineering and Tools, Madras. for 
the year 1977-78. 

( 4) A copy each of the following papers (Hindi and English ver-
sioos) under sub-section (1) of section 619A of the COOl-
panies Act, 1956:-

(i) Review by the Government on the working of the Bon-
gaigaon, Refinery and Petrochemicals Limited" Bongai-
gaon, for the year 1977-78. 

(ii) Annual Report of Bongaigaon Refinery and Petrochemi-
cals Limited, Bongaigaon, for the year 1977-78 along 
with the Audited Accounts and the comments of the 
Comptroller and Auditor General thereon. 

(5) A statement (Hindi and English versions) showing reasons 
for delay in laying the papers mentioned at. (4) abo\e. 

(6) A copy of Notification No. G.S.R. 287(E) (Hindi and 
English versions) published in Gazette of India dated the 
8th May, 1979 regarding the revised 1'ate of exchange 
for conversion of Japanese Yen into Indian currency or 
vic~versa, under section 159 of the Customs Act, 1962 
together with an explanatory memorandum. 

4. Calliag AUeation 

Shri Vinayak Prasad Yadav called the attention of the Minister of 
. Home Affairs to the reported taking over of annouries by the Army 
from the Police in two districts of Punjab following the Police agita-
tion in the State and the danger of the agit!ation spreading to other 
States. 

Thie Minister of Home AffaiTs made a statement in regard thereto. 



·5. ·Presemation Of Petition, 
Shri Sharad Y ~dav presented a petition signed by Shrimati Sarla 

~fudga1~ Vice-~resldent, ~ari ~aksha Samiti, ~lhi, regarding changes 
. 10 marnage, divorce and inhernance 'law for Hmdu women. 

6. Statement Under Direction 115 
Shri A. K. Roy made a statement regarding certain information 

given by the Minister of State for Steel and Mines on the 6th March 
1979 in answer to Unsta-rred Question No. 2023 regardina fictitiou~ 
centract of Babudih slag dump of TISeo. C 

The Minister of State for Steel and Mines made a statement in 
-reply thereto. 

7. Motion regarding Report of Joint Committee-Extention of Time 

Shri Suraj Bhan moved the following motion:-

"That this House do further extend upto the last day of the 
Budget Session, 1980, the time for presentation of the Re-
port of the Joint Committee on the Bill to provide for the 
inclusion in, and the exclusion from, the lists of Schedul-
ed Castes and Scheduled Tribes, of certain castes and 
tribes.'~ 

Two amendments were moved by Sarvashri K. S. Chavda and 
Hari Vishnu Kamath. 

The amendme~t moved by Shri K. S. Chavda was withdrawn by 
leave of the House. 

The amendment moved by Shri Hari Vishnu Kamath was adopt-
ed. 

The motion was adopted in the following amended form:-

.'That this House do furtner extend upto the last day of the 
Winter Session, 1979, the time for presentation of the Re-
port of the Joint Committee on the Bill to provide for the 
inclusion in and the exclusion from, the lists of Scheduled 

} . " Castes and Scheduled Tribes, of certain castes and trIbes. 

8. Matters under Rule 377 
(1) Shri Kanwar La! Gupta raised a matter regarding need for 

placing the reports of the Railway and Intelli~ence departments be-
fore the House regarding the clashes at Dadrl. 

The Minister of Home Affairs replied. 

[P.T.O. 
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(2) Shri R. Kolanthaivelu raised a matier regarding ahelviq of 
certain 'Steel Plants in South India. 

(3) Dr. Laxminarayan Pandey raiaed a matter regarding need 
for proper storage arrangements for foodgrains by the Food Corpora-
tion of India. 

(4) Shri Mani Ram Bagri raised a matter regarding demonstra-
tion by Nepalese in front of their Embassy in New Delhi. 

(5) Shri Raj Narain raised a matter regarding the Report on me-
dical treatment given to Dr. Ram Manohar Lohia. 

(6) Shri Ram VJ.las Paswan raised a matter regarding reported 
indefinite fast by some flarijan employees of Gangaram Hospital 
and the treatment meted out to them. 

The Minister of Home A1fa~rs replied. 

t. Government Bill-Passed 

The Goa, Daman and Diu AppropriatiOn (Second Vote on 
Account) Bill, 1979 

The motion for consideration of the Bill W8J moved by Sbri 
Satish Agrawal. 

Shri Edu&rdo Faleiro took part in the debate. 

8hri Satish Agrawal replied to the debate. 

The motion for consideration was adopted and clause-by-clause 
consideration of the Bill was taken up. 

Clauses 2 and 3 and the Schedule were adopted. 

Clause 1, the Enacting Formula and the Long Title were also ad-
opted. Ii' 

The motion that the Bill be passed was moved by Shri Satish 
Agrawal. 

The motion was adopted and the Bill was passed. 

10. Motion 

Discussion on the following motion moved by Shri Dhanik La) 
MandaI on the 9th May. 19'79, continued:-

"That this House do consider the Twenty-thi!'d and Twenty-
fourth Reports of the Commissioner for Scheduled Castes 
and Scheduled Tribes for the years 1974-75, and 1975-76 
and 1976-77, laid on the Table of the House on the lst 
March, 1978 and 9th May, 1978 respectively." 
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The following Members took part in the debate:-
(1) Sht-i Dhirendranath Basu 
(2) Shri Natvarlal B. Parmar 
(3) Shri P. K. Kodiyan 
(4) Shri Ram Deni Ram 
(5) Shri B. C. Kamble 
(6) Shri R. N. Rakesh 
(7) Shri P. A. Sangma 
(8) Shri Nathuni Ram 
(9) Shri Pius Tirkey 

(10) Shri Shyamlal Dhurve 
(11) Shri A. Asokaraj 
(12) Dr. Ramji Singh 
(13) Shri.Mangal Deo 
(14) Shri Krishna Chandra Halder 
(15) Shri Ram Naresh Kushwaha (Speech unfinished). 

The discussion was not concluded. 

11. Calling Atte~tion 

Shri Ram Vilas Pas wan called the attention of the Minister of 
Home Affarrs to the reported clash between the police and the resi-
dents of Nizamuddin area, New Delhi res-.llting in serious injuries to 
several persons. 

The Minister of Home Affairs made a statement in regard there-
to 

6.52 P.M. 

(Lok Sabha adjourned till 10.30 A.M. on Wednesday, the 16th May, 
1919). 

S 
GMGIPMRND-L.Sl-966LS-15.5.79-725. 

AVTAR SINGH RIKHY, 
SeC!'etary. 



LOKSABHA 

BULLETIN-PART I 

(Brief Record of Proceedings) 

Wednesday, May 16, 1979/Vaisakha 26, 1901 (Saka) 

No. 258 
10.35 "A:M. 

1. Obituar)r ~ 
The Speaker made a reference to the passing away of Shri 

Venka.tarao Tarodekar who was a Member of the Fourth and Fifth 
~ Sabha. 

Thereafter, Members stood in silence for a short while as a mark 
Qf resped. 

Z. Starred Questions 

Starred Questions Nos. 1133-A, 11350-1139, 1144 and'1145 were 
orally answered. Replies to Starred Questions Nos. 1140-1143 and 
1146-1153 were laid on the Table. 

3. Unstarred Questions 
Replies to Unstarred Questions Nos. 10895-10900, 10902-11022 

and 11024-11073 were laid on the Table. 

4. Rulings by Speaker regarding Privilege Matters 

(1) The Speaker gave his ruling on the question of privilege 
given notice of by Sm-i P. M. Sayeed against the Speaker, Lok Sabha 
for allegedly "making derogatory remarks about the Members of 
Parliament and the House" in a speech delivered by the Speaker on 
the 12th May, 1979 under the auspices of Vasant Vyakhyanmala at 
Pune, and did not accord his consent to the raising of question of 
privilege under Rule 222. 

[p.T.O. 
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(2) The Speaker gave his ruling on the question of privilege 
given notice of by Shri Jyotirmoy Bosu regarding an alleged mis-
leading statement made by Shri Pranab Kumar Mukherjee, former 
Minister of State of Department of Revenue and Banking, on the 
19th January, 1976, regarding voluntary disclosures of income and 
wealth, in tbe context of 'recommendations made by Public Accounts 
Committee in their 123r.~ Report (Sixth Lok Sabha) , and referred 
the matter to the Chairman of Rajya Sabha in accordance with the 
procedure laid down !n the Report of the Joint Sitting of the Com-
mittees of Pdvileges of Lok Sabha and Rajya Sabha and adopted by 
both Houses of Parliament. 

5. Papers laid on the Table 

The following ~pers were laid on the Table:-

(1) A copy of the Audit Report (Hindi and English versiOns) 
on the a~counts of the National Council of Educational 
Research and Training, New Delhi, for the year 1977-78. 

(2) A statement (Hindi and English versions) regarding Re-
view on the Audit Report of the National Council of 
Educational Research and Training, New Delhi, for the 
year 1977-78. 

(3) A copy each of the following papers (Hindi and EnClish 
versions): 

(al (i) Annual Report of the Board of Apprenticeship 
Tra:ning (Northern Region) Kanpur, for the year 197'7-
78 along with the Audited Accounts. 

(ti) Review by the Government on the working of the Board 
of Apprenticeship Training (Northern Region) Kanpur. 
for the year 1977-78. 

(b) (i) Annual Report of the BO"lrd of Apprenticeship 
Training (WesteI"n Region), Bombay, for the year 1977-78 
along with the Audited Accounts. 

(U) Review by the Government on the working of the 
Board of Apprenticeship Training (Western Region), 
Bombay, for the year 1977-78. 

(4) A copy of the Imported Cement Control (Second Amend-
ment) Order. 1979 (Hindi and English versions) published 
in Notification No. S.O. 241 (E) in Gazette of India dated 
the 3rd May, 1979, under sub-section (6) of section 3 of 
the Essential Commodities Act, 1955. 



(5) A copy of Notfication No. S.O. 260(E) (Hindi and Eng-
lish versions) published in Gazette of India dated the 7th 
May, 1979 reiarding the minimum prices of jute and 
mesta of different variet:es and grades for purchase and 
sale in different areas during the season 1979-80 issued 
under the Jute (Licensing and ContrOl) Order, 1961. 

(6) (i) A copy of the Annual Report (Hindi and English 
versions) of the Khadi and Village Industries Commission, 
Bombay, for the year 1977-78 under sub-section (3) of 
section 24 of the Khadi and V.illage Industries Commis-
sion Act, 1956 along with Statistical Statement. 

(ii) A copy of, the Rev~ew (Hindi and English versions) by 
the Government on the working of the Khadi and Village 
Industries CommisSion, Bombay, for the year 19'17-78. 

(7) A statement (Hindi and English vel'Sions) showing 
'reasons for delay in laying the documents at (6) above. 

(8) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the 

. Companies Act, 1956:-

(i) Review by the Government on the working of the 
Bharat Ophthalmic Glass Lim:ted, Durgapur, for the 
year 1977-78. 

(U) Annual Report of the Bharat OphthalMic Grass Limit-
ed, Durgapur, for the year 1977-78 along with the Audit-
ed Accounts and the comments of the Comptroller and 
Auditor General thereon. 

(9) A statement (H ndi and English versions) showing 
reasons for delay in laying the papers at (8) above. 

(10) (i) A copv of the Annual Report (Hindi and English ver-
sions) of the Central Vigilance Commission for the period 
from 1st April, 1978 to 31st December, 1978. 

(ii) A copy of the Memorandum (Hindi and English versions) 
explaining the reasons for non-acceptance by Gov~rnme~t 
of the Commission's advIce in certain cases mentIoned 10 

the above Report. 

[p.T.O. 
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.. Minutes of Committee on Absence of Members-Laid on tile '1'atble 

Minutes of the sitting of the Committee on Absence of Members 
from'the Sittings of the House held on the 4th April and 10th May, 
1979, were laid on the Table. 

7. Mesqps Hom Raj)". Sabha 

Secretary !'eported the following messages from Rajya Sabha:-

(i) That at its sittng held on the 9th May, 1979, Rajya Sabha 
concurred in the recommendation of Lok Sabha to nomi-
nate seven members from Rajya Sabha to associate with 
the Committee on Public Accounts of Lok Sabba for the 
ternl ending on the 30th April, 1980 and also communicat-
ed th~ names of following members of Rajya Sabha who 
had been elected to the said Committee:-

(1) Shri M. Anandam 
(2) Shr: Sitaram Kesri 

(3) Dr. Bhai Mahavir 

(4) Shrimati Purabi Mukhopadhyay 

(5) Shri Kalp Nath Rai 

(6) Shri B. Satyanarayan Reddy 

(7) Shri Glan Chand Totu 

(ii) That at its sitting held on the 9th. ,May r 1979, Rajya Sabha 
adopted a motion to join the Committee of both the 
Houses on the Welfare of Scheduled Castes and Scheduled 
Tribes for the term ending on the SOthAprll, 1980 and had 
elected the following members of Hajya Sabha to serve 
on the said Committ.ee:-
(1) Shri Ganpat Hiralal Bhagat 
(2) Shri Bhagwan Din 
(3) 8hM N. P. Chaudhari 
(4) Shri Sriman Prafulla Goswami 
(5) Shrimati Jamuna Devi 
(6) Shri S. Kumaran 
(7) Sbri K. K. Madhavan 
(8) ShriK. Chathunni Master 
(9) Dr. (Smt.) Sathiavani Muthu 

(10) 8hri Plare Lall Kureel urf Piare Lall Talib. 
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(iii) That at its sitting held on the 9th May, 1!n9,~Rajya Sabha 
concurred in the recommendat"on of Lo.k Sabha to. nomi-
nate seven members from Rajya Sabha to associate with 
the Committee on Public Undertakings of Lo,k Sabha for 
the term ending on the 30th April, 1980 and also commu-
nicated the names of the following m,embers of Rajya 
Sabha who had been elected to the said Committee:-
(1) Shri Sadasl:liv Bagaitkar 
(2)' Shri' Harisinh Bhagubava Mahida 
(3) Shri K. N. Dhulap 
(4) Shri Murasoli Maran 
(5) Shri N arendra Singh 
(6) Shri Sultan Singh 
(7) Dr. Rafiq Zakaria. 

8. Calling Attention 
• Shri Harikesh Bahadur called the attention of the Minister of 

Home Affa' rs to the reponed death of several 'persons in violent in-
cidents in Aligarh and the closure of the Aligarh MuslimtJniversity 
for an indefinite period as a result thereof. 

The Minister of Home Affairs made a statement in regard there-
to. 

9. Leave of Absence 

The follo~ing Members were granted leave of apsence from the 
sittings of the House for the periods mentioned against each:-

(1) Shri Annasaheb Magar-19th April to 18th May, 1979 
(Seventh Session). 

(2) Dr. Hel1ry Austin-9th April to 8th May, 1979 (Seventh 
Session). 

(3) Shri' M. 'S. Sanjeevi Rao-18th April to 11th May, 1979 
(Seventh Session). 

(4) Shri Sheshrao Deshmukh-21st February to 12th April, 
1979 (Seventh Session). 

(5) Shri Keshavrao Dhondge-17th April to 18th May, 1979 
('Seventh Session). 

(6) Shri K. Chikkalingaiah-9th April to 18th May, 1979 
(Seventh Session). 

(7) Shri Ram Murti-21st March to 18th May, 1979 (Seventh 
Session). 

[p.T.O. 



@17. Motion 

Shri Jyotinnoy Bosu moved tl,e following motion~-

"That this House is deeply concerned to note tha.t coloured 
people in Britain are facing vicious attacks from ditferent 
forces, namely, National Front, British Government and its 
police force and recommends that an all party Parliamen· 
tary fact finding delegation be sent im'fllediately to Britain 
in order to collect first hand information with the object 
of apprising the House and at the same time advising the 
Government for remedial measures." 

His speech was not concluded. 

The diRulsion was not concluded. 

7.15 P.M. 

(Lok Sabha adjourned t;ll 10.30 A.M. on Thursday, the 17th May, 
1979). 

AVTAR SINGH RIKHY. 

@at 6.35 P.M. 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Thursday, May 17; 19791Vaisakha 27, 1901 (Saka) 

No. 259 
10.36 A.M. 
1. Starred Questioas 

Starred Questions Nos. 1153-A, 1154, 1155 and 1157 were orally 
answered. RePlies to remaining questions were laid on the Table. 
2. UDStarred Questioas 

Replies to Unstarred Questions Nos. 11074--11272 were laid on 
the Table. 

A statement by the Minister of Health and Family Welfare correct-
ing the reply given on 7th December, 1978 to Unstarred Question 
No. 2734 regarding recommendations of Technical Evaluation Com-
mittee of Central Research Institute for Yoga and Visvayatan Yog-
ashram was also laid on the Table. . 
3. Papers Laid on die Table 

The following papers were laid on the Table:-
(1) A copy of the ~hi Urban Art Commission (Term and 

Conditions of Service) Amendment Rules, 1979 (Hindi 
and Etiglish ~rsions) pubiished in Notification No. 
G.S.R 614 in Gazette of India dated the 21st April, 
1979, under sub-section (3) of section 26 of the Delhi 
Urban Art Commission Act, 1973. 

(2) (i) A copy of the Annual Report (Hindi and English ver-
sions) of the Indian Council of Agricultural Research, 
New Delhi, for the year 1976-77-Part II (Administration 
and Finance). 

(ii) A statement (Hindi and English versions) showing reasons 
for delay in laying the above Report. 

(3) (i) A copy of the Annual Report (Hindi and English ver-
sions) of the Regional Engineering College, Kurukshetra, 
for the year 1977-78 along with the Accounts and the 
Audit Report thereon. 

[p.T.O. 
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(ii) A cqpy of the Revie~ (Hindi an~ En~lish versions) on the 
working of the RegIonal Engmeenng College, Kuru-
kshetra for the year 1977-78. 

(4) (i) A copy of the Annual Accounts of the North-Eastorn 
Hill University, Shillong for the year 1975-76 together 
with the Audit Report thereo~. 

(ii) A statement (Hindi and English versio~) showing reasons 
for delay in 'laying the Annual Accounts of the North-
Eastern Hill University, Shillong for the year 1975-76. 

(iii) A statement (Hindi and English versions) explaining rea-
sons for not laying simultaneously the Hindi version of the 
Annual Accounts of the North-Eastern Hill University, 
Shillong for the year 1975-76. 

(5) (i) A cqpy of the Annual Report of the North-Eastern Hill 
University, Shillong, for the year 1977-78. 

(ii) A copy of. the Review (Hindi and English versions) on the 
working of the North-Eastern Hill University, Shillong, 
for the year 1977-78. 

(iii) A statement (Hindi and English versions) explaining 
reasons for not laying simultaneously the Hindi version 
of the Ann~ Report of the North-Eastern Hill Univer-
sity, ShilJong, for the year 1977-78. 

(6) A copy each of the following papers (Hindi and English 
'W:r'sions):-. 

(a) (i) Annual Report of the Regional ~gineering COllege, 
Calicut, for the year 1977-78. 

(ii) Review by the Government on the working of the Re-
gional Engineering College, Calicut, for the year 
1977-78. 

(b) (i) Annual Report of the Motilal Nehru Regional Engi-
neering College, Mlahabad, for the year 1977-78 along 
with the Accounts and the Audit Report thereon. 

(il) Review by the Government on the working of the 
Motilal Nebru Regional Engineering College, Allaha-
bad, for the year 1977-78. 

(e) (i) Annual Accounts of Visva-Bharati University, Santi-
niketan, for the year 1977-78 along with the Audit 
Report thereon. 

eli) Statement showing reasons for delay in laying the Annual 
Accounts of Visva-Bharati University, Santiniketan for 
the year 1977-78. 

(7) A statement correcting the reply given on the 26th April, 
1979 to Unstarred Question No. 8732 regarding entry 
of Indians into commonwealth: countries. 
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(8) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the 
Companies Act, 1956:- ! 

(i) Review by the Government on the working of the Dredg-
ing Corporation of India Limired, New Delhi, for the 
year 1977-78. 

(ii) Annual Report of the Dredging Corporation of India 
Limited, New Delhi, f<?l' the year 1977-78 along with 
the Audited Accounts and the comments of the Com-
ptroller and Auditor General thereon. 

(9) A copy of the Oil Industry (Dejpartment) Amendment 
Rules, 1979 (Hindi and English versions) published in 
Notification No. G.S.R. 311(E) in Gazette of India dated 
the 14th May, 1979, under sub-section (3) of section 31 
of the Oil Industry (Development) Act, 1974. 

(10) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the 
Companies Act, 1956:-

(i) Review by the Government on the working of the Indian 
Drugs and Pharmaceuticals Limited, New Delhi, for 
the year 197J-78. 

(ii) Annual Report of the Indian Drugs and Pharmaceuti-
cals Limited. New Delhi, for the year 1977-78 along 
with the Audited Accounts and the comments of the 
Comptroller and Auditor General thereon. 

(11) A statement (Hindi and English versions) showing reasons 
for delay in laying the Mpers mentioned at item (10) 
above. 

(12) The following statements (Hindi and English versions) 
showing the action taken by the Government on various 
assurances, promises and undertakings given by the 
Ministers during various sessions of Lok Sabha:-

(i) Statement No. XITI-Sixteenth Session, 1 Fifth Lok 
1976. Sabha 

(ii) Statement No. XVI-Second Session, 
1977. 

(iii) Statement No. XIV-Fourth Session, 
1978. 

(iv) Statement No. VII-Fifth Session, 
1978. 

(v) Statement No. IV-Sixth Session, 
1978. 

(vi) Statement 
1979. 

No. TI-Seventh Session, 

3 
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(13) A copy of the Annual Report (Hindi and English versions) 
of the National Labour Institute. New Delhi for the year 
1977-78 along with the Accounts and the Audit Report 
thereon. 

(14) A copy of the Metro Railways (Construction of Works) 
Rules 1978 (Hindi and Englisb versions) published in 
Notifi~tion No. G.S.R. 172 in Gazette of India da!ed 
the 3rd February, 1979. under sub-section (3) of sectlon 
44 of the Metro Railways (Construction of Works) Act, 
1978. 

4. Mennges from Rajya Sllbba 
Secretary reported the following messages from Rajya Sabha:-

(I) That at its sitting held on the 15th May, 1979. Rajya 
Sabha agreed without any amendment to the Kosangas 

Company (Acquisition of Undertaking) Bill, 1979. passed 
by Lok Sabha on the 30th April. 1979. . 

(ii) That at its sitting held on the 15th May. 1979, Rajya 
Sabha agreed without any amendment to the Parel In-
vestments and Trading Private Limited and Domestic Gas 

Private Limited (Taking Over of Management) BUl, 1979. 
passed by Lok Sabha on the 30th April, 1979. 

(ill) That at its sitting held on the 15th May, 1979. Rajyn 
Sabha agreed without any amendment to the Salary. 
Allowances and Pension of Members of Parliament 
(Amendment) Bill, 1979. passed by Lok Sabha on the 
9th May. 1979. -

(iv) That at its sitting held on the 15th May, 1979, Rajya 
Sabha passed the Sree Chitra Tirunal Institute for Medi-
cal Sciences and Technology, Trivarukum, Bill, 1979. 

5. Bill .... by Rajya Sabha-Laid OB tile Taltle 
Secretary laid on the Table 'the Sree Chitra Timnal Institute for 

Medical Sciences and Technology, 1TIvandrurn., Bill 1979. as passed 
by Rajya Sabba. ' 

6. CalIiDg Atteation 

Shri Kommareddi Suryanarayana called the attention of the 
Minister of Agriculture and Irrigation to the reported serious devas-
tation caused by cyclone in the coastal districts of Andhra Pradesh 
and Tamil Nadu resulting in heavy loss of life, property and standing 
crops and the relief rendered to the cyclone victims. 

The Minister of Agriculture and Irrigation made a statement in 
regard thereto. 



7. Reference by Speaker 

The Speaker made a reference and gave expression to the deep 
sense of sorrow of the House at the serious loss of life and property 
suffered by the people living in Andhra Pradesh and Tamil Nadu as 
a result of the recent cyclone and expressed the hope that the authori. 
ties concerned would do their best to alleviate the sufferings of the 
affected people. 

S. Report of Committee on Papers Laid on the Table 

Shri Kanwar Lal Gupta presented the Twen'tieth Report of the 
Committee on Papers Laid on the Table. 

9. Report of Committee on Subordinate Legislation 

Shri Somnath Chatterjee presented the Twenty-firs~ Report 
(Hindi and English versions) of the Committee on Subordinate 
Legislation. 

to. Motion Regarding Joint Committee 

Shri Suraj Bhan moved the following motion:-

''That this House do appoint Shri A. Sunna Sahib to the Joint 
Committee on the Bill to provide for the inclusion in, and 
the exclusion from, the lists of Scheduled Castes and Sche-
duled Tribes, of certain castes ~d tribes, in the vacancy 
caused by the resignation of Shri T. S. Shrangare." 

The motion was adopted. 

11. Matters Under Rule 377 

(1) Shri K. Lakkappa raised a matter regarding reported illegal 
mining in several villages of Tumkur district in Karnataka. 

(2) Shri Somnath Chatterjee raised a matter regarding problems 
of small scale units in WesJt Bengal engaged in the manufacture of 
utensils and surgical instruments. 

(3) Dr. Ramji Singh raised a matter regarding lavish expenditure 
on symposia organised in Delhi at various hotels and need for an 
enquiry whether there was inflow of any foreign money. 

(4) Dr. Vasant Kumar Panclilt raised a matter regarding relaxa-
tion of age limit for commercial pilots. 

(5) Shri Jyotinnoy Bosu raised a matter reg~ding. a~ agreement 
for purchase of seven Boeing Tn aircraft by Indlan Airlines. 

[p.T.O. 
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(6) Shri Durga Chand raised a matter regarding reported Rail-
way accident on 1he 12th May, 1979 between Talaraand Javanwalla 
Shehr Railway Stations in Kangra district, Himachal Pradesh and the 
relief given to the victims. 

(7) Shrimati Parvathi Krishnan raised a matter regarding Gov-
ernment's decision Ito set up a unit in Punjab for the production of 
electronic equipment for Jaguar aircraft. 

II. Government BiH-Neptived 

'nle Constitution (Forty.sixth Amendment) Bill, 1978 

Discussion on the motion for consideration of the Bill and the 
amendment thereto moved on the 16th May, 1979, continued. 

The following Members took part in the debate:-
(1) Shri P. K. Kodiyan 
(2) Shri Govind Ram Miri 
(3) ShI'i K. Kunhambu 
(4) Shri S. S. Somani 
(5) Shri Purnanarayan Sinha 
(6) Shri A. E. T. Barrow 
(7) Shri Kanwar La1 Gupta 
(8) Shri Ram Naresh Kushwaha 
(9) Shri Bbausaheb Thorat 

(10) Shri Shiv Narain Sarsonia 
(11) Shri B. C. Kamble 
(12) Dr. Henry Austin 
(13) Shri G. M. Banatwalla 

Shri Dhanik Lal MandaI replied to the debate. 

'ftle amendment for circulation of the Bill for the purpose of 
eliciting opinion thereon moved by ShriG. It(. Banatwalla was 
negatived. 

On 'the motion for consideration of the Bill, the House divided, 
Ayes ·205; Noes ·7. 

The motion was declared as not carr.ed in accordance with Rule 
157 of the Rules of Procedure and in accordance with the Consti-
tution. --_._- .--------_._--------------

·Subject tc. correction. 



13. Government Bill-Under eonsideration 

The Lokpal BiU, 1977, as reported by Joint Committee 

A motion that the t:me allotted to the Bill be increased from 
8 hours to 12 hours, moved by Pandit D. N. Tiwary, was adopted. 

The motion for consideration of the Bill, as reported by the 
Joint Committee, was moved by Shri H. M. Patel. 

The following Members took part in the debate:-
(1) Dr. Ramji Singh 
(2) Shri Pabitra Mohan Pradhan 
(3) Shri Brij Bhushan Tiwari 
(4) Shri Ugrasen 
(5) Shri Durga Chand (Speech unfinished). 

The discussion was not concluded. 

14. Discussion under Rule 193 

Shri C. M. -Stephen raised a discussion on the statement made 
by the Minister of Home Affairs in the House on the 30th April, 
1979 announcing de:ision of the Government to refer the corruption 
charges against the family members of the Prime Minister and the 
former Home Minister to a retired Judge of the Supreme Court. 

The following Members took part in the debate:-

(1) Shri Somnath Chatterjee 
(2) Shri Shanti Bhushan 

Shri H. M. Patel replied to the discussion. 

The discussion was concluded. 

8.08 P.M. 
(Lok Sabha adjourned till 10.30 A.M. on Friday, the lSth May. 1979). 

AVTAR SINGH RIKHY, 
Secretary. 
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10.34 A.M. 

LOK SABRA 

BULLETIN-PART I 

(Brief Record of Proceedin,s) 
~ .' 

Friday, May 18, 1979/Vaisakha 28, 1901 (Saka) 

NO. 260 

1. Starred Questions 

'3taITed Questions Nos. 1174, 1175 and 1177-1182 were orJilly ans-
wered Replies- to remaining questions were laid on ,the Table. 

2. Unstarred Questions 

Replies to Unstarred Questions Nos. 11273-11472 were laid on the 
Table. 

3. Papers laid on the Table 

The following papers were laid on the Table:-

(1) A copy each of the following papers (Hindi and English ver-
sions):-

{' (i) Report of the Committee of Scientists set up by the Gov-
~ ernment of India to study and assess the Nanda Devi 

V 1 Nudear Device problem. 
I 
Uii) Memorandum of 'Actiorrtaken on the Report. 

(2) A statement correcting the reply given on the 8th May, 1979 
to Unsta'l'red Question No. 10021 by Shri Dilip Chakravarty regard-
ing Journalists, participating in Programmes of Delhi Akashvani 
and Doordarshan. 

[p.T.O. 
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(3) A copy each of the following papers (Hindi and English 
versions) :--

(1) (i) Annual Report of the Regional Engineering College, Sri-
nagar, for the period March, 1977 to February, 1978. 

(il) Review by the Government on the working of the Regio-
nal Engineering College, Srinagar, for the period March, 
1977 to February, 1978. 

(2) (i) Annual Report of th~ Mala~ya Regional Engineering Col-
lege, Jaipur. for the period July, 1977 to June 1978 along 
with the Accounts and the Audit Report thereon. 

(ii) Review by the Government on the working of the Mala-
viya Regional Engineering College. JaipUf, for the period 
July. 1977 to June, 1978. 

(3) (i) Annual Report of the Karnataka Regional Engineering 
College. Surathkal, fOf the year 197'7-78 along with the 
Accounts and the Audit Report thereon. 

(ii) Review by the Government on the working of the Kama-
taka Regional Engineering College. Suratbkal, for the year 
1977-78. 

(4) (i) Annual Report of the Reg:onal Engineering College, 
Rour~ela, for the year 1977-78 along with the Accounts 
and the Audit Report thereon. 

(ii) Review by the Government on the working of the Re-
gional Engineering College, Rourkela, for the year 1977·78. 

(5) (i) Annual Report (Engash version) of the Sardar 
Vallabhbhai Regional College of Engineering and Tech-
nology, Surat. for the year 1977-78 along With the Ac-
counts and the Audit Report thereon. 

(ii) Review (Hindi and English versions) by the Govern-
ment on the working of the Sardar Va1labhbhai Regional 
College of Engineering and Technology, Surat, for the 
year 1977-78. ". 

(iii) Statement (H:ndi and English versions) explaining 
reasons for not laying simultaneously the Hindi version 
of the papers mentioned at 5(i) above. 

(6) (i) Report (English version) of the Visvesvaraya Re-
g;onal College of Engineering, Nagpur, for the yell'!'S 1976-
77 and 1977-78. 
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(ii) Review (Hindi and English versions) by the Govern-
ment on the working of the Visvesvaraya Regional 
College of Engineering, Nagpur, for the year, 1976-T7 and 
1977-78. 

(iii) Statement (Hindi and English versions) explaining 
reasons for not laying simultaneously the Hindi version 
of the report mentioned at 6 (i) above. 0) A statement (Hindi and English versions) on the Action 
taken by the Government- on the Motion regarding 
Student Unrest adopted by Lok Sabha on the 31st July, 
1978. 

(8) (i) A copy of the Annual Accounts of the Jawaharlal 
Nehru University, New Delhi, for the year 1977-78. 

(ii) A statement (Hindi and English versions) showing 
reasons for delay in laying the above Accounts. 

(4) A copy of the Annual Report (Hindi and English versions) of 
the Silk and Rayon Textiles Export Promotion Council, Bombay, for 
the year 1977-78. 

(5) A copy ~ach of the following papers (Hindi and English ver-
sions) under sub-rule (5) of rule 3 of the Air Corporations Rules, 
1954:-

(a) (i) Summary of Budget Estimates for Revenue and Ex-
pend:ture of the Indian Airlines for the year 1979-80. 

(ii) Summary of Actuals for the year 1977-78, Budget Esti-
mates and Revised Estimates for the year 1978-79 and 
Budget Estimates for the year 1979-80, under Capital of 
Indian Air lines. 

(b) (i) Summary of Budget Estimate for Revenue and Ex-
penditure of Air I.ndia for the year 1979-80. 

(ii) Summary of Actuals for the year 1977-78, Budget Esti-
mates and Revised Estimates for the year 1978-79 and 
Budget Estimates for the year 1979-80, under Capital ot 
Air India. ' 

(6) A copy each of the following Notifications (Hindi and 
English versions) under sub-section (3) of section 17 of 
the Export (Quality Control and Inspection) Act, 1963:-

(i) The Export I,nspection Council Employees (Classifica-
tion, Control and Appeal) Amendment Rules, 1979, pub-

[p.T.O. 
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lished in Notification No. S.O. 1442 in Gazette of India 
dated the 5th May. 1979. 

(ti) The Export Inspection Agency Employees (Classifica-
tion, Control and Appeal) Amendment Rules, 1979, pub-
lishe<i in Notification No. S.O. 1443 in Gazette of India 
dated the 5th May, 1979. 

(7) A copy of the Annual Report (Hindi and English versions) 
of the Indian Institute of Foreign Trade, New Delhi. for 
the year 1977-78. 

(8) (i) A copy of the Annual Report (Hindi @ versions) of 
the Indian Institute of Packaging, Bombay,. for the year 
1977-78 along with the Audited Accounts. 

(ii) A copy of the Review (Hindi @ version) by the Govern-
ment on the working of the Indian Institute of Pakaging, 
Bombay, for the year 1977-78. 

(9) (i) A copy of the Annual Administration Report (Hindi 
and English versions) of the Tea Board, Calcutta, for 
the year 1977-78. (,. 

(ti) A copy of the Review (Hindi and English versions) by the 
Government on the working of the Tea Board, Calcutta, 
for tbe year 1977-78. . 

(10) A copy each of the following papers (Hindi and English 
versions) ;-

(i) Annual Report on the working of the AIl India State 
Cooperative Banks Federation, Bombay. for the year 
1976-77 along with the Accounts and the Audit Report 
thereon. 

(ti) Annual Report on the working of the National Federa-
tion of State Cooperative Banks Ltd., Bombay, for the 
year 1977-78 along with the Accounts and the Audit 
Report thereon. 

".,. ..f 
(iii) Annual Administration Report of the National Coopera-

tive Land Development Banks Federation, Bombay, 
for the year 1976-77 along w!th the Accounts and the 
Audit Report thereon. 

@English version of the Report and the Review was laid on the 
Table on the 9th March, 1979. 
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(iv) Annual Administration Report of the National Coopera-
tive Land Development Banks Federation, Bombay, for 
the year 1977-78 along with the Accounts and the 
Audit Report thereon. 

(11) A copy of the Annual General Administration Report 
(Hindi and English versions) of the Andaman and Nicobar Adminis-
tration for the year 1977-78. 

(12) A copy of Notification No. S.O. 21O(E) (Hindi and English 
versions) published in Gazette. of India dated the 18th April, 1979 
mak'ng certain corrections in Schedule XII of the Delimitation of 
Parliamentary and Assembly Constituencies Order, 1976, under 
sub-section (~) of section 9 of the Representation of the People Act, 
1950. 

(13) The following statements (Hindi and English versions) 
showing the action taken by the Government on various assurances, 
promises and undertakings given by the Min;sters during various 
sessions of Sixth Lok Sabha:-

(1) Statement No. VIII-Fifth Session, 1978. 
(2) Statement No. V -Sixth Session, 1978. 
(3) Stal::ement No. III -Seventh Session, 1979. 

(14) A statement (Hindi and English versions) giving position 
of arrears of c~ne price with factories in Andhra Pradesh in pur-
suance of the directions given by the Speaker during 'Supplementary 
on Starred Question No. 1100 dated the 14th May, 1979. 

(15) A copy of the Consolidated Report (Hindi and English 
versions) on the working of 'the public seC'tor banks for the year end-
ed 31st December, 1977. 

(16) A copy eacn of the following Reports (Hindi and English 
versions) :-

(i) Repont of the Haryana Kshetriya Gramin Bank, Bhiwani 
(Haryana) for the year ended the 31st December, 1977 along 
with the Accounts and (the Auditor's Report thereon. 

(ti) Report of the Jaipur N:gpur Aanchalik Gramin Bank, 
Jaipur (Rajasthan) for the year ended the 31st December, 
1977 along with the Accounts and the AudMor's Report 
thereon. 

(iii) Report of the Gorakhpur Kshetriya Gramin Bank, Gorakh-
pur (U.P.) for the year ended the 31st December, 1977 along 
with the Accounts and the Auditor's Report thereon. 

[p.T.D. 
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(iv) Report of the Gaur Gramm Bank, Maida (West Benaal) 
for the year ended the 31st December, 1977 along with the 
Accounts and the Auditor's Report thereon. 

(v) Report of the Prathama Bank, Moradabad (U.P.) for the 
year ended the 31st December, 1977 along with the Ac-
counts and the Auditor's RePOrlc thereon. 

(vi") Report of the Bhojpur Rohtas Gramin Bank, Arrah (Bihar) 
for the year ended the 31st December, 1977 along with the 
Accounts and the Auditor's Report thereon. 

(vii) Report of the Samyukt Kshetriya Gramin Bank, Azamgarh 
(U.P.) for the year ended the 31st December, 1977 along 
with the Accounts and the Auditor's Report thereon. 

(viii) Report of the Kshetriya Gramin Bank, Hoshangabad 
(Madhya Pradesh) for the year ended the 31st December, 
1977 along with the Accounts and the Auditor's Report 
thereon. 

(ix) Report of the Tungabhadra Gramin Bank, BeUary (Karna-
taka) for the year ended the 31st December, 1977 along wi1h 
the Accounts and the Auditor's Report thereon. 

(x) Report of the Purl Gramya Bank, PipIi (Orissa) for the 
year ended the 31st December, 1977 along with the Accounts 
and ,the Auditor's Report thereon. 

(xi) Report of the Jammu Rural Bank, Jammu (J & K) for the 
year ended the 31st December, 1977 along with the Ac-
counts and tbe Auditor's Report thereon. 

(xii) Report of the Champaran Kshetriya Gramin Bank, Moti-
ban (Bihar) for the year ended the 31st December. 1977 
along with the Accounts and the AudItor's Report there-
on. 

(xiii) Report of the Barabanki Gramin Bank, Barabanki (U.P.) 
for the year ended the 31st December, 11177 along with the 
Accounts and the Auditor's Report thereon. 

.. , 

(xiv) Report of the Gurg&.on Gramin Bank, Gurgaon (Haryana) 
for the year ended the 31st December, 1977 along with 
the Accounts and the Auditor's Report thereon. 

(xv) Report ot the Rae Barell K.shetr~ya Gramin Bank, Rae 
Bareli (U.P.) for the year ended the 31st December, 1977 
along with the Accounts and the Auditor's Report there-
on, 
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(xvi) Report of the FarI'Ukhabad Gcamin Bank, Farrukhabad 
(V.P.) for the year ended the 31st Dec~mber, 1977 along 
with the Accounts and the Auditor's Report thereon. 

(xvii) Report of! the Mallabhum Gramin Bank, Bankura 
(West Bengal) for the year ended the 31st December, 
1977 along with the Accounts and the Auditor's Report 
thereon. 

(xviii) Report of the Bolangir Aanchalik Gramya Bank, Bo-
langir (Orissa) for the year ended the 31st December, 
1977 along w~th the Accounts and the Auditor's Report 
thereon. 

(xix) Report of the Nagarjuna Grameena Bank, Kharnmam 
(Andhra Pradesh) for the year ended the 31st December, 
1977 along with the Accounts and the Auaitor's Report 
thereon. 

(xx) Report of the Pragjyotish Gaonlia Bank, Nalbari 
(Assam) for the year ended the 31st December, 1977 
along with -the Accounts and the Auditor's Report thereon. 

(xxi) Rep9rt of. the Rayalaseema Grameena Bank, Cuddapah 
(Andhra Pradesh) for the year ended the 31st Decem-
ber, 1977 along with the Accounts and the Auditor's Re-
port thereon. 

(xxii) Report of the Mayurakshi Gramin Bank, Suri (Distt. 
Birbhum) (West Bengal) for the year ended the 31st 
December, 1977 along with the Accounts and the Audi-
tor's Report thereon. -

(xxiii) Report of the Malaprabha Grameena Bank, Dharwar 
(Karnataka) for the year ended the 31st December, 1977 
along with the Accounts and the Auditor's Report thereon. 

(xxiv) Report of the Marathwada Gramin Bank, Nanded 
(Maharashtra) for the year ended the 31st December, 
1977 along with the Accounts and the Aud:tor's Report 
thereon. 

(xxv) Report of the Marwar'Gramin Bank, Pall, (Rajasthan) 
for the year ended the 31st December, 1977 along with th~ 
Accounts and the Auditor's Report thereon. 

(xxvi) Report of the Bhag:rath Gramin Bank, Sitapur (U.P.) 
for the year ended the 31st December, 1977 along with 
the Accounts and the Auditor's Report thereon. 
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(xxvii) Report of the Sri Visakha Grameena Bank. Srika-
kulam (Andhra Pradesh) for the year ended the 31st 
December, 1977 along with the Accounts and the Auditors 
Report thereon. 

(xxviii) Report of the Cauvery Grameena Bank, Mysore 
(Kamataka) for the year ended the 31st December, 1977 
along w;th the Accounts and the Auditor's Report thereon. 

(xxix) Report of the r Shekllawati Gramin Bank Silear 
(Rajasthan) for the year ended the 31st Decem~, 1977 
along with the Accounts and the Auditor's Report thereon. 

(xxx) Report of the Cuttack Gramya Bank, Cuttack (Orissa) 
for the year ended the 31st December, 1977 along with 
the Accounts and the Auditor's Report thereon. 

(xxxi) RePON of Itbe Bilaspur Raipur Kshetriya Gramin Bank, 
BUaspur (Madhya Pradesh) for the year ended the 31st 
December, 1977 along with the Accounts and the Auditor's 
RepoIt~ thereon. 

(xxxii) Report of the Magadh Gramin Bank, Gaya (Bihar) for 
the -year ended the 31st December, 1977 along with the 
Accounts and the Auditor's Report, thereon. 

i 
(xxxiii) .. Report of the Koraput Panchabati Gramya Bank, 

Jeypore (Orissa) for the year ended the 31st December, 
urn along with the Accounts and the Auditor's Report 
thereon. 

(xxxiv) Report of the South Malabar Gramin Bank, Malappurm 
(Kerala) for the year ended the 31st December, 1977 along 
with the Accounts and the Auditor's Report thereon. 

(xxxv) Report of the North Malabar Gramin Bank, Cannanore 
(Kerala) for the year ended the 31st December, 1977 along 
with the Accounts and the Auditor'S Report thereon. 

(xxxvi) Report of the'Rewa-Sidhi Gramin Bank, Rewa 
(Madhya Pradesh) for the year ended the 31st December, 
1977 along with the Accounts and .the Auditor's Report 
thereon. 

(xxxvii) Report of the Tripura Gramin Bank, Agartala (Tri-
pura) for the year ended the 3lit December, 1977 along 
with the Accounts and the Auditor's Report thereon. 
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(xxxviii) Reporlt of the Kosi Kshetriya Gramin B~ Purnea 
(~ihar) for the year ended the 31st December, 1977 along' 
with the Accounts and the Auditor's Report !thereon. 

(xxxix) Report of the Himachal Gramin Bank, Mandi (Hima-
chal Pradesh) for the year ended Ithe 31st December 1977 
along with the Accounts and the Auditor's Report th~reon. 

(xl) Report of !the Ballia Kshetriya Gramin Bank, Ballia (U.P.) 
for the year ended the 31st December, 1977 along with the 
Accounts and the Auditor's ~POrl;; thereon. 

(xli) Report of the Sultanpur Kshetriya Gramm Bank, Sultan-
pur (U.P.) for the year ended the 31st December, 1977 
along with the Accounts and the Auditor's Report 
thereon. 

(xlii) Report of ;the Uttar Banga Kshetriya Gramin Bank, 
Coach Behar (West Bengal) for the year ended the 31st 
December, 1977 along with the Accounts and the Audittor's 
Report thereon. 

(xliii) Report of the Pandyan Grama Bank, Sa1ttur (Tamil 
Nadu) for the year ended the 31st December, 1977 along 
with th~ Accounts and Auditor's Report thereon. 

(xliv) Report of the Vaishali Kshetriya Gramin' Bank, Mu-
zaffarpur (Bihar) for the year ended the 31st December, 
1977 along with the Accounts and the Auditors Report 
thereon. 

(xlv) Report of the Monghyr Kshetriya Gramin Bank, Monghyr 
(Bihar) for the year ended the 31st December, 1977 along 
with the Accounts and the Auditor's Report thereon. 

(xlvi) Report of the Bundelkhand Kshetriya Gramin Bank, 
Tikamgarh (Madhya Pradesh) for the year ended the 31st 
December, 1977 along with !the Accounts and the Auditor's 
Report thereon. 

(xlvii) Report of the Santhal Parganas Gramin Bank, Dumka 
(Bihar) for the year ended the 31st December, 1977 along 
with the Accounts.and th~ Auditor's Report thereon. 

(xlviii) Report of the Hardoi Unnao Gramin Bank, Hardoi 
(U.P.) for the year ended the 31st December, 1977 along 
with the Accounts and the AudUor's Report thereon. 

(17) A copy of the Compulsory Deposit (Income-tax Payers) 
(Amendment) Scheme, 1979 (Hindi and English ver-

P.T.O. 
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sioDs) published in Notification No. G.S.R. 286(E) in 
Gazette of ladia dated the 5th May, 1979, under sub-sec-
tion (6) of section 19 of the Compulsory Deposit (Income-
tax Payers) Act, 1974. 

(18)A copy of the Central Excise (Tenth Amendment) Rules, 
1979 (Hindi and English versions) published in Notifi-
cation No. G.S.R. 666 in Gazette of India dated the 12th 
May, 19'79, under section 38 of the Central Excises and 
Salt Act, 19K 

(19) A copy of Notification No. G.S.R. 689 (Hindi and Eng-
lish versions) published in Gazette of IDdia dated the 12th 
May, 1979 making amendments to Notification Nos. 35-
Customs, 36-Customs and 37-Customs dated the 15th Feb-
ruary, 1979 to clarify that the exemption from. the payment 
of duty in respect of component parts of machines, I.C.P. 
engines etc. would be only to the extent of duty in excess 
of this duty leviable under the First Schedule to the Cus-
toms Tariff Act on the main machines or the engines as 
the case may be together with an explanatory memo-
randum, under section 159 of the Customs .Act, 1962. 

(20) A copy each of Notification Nos. G.8A 303 (E) to 310(E) 
(Hindi and Englisb versions) published in Guette of 
India'dated the 10th May, 1979 issued under the Central 
Excise Rules, 1944 together with an explanatory memo-
randum. 

(21) A copy each of the following Reports (Hindi and English 
versions) uMer article 151 (1) of the Comtitution:-

(i) Report of the Comptroller and Auditor General of India 
for the year 1977-18, Union Government (posts and 
Telegrapbs) . 

(ii) Report of the Comptroller and .Auditor General of 
India for the year 1977-"'18, Union Government (De-
fence Services). 

(ill) Report of the Comptroller and Auditor General of 
I~a for the year 1977-78, Union Government (Civil) 
Revenue Receipts-Volume I-Indirect Taxes. 

(22) A copy of the Appropriation Accounts, Posta and Tele-
graphs for the year 1977-78 (Hindi and biglish versions). 
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(23) A copy of the Appropriation Accounts of the Defence 
Services for the year 1977-78 and Commercial Appendix 
thereto (Hindi and English versions). 

(24) A statement correcting the reply given on the 30th 
March, 1979 to Unstarred Question No. 5503 by SOO Daya 
Ram Shakya regarding exchange of soiled and mutilated 
currency notes. 

4. Minutes of Committee on Private Members' Bills and Resolu-
tions-Laid on the Table 

Minutes of the Twenty-seventh to Thirty-fourth sittings of the 
Committee on fuvate MeVlbers' Bills and Resolutions held during 
the current session, were laid on the Table. 

s,. MimRes of Committee on Papers laiet on the Table-Laid on the 
Table 

Minutes o~ the sittings of the Committee on Papers Laid on the 
Table relating to their Twentieth, Twenty-first and Twenty-second 
Reports, were laid on the Table. 

6. Messages from Rajya Sabha 
Secretary reported the following messages from Rajya Sabha:-

(i) That at its sitting held on the 17th May, 1979, Rajya Sabha 
agreed without Iqly amendment to the ~te Duty (Dis-
tribution) Amendment Bill, 1979, passed by Lok Sabha on 

D the 9th May, It79. 

(ii) That Rajya Sabha had no recommt:!ndations to make to 
Lok Sabha in rE€ard to the Union Duties of Excise (Dis-
tribution) Bill, 1979, passed by Lok Sabha on the 9th May, 
1979. 

(iii) That Rajya Sabha had no recommendations to make to 
Lok Sabha in regard to the Additional Duties of Excise 
(Goods of Special Importance) Amendment Bill, 1979, 
passed by Lok Sabha on the 9th May, 1979. 

7. Assent to Bills 
Secretary laid on the Table following two Bills passed by the 

Houses of Parliament during the current session and assented to:-
(1) The Finance Bill, 1979. 

@(2) The Special Courts Bill, 1979 . 
. _--- --.----- - .. _---

@Laid at 6.25 P.M. 
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8. Reports of Committee on Papers Laid on thtl TaWe 
Shri Kanwar Lal Gupta presented the Twenty-first and Twenty-

second Reports of the Committee on Papers Laid on the Table. 

9; Report and Minutes of Committee on Petitions 

Shri Hari Vishnu Kamath presented the following Reports and 
Minutes of the Committee on Petitions:-

(1) Eleventh Report (Hindi and English versions) . 
• 

(2) Minutes of the Twenty-seventh to Sixty-fifth Sittings 
(Hindi and English versions). 

18.' Report ol Jomt Committee 

Dr. Karan Singh presented the Report of the Joint Committee on 
the Air (Prevention and Control of Pollution) Bill, 1978. 

11. Evidenee before Joint Committee '.aid on the Table. 

L~ Dr. Karan Singh laid on the Table the record of evidence given 
before the Joint Committee on the Air (Prev.ention and Control of 
Pollution) Bill, 1978. 

U. Statemen~ by Deputy Prime Minister 

The Deputy Prime Minister and Minister ot Finance made a state-
ment regarding appointment of an Expert Committee of economists 
and tax administrators to study the impact qf concessions provided 
in our tax laws on the techniques of production used in industry and 
make recommendations for reform. 

13. Govel'DlDent BilIs-lntrodueed 

(1) The Smugglers and Foreign Exchange Manipulators (For-
feiture of Property) Amendment Bill, 1979. 

(2) The Representation of the People (Amendment) Bill, 1979. 

(3) The Code of Civil Procedure (Amendment) Bill, 1979. 
(4) The Central Excises and Salt and Additional Duties of 

Excise (Amendment) Bill, 1979. 

(5) The Constitution (Fiftieth Amendment) Bill, 19'79. 
The motion for leave to introduce the Bill at Serial No. (5) above 

moved by Shri Surj~t Singh Barnala was opposed. On. the motion 
the House divided, Ayes *119; Nos *55 .. The motion was accordingly 
adopted and the Bill was introduced. 

--~- - ---,-----
-Subject to correction. 
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14. Matters under Rule 377 

(1) Shri Hukmdeo Narain Yadav raised a matter regarding tax 
arrears against Birla Group of conCenls. 

(2) Si}ri Robin Sen raised a matter regarding need for action 
against wagon breakers operating in Railway yards of Asansol, 
Andal and Durgapur. 

(3) Shri Krishna Chandra Halder raised a matter regarding need 
for immediate despatch of wheat allptted to West Bengal for "Food 
for Work" and Rural Works Programmes. 

(4) Shri Bhagat Ram raised a matter regarding difficulty faced 
by people in getting passport due to re-introduction of police veri-
ficati0n system, guarantee bond and affidavit. 

(5) Shri R. L. P. Verma raised a matter regarding the practice 
of publishing in advance as Acts, Legislative measures which were 
still under consideration of PaTliament. 

(6) Shri G. M. Banatwalla raised a matter regarding reported 
issue of fire arm licences to RSS volunteers in Maha~ashtra. 

(7) Shrima~ Parvat i. Devi raised a matter regarding need for ex-
tending cooperation to the people of Tibet in their s1i-uggle for free-
dom. 

(8) Shri A~ K. Roy raised a matter regarding acute shortage of 
Post Cards, letters and stamps etc. in Dhanbad. 

(9) Shri M. A. Hannan AThaj raised a ma.tter regarding working 
of telephones in Calcutta. 

(10) Shri K. B. Chettri ra'sed a matter regarding inclusion of 
Nepali in the Eighth Schedule of the Constitution. 

(11) Shri Ugrasen raised a matter 'regarding reported cheating of 
people by Alhilal Travel Agency, Lucknow. 

v" (12) Shri An8f1t Dave raised a matter r.egarding the reported 
th'reat by the Chief Justice of Gujarat High Court to resign on the 
issue of filling up vacancies of ju~ges in that High Court. 

(13) Shri T. Balakrishnaiah raised a matter regarding devasta-
tion caused by unprecedented cyclone in coastal districts of Andhra 
Pradesh. 

(14) Shri Darur Pulla;ah raised a matter regarding difficulties 
experienced by the Barytes Mine-owners and Pulverising Mill-
owners after canalisation of Barytes export through M.M.T.C. 

[P.T.O. 
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(15) Shri K. A. Rajan raised a matter regarding KeralaSllent 
Valley Hydro-Electric Project. 

(16) Shri Samar Mukherjee raised a matter regarding fixation of 
uniform ex-installation price of kerosene oil at the major ports of 
the country. 

(17) Dr. Bijay Mandai raised a matter regarding exploitation of 
workers in the Bidi Industry on account of contract labour system. 

*11. Motioa Beganliag Joint Committ~Adopted 

The Scheduled Castes and Scheduled Tribes Orders (Amend-
ment) Bill, 1978 

8hri Dhanik La! MandaI moved the following motion:-

"That in the motion for reference of the Scheduled Castes 
and Scheduled Tribes Orders (Amendment) Bill, 1978, to 
a Joint Committee of the Houses adopted by Lok Sabha 
on the 14th August, 1978, and concurred in by Rajya 
Sabha on the 17th Au'gUst, 1978, in the third paragraph; 

lOT 
"the lists ccmtained in the Constitution (Scheduled Castes) Order, 

1950 and the Constitution (Scheduled Tribes) Order, 1950", 

substitute 

"the lists contained in 

the Constitution (Scheduled Castes) Order, 1950, 

the Constitution (Scheduled Castes) (Union Territories) Order, 
1951, 

the Constitution (Jammu and Kashmir) Scheduled castes Order, 
1956, 

the Constitution (Dadra and Nagar Haveli) Scheduled Castes 
Order, 1962, 

the Constitution (Pondieherry) Scheduled Castes Order, 19M, 

the Constitution (Goa, Daman and Diu) Scheduled Castes Order, 1_ 
the Canstitution (Sikkim) Scheduled Castes Order, 1978, 

the Constitution (Scheduled Tribes) Order, 1950, 

• At 3-25 P.M. 



the Constitution (Scheduled Tribes) (Union Territories) Order, 
1951, 

the Constitution (Andaman and Nicobar Islands) Scheduled 
Tribes Order, 1959. 

the Constitution (Dadra and Nagar Haveli) Scheduled Tribes 
Order, 1962, 

the Constitution (Scheduled Tribes) (Uttar Pradesh) Order, 1967, 

the ConstitutiClll (Goa, Dam!pl and.Diu) Scheduled Tribes Order, 
1968, 

the Constitution (Nagaland) Scheduled Tribes Order, 1970, and 
the Constitution (Sikkim) Scheduled Tribes Order, 1978"; and 

that this House do recommend to Rajya Sabha that Rajya Sabha 
do concur in the above amendment and communicate to this House 
their concurrence." 

The motion was adopted. 

16. Govemmen:ZBiIl ·~tion for Reference to Joint Committeeo-
Adopted 

The Prasar B i (Broadcasting Corpryra:ion of In~i(J.) Bill, 1979 

The motion for reference of the Bill to a Joint Committee was 
moved by Shri L. K. Advani. 

The motion was adopted as follows:-

"That the Bill to provide for the establishment of a Broad-
casting Corporation for India. to be known as Prasar 
Bharati, to define its composition, functions and powers 
and to provide for matters connected therewith or inci-
dental thereto, be referred to a Joint Committee of the 
Houses consisting of 45 members, 30 from this House, 
namely:-

(1) Shri Abdul Lateef 
(2) Shri R. K. AmiD 
(3) Shri V. Arunachalam alias 'Aladi Arona' 
(4) Shri A. E. T. Barrow 
(5) Shri Chitta Basu 
(6) Shri Somnath Chatterjee 
(7) Shri Nawab Singh Chauhan 

15 
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(8) Shri Tulsidas Dassappa 
(9) Shri Asoke Krishna Dutt 

(10) Shri K. Gopal 
(11) Shrimati Mrinal Keshav Gore 
(12) 8hri Kanwar Lal Gupta 
(13) 8hri Nirmal Chandra Jain 
(14) Shri Anant Ram Jaiswal 
(15) Shrimati Parvathi Krishnan· 
(16) 8hri M. V. Krisbnappa 
(17) ShI'i K. L Mahala 
(18) 8hri Basant Singh Khalsa 
(19) Shri Gauri Shankar Rai 
(20) Shri K. Ramamurthy 
(21) Shr.: Jagannath Rao 

(22) Shri Ramachandra Rath 
(23) ShI'i M. Ram Gopal Reddy 
(24) Shri Daya Ram Shakya 
(25) Shri bigvijaya Narain Singh 

(26) Shri Satyendra Narayan Sinha 
(27) Shri S. S. Somani 
(28) Shri Ramji La! Suman 
(29) Shri V. Tulsiram 
(30) Shri K. P. Unnikrishnan 

and 15 from Rajya Sabha; 

that in order to const!tute a sittitlg of the Joint Committee the 
quorum shall be one-third of the total number of members of the 
Joint Committee; 

that the Committee shall make a report to this House by the 
last day of the first week of the next session; 

that in other respects, the Rules 01 Procedure of this House 
relating to Parliamentary Committees shall apply with such vari· 
ations and modifications as the Speaker may make; and 

that this House do recommend to Rajya Sabba that Rajya Sabha 
do join the said Joint Committee and communicate to this House 
the names of 15 members to be appointed by Rajya Sabha to the 
Joint Committee." 
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17. MOTION REGARDING THIRTY-FOURHT REPORT OF 
COMMITEE ON PRIVATE MEMBERS' BILLS AND RESOLU-
TIONS 

8hri Vinod Bhai B. Sheth moved the following motion:-

"That this House do agree with the Thirty-fourth Report of 
the Committee on Private Members' Bills and Resolu-
tions presented to the House on the 9th May, 1979, 
subject to the modificatioll that para 5 and part (ill) 
of para 7 thereof relating to allocation of time to 
Resoluiions, be omitted ... 

The motion was adopted. 

18. PRIVATE MEMBERS' BILLS-INTRODUCED. 

(1) The Customs, Gold (Control) and Foreign Exchange 
Regulation (Amendment) Bill, 1979 by Shri Manohar Lal. 

(2.) The Cigarettes (Reguiation of Production, Supply and 
Distribution) Amendme 1t Bill, 1979 (Substitution. of sec-
tion 5, etc. by Dr. L3Xminarayan Pandey. 

(~ The Employees' Provident Funds and. Miscellaneous 
Provisions (Amendment) Bill, 1979 (Amendment oj sec-
tion 1) by 8hri P. Rajagopal Naidu. 

(4) The Constitution (Amendment) Bill, 1979 (Amendment 
of article 334) by Shri Ram Vilas Paswan. 

(5) The Constitution (Amendment) Bill, 1979 (Insertion of 
new Part XIIIA) by 8hri Harikesh Bahadur. 

The motion for leave to introduce the Bill moved by Shri 
Harikesh Bahadur was opposed. The motion was adopted and the 
Bill was introduced. 

(6) The Abolition of Capital Punishment Bill, 1979 by Prof. 
P. G. Mava]ankar. 

19. PRIVATE MEMBERS' BILk-WITHDRAWN 

The Constitution (Amendment) Bill, 1978 (Substiltu.tion of aTticle 
16) by Shri Vinayak Prasad Yadav 

Discussion on the motion for consideration of the Bill moved by 
8hri Vinayak Prasad Yadav on the 4th May, 1979, continued. 

Shri Shanti Bhushan took part in the debate. 

[P.T.O. 



8hri Vinayak Prasad Yadav replied to the debate. 
" , 

The Bill was withdrawn by leave of the Houae. 
20. PRIVATE MEMBER'S BILI-UNDER CONSIDERATION 
The Prohibition on. Inci.icGtion. oj Cam Bil~ 19'17 btl Sftri D. D. DeBGi 

'!'be motion for consideration of the Bill was moved by Shri 
D.D.De$ai. 

The following Members took part in the debate:-
. '(I) Dr. Ramji Sinih 

(2) Shri Gadadhar Saba 
(3) Shri Ram Vilas Paswan 
(4) Shri Hukmdeo Narain Yadav 
(5) Shri P.Venkatasubbaiah (Speech unjmish.ed). 

The d' scussion was not concluded. 

21. HALF-AN-HOUR DISCUSSION 

Shri Eduardo Faleiro raised a half-an-bour discussion on points 
arising out of the answer given on the 26th February, 1979 to Un-
starred Question No. 942 regarding Implementation of Prohib:tion 
Policy in States. I , 

Dr. Pratap Chandra Chunder replied to the discussion. 

(Lok Sabha adjourned sine die at 7. P.M.) 

AVTAR SINGH RIKHY, 
~ ,-,. !. • 
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